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LOK SABHA

Wednesday, August 3, 1966/Sravana
12, 1888 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mr. SeeAker in the Chair.]

ORAL ANSWERS TO QUESTIONS

Service Commission for Public Secter
Undertakings

216. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased to
state:

(a) whether Government have con-
sidered a proposal to establish a sepa-
rate Pub'ic Service Commission for
public sector undertakings to avoid
charges of nepotism and favouritism;
and

(b) if so, the reaction of Govern-
ment thereto and the reasons for not
implementing it so far.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Personnel policies relating to public
undertakings are part of the terms of
reference of the Administrative Re-
forms Commission. Government are
of the view that a decision in this
matter should be taken only after the
recommendations of the Commission in
this regard become available.

Dr. L. M, Singhvi: May I know
whether the Government are aware
of the oft-repeated charge that public
sector undertaking appointments have
become a kitchen garden of ministerial
patronage and that Ministers have
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consistently tried to influence the ap-
pointments in public sector under-
takings, while at the same time claim-
ing in this House that these are auto-
nomous organisations and therefore
should not be interfered with? 1If that
is so, what steps have been taken so
far to rectify the situation, apart from
the recommendation to be made by
the Administrative Reforms Commis-
sion?

Shri Hathi: This matter has been
brought up here and outside a number
of times. When the Estimates Com-
mittee had made some recommenda-
tions, questions were asked. There-
fore, we thought that a board should
be appointed for these appointments
so that questions of favouritism and
nepotism may not arise. While re-
plying to one of the questions, the
then Home Minister, Shri Lal Bahadur
Shastri, said that the Government was
not in favour of having a separate
Public Service Commission. Ultimate-
ly after considering all the aspects, we
thought this matter needed to be look-
ed into and this has been made one of
the terms of reference of the Admi-
nistrative Reforms Commission and we
are awaiting their recommendation.

Dr. L. M. Singhvi: May I know
whether Government have finalised
their own stand in this respect of ap-
pointing a separate Service Commis-
sion for public sector appointments or
whether the Government are of the
view that definite steps should be
taken to safeguard the autonomy of
these organisations and the power of
appointments should be wholly left to
these public corporations? If so may
I know whether any view has been
submitted by the Government to the
Commission in thig respect?
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Shri Hathi: No view has bcen sub-
mitted by the Government to the Com-
mission, But as the hon. member
rightly said. there are both the views.
One is, the autonomy of the Corpora-
tions should be maintained. At the
same time, the other view is equally
important that there should not be
any favouritism or nepotism and there
should be some check to see that pro-
perly qualified men with merit are
appointed and the appointments are
not influenced by other considerations.
Bath views are there.

Shri Shree Narayan Das: Now the
Administrative Reforms Commission
has been appointed. But the Estimates
Committee made their recommenda-
tions in this respect long ago. After
that, did the Government form its own
opinion or not and, if so, what was its
opinion?

Shri Hathi: This matter has been
raised and replied to every often.
Government did form an opinion that
a separate board should be established
for these appointments so that ques-
tions of favouritism may not arise.

Shri Priya Gupta: Since these public
sector undertakings are also Govern-
ment concerns, may I know why the
security of service available to other
Government employees are not enjoy-
ed by the employees of these under-
takings and they are retrenched any
time the management likes? We know
that in the Bhilai steel plant high
techniciang and engineers, who have
received Nationa] Awards and  gold
medals have been retrenched in spite
of the fact that wvacancies exist in
Bhilai itself and they have offered
their servies to Bokaro also. May I
know if Government is hesitating to
give them the service conditiong of the
UPSC because. . .

Mr. Speaker: Order, order. By put-
ting such long questions, he wi'l con-
fuse the Minister also and no answer
will come. Let the Minister reply.

Shri Hathi: The Public Service Com-
mission comes at the stage of recruit-
ment. The question of termination or
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dismissal from service would come
later on. Here the main question is
about recruitment—whether nepotism
or favouritism is there. Other things™
will be looked into according to the
terms and conditions of service gov-
erning each appointment.

Shri Priya Gupta: Sir, on a point of
information. The UPSC comes into
the picture not only at the time of re-
cruitment but also at the time of re-
trenchment or dismissal ete.

Mr. Speaker: Here we are talking
about the role of the Service Com-
mission, so far ag recruitment is con-
cerned.

Shrimati Savitri Nigam: In view of
the fact that public undertakings have
suffered quite a lot because of unsuit-
able appointments and the Adminis-
trative Reforms Commission is going
to make certain recommendations as
to how these appointments should be
made in due course, I would like to
know whether Government would al-
low things to go on in the same way
or they would think of finding out
some interim arrangements to put
things right.

Shri Hathi: In the first place, the
general statement  that all pub'ic
undertakings have suffered because of
defect in the system of recruitment
would not be correct. Secondly, there
‘may be certain caseg where complaints
may have been made that recruitments
are not being made on merits but
under pressure or influence or some
such thing. Government considered
this matter and decided to have a
Board for making such appointments,
and rules were framed. This being a
major question of personnel manage-
ment in the public sector undertakings,
ultimately we decided to leave it to the
Administrative Reforms Commission.

Shrimati Savitri Nigam: I want a
proper reply to my question.

Mr. Speaker: She is the better judge
as to whether it is a proper reply.

Shri Indrajit Gupta: Is the Minister
aware of the fact that qualified
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engineers, who have been declared
surplus at a particular public sector
undertaking and are capable of being
absorbed or recruited in a new public
sector undertaking elsewhere, are
finding their avenue of recruitment
blocked by the fact that the  Chief
Minister of the State in which the new
project is situated, namely, Bihar, in-
sisted that everybody must be recruit-
ed from that State alone. In such
cases, what machinery do the Govern-
ment propose to set up to see that
the public sector undertakings which
are under the Government of India
do not suffer due t@ such provincial
considerations?

The Minister of Home Affairs (Shri
Nanda): There was some inclination to
put restrictions on employment in that
sense, but all that has been settled. It
has been agreed to by all concerned
that there will not be any restraint or
restriction from the point of view of
domicile in any particular area.

Shri Bhagwat Jha Azad: Since the
cardinal point about public sector ap-
pointments is not appointments to the
lower posts but to the top posts which
are now held by the bureaucracy which
has no knowledge of the running of
public sector undertakings, I would
'ike to know what attempts are beins
made by the Government to see that
the top people are not appointed from
the bureaucracy which is completely
inefficient and which has condemned
the public sector by its inefficiency?

Shri Hathi: We have got the indus-
trial management pool from where
people were previously recruited.

Shri Bhagwat Jha Azad: You have

wound it up.

Shri Hathi; No, the actual difficulty
was that the public Iseetor undertak-
ings said: while these people are all
right, we have technical difficulties as
technical men are required for certain
projects. Therefore, they wanted the
libérty to make their own appoint-
ments.

Shri Surendranath Dwivedy: The
Minister’'s reply was not quite clear on
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the point whether when any technical
staff declared surplus in any public
sector undertaking are retrenched, as
a general rule they will try to absorb
them first before making any new re-
cruitment in any public sector under-
taking? Have any such instructions
been issued by the Home Ministry te
the public undertakings?

Shri Nanda: This question was dis-
cussed at the recent meeting of the
Zona] Council. In the earlier meeting
also. . .

.

Shri Sezhiyan: Which Zonal Council?

Shri Nanda: In the meeting of the
Eastern Zonal Council this question
arose. In an earlier meeting of another
Zonal Council also it was gccepted in
principle that there will be just and
fair consideration on merits of all cases.

Shri Surendranath Dwivedy: My
question was whether the surplus staff
will be absorbed in the new under-
takings before any new recruitment
takes place.

Mr. Speaker: Whether all the surplus
staff will be absoibed depends on
merits.

Shri Surendranath Dwivedy: Sup-
pose the technical staff working in a
particular  public sector undertaking
are declared surplus. Will they all be
absorbed before any new reruitment
is made to similar posts in the public
sector undertakings?

Shri Priya Gupta: In Bhilai many
technical people have been retrench-
ed.

Mr. Speaker: Order, order. Shri
Priya Gupta should not interfere like
this. After his supplementary, four
questions have been answered and still
he goes on interrupting.

Shri Priva Gupta: The same ques-
tion is continuing.

Shri P. C. Borooah: Most of the per-
sonne] in the public sector undertak-
ings are posted on deputation for a
temporary period. So, they have no
stake in the concern. Unless the
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officials have a stake in the concern
they are working in, they will not work
hard and show efficiency. Therefore,
are Government thinking of issuing
instructiong to the Committee to ensure
that these officials have some stake in
the concern itself?

Shri Hathi: Is the hon. Member
referring to the Commission or the
Committee. If he is referring to the
Commission, we are referring it to the
Administrative Reforms Commission
which will look into this.

Shri Kapur Singh: In the context of
thig ta'k of a separate Public Service
Commission, I want to know where is
the difficulty in having the public sec-
tor jobs being filled by the Union
Public Service Commission. Are

. there complaints of nepotism and
favouritism in the Union Public Ser-
vice Commission?

Shri Hathi: The question whether
these appointments should be made
through the UPSC or a separate ser-
vice commission should be set up for
the purpose of recruitment had been
considered and there were two views.
One view was that the public sector
undertakings being autonomous bodies.
the power gf recruitment shouldq be
left to them. There was also another
view that if the power of recruitment
is left to them, there are complaints
that persons with qualifications and
merit are not being appointed or that
the appointments are being made
under pressure or influence or that
there is favouritism or nepotism.
Therefore, the whole question was con-
sidered. Ultimately, we have refer-
red this matter to the Administrative
Reforms Commission.

Shri U. M, Trivedi: The answers that
have been given in reply to several
questions on this simple issue have not
cleared the atmosphere. The question
is this. Since cases of nepotism and
favouritism have been brought to the
notice of Government what  steps
have been taken to eschew them from
these undertakings? We have always
found that in those public sector under-
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takings which have got their head
office in Delhi, even clasg III and class
IV employees are recruited only in
Delhi and they go over from here and
establish themselves in Central India,
The same thing happens at Bhopal and
Indore. In answer to a question by the
hon. Member, Shri Indrajit Gupta, just
now the hon. Minister, Shri Nanda,
said that the question of domicile will
not come in. Now wholesale recruit-
ment is being carried out either at
Delhi or at Madras. At one place, in
the Cement Corporation, I found all
people had come from Hyderabad.
Even Class III and Class IV employees
were brought from Madras. Are steps
being taken to suggest that so far as
Class IIT and Class IV employees are
concerned their recruitment must be
restricted to the people who are in
that place or at least in that area?

Shri Nanda: It is very normal that
such posts, Class TV, ete. will be filled
by people in the locality and it will
be very wrong to bring people from
al] over. That will be a wrong ten-
dency. It is a question of the method.
The method will not permit any such
thing because the Employment Ex-
changes function locally.

Mr. Speaker: Next Question.

shri D. C. Sharma: Sir, I tried to
catch your eye but you did not look at
me.

Mr. Speaker: Certainly, you are
right but I have not been able to call
you.

sShri D. C. Sharma: You never look
at me.

Mr. Speaker: That is the complaint
of so many Members, not ordy Prof.
Sharma'’s.

Junior ‘Agricultural Schools

*211. Shri Vishwa Nath Pandey:
Will the Minister of Eduocatiom be
pleased to refer to the reply given
to Starred Question No. 994 on the
6th April, 1966 and state:

(a) whether Government have
considered the details regarding the
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new scheme of Junior Agricultural
Schools; and

(b) if so, the main features there-
of?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
entire scheme is to be reconsidered
in the light of the observations
made by the Education Commission
in their Report.

il fazaArq qUeTT : FAT TH G9AT
& Aray § S AR J YR
foeqr waEEt # wfT gaeEt #
AT g AT § @ w0 w1 e
FLTEE !

Shri M. C. Chagla: After the pro-
ject was drawn up, we have consult-
ed States and the replies received
from them are not encouraging.
Except Andhra Pradesh and Maha-
rashtra which are of the opinion
that the scheme may be started as a
Centrally-sponsored scheme with 100
per cent Central assistance, uother
States are rather lukewarm and their
replies have not been very encourag-
ing.

sit fasamrg ameg : # g STAAT
areat g fF 37 g o g e
s g ? .

Shri M. C. Chagla: The total cost
is enormous. When the scheme was
drawn up, the expenditure contemp-
lated was Rs, 75.51 crores and the
allocation made in the Fourth Plan
was only Rs. 16 crores—Rs. 1 crore
in the Central sector and Rs. 15
crores in the States sector,

Shri Shivaji Rao 8. Deshmuokh:
Has the Education Ministry ever
analysed that the composition of the
junior agricultural schools which are
proposed or the existing agricul-
tural high schools or the entire
agricultural training suffers from
the basic infirmity that agriculturists
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are far away removed from those
schools and that they have no
chances of being recruited thereto?
Does the Ministry propose to see to
it that the production of 7|12 extract
for being a bong fide agriculturist
would add to the basic academic
requirement by a fixed percentage
so that the composition changes in
favour of agriculturists?

Shri M. C. Chagla: As I sce it, the
basic problem of agricultural educa-
tion is this. We want to train pecple
to be farmers, to be on the land, to
use better agricultural processes and
all that. What happens is that the
farmer sends his son to school and
he goes to the city to look for a
white-collar job. That is the basic
problem we are trying to tackle,
that the boys who study in
schools which are specially oriented
towards agriculture remain on the
farm, improve agriculture and
improve farming. That, in short, is
the basic problem which we are try-
ing to tackle and which the Educa-
tion Commission is also considering.

Shri Shivaji Rao 5. Deshmukh:
My question has not been answered.
My gquestion did not relate to what
the farmer's son does after graduat-
ing or completing  agricultural
training. I wanted to know what
the Education Ministry is doing to
see that he secures admission in the
agricultural training schools.

Shri M. C. Chagla: We are trying
to give all possible facility as far as
primary and secondary education is
concerned. There are a large num-
ber of schools. We are trying to
have them oriented towards agri-

culture and we are giving them
every assistance.
st swimE mredt 0 sitee,

" F1 82 Sfawm wrr At F wgar
2 =iz 18 wigwe wgdl ¥, afwT g
og 2mr o g fF 5w gee & faaw
W e &g &, 98 A« g &
ar Mg % WA 9® aad £ |
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feami 7t wwfa & fag i faarew
AR AT AET wATy oA
1 39 F fad =am ¥wy v T w6

spreferaraT 4 S ?
Shri M. C. Chagla: If he goes
through the scheme, he will find

that the whole object is to give pre-
ference to villages; it is essentially
meant for villages; the whole idea
is to attract the children of the
farmers.

Mr. Speaker: The location would
be in villages?

Shri M. C. Chagla: Exactly;
iz the scheme,

that

=i gwrs fay - aoF 7 W
% 48 A% @ fear fr fa
W1 &o THe HYo AL THo THe Hio
it & § 9 @1 IR gy dfem
T gifa gifas &7, 7 Sedww &7
e IFA For w2 framr 7 & 3q
Fard Ft A fwST 1 wver @ S
ST SeFE ® 19 %7 F fegemar
% w9 ¥ framt 7 2 & fageman
afe 3 F1 feft a1 #1 g 7@
faar o1 T & W I ¥ ag W
T "I A T2 & | T EEIT A I
o o M3 fmar & f frmmet & s
ot Sewea Sfowr @ 3@ w1 faww
faram ¥

Shri M. C. Chagla: I thought that
was exactly what I said, We must
develop, what my hon. friend calls,
the talent of the farm or the farmers'
children, so that at least the next
generation will be able to apply
scientific, modern methods to agri-
culture and farming.

=it fanifer o« ey Wl e
St fan=rg @er A § S H oot
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92 A WX 9G4 ATA 80 KEEF
sEARifERe g e, e AifEisa
W A A E T T A g &
a1 & S wgw g B wm o sweow
F wrag A FE AHAT AT TEY @
f& ma wifmde feam  #Aifads
wifew & fodl qg o W O
a gt s mfmds & 7

Shri M. C. Chagla: As I said, the
response has not been satisfactory
and in view of the Education Com-
mission's recommendation, we have
to give a new look to it. If my hom
friend goes through the scheme, he
will find that the scheme is not only
to have schools but also to traim
special teachers. It is village-orient—
ed, as my friend calls it.

= AW AT ¢ TA( AT AT S
FTfae So § g & W17 37 1 Frawdy
frawd & 7z gE AR T o0 7 FW
@t &4, Aefal 1 qew § &
F Y FAT ATHIT AT A% ATAAT A Fox
od( sgaeqr & forat 92 9 &= A%
AT qeh g7 Fifeast 7 foew srx
FE A AT IU T FH FL AR ! X
% oo Far @ F1E w=EAT F1 AT

Shri M. C. Chagla: Agricultural
colleges fortunately or unfortunately
are not under my Ministry. My hon.
friend must address that question to-
the Minister of Agriculture. We

have rural institutes which are
under our Ministry,

Shri Bishwanath Rey: May I know
whether it is a fact that some uni-
versities are discouraging  agricul-
ture course at degree level and
consequently agricultural schools are
being discouraged and they are get-
ting setbacks?

Shri M. C. Chagla: I am not aware
of it. On the contrary, we are try-
ing to encourage Agriculture as a
subject in the universities to the-
extent it is possible. I have not
heard of any wuniversity trying te-
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discourage Agriculture. If my hon.
friend would let me know of any
such case, I shall look into it.

Y TadEw qRE ¢ WAw "EiEg,
FAT AT AEIRT FT €T IH K AA Al
oyt @ f femat & q2 A
#7 gewr ¥ zafeae ofes =H & fF
7w 2w # s A favw a7 & frnAT
T AT AL §, T TG 3 THAUL A
gnfemfiai & giu swfeg sa@
T guT 2 A7 g7 § W W a8
afr ¢ @ ¥ fmer q9d) wgiEm =@
AHET 9T S4T30 g 1L 39 KT 39T
e a7 faar s 7

Shri M. C. Chagla: I agree with
my hon. friend. In the past we did
not attach dignity to labour; we did
not work with hands. The whole
transformation in education that we
are trying to bring about is to attach
more and more dignity to labour.
That is why in our schools, whether
they are agriculture schools or
technical schools, we are making
them production-oriented so that our

boys and girls use their hands and
create something,
sl ®o Ao famdt . ¥ om

gl ¢ THIwEET 7T agd & F6T we
TATFEUE § Wi 57 w1 Ao
2 forst W & afs og ama adr Y v s
= #T FfEdT &1 @ F T wfaw
ST AATT FIHA § F4T FAT A0 7

Shri M. C. Chagla: One of the
biggest problems which our country
is facing is the problem of the edu-
cated unemployed. It is not peculiar
to those who have studied in agri-
cultural schools and institutions. It
is true of those who have studied in
all institutions. It is a massive and
a tremendous problem which has got
to be faced, but there it is.
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it st T A e AR
wAY wgiEm § querar s @At § o
AT 7 @ F fan ag qtavas 2w
T A # qrer amear g fw oam
e Ifeeior & s F1 gEEA A6
FATH TG WT A F 9@ AN
| g 7 fafrem =7 ¥ amior 3fesFio
#1 foo g M Y faeamd® agr & o=
&7 famerd ag w7 qTET @7 &dr & q@
M T 7F FIF qAd T E ag
ot 5ot @ & fodr st oAt F1E Fremn
ERY a1 A IR RIEIT A AATEET
T 1@ BT § 4971 &) ®7F @ A ¢
Shri M. C. Chagla: I thought I
had answered this question, but I
shall answer it again. The whole.
sc_heme was that it should be in the
villages, it should train the boys to:

learn farming and becoming good
farmers . . .

Mr. Speaker: And it should train
boys from the villages, the teachers
should be villagers . . .

Shri Kashi Ram Gupta: The type
of buildings particularly.

Mr. Speaker: The buildings also-
should be of the type found in the
villages . . .

Shri M. C. Chagla: Everything
should be rural . . .
Mr. Speaker: And the furniture-

also should be made there.

= g¥W 9T FGIW @ HAEN
A1 ¥ iy fameg g@ew w1 9eE
foar & 1 g & wew wdw goEIT A
fowa fawafamsg & w=wm  #fw
faneg @tew & A1 AeET T oS5w
F fau &= a=1T ¥ wEmar |y
o1 fe = g T 3% agEmar
& & s & f@ar | F srawn argan g
fraaragargaarg ?
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Shri M. C. Chagla: As I have said,
the only two States which have
given encouraging replies are Andhra
Pradesh and Maharashtra. I am not
aware of any request having been
made by U.P.

S TAROAR @ M AR,
O UF UG FT AV £ | HETC &
foraw genEs & @ 57 wEET A 4T FC
FETEA A §, T T T F T6he
T 7% famto 14 a%  a@a, o
A qE g9 § 94 FT GIUA |
39 #1 @i gifem & W ag W
gefam § e guw & OF qar e
2 @t ff @@y, meA e awma § feAt
# AT g G141 H FTH AT § IH T
AT [ATSA, WO g WG gy
ogT AT & At § s =g g fF
F1 F1E OHT sggeaT H GFE FE
1 durt @ 5 ag #fw =+ foer o
AT #1 3 Y f dara & g, T 77
arfar # 92 agifs ag i dr sor ==
FT §IHT PO FT ScaTgd 3 @A
A FAFT AT AW GEAT GHA AT
L GHEGT FT AT GWT &1 Fr ¢

Shri Kapur Singh: That suggestion
goes to the very roots of,the matter.

Mr. Speaker: But the roots are too
deep for me to fathom.

E.S5.I. Scheme Dispensaries in Delhi

*212. Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Bade:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Labour,
Employment and Rehabilitation be
pleased to state:

(a) whether it is a fact that the
E.51 Scheme Dispensaries are ill-
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equipped and no doctors have been
provided in many dispensaries in
Delhi;

(b) whether it is also a fact that
most of the medicines are found to
be out of stock in these dispensaries;
and

(c) if so, the steps taken to
improve the conditions of these dis-
pensaries

The Deputy Minister in the Minis-

try of Labour, Employment ‘and
Rehabilitation (Shri  Shahnawaz
Khan): (a) No. The dispensaries

have been provided with equipment
as laid down by the E.S.I. Corpora-
tion on the recommendation of the
Medical -Benefit ICouncil. 102 doc-
tors out of 107 sanctioned for the
dispensaries are in position.

(b) No. The dispensaries have
adequate stocks of medicines includ-
ed in the approved lists.

(c) Does not arise,

1 AUEY AT HAT AEET A
T ®1 A9 ¢ 6 g8 wAwEt &
Hearera w1 a7 9 Ui 91 aray
QI & WO § qargal A e
¥ ga ¥ faqm am @ afs gmc 2 A7
Ig WIAE, WTAq &1 fwedt & aver
I FT THET AT & AT T/ AT T
¥ faerar smEm 7

wH, Tamy a1 gata Axem &
SR (st WA @) ¢ wWEA-
0 #2w W qF F FB FHTA
T 12 & Fif® qgtaar g3t o gHo
giio =W %1 ferdwda #Y a1aw
ot fr sefiae e a= & fag &
wafs A 6 qr9g wawg Fr feed-
T T fire F fag &

ot AT . HeT AT THo iAo F

faam w1 3@ &= &Y A AT g
£ #aY 39 Aiwgreaat Y 9w R
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gafE gl ¥ a@E AR o=
AlwaeE ¥ o owEgT ¥ W
T AT TR FT T @ |iEr
¢ A TEF -uEEd AN gEy
"X 4159 a4 # 9 wwwuwg § 39
F o UF H1E 9 feaem &9 g
£ #C 3A% S Ay gt  IF qAL
#1 fazra & fau awde 7 g9 @19
o= frar g a1 7Y 7

=t mgAarw &@t o § 3 w0
a9z & fa¥ a1 gew wew g
FEt @, Affw & gEaw g
F1 aqarar argan § & feedt ¥ 2w
F ® 1964-65 § 75 9T ®o @Y
faar &1

=Y aEh @ wEgel wEred, I
ol §F AT qaTH &7 q4T9 AL fe@T & |

W g A o§are g fE
a2 WA TE aFATE |

=t aFUTE : WY Al W O§FAl,
A1 g agi T 4 frw fedr &1

W WEIEW : WX 98 Fed &
fd & s aoarasar, A ¥ §
FAT FLAFATE |

OF WIAA 9T ;WY T4 ST
ol & ger &rfa

QS WEIAW 4% gT9H & WeIL
¥E o % fee ®1 A ger war |
T FT gETAT AT F oweAr H a1

st we, foma :ag vz R E fr oy
I F 929 | fawrfad

st &E ¢ F@T gEl wged &
7% 9ar & f% 3 swaedi § S g
I g1 A g A= 9T &
gWTE 98 §§ uw 7915 9 FT @
FAT d ) % gt g R oW & A
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H gg 99dT FHA | WL A a9
FEq T 7

= mgAaT @i ;9 gAY ggr
939 W% Y &, fo & 9 @®
AWML A FaA a1 §, 9 & fay
W SN 17 To I FT 3T &, A1 74T
EXUF HOGL #1ET AT &, 3O & A7

oY Ut ¢ 17 %o WEN AT ATAH |
Y TTgATS | WEA FT

=t a¥ : ¥4 AT ARIET UG FAAA
i F@ o1 fE =G Usw &
AT & s A Arafaat S
§ w1 99 % 71eq ug forg g ma g
f& sma @ FHAEl #1 A =™
A1 ATt 1 4@y qar e e
Tq ¥ SqIET FIEEET 314 I F1 ALY
fasft 1 a1 g2 WY ww & fF W
FTE FHATL STHEL KT T AT ITEAT
TR AMATIFLANE

ol qEgAATS @ S SHH 2w
W fedmode w1 =9 & fa7
gRmTe 1 Eagagd v o qgadw
¥ 9309 @1 qwe ¥ faw &%, ¥
7 %I e Tnfgd | 39 9= w1 9%
G AET TR ATAT § | AR ARy T
gl #1 WEUaTT Agt AT °Ed gh, 99
AT #1 9T 9T FE@A F T TAATH
o sw & fay £ Gar i st 8 0

Dr. Ranen Sen: For the last few
years there has been a complaint by
the insured workers of Delhi that
the medicines prescribed by the
doctors are not available in Delhi, as
a result of which many workers
cannot be treated, and do not get
proper treatment. These grievances
have been represented to the Labour
Ministry, the authorities concerned.
What steps have the Government
taken to see that the medicines
prescribed by the doctors are made
available to the insured persons?
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Shri Shabnawar Khan: There may
be a case here and there . . .

Dr. Ranen Sen: Universal.

Shri Shahnawaz Khan: Some dis-
pensary may run out of a particular
medicine for some time. Adequate
stocks are made available to them;
whenever any shortage comes to our
notice, it is immediately made up.
By and large, there is no shortage
anywhere,

Shri Dinen Bhattacharya: Do Gov-
ernment know that two qualities of
medicines are made by the manu-
facturers, one for the ESI workers
and apother for public consumption?

Shri Shahnawaz Khan: No, the
medicines are the same,

Shri Dinen Bhattacharya: I can
give proof that two standards of
medicines are made.

Mr. Speaker: He
the Minister,

st aq foma & wwTEEaT
fFaramzFim aw w0 Tma™
fasii 2 e faeslt & Awaregi &
Heqatd] § S FHAT TAH Frev €,
foiws< fagoi & wnd gf wamawms
T ATAT 21 @ E A Fre-arerd &
AT E

il AT &z OH AT AT FAIR
dfer H A wEE

Agricultural Labour

might write to

+
*213. Shri Madhu Limaye:
Shri Bagri:
Dr., Ram Manohar Lohia:
Shri Kolla Venkaiah:

Will the .Minister of Labour,
Employment and Rehabilitation be
pleased to state:

(a) whether Government have
taken a final decision on the recom-
mendation of the All-India Seminar
on Agricultural Labour held recently
in regard to the provision of free
housing sites and financial assistance
to agricultural labour;

(b) if not, the reasons
and

therefor;
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(c) whether the scheme will be
included in the Fourth Plan?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) and (b). No, Sir. The matter is
under the consideration of the Plan-
ning Commission and the respective
Ministries, viz., Ministry of Works,
Housing and Urban Development, De-
partment of Social Welfare, Depart-
ment of Community Development,

(e) Yes, Sir.

it vy fomd : ag W W oAEA
# arr T sufers fear mar & o7
g1 wETe e @ fF g Araer
AT WT g &faeE 3mE I
faare #v @ & 1 @dr &7 9
f& i afagaz &frge aozz 3z
afoq ofdt # & A 7o T
gfam & wmf@mr 2, gae faes
T F AN E, W BT UF AH F AT AT
Fgravag, fom & avam & e
o9 AT 8, a8 sl w5 afagw
worg<t & ford it & 1 & oft serstrae o
ammﬁgﬁamamew"uﬁ
St ¥ gw &1 T @ & 3O fwa,
f& F1  FTETT F T AT g
HaIeT ¥ ZIT 50 TT AT 3 hEAT
grm #1R efagR wege & Ay agaar
G e &7 Traew fEar s 97
gam & oy "fF Tsm Far oAl
WEIST AT AT § AE 54 fAq § 7Ev
HERY & ATAAT ATEATE |

s, GWMT A4r gqAatE wAr
(+t welYaw o) © @g a9 Ar
2 §ad & AfET wEg WT w1 OFIT
AET ¥ "%a | ag W fF wiaEr § S
A 0% § o9 & e 5 a9 F
ey T AE & 59 F fod S
gavq fFar «ra, foesr @9l & 99
# waT a1 TH ST HI WL IR F AT
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ST AT AT @, W gAA G
fafast qur <fem sfvw & =@
areeg § a1 w11 7 fow gfemt &
fodr afes miaf & it oY &Y, wogwor &
F%T A Tw, fam 1 G907 T
#faawfafees & sfend v 97 &
o it Saww frar o | daT dEa
it & fagor WY &, ofew 9 wE &
FAM  F I & AH a1 g1, TiEn
T HIT AHA T/ &1 74T, g€ F 78
Wi 7t faedt e 3 o AT 1 W
g % &t F faw  wew
grr ifgg . g ow i & o
F7HIT FT a7F & AfF faemit | A
FH & K197 & §H, 39 F1 KHT 9, A
afswzisT & a% 57 &1 afgeems <
F A< fom Y Fma 3 # faga 7
Z1 59 F1 31 AW H A7 S TETa Ry
97 a1 gy wfa wEE A § fa
g1 F | gg ST 39 a39d @A
#faea & famudia § w08 @@
wTorT § fo 5@ avaed # 3 far g

=t e foed : oot wET wERY,
3 S §° %27 9g wiew & M an
& far & afey o fedl wic foer
H gSHT A9« & TS W & wa
H o gftsa & w1 1 w=war a4
g9 agi ¥ faenfasrd oz wet #1 fomn
t 5 ¥ Fawgwm gfiom 99w 1
Faa1q & fod 59 %1 g8 sy &1 g
FagE! AT T F FTH TS ¥ MFAT F:T
F gfwom =i w9 s & 1 wow
AHl R TS TR FT FINS & ar §
fat 2« FA AT F A F1 QA
T g fF ag 9g7 & <o &< ggi w10
T gaT. 71g 7 A1 & fad g9 F#7
F1 #ifaw %%, wefiog 93 d5 F glomt
7 faage s o1 AET ag BIF T

Sl Seta TR : g a1 =Y
T ANE AFA E )
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WSS WEIRQ : AT F1JET A
w2, FwraEy

=t FaHAEA TR F7 98 qg IFHIR
Fwr g1 fF & o o 7€ a1 18

femgasfagge &1 ws  qmEam
agl 9% ga1 €, W 39 Avg F areAE
SRR T W E §

=t TRATE ATEW ¢ ITAT WM
HEe T ALIETE | agl WY =0T &7
e

=Y weiEas T 7O FgA HT
woow 78 & fF @ avg Fr wearw
T T T T @ o #
GECA 2 S

5t TwdAETw® gEE ;e
TRTE L Ak W W e g
21 I W H Y A fagre a At
TAERTE |

A AvelEm e : w9 qfw
IOT TN F § IA IET IOC AW &
I H FIIFHT AW T AT E, W F
T 2T F AFAT F F AL AG )
FfeT St wear a@d 1f ¢ € aFar B
f s we faoiw § M d & @
SR 7 g afeq § o geer
#1 qg JFIT X I oW g fw
¥ & Wivw dawa7 fafred &1 aos
¥ M Wl # A gfomt &1 gae
g1 F fov agreT W &F @y A
oWt WS | § " A o
F 1§ aw & wwel & gt W a
FE g ol oy § gl ge fefs . .

st vy fomd @ A STET

ot WATHEA TR : W7 & g1 A9

st wy fomd : aga = &, W o<
T T FH |



2093

Oral Answers

o Wl T ;S99 W 8
wg 97 fRare 23 #1 o graemw &
fen W 95wy wEEy Ty & &
[ TG HHI FTH TN & IARTSE FLH
fisufa T asa AR W ag &
Iq o &1 w19 oY JeE7 gY aFar
g ARG 1

o qEEY ¢ wm Wi & afaee
TRl ¥ qEreT Twes faw aw #
o W f 77 § @ I W /s
faat & X ST wTARAT SEET qET
w§ § 4T A GET § W 47w, FAG W
qHEAT 7% I AU sgEemr w0
srdmTy 7

s wefaw W oc ST, g1 &
HAHIG AT ALIGE 1 ST WIHidT
FEAT TfUFoaTd da AT FHET
#1 e %7 o< wi< foat ag smedr
¥ w7 93§64 & A fomer g
ag WTE TE & a5 W9 ITH! qg7 99 7 A
ST )

st I weEw TRy

WS WEAE 4% TAETANA &
g Wi O T &7 W aFF §

st ave ¢ fearat ® 99 19 fomr
g1 & | fwe 5aY wEea #1 WA 3y
* w7 e 9E & 1 6T AT o &t
T&t fair s =ifgg

T WEITW : WIET, WIET |

St avd : Tew wgEE, A
UF SqEEgr # 9 & | H1E W7 o
S T &, oaT warw A & foww
srara fwanat & 7 famn gor & 1
AH HERT 7 1T 2 F fF ag sarw
foramat & famr gar & Wi o1 53 vaw
w3 W, A1 a8 a1 FE S ATG g
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Mr. Speaker: Information that is
available in accessible documents is
not to be given, and therefore the
answer was correct in that respect
1 will request the hon. Member to
consult that.

st aTd : weger wEIEw, WA
e e mifs .. ...

WU WEAT ¢ aEE TS T ATHA 7
®= F1 9z iy fer woey wifsd

Nt Wo Wo TWI : IH FHA F A

werw WENew : f uE greaATer Al
WAd § I ATGATE | 0T qI g1
# ww & 1 few A W oo A
AT AN @ 2T & A A wwe
TR AR AT AT qTE FTAAE |
™ a@ ¥ fedt & g FEY ww=T
Tfew

=t Ho ®lo f[iﬁ: HEQEy
weaR wEET : HI9ET g OF qaT
TE & 1 &N TEe aga @ ¥ O
AT ¥ Wt gH HHT ATAAT A8 F7 AF
£

» Wo o AT : Eﬂ'm%‘?ﬁ
gu v &mw aix & gfomt 1 9t wfa-
1 awgd F1 WAl F W AT aE
F arge S Y 9 wFE T &
fom gar awer? 97 o7 WA A8 w7
WEaRar M B frama A F
gz ot mwiz gfafafagt a1 A &
qTT AT FgA F T W, 7 TW 4T
oA A& FC WY & 1 & e |wgAr
g 5w ¥ aeie gad e
¥ AR @ AR & & 7 g7 7 a7
T g, fenmmsoi @ fat § wiw
Taa fou faiE s w1 39 ifr-
fewet f foam ot #t @@ a@ ¥
T A F fag i A af g ?
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& STEAATH Wi 4 FeAT 6 AW
SR weEE F15 waE g F @Y
g o 1 F Sreen g IO RW &
A ¥ wife & agi a7 g W Ay it
197 @y § | agl 9 afage wogT §
! A gfiomi #1 aogeT & 96
drwé 1 gl A T g @ iAW
aqT w0 &1 wifow T RE

weqw ®AET o I qOET |

Shri A. P. Sharma: Mr. Speaker,
my question was specially related
to my State, and I would like to
know from the hon. Deputy Minis-
ter whether he is in a position to
say that in the State of Bihar the
Harijans are provided free land to
construct their houses. If he is in a
position to say that, let him say:
otherwise, he should call for a
report,

Shri Shahnawaz Khan: I am not
in a position just at this moment. to
say it. I will call for a report.

Singh.
rise

Mr. Speaker: Shri Kapur
Shri Sarjoo Pandey did not
when I called him,

=Y qOH T : F S A% &Iy
AR I

WA QLR : W19 @ AL GO
¥

Shri Kapur Singh: Are Govern-
ment aware that ill-conceived inter-
ference by the Government has
already disrupted the traditional
patterns of agricultural co-operation
in Punjab, to the detriment of both
peasants and labourers, and, if so,
do they promise now not to be too

much of busybodies in future, in
this respect?
Shri Shahnawaz Khan: It is the

function of the Government to up-
lift the living standards and living
conditions of the people who have
been suffering for long and if it is
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2006~

Oral Answers

necessary to interfere to better their
conditions, we will certainly do so.

gfearm s Tawat gar *t faera
feafar

+
*214. ot TETTEIT ATERY
Nt gR 9= FGIT
=t gy fag ¢
=t wmRw fag fami :

AT NEFW FAT TF AR W
Fq1 w1 f

(%) 71 wenfag qamdt gar
mar gfamm &1 faoi feafa & art
¥ wegieT w7 foar mar §

(@) ofc g, @ == ar Tq
aifgs ®q ¥ wrew-foie @ W)
femr wow w fadw mgman &1 1A
AT gt ; A

(w) 71 3q 1T & A farm
T WY wE 0f 27

TEHT WA W OTUSI-HAT aur
sface wwea & afaoar o wr
(v gra): (%) e () e o
s F  ofwmem aar oifaeEt &
gaufgerd osEl F &y geant
qGT AT g1 ATY A% AT I OgEAT-
fag sfgs foafs & a0 dax 70
F ol ot @0 &0 egfomr #1 wegeqar
¥ ox afafa s w &1 = afafa
N g wfdaT ™ A g9 Awa
AT

() 7o @ T

A TEEEIT AT . gaa
¥ g =T F 9% g9 w1 o
TET T FU A & 6 T qvET
ghamo & fawm
duT AEE ATV Y FEr IS A
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ST g § o % wa w3 fF qana
FE o oaa oW E F sk
ghamm 995 % wr w®r & 99w
F owgT W1 wFg gwwiz F om0
g omogEl omw E v wow
FEATT FIT A9 g gi-arm 7 34 fqwa
frafs o emm femr smow faaw
Zhamm ot afas w7 937

n1wd AAY (o w@) :oEw
AE T AR F am N wHIg AR
arnfe s @ gl § M7 sTw
aR # w7 #1% favem gar § ar
gax far @ fogra a3 gn &
T 37 fagrai &1 w@ zgr 47
I IAF wRT wiwa FT fem
JAAAT | IAF  AFfaw wWOIAW 0L

st TEFAR qmEdl ;g9 A
Tezafa WA @i g & aw
gF@ ¥ ATqA AT AT wH-
X F 9w F oo #Y A9@T T
TTgd WA T wr & waar iy o
gt ¥ wed Iee ¥ @ g fr s
zgfoar dwre #r fa=itm feafa &
gqw 7 TwAr daw FT ow ¥ O
awmal § % 3o 7 o1 ot gdde w1
Tgd e g favsa @ @ =i
# 9 =gar g fF dam
F FAA@ #} Wl T wTREET
7 ¥ far aur 9o ¥ wlsg &1
=71 ¥ TGy g3 I TR q9a-
o FEFE qAE qF
g S FT OEWEAT F 7 -

off T TE@E A X Wl
# go fiftqagE@s @ *g Fwar
| A% WA TW A 9T 2 fE
HY AT FH EET F |

st gFA o7 wHTW AT AT
am i fFuw s e E o &
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BT &F &T @I 21 §AT §7 FAE
w1 gRw faay w™r § f& daw @
W OUEH N AW 97 IT A9 F
WRT @A g4 ag WAA gWA [
o IEF AT A Wiw ! oF o6
TaT WIEW wigx gawr faar g7

5 A TWE § WET W

sit A fag fagrt : Far ww
® g § fF 1 GFc & weqEa
" us afufs a9 § Afs $g Tl
F AER A FFH G AfawT@
FT ACATAFC G4 7 39 § qar v
g g 5 fore g & oo o fag @F
F 1o g gfarar £ i £ 9 agr
oy W oz oaF fram s @
& ot @@ g fer & gw 9¢ 3%
ST E 1 IS Ao Hio wge FaAT
'-ﬁoiﬁoq‘]'oﬂ_'mﬂ}f ﬂﬂ?ﬁ
qiEam A A FHA § W
st g ® & Suess €
F4T A IART Gl @ATA & Kihww
F oomar 27 39 wm w0 4 AR
I GNT A7 @ § NfF 98w ¥
& A fegaaiz ¥ fasg = &
w® E?

st A0 : qgw dr adfEare oSy
St oA TRA dal § SaET A
e AG  FWT g AU 4@
az ¥ & ag watw afaw & at &
T e

Shri Kapur Singh: I want to know
whether Government propose to
reverse the steps already takem by
way of demarcation and industry-
location to weaken the Punjab eco-
nomically?

Mr. Speaker: Again, that is about
other things, The main question is
about the financial position.
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a5t g fag : & ag s
[ § fr 99w § wdew dF am-
Rfsds & qeart &1 wax =
el & qrgree gem oar ofar

=t T Iq FERY § 9 ¥9
faw = 9% ¢ W AW w1, @
# 3 Fami B @ 3, AfEw o R
@ W | o g frem 1w #e
& Tifas fad amdd |

Shri Hem Barua: President's rule
in Punjab is going to end on 2nd
October, 1966 and it has been report-
ed in the papers that the decision
whether to extend the President’s
rule in Punjab or mnot would be
taken after the Congress President
comes back from the Soviet Union.
In this connection, may I know (a)
whether the Government have deeid-
ed to extend the President’s rule in
Punjab after its termination and
{b) whether it is the Indian Govern-
ment under the leadership of the
Prime Minister who takes decisions
in such matters or it is the Comgress
Party and Congress President?

Mr. Speaker: This does not arise
out of this question. The main
«question is about finaneial assets and
Liabilities that are to be divided.

Bhri Hem Barua: President's rule
iz relevant because . . .

Mr, Speaker: That gquestion has
been put by Mr. Shastri already and
amsweTed.

Bhri D. C. Sharma: There are
some Central Government projects
which were the joint property of
Kangra, Himachal Pradesh, Punjabi
Soba as it is now called and Har-
yana Prant. Will they continue to
be run by the Central Government
or will those assets and . labilities
also be divided between the new
regions? Forests worth Rs. 200
crores have been taken away from
Punjab and given over to Himachal
Pradesh, for which I am not very
sorry. May I know if the Govern-

1123 (Ai)LS—S.
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ment is going to make good that
loss which is going to accrue to the
Punjab?

Shri Nanda: I have already said
that the divistonm of assets and liabi-
litles is determined by certain prine-
ples. '

Mr, Speaker: [ -
Next question.

=t et A wdwE, ag A
6 T WG T4 ¢ |

weqw WERT @ § W gew
T T W OF

Mard : & 9y gen SwE
g 5 gform owr wiT qurt @&
A wfas sFear FWAR g
F T ¥ AT ghamn SeE
A ToEE gEEE SR Gomt qF
' TIEET WYX ST F
Fax i@ w g v !
Rt F uipfas grag @ @ |

wreet /Y | o frvm qemras

Job Security in Oil Cempanies

+

*215. Shri Eishen Patinayak:
Shri Madhu Limaye:
Shri Bagri:
Shri Warior:
Shri Yashpal Singh:
Dr. Ranen Sen:
Shri P. C. Borooah:
Shri A. K. Gopalan:
Shri Dasaratha Deb:
Shri M. N. Swamy:
Shri Dinen Bhattacharys:
Dr. Mahadeva Prasad;
$hri M. Rampure:
Bhri Bibhuti Mishra:
Shri Jashvant Mehta:
Shri C. K. Bhattacharyya:

Will the Minister of Labour,
Employment and Rehabilitation be
pleased to refer to the reply given
to Starred Question No. 1615 on the
11th May, 1066 and state:

(a) whether Government have
taken any action on the report of

agree with him.
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the Chairman of the Tripartite Com-

mittee on job Security in Oil Indus-
y;

(b) whether the closing down of
can manufacturing units. has ‘affected
its production and also proper dis-
tribution of oil products;

(¢) whether any people have since
been retrenched; and

(d) it so, the action tsken to pre-
vent that?

The Deputy Minister in the Minis-

try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Ehan): (a) Yes. A copy of the

Government Resolution on the Sub-
ject is placed on the Table of the
House.
1.T-663566).

{b) The closure of the can manu-
facturing units does not appear to
have affected the proper distfibution
of oil products,

(¢) No complaints of any ret-
renchment have been received. The
matter, however, is within the juris-
diction of the State Governments.

(d) Does not arise.

ut fes qeATmw ¢ fagsmm
afafs @@ frovd oT g & f&
foedr 9T B @9 ¥ WY aHwe
& WX FTERw SNl F s
aifet Y g&ar w31 sfaee,
25 gfowa o 18 whowa =@ & |
TR TR § fFgw A ¥
feat g wwifw  FEE
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St AT qRS e AR,
U OF STy T | T o
e § w7 5 oAy o wiws
¥ uFy | @ W AAeE 02 £ fF oR
i ¥ g wiwd § @Y o
T &Y F9g ¥ ywifad gU § 1 S
g & e wg & et aff
FER | AT PR q®  FY AW
IJE

=t amTe -
aar g |

I R JEE TR

werw wfew : fufret o
¥ A A T TN TR @
fF o & ow 3% wiFs W g
§ WK f w1 fs Fvged  awg
¥ o fgame adi gf ¢

st AT & § ¥ s
f omaw FFE § w4 & qaraw
Tged # oawg ¥ wE fgade
gty

st 7o fomd : T 3T F F@A
QAT W] | T FER ¥ @ W
o FT R 7 W A AR, A ag
S s darem w1 & faq § 7 o
oF OEe TNl § Fgd 1 9W
g = & wy ofewws foww sfea
M EE 1 wemw wdew, A0 ey
% o7 & fF #r 1y daae Harew
¢ a1 waw swiaat @ ofes e
w wifEE § !

weTR WD ¢ WiEY, WET 0
w1 R woy §@ ¥ 9 whie
% aFdrey !

gw, qaMT  aqr Tﬂh’ L
(sit omrtat T) : & OF a@ oW

gETaT FT 2T S0ga § | v fF -

2102



2103 Oral Answers

uft X wgy waE § admEr g, a9
wwqfral & g <Y @er dav g g,
Tg Tz TENe & g9 ¥ ¢ swiay
BT Ig AT AET FX HEHA T
vy ¥ et s g, 98 w4
TR G & | o FW AT v g, A
foeell & waman, ®ew & AEL
o ATET i FA |, qE AR
® &7 fredy & 1 wfEd SwwET A
oo A ¥ wer § (€ ag fawm w2z
TaTHIE ¥ ooa ¥ 9%aT € | HEA
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® Fwa § o w@r W W q@ A
aem qgm fg o favw = ¥
gt Y W &, N § awT Iud TgA
g

UF gl FAFAE |

aEas AERA.

Dr. Ranen Senm: On a point of
order, Sir. In the last session some
of us had raised this question. The
Government got sufficient time to get
this information from the State
Governments. Is it permissible for
the Minister to get up and say’ that
all this material and information has
not been available from the State
‘Government? [ want your ruling
on this point.

o aq fomd © @ & A AT
ST FHT SqEEATFIWIT ¢ | Wl ARy
ism o usa W fawg &0 F
frdzw son 9 § f& aw’ wv
fawg avg &1 W § A FE w1 WY
2 | oy dfqem w1 3@ Aifag 1Ak
wifaw w1 fava wgw ¥ W1 &,
T FT AEN & | THfAY T oary ®
wet wgRg 1 foredRrd @ | 98 Ay
£ s wfrdi & FqmmaTe e
FTFgEd FT ANg ¥ FE BT AG
gt X agomr v g 5o
g Waremw § m qgfaaw e
#1 ofsas fome wfew 0

werer wgla . fafree awe
Iy Fim T @ A
oG9 2, dfew wwfal ¥ e
:wﬁlﬁmm LU 4
I

st wg faad :  ag wwfaai @
TEIETEIAE FI T E & 7

o WERA : qg qMl 4
WREN
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Dr. Ranen Sen: In the last session
this question was raised.

Mr, Speaker: I have heard him.

Dr. Ranen Sen: They avoided this
question,

Mr. Speaker: Now he should sit
dovin. :

it ;H\, fa11: sm1wr wglam,
W AZE AH 1 Aafze wd ¥ frar
qT |

Dr. Ranen Sen: What is your rul-
ling? Is the Minister permitted to
avoid this question like this over
end over again?

Mr. Speaker: He wanted to stand
up but another Member just put that
question.

12.00 hrs.

Shri Bhagwat Jha Azad: Sir, on
this point of order I would like to
say that what the hon. Minister has
said is correct from this angle,
namely, if it is taken only from the
aspect of individual retrenchment of
labour, of course, from the Labour
Ministry’s point of view it looks that
it is a State subject; but what we
are contending in this House, not
today but for years, is that the
foreign oil companies are persistently
following a policy of squeezing out
the Indians who are there on the pre-
text that they are just old or that
they themselves want to go out. The
point is that since oil falls in the
Central Government’s purview and,
these companies are trying to squeeze
out the Indians in a planned way in
the narhe that they do mot want it
it falls within the purview of the
Central Government. It is not just
one or two instances in a State but
it is a general policy which affects
the whole country and the Govern-
ment has accepted that by appoint-

ing a committee. Therefore, it
should be answered... (Interrup-
tion).

Mr. Speaker: Dr. Ranen Sep has
raised the point that last time a}so
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it was said by Government that they
were getting that information from
the State GQovernments, that there
was enough time ta get that informa-
tion; why has that information not
been obtained even by now?

Shri Jagjivan Ram: So far as ihis
question is concerned, the answer has
been given; it is in respect of the
supplementary that the reply has been
given that we do not have complete
information so far as retrenchment is
concerned. But I may add one thing
more. If there is any sizable
retrenchment, it is not only the oil
companies hut the trade unions also
make an agitation and bring that to
our noticee T am not speaking on
facts or statistics before me but as an
inference, still no trade union has
taken up thig question of any large-
scale retrenchment with the Labour
Ministry as such. Whatever agitation
has been raised has been raised on
the particular clause, not relating to
retrenchment but relating to prema-
ture retirement with certain enhanced
benefits. That also has not been on’
any large scale.

So far as the question of my hon.
friend, Shri Bhagwat Jha Azad, is
concerned, he hag raised a separate
question of squeezing out of Indians.
The question of squeezing ‘out of
Indians from foreign firms comes only
at the top level and if it is a question
of squeezing out of Indians at the top
level, that will be a category of
officials which will be beyond the

- scope of the Labour Ministry as such.

1 am not proposing to shirk the res-
ponsibility of the Government &3
such, but so far as the Labour Minis-
try is concerned, if it is a question
affecting the high officials, who will
not be covered by the definition of
employeeg or workmen, that will be
beyond the scope of the Labour

Mr. Speaker: Question Hour is over

(Interruption).

Dr. Ramen Sen: Mr. Speaker, 1 may
just make a submiseion.
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Ml' Spéaker: I cannot continue in
this manner . . . (Interruption).

Dr. Rihey Sen: There was a
tripartite committee under the presi-
dentship of Shri R. L. Mehta, who
was a Joint Secretary of the Labour
Department. Instead of accepting
that committee’s report, the Govern-
men! distored its recommendation*as
a result of which all these employees
will be made redundant and will be
at the sweet will of the employers.

Shri Jagjivan Ram: I contra&ict that
statement; that is a mis-statement.

Dr. Ranen Sen: Is it the way the
Labour Ministry is going to function?
The Labour Ministry’s own com-
mittee’s report hag not been accepted

(Interruption).

Mr. Speaker: The Member might
take it up i some other manner.

An hon, Member: The committee’s
report should be placed on the Table
of the House.

——

Shri Hem Barua: rose—

Mr. Speaker: Shri Hem Barua has
written to me that Question No. 216
be taken up after the Question Hour.
It is only the Minister'y privilege. If
he wants to answer; I can take it up.

Shri Hem Barua: I request the
Minister to give a reply.

st T ;e T, & AR
qFTT AFAT E | TF a1 WIT 919 d37
AT} 1 AR IT F T WY &Y 7 ;9
Fgal gt A @ 3 W =mEe T @
oo Y 7 I3 A ZH A I Fg A
TR IR aR awdEy § frqeT &
oA SuEdt wErew faay gwl
T SaTe 2 & ag ar Ot \Er @ e ar
CATIFRAA 1Y & AT IAF g F
Tg AU AR &1 At F st syaedr
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& A wa4l T A 7 § ar agr e
T E AT LT R/ FTIRE ? AT ATTN

. ¥ WATAg F1 3w A7 ¥ 35 faar av

e

SOTN FENEY @ woAs I WA Afe-
a7 § ag Wi 7T Aeadl A e #
7 am 1§ garfzar nfeare 73 fv
S A g oA § A Al A
Agw § R A s ¥ afemw §
I W AT ATAT & | AIACET AT TR
Aot 99 TEr 21 ;T I 9< SATEr
7 Ao & sed A S Ewar g ?

=t Aot M ger aE 'EA 7
weret wgrew ;& agt ger e |
Shri Priya Gupta: I have got a sub-
mission tp make.
Mr. Bpeaker: Shri Gopalan.

Shri Priya Gupta:
Call Attention notice.

Mr. Speaker: I am not taking up
Call Aitention notices. I am taking
up the Short Notice Question. Shri
Gopalan.

Shri Hem Barwma: What has happen-
ed to my request?

1 have given a

Mr. Speaker: He is not asking for
that. What should I do? The Minis-
ter only can ask for that. Hence for=-
ward, I have taken the decision that
the Short Notice Question be printed
and circulated to the Members.

Shri Vasndevan Nair: Where 18
Mr. Sanjiva Reddy? Yesterday, he
promised that he will be in the House
to answer this Short Notice Question.
It is very strange. He absents him-
self from the House. What has hap~
‘pened to him?

Mr, Speaker: I will take it up
separately. Let this Question be

wgar g f war smw 9 wfegre amdweted.
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Shri Vasudevan
affront to the Chair.

Mr. Speaker; I am told he is in the
Rajya Sabha. He will be coming.
Shri Gopalan.

SHORT NOTICE QUESTION

Second Shipyard Cochin
+

Nair: It ig an

8.N.Q.1. Shri A. K. Gopalan: )

Shri P, Eunhan;

Shri Warior:

Shri Vasudevay Nair:
Shri Mohammed Koya:
Shrimati Remuka Barkataki:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P, Venmkatasubbiah:
Shri Ravindra Varma:

Shri M. K. Kumaram:

Shri D. C. Sharma:

Shri ymbichibava:

Shri Nambiar:

Dr. Saradish Ro¥y:

Shri Laxmi Dass:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government gave an
assurance in Parliament that Cochin
Shipyard would be included in the
Third Plan;

(b) whether the projecy report has
been finalised;

(¢) if so, when the project is likely
to be completed; and

(d) if the answer to part (b) above
be in the negative, the reasons for the
delay?

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): (a) The Cochin
Shipyard was included in the Third
Five Year Plapn amongst projects
foreign exchange for which, was yet
to be arranged.

(b) to (d). The Project Report has

been received from the technical con-
sultants and iz under scrutiny by a
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technical committee. The recommen-
dations of the technical committee are
expected to be received by the gov-
ernment very shortly. Government
will take expeditious "decisions soon
after the receipt of these recommen-
dations.

Shri A. K. Gopalan: As far as the
first part of the Question is concerned,
np answer jg given. My question is:,

“(a) whether Government gave
an assurance in Parliament
that Cochin Shipyard would
be included in the Third
Plan;" ’

I put that question because in this
Parliament, in the Second Lok Sabha,
there was an adjournment motion
moved by me. It was not taken up,
though admitted, because the required
number wag not there. Then, an
assurance was given by the then
Transport Minister that this will be
takepn up in the Third Plan. That
assurance was given in the Parlia-
ment. My guestion was whether the
Government gave an assurance in
Parliament that the Cochin Shipyard
would be includeq in the Third Plan.
No answer i3 given to that.

Sir, yesterday, they were unpre-
pared and today the Minister is not
here. There was an assurance in
Parliament that this will be included
in the Third Plan.

. Shri C. M. Poonacha: There is no
record to say that there was an

assurance given in Parliament......
(Interruptions).

Shrimati Renu Chakravartty: No
record?

Shri C. M. Poonacha: May I com-
plete my answer? ’

Mr. Speaker: Order, erder.
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When the question is sp precise,
whether an assurance was given, the
answer should also be pointed, either
“Yes' or ‘No’. If there is no record,
the Minister should say no assurance
was given. (Interruption).

Mr. Speaker: Order, order,

Shri Shivaji Rap S. Deshmukh: On
a point of order, Sir.

Mr. Speaker: What is that point oi
order?

Shri Shivaji Rao S. Deshmukh: My
point of order arises out of this. Is
it permissible for a Member of the
Treasury Benches to say thal there js
no record to the effect that gn assu-
rance on the floor of the House was
given? It is a parliamentary record
which itself is supposed to be a pub-
lic reeord.

‘Mr. Speaker: That is what I am put-
ting to the Minister. Why should he
insist and put it that way?

Shri C. M. Poomacha: I was going
to explain that I have looked into the
records and I have found that the
project has been included ip the
Third Plan. That iz the answer I
have given. As far as the sepecific
quesiion, as to whether there was an
assurance, is concerned, I remember
that there was an adjournment motion
but about the other factg relating to
this case, I have not been able to
locate any assurances and I’ require
some time,

Shri A. K. Gopaian: When I put
the Short Notice question, I had given
some reasons and in that I had specl-
£cally explained that there was an
assurance, there was an adjournment
motion, like that. So, the Minister
should have come prepared.

Mr, Speaker: I can put this ques-
tion, for some other time if he can
find it out and bring it here. I will
take it up then.

Some hon. .Members: Tomorrow,
Lomorrow.
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The second Short
Mr, Buta Singh is

Mr. Speaker:
Notice question.
not present,

Then we take up the call-attention
notice,

WRITTEN ANSWER TO QUESTIONS
Explosion in Trains in Assam Sector

*216. Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Harl Vishnu Kamath:
Shri Nath Pai:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhantls
Shri Hukam Changd

Kachhavaiya:

Shri Raghunath Singh:
Shri Rameshwara Nand:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shri Subodh Hansda:
Shri Liladhar Kotoki:
Shrl N. R. Laskar:
Shrimati Renuka Barkataki:
Shri Madha Limaye:
Shri Bagri:
Shri Kishen Pattmayak:
Dr. Ram Manohar Lohia:
Shri M. Rampure:
Shri Bri) Raj Singh:
Shri Bade:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the measures proposed
to ensure safety in the Assam sector
of the North-east Frontier Railway
after the explosions in Diphu and
Lumding have been meticulously im-
plemented; :

(b) whether Government are gett-
ing telegrams and other communica-
tions from official sources in Assam
that the Nagas and Mizo hostiles are
preparing, on a large scale this time,
to completely disrupt the rail track
in Assam; and

(c) it so, the measures Government
propose to take to meet this situa-
tion? 1
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The Minister of State in the Mimis-
-try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) and (¢). While Government
have been receiving reports from
time to time about movements of Naga
and Mizo hostiles intending to sabo-
tage the railway track there has been
no information from official sources to
indicate any large-scale plan to com-
pletely disrupt rail track in Assam.
However, on thz basis of intelligence
received and in the light of the recent
acts of sabotage, Government have
takep further measures to ensure
security to rail track and to safeguard

the life and property of the passen-
gers.

Accident in a Mine near Dhanbad

#217. Shri Hukam Chand
Kachhavaiya:

Shrl Prakash Vir Shastei:
Shri Raghunath Singh:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Axad:
Shri M. L. Dwivedl:
Shrimati Vimla Devi:
Shri Indrajit Gupta:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that more
than eight persons were killed and
five others injured due fo the falling
down of a roof in a mine near Dhan-
bad in May, 1966;

(b) if so, the assistance given to
the families of the deceased persons;

(c) the number of persons killed
and injured; and

(d) the action taken in the matter?

¥he Minister of Labour, Employ-
ment and Rehabilftation (Shrl Jag-
jivan Ram): (a) and (¢). There was
a fatal accident at Katras Choitodih
Collizry of M[s. Burrakar Coal Co. in
the District of Dhanbad on the 1Tth
May, 1966 in which eight persons
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were killed and one person was
seriously injured due to fall of roof.

“(b) The management made an ex-
gratia payment of Rs, 200/- to the
family of each deceased. They also
spent about Rs. 120/- towards the in-
cidental expenscs for the funeral of
one minor whose body was recovered.
In respect of the person seriously
injured, who was admitted to hospital

the management are reported to
have spent Rs. 60]. for pro—
viding an attendant. Action

is in hand for payment of compensa-
tion under the Workmen's Compensa-
tion Act. Action is also in hand to
grant benefits under tha Coal Mines
Fatal and Serious "Accident Benefit
Scheme of the Coal Min2s Labour
Welfare Fund, which includes a cash
payment of Rs. 150-, a monthly
allowance for 3 years of Rs. 15;— pm.
for the widow and a scholarship of
Rs. 10/- pm. for each school going
son or daughter until the age of 15.

(d) The accident was engquired in-
to by the Deputy Chief Inspector of
Mines angq it was founq that the ac-
cident occurred due to a sudden fall
of a huge mass of roof stone 1.8
mdtres thick from 3 height of 1.95
metred, over an area measuring 185
metres x 7.5 metres. The roof-fall
occurred without any warning. Dur-
ing the course of enquiry, it was
observed that supports had been
duly set up according to the Rules
on the gubject.

waredl w1 g
*218. st fagme< s WY
e w16 7, 1966 ¥ ardfea

oW HET 1696 ¥ IO F AW #
qg waTy w g &3 fv
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(a) dmfas smEe 9T Wy
WAt A1 g T W ey
g d?



2115 Written Answers

TE-HT WART W TRT-HW & 1
wfaown s | sfiren awor @717
(o grat) : (%) Fg warwd fami,
UTEATE AT ATEE (GG HATAE @ |
gt 1 fEEE o gz A
EA

(&) sa & foa waw =@iv-
w0 ¥ feafq &1 areaet & wegnA
®TF FT WATERAT AT E 1 W A TAT
13 A WAl Wi arfosg q9qr
eyree HATATY H A1 e fFar w2

Seourity Measures at Assam—E, Pak
Border

*319. Shri P, C. Borooah:
Shrimati Savitri Nigam:
Shri N. R. Laskar:

Shri Liladhar Kotoki:

Shri Yashpal Singh:

Bhri Bhagwat Jha Azad:

Shri M, L. Dwivedi:

Shri 8. C. Samanta:

Shri Subodh Hansda:

Shri Bibhuti Mishra:

Shri K. N. Tiwary:

Shrimati Renuka Barkataki:

Shri Tridib Kumar
Chaudhari:

Shri Ram Harkh Yadav:

Bhri Braj Bihari Mehrotra:

Shrimati Jyotsna Chanda:

Shri Prakash Vir Shastri:

Shri Basamatari:

Shri Daljit Singh:

Shri Hem Raj:

Shri Harish Chandra Mathur:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have taken
some new measures to tighten up the
securiy on thre Assam—East Pakistan
border to deal with the problem of
Pakistani infiltrators ang the infiltra-
tion, of Mizo rebels gnd Naga hostiles
from East Pakistan; and

(b) it so, the precise m
taken in that direction?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b). In
addition to the measures already taken
to tighten security on the Assam-
East Pakistan border for the purpose
of meeting the problem of infiltration
of Pakistani pationals, the following
further measures have been taken
with a view to checking the move-
ment of Mizo rebels and Naga hostiley
across the Assam-East Pakistan bor-
der:—

The strength of the border gutposts
has been increased; the frequency and
strength of border patrols have been
increased; the police force in Mizo
Hills district has been augmented and
the assistance of the Army has been
taken. Besides, the civil administra-
tion has been further strengthened.

Attempt on the Life of the Chief
Minister of Kashmir

#220. Shri Gulshan:
Shri Shree Narayan Das:
Shri Prakash Vir Shastri:
Shri Raghunath Singh:
Shri Jagdev Singh Siddhantt:
Shri P. C. Borooah:
Shri Madhu Limaye:
Shri Kishap Pattnayak:

. Dr. Ram Manohar Lohia:
Bhri Bagri:
Dr. L. M. Singhvi:
Shri R. 8. Pandey: .
Shri Ram Harkh Yadav:
Shri Vishwanath Pandey:
Shri D, D. Puri:
Shrimati Jyotsna Chanda:

Will the Minister of Home Affairs
be pleased to state:

(a) whether investigatons regard-
ing blast of the handgrenade which
was tried over Shri G. M.  Sadig,
Chief Minister, J. & K. at Baramulla
cn the 16th May, 1968 have beoen
completed;

(b) if so, the result thereof; and '
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(c) the number ang particulars of
persons apprehended anq facing pro-
secution?

The Minister of Home Affairg (Shri
Nanda): (a) No, Sir.

(b) and (c). Do not arise.

qifed<t w1 wam & famy
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Composition of National Anthem

*222. Shri Utiya:
Shri Madho Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it ig a fact that Shri
Rabindranath Tagore composed his
“Jana Gana Mana” before the Corona-
tion of King George V of England;

and . !

AUGUST®, 1965

Written Answers alI8
(b) whether it is alsp a fact that
modern research hag revealedq that
the Poet composed the song on the
occasion of the accession or corona-
tion or Durbar of King George V?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The exact date of the composition of
“Jana Gana Mana" is not known, but
it is not true that the song was com-
posed on the occasion of the Corona-
tion Durbar of King George V. -

The controversy seems to have
arisen during the life time of the poet
himself. The song was first sung on
27th December, 1911 on the second,
day of the Indian National Congress
Session in Calcutta. The Coronation
Durbar was held in Delhi on the 12th
December, 1911. The Poet himself
had ridiculed any suggestion that the
song was composed in praise of King
George V.

A , fagre 7 g (awa)
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Manufacture of Stainless Steel

*224, Dr. M, M. Das: Will the
Minister of Education be pleased ' to
state:

(a) whether a new process of manu-
facturing stainless steel by using
chromium in place of nickel, was in-
venteq by the Council of Scientific
and Industrial Research some years
back;

(b) whether any steps have been
taken for the commercial exploita-
tion of the process; and

(c) if so, the nature thereof?

The Minister of Education (Shri M.
€. Chagla): (a) Yes, Sir. in the pro-
cesg developed by the National Metal-
lurgical Laboratory, Jamshedpur,

nickel has been replaced by maganese.

(b) and (c). Not yet Sir. The Dur-
gapur Alloy Steel Plant of the Hindus-
tan Stee] Ltd. is examining the ex-
ploitation of this process.
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Répatiatés from Burma
+226. Shri N. R. Laskar:
Shri Liladhar Kotoki:

Will the Minister of Labour, Em-
ployment and Rehabiltation be
pleased to- state:

{a) whether any arrangements have
been made so far for rehabilitating
the Indian repatriatés from Burma in
Delhi;

{(b) whether Government have
assessed their minimum requirements
of life; and

{c) if so, the steps Government pro-
pose to take to accommodate them?

The Minister of Labour,” Employ-
ment ang Rehabilitation (Shri Jagji-
van Bam): (a) and (b). Yes, Sir.

-(e) Measures takep for the rehabili-
tation of repatriates from Burma are
indicated below:

1. A loan for carrying on trade and
business up to Rs. 2000 per family
may be sanctioned to the repatriates
with business background.

2. The repatriates from Burma have
been accorded priority in the matter
of appointment to posts and services
under the Central Governmeht through
the Employment Exchange.

3. Age limit for recruitment
through Employment Exchange has
been relaxed up to 45 years, with a
further relaxation yp to 5 yearg in
the case of persons belonging to Sche-
duled Castes and Scheduled Tribes.
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4 -Orders have been issued for re-
mission of Examination fees in de-
serving cases for appearing at the
examinations c¢onducted by the UP.-

S.C. Age limits have also been
relaxed. )
5. A Scheme 'for granting educa-

tional assistance for the wards of
Burmy repartriates has been sanc-
tiohed. Under the scheme, a
grant ranging from Rs. 5 to
Rs. 100 per annum may be
sanctioned for purchasing  books.
Stipends ranging from Rs. 40 to Rs.
60 p.m, may also be sanctioned, sub-
ject to certain conditions, if the stu-
dent is staying in a hostel, etc., away
from his parents, and their income is
léss than Rs. 250 p.m.

6. The Delhi Administration has
been requested to (a) actord prefer-
efice to the repatriates in the matter
of allotment of building plots; (b)
accord priority in the matter of allot-
ment of shops and stalls and grant
of licences/permits where these are
required for carrying on any occu-
pation or trade; (c) Work out pro-
posals for construction of shops and
stalls for allotment to the repatriates
in outlying industria] areas near the
city.

7. A gcheme for sanctioning loans
for construction of houses has been
sanctioned as follows:—

'Lfrban Rural
Area: Area:
Rs. Rs.
(i) Cost of plot: 600 200
(ii) Cost of deve-
lopment of land: 1500 600
(iii) Cost of cons-
truction of
) house: 2000 1000
(iv) For business .
premises: 500 200

8. A survey is being made to locate
suitable areas for construction of
stalls/shops and for residential plots
for the repatriates,
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Pilot survey on Education in Bihar

22%. Sbri $hop Narapan Bas: Wil
the Minister of Education be pleased
1o state:

(2) whether Government have spoa-
sored a pilot survey on education in
the State of Bihar;

(b) if so, the scope of survey so
sponsored; and

(c¢) whether the report on the first
phase of thz survey and the finding
thercof are available?

The Minister of Education (Shri M,
C. Chagla): (a) Yes, Sir. Under the
Second Educational Survey of India,
Bihar is included.

(b) The renort on the first phase of
the Survey is expected towardg the
end of December 1966.

(c) The main objective of the first
phase is to bring the data regarding
school habitations upto date.

Scientists’ Pool of the C.S.LR.

*228. Shri D, C. Sharma:
Shri P. C. Borooah:
Shri Sidheshwar l'nnd
Shri Yashpal Singh:

Dr. Ram Manohar Lohia:
Shri Bagri:

Shri Kishen Patinayak:
Shri Madha Limaye:
Shri Ram Sewak Yadaw:
Dr. Ranen Sen:

Shri Rajdeo Singh:
Shri Bal Krishna Singh:
Shri Tridib Komar

. Chaundhuri:

Shri Indrajit Gupta:
Shri Bibhuti Mishra:
Shri L. N. Bhanja Deo:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
scientists returning home from abroad
are * disillusioneq after joining the
Scientists' Pool of the C.SIR.;

(b) if so, the steps taken to better
their lot; and

(c) whether Government propose
to. reduce the size of the Scientists”
Pool or to scrap it?

The Minister of Education (Shri M.
C. Chagla): (a) No, Sir.

(b) Does not arise.

{c) No, Sir.

Compulsory Teaching of Sanskrit

229. Shri A. N. Vidyalankar: Will
the Minister of Edocation be pleased
to state:

(a) whether Government had recom-
mended to the State Governments, the
introduction of the teaching of Sanskrit
compulsory as the composite course
with the teaching of the Indian langm-
ages (except Urdu and Tamil);

(b) if 36, the names of the States
where the composite course of Sanskrit
has been introduced with the teaching
cf the regional language or Hindi; and

(¢) the reasong for not implementing
this policy in other States?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) The Government of India did not
make any specific recommendation to
tha State Governments for the com-
pulsory teaching of Sanskrit as a com-
posite course with other languages.
They, however, did commend to the
States the recommendations of the
Central Sanskrit Board regarding en-
couragement to be given to the study
of classical language in a compesite
course with the regiona' languages or
the mother-tongue within the frame-
work of the Three Language Formula,
as approved by the Central Advisory
Board of Education. Urdu and Tamil
were not excluded.

(b) From the reports received from
the State Governments so far, it
appears that the Governments of
Mysore and Uttar Pradesh have intro-
duced composite course of Sanskrit
with a regional language or the
mother-tongue in High|Higher Secom-
dary .Schools.
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(e) Other State Governments have
not thought it necessary to introduce
such composite courses. No gpecifie
reasons have, however, been given by
them.

CRB.I

*239. Shri Bishwanath Roy:
Shri K. C..Sharma:
Dr. L. M. Singhvi:
Shri Hari Vishnno Kamaith:
Shri Alvares:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Central Bureau of
Investigation propose to undertake any
special programme to root out corrup-
tion from the Public Sector Under-
takings; and

(b) if so, the salient features thereof?

The Minister of Slate in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The salient features of the pro-
gramme of vigilance and anti-corrup-
tion v.; _k during the year 1966 in re-
lation to Public Sector undertakings
are as follows:—

(i) Collection of information with
the assistance of the Under-
taking concerned and help and
eo-operation of private persons
and voluntary social and re'i-
gious organisations.

(1) Preparation of agreed lists of
points and places where cor-
ruption is believed to exist in
a substantial measure in the
seleeted undertakings.

(hi) Closer and more frequent
scrutiny and inspections by the
Publiec Sector Undertakings of
the work done at these points

and places.

(iv) Preparation of lists of un-
scrupulous contractors, sup-
pliers, firms and clearing
agents by the Undertakings
concerned,
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(v) Preparation of lists of undesir-
able contaetmen by the C.BI.

(vi) Secrutiny and checks by the
Undertakings,

(vii) Adoption of necessary preven-
tive and administrative mea-
sures by the Undertakings to
check corruption.

(viii) Setting up of Study Teams and
introduction of Administrative
Reforms.

(ix) Checks and searches by the
C.B.I on receipt of definite
information about prevalence
of malpractices.

(x) Enlistment of public help and

co-operation in the anti-cor-
ruption drive,

(xi) Meetings and discussions bet-
ween the C.B.I. officers and
senior officers of the selected
undertakings,

(xii) Preparation of reports and re-
views to assess the impact of
the anti-corruption measures
on the integrity in the Under-
takings.
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Prohibition

*232. Shri Linga Reddy: '
Shri P. R. Chakraverti:
Shrimati Sayitri Nigam:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Bagri:
Shri Hari Vishno Kamath:
Shri Hem Barua:
Shrt Surendranath Dwivedy:
Shri Nath Pal:
Shri Prakash Vir Shastrl:
Shri Hokam Chand

Kachhavaiya:

Shri Raghunath Singh:
Sbhri Jagdev Singh Siddhanti:
Shri Yashpal Singh:
Shri A. K, Gopalan:
Shri Bibhuti Mishra:
Shri K. N, Tiwary;
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 49 on the 18th
February, 1966 and state:

(a) whether any final decision on
prohibition has been taken and the ad-
vice given to the States as regards the
line of approach to the policy of pro-
bibition as contained in the Tek Chand
Committee Report on Prohibition;
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(b) whether the Central Government
would bear a portion of the expendi-
ture involved in ‘the implementation of
the programme; and

(e) whether States will be allowed to
relax the policy to enable them to
raise their rzsources?

The Minister of State in the Ministry
of Home Affairs and Minister of De-
fence Supplles in the Ministry of
Defence (Shri Hathi): (a) to (c). The
recommendations of the Study Team
on Prohibition and the comments of
the State Governments thereon, are
still under consideration. It is pro-
pused to convene a meeting of the
Ministers for Excise and Prohibition of
States towards the end of August, 1966
to process the recommendations fur-
ther.

Encounter of Mizo Hostiles with Indian
Security Police

#233. Shri Bhagwat Jha Arzad:-
Shri M. L. Dwivedi:
Shri 8, C. Samanta;
Shri Subodh Hansda:
Shri 'Vishwa Nath Pandey:
Shri Erishna Pal Singh:
Bhri Naval Prabhakar:
Shrimati Savitri Nigam:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Madha Limaye:
Shri D. C. Sharma:
Shri Hukam Chand

Eachhavaiya:

Shri Raghunath Singh:
Shri Kolla Venkaiah:
Bhrimati Renuka Barkataki:
Shri P, C. Borooah:
Shri Ram Harkh Yadav:
Shri Braj Bihari Mehrotra:
Shri Eapur Singh:
Shri Buta Singh:
Shri Narasimha Reddy:
Shri R. Barua:
Shri §. N. Chatarvedi:
Shri Eajrolkar:
Shrimati Joytsna Chanda:
Shrimati Ramdulari Sinha:
Bhri Shree Narayan Das:
Shri Surendra Pal Bingh:
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Shri Dighe:

Shri Panna Lal:
Shri Brij Basi Lal:

Will the Minister of Home Affairs
be pleased to state:;

(a) whether there have been serious
encounters between the Mizo rebels
and the Indian Security Forces in the
ihird week of May and subsequently
ikereafter in June and July;

(b) it 50, th? main particu’ars there-
of; and

(c) whether the Mizo rebels suffered
serious casualties in an encounter on
the 16th-17th May, 1966,

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry eof
Defence (Shri Hathi): (a) and (b).
There were fourteen encounters in-
volving exchange of fire at wvarious
places between the Security Farces
and the MNF hostiles during the period
from 3rd week of May to middle of
July, 1966,

(c) Yes, Sir.

Primary and Middle School Education

*234. Shri Subodh Hansda:
Shri 8. C. Samanta:
8hri Bhagwat Jha Asad:
Shri M. L. Dwivedi:

Will the Minister of Edueation be
pleased to state:

(a) whether the State Institute of
Education hag been able to improve the
guality of education at the primary and
midd e school levels;

(b) if so, in what way;
{¢) whether such Institutions are
functioning all over the couptry and

(d) if so, the total annual expendi-
ture on them? ’

The Minister of Edocation (Shri
M. C. Chagla): (a) and (b). Yes, Sir,
by way of organising inservice pro-
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grammes for teachers, teacher educa-
tors & inspecting afficers and produc-
tion of betier books and teaching aide.
However, no formal evaluation of the
impact of the Institutes has been maae
as the scheme started only twp years
ago and some of the States have set up
the Institutes in 1965-66.

(¢} Yes, Sir; one in each State ex-
cept Nagaland.

(d) Total expenditure for 1965-86
wos Ra. 25 lakhs and the budget pre-
vizion for 1965-67 is Rs. 20 lakhs,

National Calendar of India

*235. Shri C. K. Bhattacharyya:
Shri Dighe:
Shri Panna Lal:
Shri Brij Basi Lal:

Will the Minister of Home Affairg be
rleased to state:

la) the progress made so far in the
use of the National Calendar of India;

(b} whether the National Calendar
is being used by the different Central
Ministries and their subordinate offices;

(¢) whether this is being used by the
State Governments in their Secretariatg
and other subordinate offices;

(¢) whether this is being used by
different semi-Government Orgahisa-
tions; and )

(e} whetier this is being used by
organisations enjoying any subsidy
from the Central Government?

The Deputy Minister in the Ministry
of Home Affairs (Shri P. S. Naskar):
(a) and (b). The dates as given In
MNational Calzndar (Saka Year)
are being used, in addition to the
Gregorian dates, for various official
purposes e.g, Gazette notifications,
official communications, agreements,
deeds and other legal documents, All

India Radio Broadcasts, Government
Calendars, etc.
(c) to (e). According to the infor-

maf:on -vailable, State Governments
are also using the Saka Year dates for
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mest of tne purposes mentioned above,
Further details regerding the other
orices and organisations in the States
z1e, however, being collected and the
information when received will be laid
on the Tuble of the House. ¢

Vigilance on Railway Tracks agaiusi
Babotage

*236. Shrimati Renuka Ray: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) the steps taken to help the Rail-
ways to strengthen the vigilance on
Railway tracks against saboteurs; and

(b) the extent to which the help of
the people living in the vicinity of the
Railway tracks has been taken?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Various
measures have been laid down in the
Interna’ Security and Railway Security
Sichemes for the protection of wvital
rneans of transport and communica=
tions including the railway tracks,
tunnels, bridges etc. These. schemes
ure drawn up by State Governments
in consultation with railway authori-
+ies, and provide for gathering of
timely intelligence, watch over sus-
pects, guarding and patrolling of im-
portant sections and generally to make
available to the rai'ways the forces
and facilities required by them.

{b) Guarding of railways tracks is
among the functions of the Rural
Home Guards and the Village Volun-
teer Force. In addition to patrols by
regular police, where necessary, the
hclp of Home Guards and other auxi-
ligry forces and of the people living in
the vicinity of the railway tracks in
guarding them against sabotage is also
taken by the various State Govern-
ments to the extent possible. During
the recent hostilities, they rendered
very valuable assistance to regular
police and railway protection force.
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Strike by Government Employees in
Goa

*237. Shri Indrajit Gupta:
Shri Madhn Limaye:
Shri Kishen Pattnayak:

Wiil the Minister of Home i Tairs
be pleased to state:

(a) whether 4,000 Government em-
ployees of Goa went on strike from
the 31st May, 1966;

(b) whether their spokesmen al-
leged that Government had violated
the provisions of the Industrial Dis-
putes Act and fhe pronrises given te
the employees;

(e) the main demands of the stri-
kers; and

(d) Government’s reaction thereto?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. §. Nas-
kar): (a) The Government has in-
formation that some 784 workers
wnostly of the Electricity and Water
Supply Deparinents went on strike on
the 31st May, 1966 and thereafter,

(b) Yes, Sir.

(c) A statement showing the de-
mands of the strikers and the reac-
tion of the Government is laid on
the table of the House. [Placed in
Library. See No. LT-6636/66].

Recovery of Pakistani Arms and
Ammunition ip Kashmir

*238, Shrimati Renuka Barkataki:

Shri Tula Ram:

Shri P. R. Chakraverti:

Shri Vishwa Nath Pandey:

Shri Kapur Singh:

Shri Buta Singh:

Shri Narasimha Reddy:

Shri B. ‘D. Mantri:

Shri Bade:

Shri Hukam Chand
Kachhavaiya:

Shri Bibhuti Mishra:

Shri . C. Sharma:
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Shri Ravindra Varma:
Shri P. Venkatasubbaiah:

Will the Minister of Home Affairs
‘be pleased to state:

(a) gvhether it is a fact that a big
dump™f arms and ammunition with
Pakistani markings has recently been
unearthed nearBandipur in Kashmir;
and

(b) if so, the quantity thereof and
the kinds of arms and ammunition
that have been seized?

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir.

(b) 900 rounds of .303 ammuni-
tion; 1,450 sten gun cartridges; 2
hand-grenades; and 1,000 rounds of
sten gun ammunition.

Commissions of Inguiry (Madhya
Pradesh Amendment) Ordinance, 1966

*239. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the following
notification in the Madhya Pradesh
Gazette Extraordinary dated the 6th
June, 1966:—

“The Commissions of the Inquiry
(M.P. Amendment) Ordinance,
1966. :

If any persbn, by words either
spoken or intended to be read,
makes or publishes any state-
ment or does any other act
which is calculated to bring
the Commission or any mem-
ber therenf into disrepute, he
shall be punishable with sim-
ple imprisonment which may
extend to two years or with
fine or with both.”,

(b) whether fhe Union Government
were consulted and their approval
sought for the WMadhya Pradesh
Governor's Ordinance referred to in
part (a); and
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(¢) if so, the grounds on
approval was given?

which

The Minister of Home Affairs (Shri
Nanda): (a) and (b)., Yes, Sir.

(¢) The question whether a Com-
mission of Inguiry shomld be protec-
ted against abusive crificism and scur-
rilous attacks that bring it into dis-
repute wag examined by- the Law
Commission in its twenty-fourth re-
port. The Law Commission recom-
mended that while such attacks on a
Commis=zion of Inquiry could not be
treated as invdiving contempt of court,
they should be made a specific offence
punishable with simple imprisonment
of upto two years or with fine or with
both. Ag the State Government's pro=
posal was in accordance with the re-
commendation of the Law Commis-
sion, it was found unobjectionable.

Review of Cases under D.IL.R. in
Kashmir

1036. Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri A. K. Gopalan:
Shri Dasaratha Deb:
Shri M. N, Swamy:
Shri Dinen Bhattacharya:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 5148 on the
11th May, 1966 and state:

(a) whether Government have since
received any information about the
reviefv of thE cases of 526 persons
detained under D.LR. in Kashmir;

(b) if so, tMe details thereof; and

(c) whether any new arrests under
DI.R. have been effected in the State
since the 11th May, 19687

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
After review of the cases, 332 have
been released either gn parole or un-
conditionally.

(c) 21,
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Pak. Intrusion in Gangapur District

1037. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether several Pak. intruders
entered the “Indian territory near
Tajewala Village in Gangapur Dis-
trict of Rajasthan on the 1st June, 1966
and lifted several camels belonging
to the villagers;

(b) if so, the details of the skirmish;
and

(e) the measures taken by Govern-
ment to protect the villagers?

The Deputy Minister in the Minis-

try of Home Affairs (Shri Vidya
Charan Shukla): (a) gnd (b). Yes.
Five Pak. criminals riding 3 jamels

entered Indian territory near Tejawala
Toba (not Tajewala) in Ganganagar
(not Gangapur) District at approxi-
mately 1900 hours on 1st June, 1960.
Our patro] followed the track and en-
countered the criminals at 0300 hours
on 2nd June 1966 near PHULSAR. The
Pak. nationals sceing the pursuit party
opened fire. Qur patrol party fired
back in self-defence. There was no
casualty on either side. Seven camels
which had been stolen by the criminals
from Indian village ANANDGARH
were recovered. The criminals how-
ever escaped under cover of darkness.

(¢) Intensive patrolling and wvigi-
lance is being maintained’
R.M.S. Division, Jaipur
1038. Shri Ram Harkh Yadav: Will

the Minister of Communications be
pleased to state: -

(a) whether Government propose to
set up another RM.S. Division at
Jaipur to improve the mailing ar-
rangements;

(b) if so, the details of the scheme:
and

(cy when the new Division iy likely
to be commissioned?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) Yes.

(b) The existing ‘7' Divigion at
Ajmer which now serves the areca
will be bifurcated and g new RM.S.
Division will be formed with head-
quarters at Jaipur by transfering
some of the sections and mail-offices
of ‘J' Division to the new Division.

(¢) Shortly.

Surprise Attack by Naga Hostiles

1039. Shri P. R. Chakraverti:
Shri Ram Harkh Yadav:
Shri Vishwa Naih Pandey:
Shri Hukam Chand
Kachhavaiya:
"Shri Bade:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a host of armed Naga
hostiles made a surfrise attack on a
post of the Home Guards near Bungpa
Khunow village in Ukhrul Sub-Divi=-
sion of Manipur on the 6th May, 19686;

(b). whether they looted a bazar
also that day in the same locality;
and

(e) if so, the details of the skirmi-
shes and the loss of life and property?

The Minister of State in the Ministry
of Home Affairs and Minister of Def-
ence Supplies in the Ministry of Def-
ence (Shri-Hathi): (a) and (c). The
Government have np information
about the incident of 6th May, 19686.
However, on 6th June, 1968
at about 12 noon, a batch of about
20 armed Naga hostiles waylaid 18
village volunteers near Bungha Khuna
village in VUkhrul sub-division and
snached away two rifles, 100 rounds
of ammunition and their uniforms.
The volunteers were then let off.

(b) No such information has been
recelved. -

South’s Contribution to India's culture

1041. shri M. K, Kumaran: Will the
Minister of Education be pleased to
state:

(a) whether Government have any.
scheme under consideration to eva-
luate the contribution of South India
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to the common cultural heritage of
this country;

(b) whether Government have con-
sidered the necessity of propagating
the ideals preached by the Tamil
Saint  Thiruvalluwar and Sree
Narayana Guru, the saint and social
reformer of Kerala; and

(c) if so, the details thereof?

The Deputy Minister in Ministry of
Eduocation (Shri Bhakt Darsham): (a)
No, Sir,

{b) Not so far, Sir.

(e) Does not arise.
Indus Valley Civilization

1042, Shri M. K. Kumaran: Will the
Minister of Education be pleasced to
state:

(a) whether it is a fact that recently
fresh evidence has come to light
showing the widespread nature of the
Indus Vallcy Civilization; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Eduocation (Shri Bhakt
Darshan): (a) Yes, Sir.

(b} As a result of exploration in
Kutch, nine Harappan sites have re-
cently been discovered. These dis-
coveries postulate settlement of the
Harappans in Kutch for a consi-
derable period and are gignificant
particularly from the point of view of
the extension and distribution of the
Harappa Culture,

Scientists in Government Colleges in
Eerala

1043, Shri M. K. Eumaran: Will the
Minister of Education be pleased to
state:

(a) the number of scientists who
have taken their D.Sc. and PhD.
degrees from Europe and America
and are now working in Government
Colleges of Kerala;

(b) whether it is a fact that most
of them are posted to Colleges in
vemote corners of the State where
post-graduate courses and research
facilities do not exist;
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" (c) whether Government of Kerala
have recently issued an order prohi-
biting Govermment College staff from
applying for- any post elsewhere; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of Edoeation (Shri M.
C. Chagla);: (a) There are ten scien-
tists holding Ph. D. degree from

Europe or America, but none with
D.Sc., working in the Government
Colleges of Kerala;

(b) No, Sir. Most of them are

posted to Colleges in Trivandrum,
Ernakulam and Palghat where there
are postgraduate courses. On account
of pressure of admissions and cost of
equipment preference is given to pro-
viding them with facilities for teach-
ing work, but available facilities for
research are also given to them.

(c¢) No, Sir,

{d) Does not arise,

Scholarship to Research Scholars

1044. Shri M. K, Kumaran; Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
University Grants Commmission con-
tinues to give only Rs, 200 per menth
to the post-graduate research scholars
working in the various Science and
Humanities Departments of the Uni-
versities;

(b) whether Government are aware
that this sum is inadequate to meet
the abnormal rise in prices and the
increasing cost of research materials;
and

(¢) if so, whether Government pro-
pose to enhance the amount?

The Minister of Education (Shri M.
C. €hagla): (a) to (c). The value of
the research scholarships awarded by
the University Grants Commission has
already been enhanced from Rs. 200
to Rs. 250 per month with effect from
the 1st Juiy, 1966
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Science in Mithdle Schools

1045. Shri Utiya:
Shri Madhu Limaye:
Shri Baswant:
Shri Vishwa Nath Pandey:
Shrimati Jyotsna Chanda:

Will the Minister of Education be
pleased to state:

{a) whether Government have for-
mulated any proposals for improv-
ing the teaching of science in ele-
mentary and middle schools;

(b) whether it is proposed to bring
out cheap books on Science in Indian
languages; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of Eduocation (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) Yes, Sir the books will be in
English and or Hindi and will be

of good quality. They are expected to .

be cheaper than imported books.
The translations into different langu-
ages will be done by State Govern-
ments concerned.

(c) These books will be:
(i) text-books

(ii) Supplementary
material

reading
(iii) guide-books for teachers.

Police Excesses at Veliathooval,
Kerala

1046. Shri Vasudevan Nair: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Kerala Government
have received representations against
the Police at Veliathooval, Devicolam
Taluk, Kerala State regarding the
corrupt practices, forging false
cases against public workers and
torturing them in the lock-up during
the last one year; and
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(b) if so, the action taken against
the police officials concerned?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) Enquiries on all the allegations
are being made by the State Gov-
ernment.

Harijans in Kerala

1047, Shri Vasudevam Nair: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have re-
ceived representation that Harijans
in Angudi Panchayat, Pathamam-
thitta Taluk in Kerala were attacked
and terrorised by certain people;

(b) if so, whether the Ranni Police
were alleged to have failed in tak-
ing prompt measures against the
culprits; and

(¢} the steps taken to meet the
grievances of the Harijans in the
area?

The Minister of State in the Minis
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.
However one Kunjsrukkan presented
a petition at the Ranni Police Sta-
tion that he was terrorised by cer-
tain people.

(b) No, Sir.

(c) The petition in question was
enquired into and the counter peti-
tioners were warned by Ranni police.
Regular patrols have been detailed
in the areas included in the Angudi
Panchayat. The Station  House
Officer and other senior police
officers have been visiting the area.
The relation between ‘the Harijans
and others m the area are reported
to be cordial now.
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The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) Four

at present.

(b) 1. M/s. Travancore Sugars and
Chemicals Ltd. Thiruvella.

Distilleries in Kerala

1048. Shri A. V. Raghavan: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the total number of distilleries

. X 2. M/s. Polsons Distillery,
in the State of Kerala; Chalakudy.
(b) the names of distilleries and 3. M/s. Mc. Dowell and Co.

the amount of licence fees due and
eollected from them from 1954 on-
wards;

(¢) whether any cistillery has fail-

Ltd., Sherthallai.

4. M/s. Devicolam Distilleries
Ltd., Vaikom,

ad to pay the fees on .the basis of (There were five distilleries one of
ent entered into with Which was closed down on 19th
S S March, 1966.)

them and if so, whether the licence
has been renewed in spite of their

vefusal to pay the agreed amount; No licence fee is leviable by the

Central Government; the licence

and fees due and collected by the State
(d) the steps taken to recoven the Government from 1954-55 onwards
arrear? are glven as under:—
Year Distillery Bottling Compound 'rg
licence fee licence fec and Blending
licer.ce
Rs. Rs. Rs.

- 3c0 400 1,6C0
e B 2 e
1956-57 . . 400 ©oC 2,400
1957-58 . . 400 6o 2,400
1958-59 400 60 2,400
1959-60 400 600 2,400
1960-61 500 5co 3,20C
1961-62 500 sa0 3,200
1962-63 500 800 3,200
1963-64 500 800 3,200
1964-65 500 ko 3,200
1965-66 400 600 2,400
1566-67 400 600 2,400

(c) NiL (b) if so, whether any decision has
. been takcn in the matter and the
(d) Does not arise. amount granted for the purpose?
Sports in Villages

1#9. Shri Earnl Singhji: Will the
Minister of Education be pleased to
skate:

{a) whether Government of Rajas-
#han have requested for financial aid
. §or ths implementation of their
scheme of ‘encouraging sports in vil-
fages; and

The Deputy Minister In the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) The Rajas‘han State Sports
Council have applied for fAnancial as-
sistance for the est-blishment of
Rural Sports Centres under the Cen-
trally Sponsored Scheme,

(b) The matter i under conside~
ration,
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Public Grievances Machinery In

State
1051, Shrimati Ramdulari Sinha:
‘Will the Minister of Home Affalrs

be pleased to state:

(a) the administrative set-up esta-
blished in each Stats for hearing
public grievances with their powers
and functions; and

(b) whether any assessment of the .

impact of the working of these
machineries has been made?

The Minister of Home Affalrs
(Shri Nanda): (a) A statement Iis
laid on the Table of the House. [Plas~
in Library. See No. LT-6637/66].

(b) No Sir.

Microfilming of Rare Manuscripts

1052. Shri C. K, Bhattacharyya:
Will the Minister of Eduecation be
pleased to state:

(a) whether a programme has been

drawn up for microfilming rare
manuscripts and  historical docu-
ments;

(b) whether any agreement has

been concluded with the microfilm-
ing unit of the UNESCO for this
purpose; and

(e) whether work has already
started in the National . Library,
Calcutta?

The Deputy Minister in the Mints-
try of Educatlon (Shri Bhakt Dax-
shan): (a) to (c). Yes, Sir.

Surveys to Locate Oil

1053. Shri Eakhmu Bhawani: Will
the Minister of Petrolenm and Che-
micals be pleased to state the names
of the new areas where surveys to
locate oil have been carried out dur-
ing the last one year and the results
achleved?

The Minister of Petrolenm and
Chemiecals (Shri Alagesan): The Oil
and Natural Gas Comission have car-
ried out Geological surveys in the
Kud-Udhampur-Katra area in Jam-
mu and Kashmir; in the Solan-
Subathu-Ark! area and the Parar-
Bhamla area in Himachal Pradesh;
in the Banjari-Sasaram area in UP.;
in the Guntur district and Krishna
and Godavar! areas of Andhra Pra-
desh; in the Badarpur-Chhotachura
area and in Cachar and Garo hills
areas In. Assam; and Tripura; in the
Andamans Islands; in Kutch and
Saurashtra areas In Gujarat.

Geophysical surveys have Deem
carried out in the north bank of rivar
Brahmaputra in Lakhimpur and im
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the Sibsagar areas of Assam; in 24-
Parganas and Midnapur areas in
West Bengal; in Cuttack and Puri
districts in Orissa; in Guntur district
and in Krishna and QGodfavari areas
in Andhra Pradesh; in Madras area;
in the Coromandel Coast; in the
offshore areas of the Gulf of Cambay
and West Coast; in the Kutch,
Mehsana, Ahmedabad, Khaira and
Surat areas in Gujarat; in the
Bikaner and Jaisalmer areas in

. Rajasthan; in Kathua-Ramkot-Udh-
ampur areas in Jammu and Kash-
mir and in the different parts of the
districts of Dehra Dun, Saharanpur,
Pilibhit, Bharaich, Gonda, Azamgarh,
Deoria and Jaunpur in U.P,

Shallow drilling has also been car-
ried out at various places in Kashmir,
Himacha] Pradesh, Andhra Pradesh
and Gujarat. '

Deep drilling operations have also
been carried out at some. places in
Gujarat and Rajasthan States.

Results.

0il and gas shows have been en-
countered at some places in Gujarat
and Rajasthan. Indications of struc-
tural features have been obtained
from the seismic work in the offshore
areas of Gulf of Cambay

and in
Pilibhit district of U.P.

0il India Limited carried out dur-
ing 1965 seismic surveys covering
321 lines miles in Dum Duma and
Ningru areas in Assam/NEF.A.
Three wells were also drilled of
which one produced ojl, one gas and
the third was dry. :

Indian Council for Cultural
Relations

1054. Shri Brij Raj Singh:
Shri Bade:
Shri Hokam Chand
Eachhavaiya:

Will the Minister of Education be
pleased to state:

(a) "the number

L of persons em-
ployed in the

Indian Council for
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Cultura]l Relations on permanent and
temporary basis from the 1st Janu-
ary 1961 to 1st January 1966;

(b) the number of employees
whose services were terminated dur-
ing the said period and the num-
ber among them who belonged to the
Scheduled Castes and Scheduled
Tribes;

(e) the number of posts which
were reserved for Scheduled Castes
and Scheduled Tribes; and

(d) the number of applications re-
ceived from the Scheduled Castes
and Scheduled Tribes who applied
during the said period and the num-
ber of persons among them who were
interviewed and appointed?

The Minister of Education
M. C. Chagla): (a) 175
five).

(Shri
(Seventy

(b) The services of eight persons
were terminated, out of which none
belonged to Scheduled Castes and
Scheduled Tribes.

(c) Scheduleq Castes—Five, Sche-
duled Tribes—One. '

(d) (i) Applications received from
Scheduled Castes and Scheduled
Tribesm-Thirty four.

(ii) The number of applicants in-
terviewed is not readily available
and will be placed on the table of

the House, later on.
(iii) Number appointed—one,
T 9§ F R qaw W
1055. =it fedzat wum= :
i fefam -
T A HAT g FATH AT T
G fF .
() =9 aar Fwfic wsg &
ot ga% #=1 @ ¥ aw U E; AN

(&) #z farwar #a g7 & @
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Pending Cases in Calcutta High
Court

1059. Dr. M. M. Das: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that about
thirty thousand cases are pending
before the Calcutta High Court;

(b) the date on which the oldest
of these pending cases was filed;

(¢) whether it is a fact that out
of the above thirty thousand pending
cases, about eleven thousand cases
are related to commercial matters; .
and

(d) whether thore is any move for
improving the situation?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Nefence Supplies in the Ministry of
Defence (Shri Hathi): (a) - Accord-
ing to available information, the
number of cases pending in the Cal=
cutta High Court, as on 30th June,
1966, was 47,112,

(b) As on the same date, the oldest
among the pending cases was filed
in 1936.

(¢) Information is being collected
and will be laid on the Table of the
House. )

situation,
to appoint

(d) To improve the
steps are being taken
som~ Additional Judges.

Separation of Judiciary from
' Executive

1060, Shri Madhu Limaye:"
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Sh=i Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Home Affairs
be pleas~d to refer to the reply given
to Starred Question No. 32 on the
16th February, 1966 and state:

(a) the progress since made m re-
gard to separating the judiciary
from the Executive;
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(b) whether the Central Govern-
ment have advised the States which
have not achieved such a separation
to do so whhin a certain time-limit
by stages; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathid: (a) The Delhi
and Himachal Pradesh (Separation
of Judicial and Executive Functions)
Bill, 1966 is proposed to be introdue-
ed in the current session of Parlia-
ment.

(b) and (c). No target date has
been fixed as the mater is primarily
for the State Governments to consi-
der.
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Bastar Incident

1063. Shri Vishwa Nath Pandey:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavalya:
Shri Raghunath Singh:
Shri Yashpal Singh:
Shri Sidheswar Prasad:
Shri Eolla Venkaiah:
Dr. L. M. Singhvi:
Shri Krishnapal Singh:
Shri Bagrm: .
Shri Lakhmu Bhawani:
Will the Minister of Home Affairs
be pleased to state:

(a) vhether the Enquiry Com-
mission which was set up for the

Bastar [ncident has submitted its
report: -

(b) if so, the findings thereof;

(¢) it the answer to part (a)
above bge inp the negative when the
report iy likely to be submitted?

The Minister of State im the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (e). The
Commission to inquire into the
Bastar incidents had been set up by
the Madhya Pradesh Government
and the report would be submitted
to the I5tate Government. The State
Governrient has intimated that the
report is likely to be submitted by

- the end of the year. The question of
the find.ngs therefore does not arise.
Financial Resources of D.M.C. and

N.DM.C..

1064. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs
be pleased to refer to the reply given
to Star.ed Question No. 716 on the
23rd March, 1966 and state:

(a) whether the Commission of In-
quiry has submitted the report about
the financial resources of the Muni-
cipal Curporation of Delhi;

(b) it so, the broad features there-
of and the reaction of Governmemt
thereto; and
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(c) i the reply to part (a) above

be in the negative when it is likely
to be submitted?

The Minister of State in the Mints-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of

Defence (Shri Hathi): (a) No, Simr.
(b)Y Does not arise.
(¢) The Commission is expected

to submit its report by the end of
this year. The extension of the term
of the Commission for the above
period is under consideration.

Compulsory National Service for
Students

1965. Shri Ramachandra leakn:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 1246 on the 20th
April, 1966 and state:

(a) whether Government have since
considered the scheme of introducing
compulsory  national service for
students; and

(b) if so, the broad features thereof”

The Minister of Education (Shri
M. C. Chagla): (a) and (b). The
question of introducing compulsory
national service for students is still
under consideration.

Exodus Committee Report

1066. Shrimati Renuka Barkataki:
Shri Vishwa Nath Pandey:
Shri C. K. Bhattacharyya:
Shri Hari Vishnu Kamath:
Shri P. C. Borooah:
Shri R. Barua:
Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 714 on the
23rd March, 1966 and state:

(a) whether the report of the
Exodus Commission has since been

submitted to Government; and
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(b) if so, the main recommenda-
tions thereof?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defenee (Shri Hathi): (a) Yes, Sir.

(b) The Commission have made no
recommendations.
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Theft Cases in Delhi

1072, Shrimati Savitri Nigam: Wij|
the Minister of Home Affairs be
pleased to state:

(a) whether a gang of ieen agers
has been found very actively engaged
in burgalaries in Delhi: and

(b) the number of theft cases in
April and May in which the culprits
were not caught?

The Minister of State in the Ministry
of Home Affairs and Mnister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Two such
gangs of teen-agers were rounded up
by the Delhi Police recently.

(b) Out of 484 cases investigated so
far, culprits could not be traced in
408 cases. 1074 cases are still under
investigation. -

C.T.0. New Delhi

1073. Shrimati Savitri Nigam: Will
the Minister of Communicationg be
pleased to state:

(a) whether there is a great shor-
tage of the technical and non-
technical staff in the Central Tele-
graph Office, New Delhi; and

(b) if so, the steps taken to train
the technical staff and to recruit the
non-technical staff?
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The Minister of State in the Depart-.

ments of Parliamentary Affairs and
Communications  (Shri  Jaganatha
Rao): (a) Shortage is not great.

(b) Normal steps for recruitment
and training of staff of all categories
are being taken,

Telegraph Engineering Service

1074. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Communica-
tions be pleased to state:

(a) whether any rules have been
framed for the selection, appointment
angd tenure of Officers of the Telegraph

Engineering Service for appointment.

as Assistant Chief Engineers and
Assistant Deputy Directors-General in
the P. and T. Directorate;

(b) whether it is a fac! that at
present a number of Officers, who had
departmental promotions, are not even
Graduates in Telecommunication
Engineering or possess any other
technical and academic gqualification;
and

(c) the steps taken to streamline the
manner of appointment to these posts
in the D.G. P. & T. to ensure more
efficient functioning of the Depart-
ment and to bring it in line with the
appointments in other Ministries and
Directorates?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) The posts of Assistant
Chief Engineers and Assistant Direc-
tors General (there are no posts of
Assistant Deputy Directors General)
on the Telegraph Engineering Side are
included in the Telegraph Engineer-
ing Service, Clasg I (Senior Scale)
and carry a special pay of Rs. 100, in
addition to their grade pay in the
scale of Rs. 700/1250. As these posts
are included in the Telegraph Engi-
neering Service, Class I, in respect of
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which recruitment rules framed im
consultation with the Union Publie
Service Commission exist, appoint-
ments thereto are made from amongst
the officers in the Senior Scale of the
Telegraph Engineering Service, Class 1
(including those promoted from Class
II to Class 1), taking into considera-
tion the requirements of the service
and the suitability of the officers,

(b) The rules for promotion to the
Telegraph Engineering Service, Class
I in respect of promoted officers do
not prescribe “Degree in Engineering”
as a condition for promotion. Accord-
ingly, departmental officers promoted
from the Telegraph Engineering Ser-
vice, Class IT to the Telegraph Engi-
neering Service, Class I are not neces-
sarily graduates in Telecommunica-
tion Engineering. By virtue of their
experience, however, these Officers are
suitable to undertake the responsibili-
ties of the posts of Assistant Chief
Engineers gznd Assistant Directors-
General.

(e The appointments to the posts
are made keeping in view the re-
quirements of the Service and the
suitability of the officers for the posts.
Details about the practice obtaining in
other Ministries and Directorates
where similar posts might be in exist-
ence are not known, but presumably
the same criteria are observed.

Naga Rebels

1075. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:

Will the Minister of Home Affabrs
be pleased to state:

(aY whether Government have made
any assessment of the extension of
their rebellious activities by the Naga

- rebels outside the cease-fire agree-

ment.

(b) whether Government have made
a similar assessment of the various
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violations by the Naga, rebels of the
cease-fire agreement in the cease-fire
area up-to-date; and

(c) if so, the results thereof?

The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of

Defence (Shri Hathi): (a) and (b).
Yes, Sir.
(c) In Manipur, within the area

covered by cessation of operations
agreement, there were 59 incidents of
violation of the agreement in 1965 and
114 in till June 30, 1966. Outside the
area, there were 20 incidents in 1965
and 35 in till June 30, 1966. These
involve attack on security posts kid-
napping sniping, looting, murder etc.
Similar incidents (210 in 1965 and 103
till April 1966) have taken place in
Nagaland also. Generally, these Naga
elements are trying to consolidate
their strength within the area of
agreement and extend the area by
creating g situation of armed conflict.

Scholarships for Science Students

1076. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 5146 on the
11th May, 1966 and state:

(a) whether the results of the tests
have since been announced;

(b) the number of students who will
be entitled to receive the scholarship;

(¢) the period of this scholarship
and the amount per month; and

(d) the number of girls and the
Harijan/Adivasi students who passed
this test?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

" (b) Upto 360.
“(¢) The scholarships are tenable for
three years for the B.Sc. degree course

and their value is Rs. 100 per month
plus a book grant of Rs. 100. TIn addi-
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tion, the scholars are exempt from
tuition fees,

(d) 88 girls have been selected. In-
formation regarding Harijan Adivasi
candidates is not readily available.

‘“Exploration of Gas and Oll in
Jaisalmer”

1077. Dr. L. M, Singhvi: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether oil and gas exploration
have registered any further progress
in Jaisalmer;

(b) if so, the details thereof; and

(¢) if the answer to part (a) above
be in the negative, the reasons there-
for?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) So far four wells have been
drilled which have indicated traces of
oil and gas. Further work is in pro-
gress,

(c) Does not arise.

Retirement Age of Vice-Chancellors

1078. Dr. L. M. Singhvi:
Shri Vishwa Nath Pandey:
Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri Sidheshwar Prasad:
Shri Rishang Keishing:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
University Grants Commission has
recomended that the retirement age
of Vice-Chancellors of the Universities
should not be above 65 years; and

(b) whether this is proposed to be
implemented shortly?

The Minister of Education
M. C. Chagla): (a) Yes, Sir.

(Shri

(b) The matter is under considera-
tion of Government in so far as the
Centra] Universities are concerned.
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.Recovey of Disproportionate Assefs
from Corrupt Officers

1080. Shri Kolla Venkaiah: Will the
Minister of Home Affairs be pleased
to state:

(¢} whether there is any proposal
before Government for either making
necessary legislation or bringing
constitutional changes for the recovery
of disproportionate assets of corrupt
officers and publicmen;

{b) if so, when; and

(c) if not, the reasons therefor?

. The Minister of State in the Ministry
of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (e).
Necessary legal provision has already
been made in respect of officers and
publicmen who are public servants.
Since the present law is considered

adequate no constitutional changes or
further legislation are being consider-
ed.
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Card Passes for P. and T. Employees

1083. Shri 8, C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is 3 fact that the
Officers and staff of the P and T De-
partment are issued free Railway card
passes available for the various
Divisions/circles and some for all-
India Railways;

(b) if so, the machinery that has
been devised to prevent the misuse of
such card passes by the holders either
when they proceed on leave from
their last point of duty on private .
work or depute the card holders to
perform their private business;

(e) whether it is also g fact that a
large number of such pass holders
normally come to Delhi on holiday
trips after travelling on such card .
passes right up to the last point of
their duty; and

(d) if so, the measures taken to
check the misuse of such card passes?

The Minister of State in the Depart-

ments of Parliamentary Affairs and
Communications (S%ri Jaganatha
Rao): (a) Yes, Sir.

(b) Misuse of passes renders an
official liable for disciplinary action.
These are kept under the custody of
responsible officers in the larger offices
and are subject to check by the Rail-
way staff, Passes are issued for ap-
proved tours only.

(c) No. Only one case has come
to notice where an officer travelled to
Delhi on a duty card pass unautho-

. risedly. This is under investigation.

(d) As in (b) above.
¥ e st A W
1084. = wgew Wwd
T ww, AWML AW IR T
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Sales Tax Advisory Committee

1085. Shri Warior:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shri Bade:
Shri R. Barua:
Shri D. D. Mantri:
Shri Brij Basi Lal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Sales Tax advisory
Committee of the Delhi Administra-
tion had advised Government to
shelve the proposals to increase sales
tax in Delhi; and

(b) if so, the action taken thereon?

The Minister of State in the Ministry
of Home Affais anq Minister of
Defence Supplies in the Ministry of

Defence (Shri Hathi): (a) As stated
in reply to Starred Question No. 151

on the 23rd February, 1966 certain
proposals for effecting some changes
in the existing rates of sales tax in
Delhi with a view to raising addi-
tional resources and reducing the dis-
parity in the tax rates in Delhi and
the adjoining States were under consi-
deration. The Sales Tax Advisory
Committee constituted by the Chief
Commissioner, Delhi to advise him
on matter relating to the administra-
tion of sales tax law in Delhi at its
meeting held on the 28th April, 1966,
recommended that the policy of having
uniform rates of sales tax in Delhi
and the neighbouring States should
not be adopted as this would be detri-
mental to the distributive character of
trade in Delhi. The Committee also
recommended that the question of
substitation of sales tax by excise duty
should be taken up with the Govern-
ment of India and pending decision on
the issue, the decision to introduce
uniformity in the rates of sales tax
should be deferred.

(b} It has not been found practi-

" cable to substitute sales tax by excise

duty as recommended by the Advisory
Committee. In view of the urgent
need for additional resources, some in-
creases have been and are being made
in the rates of sales tax but in doing
so, due consideration has been given
to the distributive character of the
trade in Delhi.

Aid to Agra University Colleges

1086. Shri Kindar Lal:

Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) the names of the Degree Colleges
affiliated to the Agra University for
whom financial assistance was given
by the University Grants Commission
during 1965-66 along with the amount
given; and :

(b) the progress of the schemes for
which the assistance wag given? ’

The Minister of Education (Shri M.
C, Chagla): (a) and (b). The required
information is given in the statement
laid on the Table of the House. [Placed
in Library. See No. LT-GGSQ/BS].
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1087. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
oe pleased to state:

(a) the number of vacancies on the
strength of the judges of the Allahabad
High Court (U.P.);

(b) whether arrears of cases have
accumulated as the present judges are
not in a position to cope with the
day-to-day work;

(c) the reasons for not filling up
the vacancies so far; and

(d) when the vacancies are proposad
to be filled up?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) One vacan-
«y in the post of Additional Judge,

(b) The Chief Justice and the State
‘Government has made no such repre-
sentation,

(c) and (d). Proposals for filling
the vacancy are awaited from the
State authorities,

Aligarh Muslim University Incidenis

1088, Shri Hari Vishnu Kamath:
Bhri Hem Barua:

Shri Surendranath Dwivedy:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 5291 on the
11th May, 1966 and state:

(a) whether Government's decision
in the case of Professor Abdul Bashir
Khan of Aligarh Muslim University
has been given; and

(b) if so, the nature thereof?

The Minister of Education (Shri M.
C., Chagla): (a) The Goverrment of
Uttar Pradesh has since issued its
sanction, on compassionate grounds,
for withdrawal of case against Pro-
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fessor Abdul Bashir Khan of Aligarh
Muslim University. The Court at
Aligarh, which js trying the case, has
however not yet entertained the sanc-
tion for withdrawal of case issued by
the State Government as the Allahabad
High Court which has been moved for
transfer of the entire case from Aligarh
to some other District, has not so far
disposed of the State Government's
reguest in the matter,

. (b) Does not arise.

Murder in Vithabhai Patel House,
New Delhi

1089. Shri Harj Vishnn EKamath:
Shri Hem Barua:
Shri Surendranath Dwivedy:
Shri Nath Pai:
Shri Hukam Chand:
Kachhavaiya;
Shri Raghunath gingh:
Will the Minister of Home Affairs
be pleased to refer to the reply given

to Unstarred Question No. 4460 on the
2Tth April, 1966 and state:

(a) whether the investigation into
the case of murder in the Vithalbhai
Patel House, New Delhi has since been
completed; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The case ig still under investigation.
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Statehood for Manipur

1094. Shri D. C. Sharma: Will the

Minister of Home Affairs be pleased
fo state:

(a) whether Manipur State Congress
has demanded full Statehood for Mani-
pur; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes.

(b) Government do not propose any
change in the status of this Union
territory.

Text Books in Delhi

1095, Shri D. C, Sharma: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the text
books racket causing shortage and
non-availability hag become an annual
feature in Delhi for Secondary Classes
and it is more acute this year; and

{b) if so, the steps taken to check
the same? f

The Minisier of Education (Shri M.
C. Chagla): (a) No, Sir. There was
some delay in respect of a few books
which were not put out in the market
in April-May, There is no question gf
any racket, All the textbooks for this
year are now available on the .rg-
epening of gchools after the vacations,
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(b) Does not arise.

Metropolitan Council for Delhi

1096. Shri D, C. Sharma:
Shrimati Savitri Nigam:
Shri M. L, Dwivedi:

Shri Subodn Hansda;

Shri S, C. Samanta:

Shri Bhagwat Jha Azad:

Shri Prakasp Vir Shastri:

Shri Hukam Chang
Kachhavaiya:

Shri Raghunath Singh:

Shri Jagdev Singh Siddhanti:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any tentative date for
the setting up of a Metropolitan Coun-
cil for Delhi has been fixed; and

(b) if so, when it is expected to
come into being?

The Minister of State in the Minis-
try of Home Ayairs and Minisler of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).

- The Metropolilan Council will be set

up after the general elections . mnext
vear. Until the Metropolilan Council

- comes into existence, it is proposed ‘s

constitute an  Interim Metropolitan
Council for Delhi, A notification call-
ing upon ithe members of the electoral
college for Delhi to elect 42 members
of the Interim Metropolitan Council
is expected to be published on 8th
August, 1966. The elections may be
completed by the last week of that
month, It is expected that Interim
Metropolitan Council will be establish-
ed early in September 1966,

Scientistg invited from Abroad

1897. Shri A, N, Vidyalankar: Wiil
the Minister of Education be pleased
to state:

(a) the number of scientists, tech-
nical experts and specialists invited by
Gpvernment from abroad for consul-
tations, lecture tours, study and re-
port or for the purpose of scientific
and technological callaboration, due-
ing the years from 1963 to 1966, vear-
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wise and country-wise, and the dura-
tion of their stay in India along with
the expenditure in Indian and Foreign
currency, separately; and

(b) the number of Indian Scientists,
‘Technical experts or Spevcialists in-
vited by the foreign countries and ex-
penditure if any, incurred by Govern-
ment thereon?

The Deputy Minister in the Minis-
dry of Education (Shri Bhakt Dar-
shan): (a) and (b). The information
is being collected and will be laid on
the Table of the House.

Gauhati Refinery

1098. Shri P. C, Borooah:
Shri D, C. Sharma:

The Minister of Petroleum
«Chemical be pleased to state:

(a) the progress made in the.exe-
<ution of the project for the expansion
of the refining capacity of Gauhati
Refinery;

(b) whether any survey has recen-
tly been made about 'the potentiality
of the demand for petroleum in the
area so as to determine whether any
further expansion of the refining
capacity is called*for; and

(c) if so, when it was 'made and the
result thereof?
The Minister of Petroleum anpd

Chemicals (Shri Alagesan): (a) The

proposal for expansion of the Gauhati
refinery upto 1.00 million tonnes per
annum is under consideration of the
Government.

(b) and (c), Yes, A survey has re-
<ently been made about the demand
of major P.OL, products in Assam,
ang it has been found that the demand
in this area may be fully met by
Gauhati and Digboi refineries during
the IV Plan period,

Use of Gauhati Refinery Gas

1899, Shri P. C, Borooah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the up-to-date progress made un

the utilisation of the gas which was -
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being flared up at the Gauhati Refi-
nery;

(b) the action so far taken for the
production and distribition of liquid
petrolewmn gas from this gas for use
as domestic fuel; ang

(¢) the quantum of gas being still
flared up every day there?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) and
(b), A scheme for the utilisation of
refinery gas for manufacture of liquid
petroleum gas is under preparation.

(c) About 45 tonnes,
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Judicial Reforms

1104, Shri Linga Reddy:
Shri P. R, Chakraverti:

Will the Minister of Home Affairs
be pieased to state:

(a) whethet any judicial reforms,
along the lines of the Administrative
Reforms, with a view to afford speedy
justice and cheap justice to litigant
public in the Supreme Court and High
Courts are under consideration; and

(b) if so, the main features thereof?

The Minister of State in the Minis-
try of Home Affairs and Ministey of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b). No
such refomms are under consideration
of the Government, ‘The Law Minister
is, however, exploring the methods by
which the High Courts may be raiiev-
ed of the arrears and the cases can
be decided expeditiously.

Award For Mihir Sen

1106. Shri Bagri:
Shri Madhu Limaye:
Shri Kishen Patinayak:
Shri Ram Sewak Yadav:
Dr, Ram Manohar Lohia:

Will the Minister of Education be
pleaseq to refer to the reply given to
Starred Question No. 1613 on the 11ih
May, 1966 and state:

- (a) whether Government have con-
sidered the proposal to confer an
award on Shri Mihir Sen in recogni-
tion of his recent performance; and

(b) whether his services are pro-
posed to be utilised to educate the
youth og the country in sports?

The Deputy Minister in the Ministry
of Education (Shri Bhaki Darshan):
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(a) Not yet, Sir, but will be consider-
ed for the next Awards,

(b) The Swimming Federation of
India are examining how best' the
services of Shri Mihir Sen could be
utilised,

Stafl of Centiral Hindi Directorate

1107. Shrj Bagri:
Shri Madhu Limaye:
Dr. Ram Manchar Lohia:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No, 5369 on the
11th May, 1966 regarding the Staff of
the Hindi Direciorate and state whe-
ther any decision has sgince been
taken to make the staff of that Direc-
torate permanent?

The Deputy Minister in the Ministry
-of Education (Shri Bhakt Darshan):
It has since been decided to convert a
certain percentage of temporary posts
in the Central Hindi Directorate into
permanent ones.

-“Supply of oil from Rudrasagar Oil
Figld&"
1108. Shri Bagri:

Dr, Ram Manohar Lohia:
Shri D. D, Puri:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that Indian
0Qil Corporation and Oil and Natural
Gas Commission are at loggerheads
.over the price of crude oil to be sup-
plied from Rudrasagar Oilfields in
Assam;

(b) whether Government have inter-
vened in the matter; and

(c) if so, the result thereof?

The Minister of Petroleum _:md
Chemicals (Shri Alagesan): (a) No

(b) and (c). Do not arise.
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Tele-Communications Equipment

1109, Shri M. L, Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S, C, Samanta:

Will the Minister of Communications
be pleased to state:

- (a) whether Government have ‘aken
steps to manufacture the complete
range‘of tele-communication  equip-
ment in the country; and

(b) the contribution of the Bombay
Telephone workshops in this behalf?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganath
Rao): (a) Yes: Practically the entire
range of Telecommunication equip-
ments in use in the country is being
manufactured in the country.

(b) The entire requirement of
Manual Exchange equipment like
Trunk Exchanges ete.. of the gepart-
ment are met from the production of
the three P & T. Workshops, tne
Bombay Workshops being the main
producer of  these items. The
Bombay Telephone Workshops pro-
duce manually operated trunk ex-
changes, Central Battery Multiple ex-
changes, Private Branch exchanges
and special equipments like operator
dialling relay sets, coin Box Telephones
ete, The Bombay Telephone - Work-
shops is at present situated at Gell
Strest., Jacob Circle, Bombay. The
factory is to be shifted to a new site
at Devnar where a modern factory
building is under construction.

Fertilizer Factory at Kothagudam

1110. Shri Kolla Venkaiah: Will the
Minister of Petroleum and Chemicals
be pleased to state:

. (a) whether any understanding has
been reached by Government with
the American Company, Allied Chemi-
cals for a fertilizer factory in Kotha-
gudam in Andhra Pradesh for the
manufacture of fertilizer with naptha
instead of inferior coal previously
agreed to by the Andhra Sugar Com-
pany of Allied Chemicals; '
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(b) if so, the wunderstanding and
terms of collaboration; and

(c) the reasong for changing from
inferior coal to naptha?

The Minister of Petrolemm and
Chemicals (Shri Alagesan): (a) Mis-
Hindustan Allied Chemicals Lid. pro-
pose to establish a naphtha-based
Fertilizer Factory at Kothagudam in
collaboration with M]|s. Allied Chemi-
cls Corporation of .U.S.A. for the
manufacture of 100,000 tonnes of urea
Per annum;

‘(b) Mis. Allied Chemicalg Corpora-
tion of U.S.A. are expected to contri-
bute towards equity capital of M/s.
Hindustan Allied Chemicals to the
extent of $2.612 million in cash and
$1.000 million ag free equity in lieu
of know-how.

(c) Due to recent developments in
fertilizer technology, a naphtha-based
fertilizer plant is more economical
than a coal-based plant under certain
circumstances.

“Drilling in Assam”

1111, Shrimati Renuka Barkataki:
Will the Minister of Petroleum and
Lhemicals be pleased to state:

(a) whether it is a fact that the
Government of Assam have asked for
permission to undertake pil explora-
tion and drilling operations in the pil
bearing areas in Assam; and '

(b) if so, the decision taken there-
on?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) No.

(b) Does not arise.

Displaced Persons from Punjab
1112, Shri Daljit Singh:
Shrimati Savitri Nigam:
Shri Bagri:

Will the Minister of Labonr, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether some representations
have been made by the uproated per-
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sons of the Punjab border especially
of Khemkaran area;

(b) if so, the difficulties being faced
by them in resettlement; and

(c) the action taken by Government
in the matter?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri D. R. Chavan): (a)
Yes, Sir.

(b) The main difficulties faced were:

(i) Reconstruction of houses and
shops systematically destroyed
by the Pakistan army at the
time of withdrawal.

(ii) Cultivation of land.
(iii) Damage to standing crops.

(c) Government is, inter alia, giv-
ing grants and loans for the construc-
tion of houses and shops, arrangement
for supply of construction material at
rcasonable prices has been made;
agricultural land is being ploughed
free; for crops destroyed Government
is giving ad hoc ev-gratia assistance.
So far 18310 acres of land has been
tractorized and sown, Rs. 28.29 lakhs
in the form of grants for reconstruc-
tion of houses and shops have been
disbursed.

Text Books im Jammu and Kashmir

1113. Shri Yashpal Singh:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Onkar Lal Berwa:

Will the Minister of Education be
pleased to state:

(a) whether the text books publish-
ed by the Government of Jammu and
Kashmir describe communism as the

"ideal goal for human soeiety;

(b) if so, whether such expressions
are permissible under the Constitu-
tion; and
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(c) whether he has given any ad-
vice to the State Government in this
regard?

The Minister of Education (Shri M.
(2. Chagla): (a) No, Sir. A few ref-
erences to Mao Tse Tung and China's
reconstruction programme were notic-

ed in textbooks written before 1962
but in use even thereafter.
(b) The passages have not been

examined from this angle; but the
State Government has already order-
ed deletion of objectionable material.

{c) The State Government has been
advised in January, 1966 to ensure
that objectionable portions are delet-
ed from the text books before the
next academic session.

Basic and Non-Basie Schools

1114, Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Eduecation be
plcased to state:

(a) whether the bridge ‘existing in
the syllabus between the basic and
non-basic schools has been remaved
from all th: States; anq

(b) if so, wh:ther this has increased
or decreased the number of students
in the basic schools and its percent-

age according ta the Government
survey? '

The Deputy Minister in fhe Minis-
try of Education (Shri Bhakt Dar-
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shan): (a) Not altogether. However,
with a view to bridge the gap exist-
ing between the two types of schools,
such salient features of basic educa-
tion, as do not require large financial
outlays or specially trained personnel,
have been introduced in the syllabuses
of almost all the States.

(b) The number of students in basic
schools has increased from 28.13 lakhs

.in 1950-51 to 121.26 lakhs in 1962-63

i.e. an increase of about 317 per cent.

Strength of §.C. and S.T. Officers in
Union unmment .

1115, Shri Vasudevan Nair: Will the
Minister of Home Affairg be pleased
to state:

(a) whether the strength of the
Scheduled Caste anl Scheduled Tribe
Officers in Union. Government has in-
creased during the last ten years;

(b) if so, the percentage of the in-
crease; angd

(c) whether it is a fact that there
are many qualified Schedul:d Caste
and Scheduled Tribe candidates who
still remain unemployed?

The Deputy Minister in the Minis-
try of Home Affairs (Sh-i P. 8.
Naskar): (a) and (b). Comparable
figures are available only from the
yzar 1959. In the Servicas of the
Central Government (excluding De-
fence Forces) the total number of
Scheduled Caste and Scheduled Tribe
officars of all classes were as fol..ws:

Percenrage increased over pre-

vious year.
Ason 5.C. S.T. S.C. 5.T.
1-1-59 2,15,940 30,518 .. e
1-1-60 223,124 3s5.652 33 16-8
‘I-1-61 2,28,497 37,74 24 57
1162 . 2,316,408 38,708 34 26
-1-1-63 - 2,675,401 43:532 131 124
I-1-64 . 2,83,208 47,377 5'9 88,
1-1-65 ) 2,04,782 8 2

51,267 40
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(¢) Varied qualifications are pres-
cribed for the different categories of
posts. It is, therefore, not possible to
make any general statement® in reply
io this question,

Price Contro] Committee

1116. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Home Affairs
I»e pleased to state:

(a) whether the Price Control Com-
mittee which was formed at his inst-
ance during the Indo-Pakistan don-
flict, has suggested' measures to con-
trol and check the rise in prices; and

(b) the number of meetings of this
Committee held so Yar?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) The mea-
sures suggested by the Price Control
Committee are as follows:

(1) Maintenance of supply and
contro] over prices should be
confined to items which are
most essential to common
man.

(2) The profit of wholesaler and
retailer on controlled cloth
should be specifieq and steps
should be taken to do away
with the conditional sales by

* the mills.

(3) The number of food and vegi-
' table markets in Delhi should
be increased.

{4)The number of Consumer Co-
overative Stores and Fair
Price Shops should be increas-
ed.

(5) Enforczment of existing laws
to maintain supplies, distribu-
tion and control of prices of
essential commodities should
be intensified,

SRAVANA 12, 1888 (SAKA)

Written Answers 2188

(6) A Cell should be established
in the Delhi Administration
to collect, analyse and dis-
seminate ready information
regularly to the public in
regard to the rates of essen-
tial consumer goods in differ-
ent markets.

(b) Two meetings of the Commit=
tee have been held so far.

.M.Imanaged InduoStrial Undertakings

1117. Shri Yashpal Singh:
Shri Karni Singhji:
Shri Sezhiyan:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government are exXxa-
mining a scheme to utilize the wor-
kers’ accumulated Provident Fund for
reviving on a co-operative basis, the
mismanaged industrial yndertakings;

(b} if so, whether the views of the
trade unions have been obtained; and

(¢) when a decision is likely to be
taken ip this matter?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): (a) No.

(b) and (c). Do not arise.
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() afz =&, A1 agT FTEIT IAF
sfaen. & a3 ivat 07 9517 9t fa=re
FRAIEfag 7 7 aafEw dm &
T ®94 9feATT &1 qrad-gmn
T @% 7

forerr st (st Ao ®o  ATWET) :
(%) =i (@). |+ a1 § g
wfasy fafa %1 giawm s g and
fe 3 Ta® d 4 fas fraqi 1 sravasarsi
F1 QT FT §i; wAwarar wirg fafy
F fau = %Y a3, wifa® 7 FA=
Wi & fo, wdwT & afmid) daw
#1 8] sfame &

T T AETAGT-ATT ) F qeAT-
%1 & fag 1-4-1965 & = fa-amw
TraAT AT &1 A &, fae® w=iq
wee fraifa ot &1 g+ W)
q, 99T AT Hyarar faafg fxfa &
AT F gFRIT A |

() we &l F=aT
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wegrdr (fagre) & e
qEEA
1122. =Y faafey foemy -
&t wo Ao faardt :

T ST FaAT qE TATH AT FAT
4 fF

(%) Far AERI?r, fa=r awma
(fagme) # o& w=ifas & iwm TE-
I &1 AT & {7 a2 FT A F6
TG qd TF g7 o< &1 41 {F.5 g
FHI@ AT aF agf aq1s - £ §; A/

(&) afzel, Nvadarsnrm:?

dagwtd faam qav g fam
® Twn "t (s ) (F)
Eigh | .

(7) 57 ga @ &1 for &19
WY &F aFlE agf g1 A%T & agifE
forq Z=Te A1 og %1 e ¥ famr mar 4
Ian famio ;17 grag a8 fear =i
gafau ag F1w (F41 w7 i *1 &0
gt fomd faaras, 1965 ¥ #1H w1
w2 faar & 1| 9uF alg @ N F 9
# FfEATE FW & FIT0 iWHIT FF FY,
FAw0 & wait wfa <& 21 e
o FIH &1 a9 F TU FH FI fawm #
g avT e ol o @I E |

fagie 7 fagt & &= & =i
1123. =t faoifa fg ¢
ol wo Ao farardd :
s Twgar fagr -
. wa W@ifEm i Tanm AT a7
W F 7 &4
(%) g awifE afulkaAH
a4r 25 WATE, 1966 TF #1 #Ify A
awre ot (fagiz) % fagt & awr t
@ T O
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(@) mrag wirg= 2 f& agi av
foa A qeq R fagy w190 787 (wamr
qr;

(1) =¥3t1 3w wafu § @7gf 7% 9gq
faarg g7; wR

(%) s mafg i ol & = &

. 9 TETT gra #1 wy Saarg w1

safy #at & ot ot wvaver &1 fagy
FT 3 1 famw & Far w1 § 7

ifem s wamma WA (s
wwawA) ¢ (F) AR (F). Fradn

(1) srzn

(=) fagre # (g1 & a=r & fasan
Sl (4% aafat) ¥ a1g g
& 91 A9q avg e g faRarai f1
fagY &1 d=r aend &< & 1 fa=r gong
T, -5qraq gigwifi, s fawrg
wHERl A1 o Gatadi & qfeai ara
famor 77 IJ@-T@ AY andt § 1 A9 @
AT FI TFTIET AT §F {27 49
ZF T F 5F AM4 F FI0 IR wAE
ARt F s ola® gowdrgE
wa feafa quz € 3

Personal Injuries Compensation
(Insurance) Act

1124, Shri Kashi Ram Gupta: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether Government are still
continuing to realise quarterly premia
under the ‘Personal Injuries Compen-
sation (Insurance) Act' from all fac-
tories, Mines and Establishments
covered by the Act; and

(b) it so, the reasons therefor and

for how long Government intend to

continw doing so?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) The amount of

AUGUST 3, 1966
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advance premium payable in respect
of the quarter ending -the 30th Sep-

tember, 1966 has been notified to be
as follows:

(1) _In the case of a person having
a policy in force on 30th June,
1966, nil; and

(ii) in any other case, at the rate
of six paise per one hundred
rupees of the wages bill for
the quarter ending +he 30th
June, 1966.

(b) As will be seen the collection
of advance premium has be.n stopped
in respect of all establishments ex-
cept those which have become liable
tq the payment of th2 premium for
the first time during the quarter end-
ing 30th September, 1866. It is neces-
sary to collect premium from such es=
tablishments as th2y would enjoy the
benefits of the legislation immediately
such benefits become payable. The
decision regarding futuro calls of pre-
mium will be.taken in the light of 1he
situation prevailing at the d{ime.

Service Conditlons of Judges

1125. Shri L. M, Singhvi:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri Hari Vishnu Eamath:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri A. V, Raghavan:
shri P. C. Borooah:
Shri R. Barua:
Shri D. D. Mantri:
Shrimati Maimoona Sultam:
Shri Bade:
Shri Eashi Ram Gupta:
Shri Lakhmu Bhawani:
Shri Dighe:
Shri Vishwa Nath Pandey:
. ghri D. J. Naik:
Dr. P, Srinivasan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether he has concluded his
consultations with the Chief Justice
of India regarding the gervice condi-



-ztgs Written Answers

tions of the Judges of High Courts
and the Supreme Court; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry eof
Defence (Shri Hathi): (a) and (b).
Some preliminary discussiong have
been held with the Chief Justice of
India and further discussions are to
follow. It is too early to say any-
thing about the outcome of the dis-
cussions.

gt wrowiz w fromrt

1126. WY OqEw qmaq : w7
wg-wTd WY ag JaTy w7 F0 L 5

(%) 71 &<FIT A FEE@ w-
Ty aewT STl A arasie aqr
ga% afggl w1 frewme s 0
fear a7 =@ fFam;

(&) a1 FTHTC WY ATATHE q_q
IaF arfadl §1 agraar F77 ary I
& Tt H g uasrd) et & s
% aFr wfgsifal aor a3 -
arf@) &t o ga¥ gy 91; 691

(7) s frewardt @ gqfcorm-
weq g7 A e arwgm 2 7

TEeTd Waem § v A qEr
sferven wxre & sy swoer st
(<t greit) : (¥) fragia ag Taran
vy A & & areslz aur I9
arfagi &7 fro@me & & e
g7 7, ZNT |

(&) 3 feafa & 37 a0 &7 a0
qATAT A qTAFE TUT FWE wriEdy wy
agraat feqr @ ¥, Ifam & &
711 ag ATX ATHAT WIA & FuTaTAGT
F g3t &

1123 (Ai) LSD—S.
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() arawie a1 gaF aifggi
gt 39 gfwai & far geed wary
91 @ § fqasr &0 1 37 9T 2409
¢ afz 3 fozgare 7 s fag 73
a1 § a7 r v afafafear s @
faa% w7eaET WId #1 wI-qTOA
fareaT

Alagappa Educatiomal Trust
Institutions

1127. Shri Umanath: Will the Minis-
ter of Education be pleased to state:

(a) whether any representations
have been received to upgrade the
Alagappa Educational Trust Institu-
tions at Karaikkudi to a Central Uni-
versity;

(b) whether the proposal was con-
sidered; and

fc) if so, the result thereof?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir,

(b) and (c). The establishment of
a Central University at ~Karaikkudi
was considered by the U.G.C. in con-
nection with the general question of
the setting up of a Central University
in each State as recommended by the
Conference of State Education Minis-
ters held in 1962, and the Committee
on Higher Education under the Chair-
manship of Shri P. N. Sapru, and
was referred to the Education Com-
mission for its advice. The Education
Commission has not favoured the es-
tablishment of Central Universities in
the States.

The Report of the Education Com-
mission is, however, still'to be com-
sidered by the University Grants Com-
mission and the Ministry of Education.
Upgrading of University Centres at
Ernakulam angd Calicut
Shri Umanath:

Shri A. V. Raghavan:

Will the Minister of Educatiom Le

pleased to state:

(a) whether any representations
have been received from the Samastha

1128,
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Kerala Sahitya Parishag or other
sources for upgrading the University
Centres at Ernakulam and Calicut as
full-ledged Universities; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Shri M.
C., Chagla): (a) and (b). While no
representation for upgrading the Uni-
versity Centres at Ernakulam and
Calicut has been received from the
Samastha Kerala S$ahitya Parishad,
resolutions urging the necessity for
new Universitiecs in Kerala were re-
seived from Kerala Private College
Managements’ Association, Ernakulam.
In a memorandum to the Education
Commission the Government of Kerala
have expressed themselves in favour
of the conversion of University Cen-
tres at Ernakulam and Calicut into
full-fledged universities. The Educa-
tion Commission hag recommended one
additional University for Kerala.
The - recommendations of the Com-
mission are still to be considereq by
the University Grants Commission and
the Government,

Demand of Coltege ang University
Teachers
1129. Shri Umanath:
Shri Krishanpal Singh:
Dr. P. Srinivasan:

Will the Minister of Educatlon be
pleased to state:

(a) whether Government’s atfention
has been drawn to the view  express-
ed 'Dy the AII India_ Federation of
Umverslty gnd College 'f["eacher’s Or-
g’n'nlsat:on at its convenhon Held at
Musscorie in June, 1966 to ‘the cffect
that the new gradeg ahnouficed Yy
him went against the assurance given
to teachers by the ‘CHaifman of the
University Grants Commission and
were inadequate;

(b) if sq, the extent to which they
are at variance; and

(c) theé reaction of

!her'eio" srament
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The Minister ¢f Education (Shrl M.
C. Chagla): (a) Yes, Sir. It is, how-
ever, not a fact that the Chairman,
University Grants Commission, had
given any assurance in this regard.

(b) and (e¢). Do not grise.

Executive Council for each Research
Institution

1130. Shri Tala Ram:
Shri Vishwa Nath Pandey:

Will the Minister of Education be
pleased to state:

(a) whether Government propose
to set up Executive Council for each
major research Institute in the coun-
try in order to cut down procedurai
delays in the day-to-day working of
the Institute;

(b) if so, when such Councils will
be set up:

(¢) the name of the panel of thc
executive; and

(d) the estimate of expenses on thu
scheme?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) The major research insti-
tutions ih the country are autonomous
bodies and Government cannot set up
Executive Councils for fuch bodies.
Government have, however, circulated
a model constitution for institutions
and laboratories concerned. with
scientific research and it has been
recommended to these institutions
that they may have their constitution
on the lines of the model.

(b) to (d). These questions do not
arise,

Wage Board for Road Transport

1131. Shri Tula Ram:

Shri Vishwa Nath Pandey:
Shri A. K. Gopalan:
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Skri Fmbichibava:
Shri Onkar Lal Berwa:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government "have set
up a Centra] Wage Boarqd for the road
transport industry;

(b) if so, the maip features of this
scheme;

(c) the total expenditure invelved;
and

(d). the names of members of the
Board?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram): (a) Yes. .

(b) and (d). Copies of the Govern-
ment Resolution, No. WB-14(1)/64,
dated 28th May, 1966 constituting the
Wage Board and showing its com-
position and terms of reference, were
placed on the Table of the Sabha on
the 27th July, 1966. ’

(¢) It is not possible to say precise-
ly how much expenditure would be
) incurred on thig Wage Board.

West Bengal College and University
Teachers

1132. Dr. Ranen Sen: Will the

Minister of Education be pleased to

state;

(a) whether it i a fact that a
deputation of the West Bengal College
and University Teachers' Association
met and submitted a memerandum to
the Chairman of the University Grants
Commmission, stating their grievances,

(b) whether it is -also a fact that *

the Chairman was sympathetic to the
demandg of the deputationists; and

(¢) if so, Government’s reaction
thereto?

The Minister of Education (Shri M.
C. Chagla): (a) Yes, Sir.

(b) and (c). The Chairman inform-
ed the deputationists that the points
raised in the memorandum of the
Association would be suitably examia-
ed at the time of the discussions
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between the State Gowernment of
West Bengdl, the Ministry of Educa-
tion and the University Grants Com-
mission. The proposed discussions
have not taken place so far ag the
State Government have not yet for-
warded the proposals for determining
the mechanics of application of these
scales, ’

Industrial Training Institutes

1133. Shri A, K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleaseq to state:

(a) whether the Government oi
Kerala have proposed to increase the
number of Industrial Training Insti-
tutes in the public sector;

(b) if so, the pumber thereof and
their locations; and

(c) how many of them will be in
the Malabar Area?

The Minister of Labour, Empiley-
ment and  Rehabilitation (Shri
Jaglivan Ram): (a) The programme
for the expanmsion of the Crafismen
Training S8eheme in Keralay during the
1st year of the 4th Five Year Plan
does mnot envisage opening of new
Industrial Training Institutes. As
such no proposal for increasing the
number of Industrial Training Insti-
tutes has been sponsored by the Gav-
ernment of Kerala.

{b) and (c). Do not arise.

Traffic’ Control in the Capiial

1134. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have con-

stituted gz Traffic Implementation
Committee to control traffic in the
Capital;

(b) if so, the details of the working
of the Committee and its general
success; and

(c) the number of erring road users
hauled up so far in the Capital?
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The Minister of State in the Minis-
try of Home Affairs and Minister of
Defemce Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir.

(b) Does not arise.

Year Prosecu-
tions
launched
L)
1964 " 65,954
1965 s ; . 68,438
1966 (upto 30-6-66) . 28,844

Telephone Service in Assam

1135. Shri P. C. Borooah: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Posts, Telegraphs and
Telephone services in Assam were dis-
located due to the heavy rains and
floods this year; and

(b) if so, the particulars thereof
and the extent of damage caused by
the floods?

The Minister of State in the
Departments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library
See No. LT-6643/66].

Dump of Arms and Ammunition wi
Pakistani Markings discovered in
Jammu and Kashmir

Shri P. R. Chakravarti:

Shri Vishwanath Pandey:

Shri Baswant:

Shri Bade:

Shri Onkar Lal Berwa:

Shri Kashi Ram Gupta:

Shri Hukam Changd
Eachhavaiya:

Will the Minister of Home Affairs
be pleased to state:

1136.

(a) ‘whether it is a fact that an-
other dump of arms and ammuniticn
bearing Pakistan Ordnance factory
markings has been discovered by the
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Jammu and Kashmir State imtelli-
gence officials near Budgam, which
contained a large number of hand-
grenades and ammunition; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State tn the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The
be vigilant.

Government continues to

Arrest of Deputy Speaker, Mysere
Legislature

1137. Shri Pamng Lal:

Shri Vishwanath Pandey:

Shri D. D, Mantri:

Shri Bade:

Shri Hukam Chand
Kachhavaiya:

Shri P. K. Deo:

Shri Narasimha Reddy:

Shri Kapur Singh:

Shri Yashpal Singh:

Shri Ram Harkh Yadav:

Shri Gulsham:

Shri Sivamurthi Swamy:

Shri Kashi Rim Gupta:

Shri M. R. Krishna:

Shri M. L. Jadhav:

Shri Onkar Lal Berwa:

Shri Hem Raj:

Shri Daljit Simgh:

Will the Minister of Heme Affairs
be pleased to state:

(a) whether it is a fact that the’
Deputy Speaker, Mysore Legislature
along with many others was arrested
at Gokak. Road Railway Station
(Southern Railway) on a charge of

. stopping the Poona-Bangalore Mail on

10th June, 1966 as a part of the agita-
tion against the appointment of a one-
man Commission to settle the Mysore
Maharashtra boundary dispute; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Home Affairg (Shri
Nanda): (a) Yes, Sir, on 11th June,
1086,
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(b) Government deplore activities
amounting to breaking the law espe-
cially on the part of presiding officers
of forums of law-makers.

fapx & sefae fom aweft

AR

1138. wt fwsm qzaae :
o TR wAWT Sifg :

wt vy ferd :

a7 fnr @t ag @y & FAr
w4 f

(%) 7ar fagrz aed w90 §
WY Gl i srafws et W snafes
formr & ATy F 7€ wr? 7922 57 €

(@) 7av fagre & wgdd et #
“fawes ot wfaard” for w1 757
aErT QU gen §; W

() Far IFET TqT WG TN F
oY T IFI F HqiHS g G 14§ 7

oy srem & I (s v
ww) : (%) & (7). fagre, F
AT W=7 TG g0 T HiFs o907 a9
9 aFfag foy 918 § Med=w aGEn
® WK AT E | FEE AGHICH I
T F A A8 & fr fagie &
wgdr &4l & wow & F1 fadw gEer
ufaq #F ardt § ar 48t fage @
N AR g F owgar Ed
aaAt & wa A fagre F 6-11 aw
0T T F T I AT T4 & i
% 4T 59, 8 Wfgwa o |

Admission to Delhi Colleges

1139, Shri Maheshwar Naik:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Surendra Pal Singh:
. Shri Wadiwa:
Will the Minister of Edacation be
pleased to state:
(a) the total number of students
seeking college education in  Delhi
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during the curremt session and ihe
a_ctua] number who could get admis-
510m;

(b) the number of students who
after passing Higher Secondary and
Matriculation applied and actually
got admission to technical institutions;
and

(e) the steps taken to give those
candidateg who were refused admis-
sion, an opportunity to prosecute iheir
studies, and whether double shift
system has been introduced in the
Delhi colleges?

The Minister of Educatiom (Shri M.
C. Chagla): (a) Out of 12,579 students
who registered their names for admi-
sion to Delhi Collegeg in Pre-Medical
and first degree courses, 10,953
students have sp far been admitted.

The number of students, who have
not been admitted, largely includes
those who seek admission elsewhere
also or do not ultimately turp up for
admission for other reasons.

(b) The information ig being collect-
ed ang will be laid on the Table of
the House jn due course.

(c) Facilities for studying through
Correspondehce Courses, gnd, in the
case of women students, through en-
rolment with the Advisory Board of
Women's (Non-Collegiate) Education
are available to students who have
not obtained admission to colleges.

Evening Classes are already being
held in a number of colleges. Addi-
tional seats have also been provided
in some colleges by extending work-

. ing hours and further efforts in this

regard are continuing.

Promotion to Central Secretariat
Service Class I

1140, Shri Omkar Lal Berwa: Will
the Minister of Home Affairs be pll:.-gs-
ed to state: L

(a) whether it is a fact that recerit:
ly Departmental Promotion Commit-
tee set up by his Ministry held inter
views for promotion to Class 1 vacan-
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cies of the C.5.5,, on_the basis of the

donfidlential veports of the Section
Officers;

(b) whether it is also a fact that
a number of very genior -officers hold-
ing Class II posts, who have also
officiateg in Class 1 posts for more
than one year, were not even called
for interview by the said Committee;

fc) if 'so, whether Government prc -
pose to amend rules to provide oppor-
tunity of permanent promotion on
seniority basig also?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (&) The reference
presumably is to the Selection Com-
mittee appointed -under the C.S.S.
(Promotion to Grade 1 and Selection

Grade) Regulations, 1984 for prepar- -

ing a ‘Select List of Bection Officers
for promotion to Grade I of the C.5.5.
If so, the answer-is-in the affirmative.

(b) It is not unlikely that there
might be some such cases; but as
mentioned in part (a) of the question,
officers were called for interview on
the basis of assessment of their con-
fidential records and not-on the basis
of their officiation in Class I posis.

(¢) No, Sir.

e v il

1141. st i | dean v
fivent et ag @@y w1 FOT w01

(%) #a7 ag &= & & aw AT
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Deathy gue to.Starvation

3143. Shri P. C. 'Bercozh: Will th
Minister of Home Affairs be please
to state:

(a) the total number of abnorm:
and wun-natural deaths due 1
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(i) natural calamities like famine,
heatwaye, epidemics; (ii) accidents;
(iii) suicides and murders during the
first six months of this year and how
these figures compare with the cor-
responding figures of the preceding
three half-years;

(b) the main reasons attributable to
the increasing number of abnormal
deaths; and

(¢) the steps taken to check the
same?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). The
information is being collected and
will be laid on the table of the Sabha.
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Reservation of Posts for Ex-Service-
men in Central Services

1144. Shri A, V. Raghavan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have
taken any decision in the matter of
reserving posts in- the Central Ser-
vices for persons discharged from the
Armed Forces;

(b) whether any concessions have
been extended to them ip the matter
of age and qualifications: and

(c) if so, the nature of the conces-
sions sanctioned?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 8.
Naskar): (a) Yes. Permanent vacan-
cies in the wvarious services/posts
under the Government of India, which
are to be filled by direct recruitment,
have been reserved for the ex-officers/
ex-servicemep, of the Union Armed
Forces, as indicated below:—

1. For Emergency Commissioned and Short Service Regular Commissioned 'Officers recruited

since 1-11-62 and who may be released later,

Indian Adndidstrative Sl:rvme,’lr-dxan ‘Forﬂgn
Service

Indian Police Service

Central Services/posts Class I (non-technical)

(including those under the Railways).

Central Services/posts Class II (non- T.echmml)

(including those’ u.ndc-r the Railways) .

20%  Reszrved fo- » period of five vears
with effect fro.: 29-1-1966.

30% Reserved for a period cf five years
with effect from 29-1-1966.

25% )

30%

Subject to the limit that total reserva-
tion for Emergency Commissioned/
Short Service Regular Commissioned
Officers and Scheduled Castes/Sche-
duled Tribes candidate does not
‘exceed in case of:

¢) Indian Administrative Ser-
vice/Indiap Foreign ' Service
and Central Civil Services/
posts ClassI (non-technical)—

45 per cent - of permanent
vacancies to I_:e filled in one
recruitment year; and

Service/Cen-
Services/Posts
Class II (Non-technical)—
50 per cent of permanent
vacancies to be filled in one
recruitment year.

(ii) Indian Police
tral . Civil
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II. For Graduate engineers and doctors
porary basis during the present
later.

ineering and Medical

Services/posts, Class
and Class I , . : .

I11. For Ex-servicemen.
Class 111 Services/posts*

Class IV Services/posts.

who gre commissioned on a tem-

emergency and may be released
5¢%
10% [Reserved in the first instamce for *

deriod of two years with effect
20% | from 1-7-66.

Subject to the limit that total reser-
vation for Ex-servicemen, Scheduled
Castes/Scheduled Tribeg candidates
doeg not exceed 45 per cent of perma-
nent vacancies to be filled in one re-
cruitment year.

(b) and (e¢). For appointment to the
reserved vacancies, the following con-
cessions have been allowed in regard
to age and educational qualific-
ations:—

(1) AcCE CONCESSION

Al] India Services and Central Ser-
vices/posts Class I and Class II
{non-technical)

The released officers will be treated
to be within the prescribed age limits
if they were not overage for the
service/post concerned at the time of
joining pre-commission training.
Engineering and Medical Services/

posts, Class I and Class II

The released officers who would
have beep eligible for the service/
post concerned but for joining
military service, will be treated to be
within the prescribed age limits.

Central Services/posts, Class III and
Class IV

Ex-servicemen will be allowed to
deduct the period of *heir military
service from their actual age and if
the resultant age does not exceed the
prescribed maximum age limit by
more than three years, they will be
deemed to satisfy the age condition,
provided they have put in not less

than six months' continuoug military
service,

(2) EDUCATIONAL CONCESSION

Posts of Peon, Daftry, Jamadar and
Record Sorter

Ex-servicemen will be exempt from
the prescribed educational gqualifica-
tiong provided they have put in pot
less than three years’ servicé before
their discharge from the armed forces
or their total length of service in the
armed forces and civil departments is
not less than three years.

wemE Wt wifre s
1145 w1 ® :
Nl geR WE TEEE
#m foem @aT ag @@ta & FOT
war fe .
(%) =t wfas wRAT weANT
HY ¥ WEAlgH! Y Ja9, #gE W,
aE1A-feaa v 5 darfagfa & a1z
frafo-dam 3 & amer 3§ Fm ol

*F witfas swaifal ¥ aura am =7
g #1 fa=e 3

(=) 7ar g@T 1 fa=re fr
geyrdi & weamawl & fgAdl & doam
¥ for us sqorfason fyse &<
&1 ¥ &; ok

(w) afz g, @ Fww =RT
wry?
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famnt st (st o o wrTE)
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gqw F@ @ §;
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& 99 FEifwal F fqwz a9 ¥
37 fear mar; #@x

(n) afg gi, a1 g7 a¥aeq & F41
FTaatgr 1 78 ¥ ?

TE-wW HATT W TSI WA q
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Pay Secales for Manipur Government
Employees

1147. Shri Rishang Keishing: Will
the Minister of Home Affairs be pleas-
to state:

(a) whether the Second Pay Com-
mission recommended the Assam Gov.
ernment’s Pay Scales for Manipur
Government employees;
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(b) whether ‘it is a fact that imple-
mentation of the Second Pay Commis-
sion’s recommendations is yet ta be
completed;

(c) if so, the reasons which are res-
ponsible for the long delay in its
implementation; and

(d) the action taken for the expedi-
tious and final implementation?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry eof
Defence (Shri Hathi): (a) to (d). The
Second Pay Commission recommended
that the employees of the Government
of Manipur should. continue to be
remunerated at Assam pattern. This
recommendation was accepted by the
Government and the scales of pay of
these employees were revised with
effect from 1st July, 1969. No pro- -
posal in this regard is pending with
the Government of India,

The Government of Assam agaln
revised scales of pay of their em-
ployees with effect from 1st April,
1964, Accordingly, the scales of pay
of the employees of the Government
of Manipur have since been revised
with effect from lst April, 1964. There
are howéver a few posts the scales of
pay of which are still to be revised.
Proposals in regard to these are being
examined in consultation with the
Government of Manipur and will be
finalised as early as possible.

Economic Survey of NEFA

1148. Shri Rishang Kelshing: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether any economic survey of

' NEFA has been conducted at any time;

(b) if not, whether Government

prupose to conduct such a survey; and

(c) if so, when?

The Minister of State in the Minls-
try of Home Affairs and Minister of
Defence Supplies in the Minisiry eof
Defence (Shri Hathi): (a) to (¢). In
NEFA two separate économic surveys
have been undertaken. One relates to
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"lechno-economic survey undertaken
by the National Council of Applied
Economic Research and other to Socio-
economic Survey conducted by NEFA
Administration under the direction of
tne Registrar General Government of
India as part of census 1961.

Telegraph Circuits between Gauhati—
Assam and Imphal—Manipur

114y, Shri Rishang Keishing: Will
the Minister of Communications be
pleased tostate:

(a) whether Government are aware
of the urgent requirement of installing
a direct land route telegraph circuit
between Gauhati—Assam and Imphal
—Manipur;

(b) if so, whether this matter has
been examined; and

(e) if the answer to part (a) above
be in the negative, whether Govern-
ment propose to undertake a study of
the problem?

"The Minister of State in the Depart-
meats of Parliamentary Affairs and
Communications (Bhri  Jaganatha
Rae): (a) Yes; a direct land route
telegraph circuit on morse already
exists between Gauhati and Imphal
via Kohima. Gauhati is also directly
connected to Kohima by a telegraph
channel. ’

(b) This matter has been examined
with a view to improving the existing
facilities.

(¢) Improvement by way of recon-
struction to the land-line section
Dimapur-Kohima has been sanctioned.
A proposal for similar reconstruction
.of further line section Kohima—
Imphal is already engaging the atten-
tion of the Department.

Scientific Terminology

1150. Shri A. N. Vidyalankar: Will
-ihe Minister of Eduocatien be pleased
1o .state:

(.a} the steps taken to ensure that
the Scientific * terminology remains
identical and the same In all Indian
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Languages and the same scientific
terminology is used throughout India
in all Indian Languages;

(b) how far the attempts so "far
made have been siccessful;

tc) whether Government contemp-
late to publish a Glossary of scientific
ierms common to all Indian languages
and the percentage of common termi-
noiogy on which agreement among all
Junguage experts has been reached
und the percentage of the same on
which agreement could not be possi-
ble; and

(d) the number  of text-botks so

_ far published on the basis of common
_scientific terminology?

The Deputy Minister in he Minis-

try of [Eduecation (Shri Bhakt
Darshan): (a) and (b). The Commis-
ston for Scientific and Technical

Terminology, which is engaged on the
work of evolution of terminology in
sclentific and technical subjects in
Hindi, has been aiming at the maxi-
muin possible identity with all the
regional languages in evolving termi-
nolugy and to achieve this purpose,
the terms are finalised after careful
study by Expert Advisory Committees
with which scholars from wvarious
linguistic regions are actively asso-
riated. The wvarious linguistic regions
have been requested to use this termi-
nuiogy with suitable modifications in
the forms and endings as may be
needed to suit the grammar and
genius of the language concerned. To
speed up this work, it is proposed to
set up Regional Centres in various
linguistic regions for rendering the
teuminology in the scripts of the
regional languages.

{¢) As explained above, the termi-
nuiogy has yet to be rendered in the
sciipts of the regiopal languages and
pzlossaries of such terms shall be pub-
hished after the work has been vom-
pleted. It is, however, hoped that the
percentage of common terminology
will vary from 80 to 80 per cent de-
pending upon.the deviations necessary
to suit the grammar and the genius
vi the language concerned.
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(d) So far, 73 books (57 in Hindi
und 16 in -egional languages) of Uni-
versity level have  been published
using the terminology evolved by the
Commission. In case of the regional
language books, the common termino-
Jugy has been used to the extent possi-
bie to suit the grammar and genius of
the languige concerned.

v
Settlement of Mizo Problem

1151. Bhri Rishang Keishing
Bhri Vishwa Nath Pandey:
Shrimati Renuka Barkataki:
#thri P. C. Boreoah:

Shri Surendra Pal Singh:
Shri Yashpa] Singh:

Bhri P. Venkatasubbaiah:
Shri Ravindra Varma:
Bhrimati Ramdylari Sinha:
Shri Kajrolkar:

Dr. Mahadeva Prasad:
Shri D. D. Mantri:

Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Dr. Bam Manohar Lohia:
Shrimati Renuka Ray:
-Dr. M. M. Das:

Will the Minister of Home Affairs
be pleased to state:

the
the

(a) whether a delegation of
Mizo Union called on him and
Prime Minister in June last;

(b) if so, whether. the delegation
-made any ‘concrete proposal to counter
tne anti-national activities of the Mizo
National Front and also to solve the.
Mizo probiem to the satisfaction of
_both .the loyal Mizes and the country;
and

(e) whether talks with the
"Union will be continued?

The Minister of State in the Minis-
try of Home Affairs and Minister of
“Defence Supplies in the Ministry of
Defence (Shri:Hathi): (a) Yes, Sir.

(b) No concrete proposal was made.

Mizo

(¢) Since the talks were not formal
and on specific issues, the question of
continuing them does not arise,
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Retail Sale of Petzoleum Products

1152. Shri Baswant:
Shri Vishwa ‘Nath Pandey:
Shri Kajrolkar:
Shri Ram Harkh Yadav:
Shri P. C, Borooah:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether Government have set
up a Committee to study the growth
of retail outlets of petroleum producis
in the country;

(b) if so, when; ana

(¢) the names of the Members of the
Committee and its terms of reference?

The Minister of Petroleum and Che-
micals (Shri Alagesamn): (a) to (c).
Yes. A Committee to study the
growth of retail outlets of petroleum
products in the country has been
constituted. The composition of the
Committee is as under:—

1. Shri R. R. Morarka, Member,
Lok Sabha.—Chairman.

MEMEERS

2. 5hri I. K. Gujral, Member,
Rajya Sabha.

3. Dr. V. G. Bhatia, Director

(Transport Research) De-
partment of Transport, Ship-
ping & Tourism, Transport
Wing, New Delhi.

4. Shri S. D. Bhambri. General
Sales Manager, Indian Oil
Corporation Limited, (Mar-
keting Division), 254/C, Dr.
‘Annie Besant Road, Worli,
Bombay-18.

5. Shri R. Dayal, M/s. Burmah-
Shell Oil Storage & Distribut-
ing Co. of India Limited, P.B.
No. 688, Bombay-1.

6. Shri P. V. Menon, M/s. Esso
Standard Eastern Inc., 17-
Jamshedji Tata Road, P. B.
No. 355, Bombay-1.

7. Shri B. Lal, M/s. Caltex (India) *
Ltd.,, B8-Ballard Road. P. B.
No. 1047, Bombay-1.
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8. Shri A. R. Damodaran, Presi-
dent, Federation of All India
Petroleum Traders, ‘Calcutta.

9. Shri M. Kurien, Scjentist,
Indian Institute of Petroieuan:.
New Delhi.

10. Shri Kundan Lal, Secretary-
General, All India Motor
Unions’ Congress, New Delhi.

SECRETARY

11. Shri A, P. Verma, Deputy
Secretary, Ministry of Petro-
leum & Chemicals, New Delhi.

2. The Committee will,

(a) make a factual study of the
growth of retail outlets in the last ten
yvears and of the volume of average
sales per outlet, a comparison with
the position in other countries and an
assessment of the justification for and
consequences o6f the increases that
have taken place shall be made;

(b) in the light of (a) above, report
on the need for and methods of regu-
lating the growth of retail outlefs in
the future with reference to:

(i) the position in and the needs
of the urban and rural areas
separately; and

(ii) the expected growth of total
business in the country and
company-wise; and the cri-
teria to be adopted in any
such regulations;

(c.) consider the desirability and fea- *

sibility of inter-company accommeoda-
tion and/or adjustment in existing
outlets.

Establishment of Universities in
EKumaon and Uttarakhand

1153, Shri Hari Vishnu KEamath:
Will the Minister of Education be
pleased to state;

(a) whether any proposal has been
mooted or is under consideration for
establishing a University each In
Kumaon and Uttarakhand Divisions of
Uttar Pradesh;
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(b) if so, the broad outlines, thereof;
and

(c) if not, the reasons therefor?

The Minister of FEducation (Shri
M. C. Chagla): (a) to (c). The Gov-
ernment of Uttar Pradesh have pro-
posed the establishment of a new tea-
ching-cum-affiliating  University at
Nainita] with D.SB. Government
Degree College as its nucleus to cater
to the educational needs of the hill
region of the State comprising the
seven districts of Kumaon and Utta-
rakhand Divisions. The proposal is
under consideration.

Assistance to Primary Schools

1154, Shri Ramachandra Ulaks:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 3993 on fhe
20th April, 1966 and state:

(a) whether the matter regarding
the pattern of Central assistance to be
given to the States for Primary Schools
during the Fourth Five Year Plan
period has since been considered; and

(b) if so, the details thereof?

The Deputy Minister in'the Ministry
of Edueation (Shri Bhakt Darshan):
(a) and (b). The matter is still under
consideration. However during 1966-
67 the same pattern of assistance is
being followed as in the Third Plan.

Drug Manufacturing Units at Jammn
and Srinagar (J. and K.)

1155. Shri Sham Lal
the Minister of Eduecati
to state:

Wwill
be pl d

" (a) whether two drug manufactur-
ing units, one at Jammu and the
other at Srinagar and some of the
drug farms owned by the Jammu and
Government, have been
taken over by the Central Govern-
ment since ihe financial year 1862-63;
and ’
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(b) what were the drugs—prepara-
tory, intermediates or otherwise—
being manufactured in the said units
then and what further progress has
since beem achieved in the qualitative
and quantitative production of these
drugs and pharmaceutieals, as also in
extending the drug farms both in
size and in introducing specialised
herbal drug cultivatien?

The Minister of Educatiom (Shri
M. C. Chagla): (a) Two Drug Fac-
tories one at Jammu and the other at
Srinagar and some of the drug farms
owned by the Jammu and Kashmir
Government.were taken over by the
Council of Scientific and Industrial
Research with effect from 1st Feb-
ruary, 1964.

(b) The answer is as follows:
I. Druc Facrories:

(i) Drug Factory, Jammu—The fac-
tory was manufacturing a number of
pharmaceuticals. After the take over,
the C.S.I.R. reduced the number of
preparations to those for which raw
material was available from the Farms
of the Central Indian Medicinal Plants
Organisation and Jammu and Kash-
mir Forests such as, Belladonna, Hyo-
scyamus, Dioscorea, Stramonium and

- Mentha arvensis. The factory has been
renovated in order to bring it in con-
formity with the Drugs Act. Two cold
rooms have been set up for isolation
of Menthol from Mentha oil and
storage of concentrated  extracts.
Orders for a modern extractor and a
condenser have been placed. The plant
is expected to go into commission by
the end of this year. Production of
Diosogenin, Menthol, Celery ©il and
total alkaloid of Belladonna has been
taken up on large scale.

(ii) Drug Factory, Srinagar.—The
factory was manufacturing Pyrethrum
Oleoresin and Cedar Wood 0Qil. After
the take over steps were .taken to
increase the production of Cedar Wood
Oil for which. there is considerable
demand in the country. The old plant
was uneconomical and outdated.
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C.51R. experts have designed a new
plant which is under fabrication. The
plant is expected to be commissioned
by the end of the current year. The
new extraction plant will enhance the
extraction capacity to 95—98 per cent
against 80 per cent with the present
plant. The factory is running round
the clock in order to cope up with the
demand. Production of Linalol and
Linolya Acetate is being taken up.

II. Druc FarmMs.

(i) Drug Farm, Jammu—The old
tractors have been over-hauled and
three new tractors have been purchas-
ed. Four tube wells of 6" dia. casing
pipe have been bored to ensure ade-
quate supply of water, and work on
eight more tube wells of bigger size
is in progress. Arrangements for pur-
chase of new boiler and modern stills
for distillation of Mentha arvensis are
in progress. Cultivation of Mentha
arvensis is being extended to 1000
acres. New plants of commercial im-
portance are being raised.

(ii) Drug Farm, Srinagar.—Culti-
vation of Belladonna and Pyrethrum,
basic raw materia] for the two Fac-
tories is being stepped up consider-
ably. For this purpose two tractors
have been purchased. Large scale
cultivation of new plants of commer-
cla’ vaiue is alsu being taken up.

Engineering Colleges and Polytechnics

" 1156. Shri Surendra Pa] Singh:
Will the Minister of Education be
pleased to state:

(a) the number of seats at present
in Engineering Colleges and Poly-
technics in the country;

(b) the number of seats the coun-
try is expected to have by the end
of the Fourth Plan; and

(¢) the way in which the Govern-
ment propose to absorb the present
surplus Engineering Degree and Dip-
loma holders?
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The DMinister of Education (Shri
M. C. Chagla): (a). At the end of

1965-66, the admission capacity was:

Engineering Colleges 24,680
Polytechnics:

(1) General 48,050
Girls' Polytechnics: 1,855.

. .(b) The number of seats proposed
to be provided by the end of the
Fourth Five Year Plan has not yet
been finalised. A special committee
under the Chairmanship of Dr.
V. K. R. V. Rao is being appointed
te reassess the requirement of engi-
neers and technologists for the 5th
Plan and the number of seats requir-
ed in the different courses during
the 4th Plan.

(c) The available indications are
that a situation of overall numerical
balance between the demand for and
the supply of engineering personn-
el is being reached. There is no
evidence to support the cenclusion
that there is any overall surplus of
engineering personnel at present.
However, there may be some margi-
nal surpluses of certain categories of
engineering personnel, generally in
the nature of frictional unemploy-
ment.

Three-Language Formula

1157. Bhri P. R. Chakraverti:
Shri Linga Reddy:

Will the Minister of Education be
pleased to state:

(a) whether any survey has been
made with regard to the implementa-
tion of the 3-language formula in the
States; and

(b) whether Government are in
favour of starting more Post-Gradu-
ate institutions during the Fourth
Plan period?

The Minister of Education (Shri
M. C. Chagla): (a) Information re-
garding the implementation of the
formula is collected from time to
time by the Ministry.

(b) Yes, Sir,
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-House Rent Allowance to Tripura
Governnrent Employees

1158. Shri Biren Putta: Will the
Minister of Heme Affairs be pleased
to state:

(a) whether the House Rent Al-
lowance to Tripura Government Em-
ployees has been. recently stopped;

(b) if so, the reasons therefor; and

(c) whether any representation has
been given by the employees as a
protegt thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence  Supplies in the Minisiry of
Defence (Shri Hathi): (a) to (c).
House Rent allowance was allow-
ed to the employees of the Govern-
ment of Tripura by the Chief Com-
missioner with effect from the 1st
July, 1965 on the assumption that
similar allowance sanctioned to
Central Government servants posted
at Agartala from that date was ad-
missible to the former also. The pay
and allowances of the employees of
the Government of Tripura are bas-
ed on the pay and allowances of
the employees of the Government of
West Bergal. The employees of the
Government of Tripura posted at
Agartala would have been eligible
for the grant of house rent allowance
only if the Government of West
Bengal had sanctioned the allowance
for their employees posted at com-
parable towns. It was accordingly
not considered justified to give house
rent allowance to employees of the
Government of Tripura on Centiral
Government pattern. The allowance
was, therefore, withdrawn with
effect from the 1st April, 1966. Gov-
ernment of Tripura have received
representations on the subject. '

Spy Ring in Jammu and Kashmir

1159. Shrimati Maimoona Sultan:
Shri P. C. Borooah:
Shri P. Venkatastdbbaiah:
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Shri Ravinfta Varma:
Shrimati Renuka Barkataki:

Will thé Minister of Hom¢ Affairs
be pleased io state:

(a) whether a spy-ring operating
in Jammu and Kashmir State was
smashed by the J&K Police in June,
1966;

(b) if so, the result of the investi-
gations made; and

t¢) the number, mames dand the
nationality of the persons apprehen-
ded and the nature of documents
seized in thHis connection?

The Minister of State in the Minis-
try of Homie Affiirs and Minister of
Defence Supplles in the Ministty of
Defence (Shri Hathi): (a) to (c). In
June 1986 the J&K Police arrested
two Pakistani agents Ghulam Nabi
and Ali Mohammad who came from
Pak-occupied Kashmir for espionage
and the object of assassinating the
Chief Minister ‘and other important
leaders. They were sent up for trial
and have beén convicted. The docu-
ments seized from them showed that
they had been sent by Pakistani

authorities,

Entty of Nam

1760. Shri Ram Harkh Yadav: Will
the ‘Minister of Home Affairs be
pleased to state:

(a) whether a batch of Armed
Naga Hostiles entered the southern
part of the Mizo district in Assam
from the Chittagong Hill tracks of
East Pakistari about the beginnig of
June this year. ’

*{b) if so, the details of their sub-
versite activities; and

(c) Government's reaction thereto?

The Mihister of State in the Minis-
tty of Momde Affalrs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Th: Gov-
ermmment have no such infermation.

tb) and (c). Do not arise. .
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PubHcation of Books in India

1161. Shri Warior:
Shri Vasudevan Nair:
Shri Prabhat Kar:

Will the Minister of Education be
pleased to state:

(a) whether there is any proposal
to help the Indian writers to prepare
and publish books so that the
import of books from other coun-
tries may be minimised; and

(b) if so, the salient features
théreof?

The Mirister of Education (Shri
M. C. Chagla): (a) and (b). Yes,

Sir, The details of the proposal are
being worked out,

Primary School Teachefs for Dritain-

1162. Shri Karnl Singhji: Will the
Minister of Edoeatiobn be pleased to
state:

(a) whether Britain had .requested
for trained teacheéts urder their
scheme to import teachers from
Commonwealth countries to meet
their needs of Primaty Schools; and

(b) if so, the number of teachers
selected during 1965-66, State-wise?

The Depaty Minister in the

Ministry of Educatioh (Shri Bhakt
Darshan): (a) No, Sir.

(b) Does not arise.
Gujarat University Expedition to

Gangotrj
1163. Shri Hari Vishnu Kamath:
Shri A. N. Vidyalankar:
Dr. Mahadeva Prasad:

Will the Minister of Home Affairs
be pleased to state:

{a) whether it is a faét that the
leader of the recently organized
Gujarat University Expedition to
Gangotri was prohibited from  ac-
companying the team on the ground
that he was a Pakistani national;

(b) whether an. explanation has
been called for from the Gujarat
Police and|or the Gujarat University;
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(c) if s;:o, the particulars thereof;

(d) whether tha same person, a
Pakistani National, was a member of
the Indian expédition to Chandra
Prabha peak in 1964; and

(e) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir;
but the expedition was organised by
the Government of Gujarat and not
the Gujarat University,

(b) and (c). The fact that he was
a Pakistani national escaped notice
of the concerned authorities.

(d) He was a member of a private-
ly organised expedit_ion to Chandra
Parvat. in 1965 and not in 1964.

(e) The organisers of the expedi-
tion were not aware that he was a
Pakistani national.

Police Excess in Tripura

1164. Shri Biren Dutta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any representation
has been received by the Minister on
the serious situation in Chachar
Bazar Area of Tripura regarding
police excess; and

(b) if so, the steps taken tp protect
the people of that area?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Sopplies in the Ministry of

Defence (Shri Hathi): (a) A copy of -

the representation addressed to the
Chief Commissioner, Tripura was re-
ceived; and

(b) the matter was enquired into
by a responsible officer of the Gov-
ernment of Tripura in the presence
of a representative of the two repre-
sentationists, Witnesses were ex-
amined by the Officer. The charges
were not substantiated.

AUGUSTS, 1966

Written Answers 2226

Hostile Mizos

1165. Shri N. R. Laskar:
Shri Liladhar Koteki:

Will the Minister of Home Aflairs
be pleased to state:

(a) whether Government are
aware that the hostile Mizos have
threatened repeatedly to kidnap the
officials of the Assam State;

(b) it so, whether the Security
Forces have been ordered by Gov-
ernment to meet the situation; and

(c) what other action has been
taken to stop such activities of hos-
tile Mizos?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Yes, Sir.

(c¢) Strict security measures have
been taken to ensure personal safety
of officials as well as generally to
curb the activities of the rebels.

Seminar on Elementary Edacation

1166, Shri Surendra Pal Singh:
Will the Minister of Edmcatien be
pleased to state:

(a) whether it is a fact that a
Central Government-sponsored Semi-
nar on Elementary Education was
held recently at Kodaikanal with a
view to evolving ways and means of
achieving the goal of universal edu-
cation, as early as possible; and

(b) if so, the precise measures
spelled out by this Seminar to en-
sure early fulfilment of this very
laudable aim?

The Deputy _Minister in the
Ministry of Education (Shri Bhakt
Darshan): (a) Yes, Sir.

(b) The Seminar recommended
the following |measures for early
achievement of the goal of universal
education:

(i) Encouragement of pre-school
education particularly in
rural areas.
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(ii) Enactment of Compulsory
Primary Education Act by
States which have not yet
done so.

Provision of free or subsi-
dized midday meals, free or
subsidized books and sta-
tionery and free uniforms.

Aiii)

More expenditure per capita
and lower teacher-pupil ratio
in areas inhabited by Sche-
duled Tribes.

{v) Provision of suitable part-

Aiv)

time courses for children
who, due to the economic
condition of their parents,

cannot attend regular schools.

«fvi) Training of local women as
school mothers, wherever
lady teachers ares not avail-
able, to achieve increased
enrolment of girl students.

{vii) Opening of separate pri-
mary schools for girls wheYe
gpecially needed.

qviii) Construction of adequate
and attractive school build-
ings with community partici-
pation.

{ix) Not holding any formal pro-

motion examination in the

first and secong  year of

schooling.

P & T Quarters at Patna

1167. Shrimati Ramdulari Sinha:
Will the Minister of Communications
Be pleased to state:

(a) whether it is a fact that the
total percentage of P and T quarters
..at Patna in the pay group of Rs. 500
.and above is more than 80 per cent;

(b) whether it is also a fact that
the total percentage of P and T quar-
ters at Patna in the pay group of
Rs, 110-249 and Rs. 250-499 is about
10 per cent; and

(e) if so, the reasons for upgrading
©of quarters in pay group of Rs. 110-249
and Rs. 250-499?

1123 (Ai) LSD—86.
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The Minister of State in the Depart-
ments of Parliamentary Affairs amd
Communications (Shri Jaganatha Rao):
(a) No.

(b) Yes,

(¢) Upgrading has been ordered
due to new austerity standards adopt-
ed by the Ministry of W & H. How-
over, no upgrading has actually been
done so far at Patna,

Construction of P and T Quarters of
Patna

1168, Shrimati Ramdulari Sinha:
Will the Minister of Communications
be pleased to state when the seccnd
phase of the construction of P. and T.
quarters at Patna will start and the
details thereof?

The Minister of State in the Depart-
ments of Parliamentary Affairgy and
Communications (Shri Jaganatha Rao):
The layout plans for 90 Type-I, 200
Type-II have been finalised. A phased
programme for construction of these
quarters will be taken up in the 4th
Plan subject to availability of funds.

ster sregee € A § ant & e
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DelhlSecllools housed in Tents

1172 Shrimati Vimla Bevi;
Shri Indrajit Gupta:

Will - the Minister of Education be
pleased to state:

(a) whether it is a fact that one out
of every six Government Higher Sec-
ondary Schools in Delhi is still housed
in tents; and

(b) if so, the reasons therefor?
The Minister of Education (Shri M.

€. Chagla): (a) 40 of the 249 schools
are functioning in tents.

(b) The main reasons are:
(i) Paucity of funds;
(ii) Non-availability of sites;

(iii) delay in vacation of earmark-
ed sites;

(iv) Economy measures necessita-
ting cuts on new construction;

(v) shortage of building material;
and

(vi) heavy new enrolment every
year,

Repatriates from Ceylon

1173. Dr, Mahadeva Prasad: Will the
Minister ' of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether a request has been re-
ceived from the president of Ceylon
Workers Congress for allotting land
for the repatriates from Ceylon;

(b) if so, the details thereof; and

(¢) Government's reaction thereto?



2231 Written Answers SRAVANA 12,1888 (SAKA) Written Answers 2232

" The Deputy Minfster in the Minis-
try ‘of Labour, Employment and Eeha-
bilitation (Shri D. R. Chavan): (a)
Yes, Sir.

(b) It has been suggested that about
50,000 acres of land suitable for the
cultivation of tea, rubber and vege-
tables should be set aside for the re-
habilitation of Ceylon repatriates, and
that a pilot project of 1,000 acres may
be taken in hand at the inception,

(c¢) The suggestions are under the
consideration of Government,

gt o § s
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Panchayat Strike in Kerala

1175. Shri Mohammeg Koya: Will
the Minister of Home Affairs be
pleased to state:

{a) whether the Panchayat em-

ployees in Kerala State have threa-

tened to go on strike if some of their
demands are not met; and

(b) the reaction of Government

thereto?

.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry ‘of
Defence (Shri Hathi): (a) No, Sir.
They, however, staged a demonstra-
tion on 30th July 1966 to draw atten-
tion to some of their demands.

(b) Their pay-scales were revised
with effect from 1st January 1966, but
they consider this inadequate. This is
under further consideration of Gov-
ernment, Their demand for betler
service conditions is being considered
along with finalisation of the Pan-
chayat establishment rules, Govern-
ment do not consider it feasible to
accept their demands for parity with
Government servants in regard to pay-
scales and for grant of house rent al-
lowance.

Reorganisation of Intelligence Bureaw

1176, Shri D, D, Mantri;: Will the
Minister of Home Affairs be pleased

to state:

{a) whether Government have de-
cided to reorganize the Intelligence
Bureau; and

(b) if so, the main features thereof?

The Minister of Home Affairs (Shri
Nanda): (a) and (b), The needs of
the Intelligence Bureau in relation to
its current tasks are under constant
review and as and when necessary
the Bureau is strengthened, and its
organisation adapted to the require-
ments of its tasks, It will not be
in the public interest to disclose the
nature of the strengthening or the
adaptation.

Seizure of Ancient Stone Images

1177. Shri C. K, Bhattacharyya: Will
the Minister of Education be pleased
to state:

.(a) whether his attention has been
drawn te a report published in  the
Ananda Bazar Patrika, a Bengali daily
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of Calcutta, dated the 30th June, 1966
that Customs and Intelligence Branch
Police seized in Calcutta three ancient
stone images from a package marked
“Engineering Goods";

(b) whether the package was sent
by an Engineering firm in Monghyr to
a person in Calcutta and whether any
inquiry has been made; and

(c¢) whether images had becn stolen
from some museumns?

The Deputy Minister in the Minis-
try of Education (Shri Bhak: Dar-
shan): (a) Yes, Sir.

(b) Yes, Sir, The Police are en-
quiring into the case.

(a)_ As yet it is not known w.elher
the images were stolen from aLy
Museum.

Border Disputes

1178, Shri Sivamurihi Swamy: Wii
the Minister of Home Affairs he
pleased to state:

(a) the pumber of border disputes
pending settlement which arose in the
country since the States Reorganisation
Acl (state-wise with reference to the
areas and the boundaries); and

(b) the number of border disputes
that have been settled amicably by
mutua] agreement.

The Minister of State in the Minis-
try of Home Affairs ang Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) angd (b). The
question »f adjusting the boundary
between the States of Andhra and
Madras which was being considered
by the two Governments when the
Slateg lleorganisation Act was passed
was settled aftes the passing cf that
Act on the basis of mutually agreed
principles,

After the enforcement of that Act,
proposals were received by the Gov-
ernment of India from the State Gov-
ernments of Orissa, Andhra Pradesh,
Maharashira and Mysore, suggesting
the transfer to these States of certain
areas from some of the adjoining
States. The general policy of the
Goverrment of India has been that any
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readjustment of territories fixed under
the reorganisation scheme should be
made on the basis of agreement bet-
ween parties concerned. The Govern-
ment of Orissa were informed that
their proposals had received detailed
consideration at the time of States
Reorganisation and that the Govern-
ment of India did not propose to take
any action in that behalf, The Gov-
ernment of Andhra Pradesh were also
advised not to reopen these issues.
The readjustment of borders between
the Maharashtra and Mysore is pend-
ing settlement,

Retrenchment of Workers

1179, Shri Dinen Bhattacharya: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether a large number of en-
gineering concerns are facing crisis for
want of raw materials and dearth of
orders and consequently a large num-
ber of employees are being retrench-
ed: and

(b) if so0, the measures Government
propose to take to protect the interests
of the workers concerned?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram): (a) and (b). As the required
information is not available in this
Ministry, it ig being collected from
the State Govermments. It will be
placed on the Table of the House when
received,

Disturbances in West Bengal

1180. Shri Dinen Bhattacharya:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government’s attention
has been drawn to the wunanimous
finding of the non-official comission on
recent disturbances from the 16th
February to 6th April, 1966 in the
State of West Bengal; and

(b) if so, the reaction of (Govern-
ment thereto?

The Minister of State in the Minis-
try of Home Affairs gnd Minister of
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Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Government
have seen a copy of the summary of
the report of the non-official commis-
sion,

(b) It is for the State Government

to take such action on the report as
they consider necessary,

B o
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Industrial Truce Resolution

1182, Shri Kolla Venkaiah:
Shri A, K. Gopalan:
Shri Dasaratha Deb:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether any Central Trade Union
Organisation has demanded termi-
nation of the Industrial Truce Reso-
lution; and

(b) if so, the steps Government pro-
pose to take in the matter?
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The Deputy Minister jp the Minis-
try of Labour, Employment & Reha-
bilitation (Shri Shah Nawaz Khan):
(a) Yes, one organisation has done so.

(b) At the 24th Session of the Indian
Labour Conference held on July 29-30,
1966 the Union Labour Minister ap-
pealed to the organisation concernea
to continue to abide by the lndustrial
Truce Resolution,

Nehru Memorial Fund

1183. Shri A. K, Gopalan:
Shri Kolla Venkaiah:
Shri Dasaratha Deb:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the Central Trade
Union Organisations appealed to the
workers to work on holidays and pay
the wages to Nehru Memorial Fund;

(b) whether Government approved
the proposal;

(c) the names of organisations sign-
ing this appeal; and

{ the amount collected so far as
a result of the work done on holidays
by the workers?

The Minister of Labour, Employment
and Rehabilitation (Shri Jagjivan
Ram): (a) Yes, the appeal was to woik
on closed holidays. preferably a
national holiday.

(b) Nehru Memorial Fund is not a
Government fund, the question of
Government approval does not arise.

_(e) The signatories to the appeal
were the Indian National Trade Union
Congress, the All India Trade Union
Congress, the Hind Mazdoor Sabha
and the United Trades Union Congress.

(d) It is understood that no sepa- ’
rate” account has been maintained in®
respect of collections from workers as-

e- result.of mrkmg on national holi-
day. 26 &7 vns
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Repatriates from Ceylon

1184. Shri A, K. Gopalan:

+ .: Shri Dasaratha Deb:
Shri M. N, Swamy:
Shri Kolla Venkaiah:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the Kerala Government
propose to give financial aid for the
repatriates from Ceylon;

(b) if so, the conditions for such

aid; and

(¢) when the scheme is likely to be
implemented?

The Deputy Minister in the Minis-
try of Labour, Employment ang Re-
habilitation (Shri D. R, Chavan): (a)
to (¢)., Repatriation of Indians unicr
the Indo-Ceylon Agreement 1964 :as
noy yet commenced. Schemes for
their relief and rehabilitation on arri-
val in India are under consideration.

Acquisition of Land for Chemical
Complex in Kerala

1185. Shri A. K. Gopalan:
Shri M, N. Swamy:
Shri Kolla Venkaiah:
Shri Dasaratha Deb:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of famllles affected
as a result of acqmsmon of land for
the fertiliser and petro-chemical com-
plex in Chemmanand Village in
Ernakulam District in Kerala;

(b) whether a memorandum was
submitted to Goverrment by the aff-
ected families; and

(¢) the measures taken to mitigate
the grievances of these families?

The Minister of State in the Minis-
try of Home Affairs and Minister: af
Defence Bapplies in the. Ml.nistty of
Defence (Shri Hathi): (a) About 508
families. v

(b) Yes, Sir,

v
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(c) Ten cents of land are being
given to each affected family and
other necessary steps are being taken
to help them.

Cheating by Coloniser

1186. Shri A. K, Gopalan:
Shri Imbichibava:
Shri Kolla Venkaiah:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
ceived a comp’aint regarding the
cheating of some primary teachers of
Delhi by a coloniser who sold them

fictitious plots in a colony named
Acharya Niketan  near Patparganj,
Delhi;

(b) if so, the name of the coloniser;
and

(¢) the steps Government have taken
in the matter?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Yes, Sir.

(b) The name of the coloniser firm
is M/S Mittalsons Pvt. Ltd. Asaf Ali
Road, Delhi, whose managing Direc-
tor is Shri H. Ry Mittal.

{c) A case has Heén registered with
the Police under sections 420/120-B,
Indian Panel Code and is under in-
vestigation.

Scarcity of Kerosene 0il

1187. Shrimati Renuka Barkataki:
‘Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that there

wag acule scarcity of kerosene oil in
the entire State of Assam in May and
June, 1966; and

(b) if so, the reasons therefor?

The Minister of Petroleum and Che-
micals (Shri Alagesan): (a) No; 16789
K.L. kerosene wps sold in Assam in
May & June, 1966 as against 14,831
K.L. and 17,563 K.L. during the same
periods in 1964 and 1965 respectively;
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(b) The small shortage that did ozcur
can be. ascribed to the following rea-
sons:—

(i) One plant of Digboi refinery,
manufacturing Superior Kerosene,
was shut down for repairs from
21st April to 17th May, 1966.

(ii) Due to breaches of Rail
track following floods, booking to
Lumding and Cachar was totally
suspended from 1Tth May to 25th
May, 66, and from 11th June to
2Tth June, 66.,

Desertions from Rehabilitation Centres
in Dandakaranya

1188. Shrimati Jyotsna Chanda: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to state:

(a) whether it is a fact that more
than 1500 families have deserted the
rehabilitation centres in Malkangiri,
Parelkote, Umarkote and Raigarh in
Dandakaranya since March last;

(b) whether any enquiry has been
made to find out the reasong of their
desertions; and

(e) if so, the result thereof?

The Deputy Minister in the Ministry
of Labour, Employment and Rehabilita-
tion (Shri D. R. Chavan): (a) 1080
families have deserted from March to
June, 1966.

(b) The Dandakaranya Project Ad-
ministration have been making gene-
ral enquiries from time to time,

(¢) The main reasong for desertions
by the families appear to be as fol-
lows:—

(i) Desire to unite with other
members of family resettled or
residing elsewhere.

(ii) Tendency to avoid the
rigours of life in new agricultural
#ettlements in Dandakaranya; and

(iii) Failure of the paddy crop
and wide-spread drought condi-
tions last year resulting in d.iﬂrgs-
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Shortage of Postal Stationery

1189, shri A. N. Vidyalankar. Will
the Minister of Commaunications be
pleased to state:

(a) whether it is a fact that in May
and June, 1966, there was an acute
scarcity in the Post Offices, (particular-
ly in Naini Tal and Bombay) of the
postal stationery i.e. envelopes, jnland
letters and stamps;

(b) if so, the reasons therefor; and

(c) the steps taken to awvoid such
shortage in future?

The Minister of State in the Depart-
ments of Parliamentary AfMairs and
Communications (Shri Jaganatha Rao):
(a) There was some shortage of 10

Paise inland 'etter cards in Nainj Tal.

and some post offices in Bombay.
There was no shortage of embossed
envelopes, postage stamps, etc.

(b) Due to lack of capacity there
hag been inadequate supply from Con-
troller of Stamps, Nasik.

(c) Steps are being tak=n to increase
the production of inland letter caras by
releasing Foreign Exchange to enable
purchase of additional machines,
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Recrossing of the Border

1191. Shri D. J. Naik:
Shri Onkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that severa!
inhabitants of the Chhamb Jaurian
area who had crossed over the border
of India and gone to Pakistan are re-
turning stealthily to India; and

(b) if so, whether Government in-
tend to take steps against them?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defenc: Supplies in the Ministry of
Defence (Shri Hathi): (a) No such
casz hag come to notice in Chhaicb-
Jaurian area,

(b) Does not arise.

Payment of D.A. and Bonus to Workers

1192, Shri Tridib Kumar Chaudhari:
Will the Minister of Labour, Employ-
ment and Rehabilitation be pleased
to state:

(a) whether it is a fact that as &
result of the restrictiong proposed to
be put on the power of State Govern-
memts to apply the Defence of India
Rules, many State Governments sre
finding it difficult to enforce payment
of D.A. and Bonus to the workerg in
large number of industrial undertak-



2243 Written Answers
(b) whether any representations

have been received from the State

Governments in this regard;

(c) the nameg of such State Jovern-
ments and the total number of in-
dustria’ undertakings and workers
involved; and

(d) the methods by which it is pro-
posed to protect the D.A. and 3onus of
the workers in such cases?

The Minister of Labour, Employ-
ment and R,ehabi]itation (Shri Jagjivan
Ram): (a) to (c). Only West Bengal
Government have represented that
there is likely to be industrial unrest
if their orders under Rules 126AA of
the D2fence of India Ruleg for the
regulation of the D.A. of the workmen
in a large number of engineering
establishment in Bengal cease to ope-
rate.

(d) West Bengal Government are
negotiating with the emp cyer’s or-
ganisations with a view to arriv ng at
an understanding or an agreement, if
possible, for the continiance ~f the
benefits of in~reaszd D.A .o the work-
men. Meanwhile the recommendalicns
of the Centra] Waege Board {or interim
increase in wages have been accepled
and the employers concerned hzve
be~n requested to implement the same,
This is likelv to helo the State Gov-
ernment in tiding over the difficulty
pointed out by them if their negotia-
tion with the employerg fail.
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Technical Education in Schoo's

1194, Shri M. L. Jadhav: Will the
Minister of Education be pleased to
state:

(a) the progresg made in imparting
technical education at the Secondary
School stage;
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(b) whether Government iatend 1o
‘have more schools for technical educa-
fion in rural areas; «1d

(c) whether unemploymuea: in edu-
vated classes is increasing for want of
technical education?

The Minister of Education (Shri M.
C. Chagla): (a) A scheme “or t‘he
establishment of Junior Technical
Schools to prepare boys to scek =m-
ployment in industry on complction of
studies was introduced in the Second
Five Year Plan, by the Government of
India. At the end of the 1T Plan,
there were 104 such schoaly in the
country with an enrolment of nearly
6,600.,

In addition to the above, there aie a
number of Technical High Schcols and
Multipurpose Schaools with Technical
Stream imparting technical oduza' on
at the school level.

(b) The Planning Com:nission has
appointed a Working Group 1o review
the programmes of technical educalion
for the age group of 14—13 and to re-
commend measureg to coordircte the
activities in this area and to e1 sure the
terminal character of education at this
level. The Working Group has not
finalised itz recommendations so  far.
Meanwhile, the Educaticn Commis-
sion has recommended certain mea-
sures to recoganise wvocational and
technical education at the schonl level
and to draw up programmes to £usure
that by 1980, some 20 per cent of all
enrolments at the lower s«:ondary
level and some 50 per cent beyond
class X are.in part-time or full-time
vocational or professional courses. The
Government is considering this recom-
mendation.

(¢) No conclusive evidence is vail-
able to establish that unemployment
among educated classes is incrrasing
for want of technical education.

Fertilizer Plant at Twticorin

1196. Shri Muthiah: Will the Minis-
ter of Petrolenm and Chemicals be
pleased to state: .
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(a) whether the Centra! Gorernment
have considered the suggostion 1o set
up a fertiliser plant in the publiz sec-
tor at Tuticorin, in view of the sur-
render of their licence by Messrs
Kothari and Sons given for the pur-
pos: of setting up a fertilizer factory
at Tuticorin in the privats sector; and

(b) whzther Government propcsc to
set up this plant at Tutizorin during
the Fourth Plan period?

‘The Minister of  Petrolenm and
Chemicals (Shri Alagesan): (a) and
(b). No proposal is at Lres:nt urder
consideration for the setting u» uf a
fertilizer plant at Tuticorin in the
pub'ic sector during the Fourth Plan
period. However, the fectilizer dele-
gation that visited U.S.A_ and Canada
recently canvassed Tuticorin along-
with other available sites tor the
establishment of a fertilisar plant.

Pre-University Certificates of Kerala
University

1197. Shri Vasudevan Nair: Will the
Minister of Eduration be pleasci to
state:

{a) whether the pre-degrec certi-
ficates of the Kerala Univerity have
been recognised by all other Universi-
ties in India; and

(b) if not, which are the Universi-

ties *-at have not recognised these
Ceriificates?

The Minister of Education (Shri
M. C. Chagla): (a) and (b). So far, 22

Universities have recognised the pre-
degree certificates of the Kerala Uni-
versity. Most of the other Universities
are considering the question of reco-
gnition of these certificates.

Funds Charged by Delhl Colleges

1198. Shri Jedhe: Will the Minister
of Education be pleased to state:

" (a) whether it is a fact that various
colleges under the Delhi TUniversity
charge for different funds and even
differenf amounts for the same funds;
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(b) if so, the general rules in this
connection; and

(c) the action Government propose
to take for the uniformity of various
funds and the amounts to be charged
by each college?

The Minister of Education (Shri
M. C. Chagla): (a) Yes, except in the
case of tuition fees which is uniform
in all the colleges.

(b) and (c). There are no general
rules in this connection. However, at
the instance of the University Grants
Commission, the University of Delhi,
at a meeting of the Principals held on
10-12-1963, considered the possibility
of a policy of broad uniformity in the
matter of charging fees other than the
tuition fees and decided that the pre-
sent practice might continue as there
was no evidence that the same are

levied to make profit or to meet
deficits.
Division of Service Persomnel in

Punjab

1199. Shri Hem Raj:

Shri Prakash Vir Shastri:

Shri Hukam Chand
Kachhavaiya:

Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the division of the ser-
vice personnel of All-India, Provin-
cial, Secretariat level, District level
and of local bodies level amongst the
three units of Punjab has been com-
pleted;

(b) if so, the criteria and principles
fixed for its division and for fixation
of their seniority;

(¢) whether a copy of the rules
will be laid on the Table; and

(d) the total number of service per-
sonnel. in Punjab and the share falling
to the three units of Punjab, Haryana
and Himachal Pradesh?

The Minister of State in the Minis-
try of Home Affairs and Minister of

Defence Supplies In the Ministry of
Defence (Shri Hathi)! (a) to (d). A
statement is laid on the Table of the
House. [Plaved in Library. See
No. LT-6646/66].

Assets and Liabilities of Punjab

1200. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleased  to
state:

(a) whether the assessment of the
assets and liabilities of the present
Punjab has been completed;

(b) if sg, the principle on which
they have been divided between the
three units of Punjab, Haryana and
Hill Areas of Punjab being merged
with Himacha] Pradesh; and

(c) whether a copy of it will be
laid on the Table?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No, Sir. A
Committee under the Chairmanship of
Shri V. T. Dehejia has been constitut-
ed for working out the details for the
division of assets and liabilities of the
present State of Punjab among the
successor States. The Committee will
commence its work shortly,

(b) and (c). Do not arise.

Criminal Cases in Union Territories

1201. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of crimes which
took place in the Union Territories
since the Tth April, 1966; and

(b)) the- details thereof?

The Ministey of State in the Minis-
try. of Home Affairs and Minister of -
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Information is being collected and will
be placed on the Table of the.Sabha.
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Burglaries and Murders in Capital

1202. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

‘Will the Minister of Home Affairs
be pleased to state:

(a) the number of burglaries, mur-
ders and attempts at murder and
stabbing cases separately in the Capi-
tal during the last three months; and

(b) the number of cases in which
Government employees were involved
as culprits or victims?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Sh i Hathi): (a) and (b). A
statement is laid on the Table of
the House [Placed in Library. See
No. LT-6647/66].

Postal Services in Orissa

1203. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Wwill thé Minister of Communica-
tions be pleased to state:

(a) the number of villages covered
by the postal services in Orissa till the
end of July, 1966; and

(b) the details thereof?

The Minister of State in the Depart.
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) All the 46466 villages in
Orissa are covered by Postal services.

(b) The frequency of delivery in
respect of these villages is as follows:

Daily 21,216
Tri-weekly 17,671
Bi-weekly 6,907
Weekly 872

The Postal Services in the State are
being rendered by 17 Head Post
Offices, 438 Depar'mental Sub Post
Offices, 3¢ Extra Departmental Sub
Post Offices, one Departmental Branch
Office, one Dak Sevak and 4211 Extra
Departmental Branch Post Offices.

AUGUST 8, 1966
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Unemployed Technical Persons in
Orissa

1204. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) the number of technical persons
registered in various Employment Ex-
changes in Orissa as on the 30th June,
1966; and

(b) the number out of them :;rovid-
ed with employment assistance till the
end of June, 19667

The Minister of Labour, Employ-
ment and Rehabilitation  (Shrd
Jagjivan Ram): (a) 5,740.

(b) T78 registrants of this category

were placed in employment during the
period January to June, 1966.

Barauni Fertilizer Factory

1205. Shri D. C. Sharma: Will the
Minister of Petro’eum and Chemicals
be pleased to state the progress made
so far in the setting up of Barauni
Fertilizer Factory with the BSoviet
collaboration?

The Minister of Petroleum and
Chemicals (Shri Alagesan): The
Fertilizer Corporation of India have
been asked to carry out a techno-
economic feasibility study on the
establishment of a fertilizer factory at
Barauni. Their report is awaited.
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Andhra Pradesh Boundaries

1207. Shri H. C. Soy: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
State Government of Andhra Pra-
desh have demanded boundary re-
adjustments involwing Orissa and
other neighbouring States;

(b) if so, the reaction of Govern-
ment thereto; and
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(c) the extent to which the re-
organisation of States can be per-
mitted and considered? .

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Pefence (Shri Hathi): (a) and (b).
In 1958 the Andhra Pradesh Legis-
lative Assembly passed a resolution
claiming the Parlakamidi taluk
from Orissa. The State Govern-
ment were informed by the Govern-
ment of India that it would not be
desirable to reopen the issue as it

would lead to counter-claimg from
" the State of Orissa.
In 1959, the Andhra Pradesh

Legislative Assembly passed another
resolution claiming the Telugu areas
of Hosur taluk and portion of
Vepanpalli Estate firka in Salem
District, Telugu villages in Gudya-
tiam taluk of Madras State and
Kolar district of Mysore State. The
State Government were informed in
August, 1959 that their claims on
areas in Madras State had been consi-
dered and rejected by Shri H. V.
Pataskar who was appointed by the
Chief Ministers of Andhra Pradesh
and Madras to recommend adjustment
of boundaries between the two
States. Regarding Kolar district, it
was stated that since the question of
its transfer to Andhra Dradesh
State had been disposed of by the
States Reorganisation Commission, it
was neither practicable nor necessary
to reopen the issue.

(¢) The general policy of the
Government has been that any
mdjustment of territories fixed under
the scheme of State Reorganisation
should be made on the basis of
agreement between the parties con-
cerned.

Centra] Wage Board for Engineering
Industries

1208. Shri M. N. Swamy:
Shri P. Kunhan:
Shri Imbichibava:
Dr. Saradish Roy:

Will the Minister of Labour, Emp-
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loyment and Rehabilitation be pleas-
ed .to state:

(a) whether the AITUC has with-
drawn its nominatioh frorh the Cen-

fral Wage Board for Engineering
Industries;

- (b) if so, the reasons
and

therefor;

(c) the steps Government propcse
to take in the matter?

The Minister of Laboar, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) and
was received from the All-India
Trade Union Congress saying that it
had decided to instruct its represen-
tatives on the Board not to attend
the Board meeting on the 18th July
on account of the delay in accept-
ance of interim wage increase recom-
mended by the Board.

(e) The organisation has been
informed of' Government's orders on
the Wage Board's interim recommen-
dations and advised to extend its
co-operation to the Wage Board in
completing its work.,
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Promotions in C.S1R.

1210, Shri Lakhmu Bhawani: Will
the Minister of Education be vleased
to state:

‘(a) whether it is a fact that all
the Senior Technical Assistants and
other officers of the Council of
Scientific and Industrial Research and
ite National Laboratories/instutes
will automatically be promoted to
their next higher grade after every
five years;

(b) whether it is also a fact that
the posts of Junior Technical Assis-
tants and other lower posts have not
been included in this scheme; and

(c) if so, the reasons therefor?

The Minisiter of Education (Shri
M. C. Chagla): (a) Senior Scientific
Assistants and scientists up to the
rank of Scientist ‘C’ may be assessed
for promotion to the next higher
grade in accordance with the byelaws
of the Council of Scientific and
Industrial Research on the subject.

(b) Yes, Sir.

(c) As regards Junior Scientific
Technical Assistants, the question of
their inclusion in the Merit Assess-
ment Scheme is under consideration.
There is no proposal to include other
lower posts in this Scheme. The
Scheme envisages merit ass2ssment of
only those engaged in scientific work
and the Junior Scientific- Assistant is
the lowest in this category.
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'Develomt-d !Iimli .and other

1211. Shri Lakhmu Bhawani: Will
the Minister of Education be pleased
to state the amount sanciioned by
Government for the promotion of
Hindi—Qur national language: and
other regional languages during the
current financial year?

‘The Deputy Minister in the Minis-
ttry of Educatlon (Shri Bhakt
DParshan): A total provision ‘of
Rs. 90.13 lakhs has been made for
the propagation and development of
Hindi, the official langusge of the
Union, in the current year's budget.
A sum of Rs. 10 lakhs has been pro-
vided for the development of other
languages.

Common Links ' [between Punjab,

Haryana and Himachal Pradesh

1212, Shri HWem Raj: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose
to have some common links between
Punjab, Haryana and Himachal Pra-
desh;

(b) if so, in what matters and whe-
ther any list of these matters has
been prepared and whether Govern-
ment have received any recommenda-
tions of the Governor of Punjab in
this regard; and

(c) if so, whether a copy thereof
will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c¢).
The question of having common links
between Punjab, Haryana and Hima-
chal Pradesh is under examination.
No communication in this behalf has,
however, been received from the
Governor of Punjab so far.
Sanitary Conditions in Post Offices

in Asansol (West Bengal)
“1213. Dr. Ranen Sen: Will the
Minister of Communications be
pleased to state:

(a) whether it is a fact that recent-
ly there was poor attendance in the
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Posts and Telegraph Oﬂines in Asan-
sol due to the increase of incidents
of sickness resulting from prevailing
insanitary conditions in those offices;
and

{b) if so, the steps taken to provide
better sanitary conditions in those
Postz and Telegraphs offices?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) No, Sir,

(b) Does not arise.

Economic Offences

1214. Dr. Ranen Sen: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are
contemplating some measures for the
quick trail of economic offences; and

(b) if so, the details thereof?

The MBnister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
A statement is laid on the Table of
the House. '[Placed in Library. See
No. LT—6648/66].

Pakistanis in India

Shri Jashvant Mehta: Will
Home Affairs be

1215,
the Minister of
pleased to state:

(a) whether Government's atten-
tion has been drawn to the Press re-
port appearing in a leading daily of
Ahmedabad that one thousand Pakis-
tani citizens who came to India on
Pakistani passport are missing;

(b) if so, the steps Government
have taken to check up the reports;
and

{c) the latest position of Pa!ustam
citizens in Gujarat?

 The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (e¢).
The informatjon is being collected
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and will be laid on the Table of the
House, as soon as it is available.

Supply of Light Diesel Oil

1216. Shri Jashvant Mehta: Will
the Minister of Petroleum and Chemi-
cals be pleased to state the quantity
of light diesel oil supplied to differ-

ent States during June and July,
19667

The Minister of Petroleum and
Chemicals (Shri Alagesan): The

following supplies of Light Diesel Oil
were made to the States of Maha-
rashtra, Gujarat and Rajasthan dur-
ing June and upto 24th July, 1966:—

|
State Suppllies made Supplies made

in June from Ist toz4th July ‘66
(Figures in tonnes)
Maharashtra 11,848 9,928
Gujarat 14,217 6,132
Rajasthan 3,970 2,962

Information in regard to supplies of
Light Diese]l Oil to other States is
being collected and will be placed
on the Table pf Lok Sabha.

Delhi-Naini Tal Telephone Line

1217. Shri K. C. Pant: Will the
Minister of Communications be
plegsed to state:

(a) whether it is a fact that the
telephone line between Delhi and
Naini Tal is generally out of order;

(b) whether there is

only one

single telephone line connecting
Nainj Tal to Delhi;

(e¢) whether Government propose

to lay a second telephone line bet-
wen Delhi and Naini Tal; and

(e) if so, when it would be comp-
leted?

The Minister of State in the
Departments of Parliamentary Affairs
and Communications (Shri Jagana-
tha Rao): (a) The telephone line
between Delhi and Naini Tal has
worked with an average monthly
efficiency between 63 to 75% during
the period January to June, 1966 ex-
cluding the month of May, 1966. The
efficiency of the circuit during the
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month of May has been 53% on
account of prolonged line interrup-

tions due to stormy weather.
(b) Yes, Sir.
(c) Not for the present.
(d)} Does not arise,

Import of Iranian Crude Oil for
Cochin Refinery

1218. Shri Lakhmp Bhawani: Will
the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that 28,000
tons of Iranian crude oil has been
imported for refinement at Cochin
refinery;

(b) if so, whether some
crude o0i]l is expected in the
future; and

more
near

(¢) the mode of payment therefor?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Yes.

(b) Yes.
(c) The payment is made in U.S.

dollars within a period of 120 days
from the date of shipment.

Recommendations of the Administra-
tive Reforms Commission, Punjab
1219, Shri Guishan;
Shri P. H. Bheel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Punjab Administra.
tive Reforms Commission has recen-

tly recommended that Subordinate
Services Selection Board, Punjab,
should be dissolved;

(b) if so, Government's reaction
thereto;

(e} the number of applications

pending with this Board; and

(d) what will be the fate of the
candidates for various posts adverti-
sed by the Board in recent months
and whether their fees will be refund-
ed to them?
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The Minister of State in the Minis-
iry of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (d). In-
formation is being collected and will
‘be laid on the Table of the House.

Recommendations of the Administra-
tive Reforms Commission, Punjab

1220, Shri Gulshan:
Shri P. H. Bheel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether in view of the pending
reorganisation of Punjab, the Govern-
ment of Punjab have introduced new
rules regarding the recruitment of
staff until the reorganisation of the
Slate; and

{b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The Government of Punjab have
imstructed their Heads of Departments
that the recruitment to the vacanies,
that may be existing now or may oc-
cur hereafter, should be made on a
purely temporary basis and that the
persons so appointed should be given
to understand that their services may
not be required beyond 30th Septem-
ber 1966.

Production of High Speed Diesel Oil

1222, Shri Onkar Lal Berwa: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the quantity of high speed diesel
o0i] produced in the country and im-
ported during 1965-66 separately; and

(b) the countries from which it was
imported?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) Tnfor-
mation cannot be disclosed in view of
the restrictions under the Defence of
‘India Rules,

(b) The deficit in High Speed Diesel
‘01l was met by imports from the
USSR, Italy, Iran and Bahrain,

1123(Ai)LSD—T.
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Boileauganj Post Office, Agra

1223. Shri Kajrolkar: Will the Minis-
ter of Communications be pleased to
refer to the reply given to Unstarred
Question No 5295 on the 11th May,
1965 and state:

(a) whether the amount of embez-
zlement at Boileauganj Post Office,
Agra has reached the figure of more
than seventy thousand rupees;

(b) whether some depositors whose
accounts are involved, applied for
withdrawal of money but their re-
quests were turned down; .

(c) whether Government now pro-
pose to pay that money; and

(d) the action taken against those
involved in the conspiracy?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) No, Sir. The total amount of
defalcation at Boileauganj Post Office
so far detected is about Rs. 30,000/-.

(b) and (c). The depositors whose
Saving Bank Accounts are involved
applied for setting their claims of the
defrauded amount and they have been
informed that their claims will be
considered after completion of investi-
gation,

(d) The Sub Postmaster has been
arrested by the police and he has been
placed under suspension. He is the
only official responsible for the mis-
appropriation.

sfww 3w afgdl e fear s

1224. st sedw Tag fegralt : #0
TE-eW AET 18 AL, 1964 F

arifea s HeT 54 F IO F AAW A
qg TA FY FAT FG

(%) um 7 ot & ofomay
F o B oAy F qvma wigEy
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AT g FEAE F 7 oader #
Afad wF W 7@ F far e
@ g ¥ far whm afer
W F oraT feat w@ s oy
&

(@) fFar wfome et W
fraife Faa afgat ao e dw
w0 & wfew vy ¥ a2 far @
L 1L

(1) == s F faowm &1
& & fod aqr ey 1 T
g waar ¥ ¥ fawiT fEmr a4
g7

Twd WAea ® oIt (s
fam ww ew) @ (%) ofcormt &
o w=r fafe & 7 w1 #R wwi
#F1 gfaat & wrfm & 4 =78

(&) =t mwet

() w= G feemd W ¥
1 g e wfaer ¥ of ooy #7 Swon
A wER & HRemes gEE
1 gfagi 1 wfow =7 2 fegy smam
fed |

afim d@= afear 27 F @y &
fafwmr wammi & g1 osfam &
ST G A g ¥ gwgee 97
T T AT

fert Eeitfiex
1225. st A fag feqr : 7r
AT g4 g a9 F1oFwr 4 fw
(F) gw & =% 7 e fawm

¥ oam o g 3w feem fed
T §

(@) fedt & @7 %o & fodr
Iud q fraq aerfieT 1 fAaima &1
¥ AT AT 97 ET g AT
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(m) @& T & @
wior ¢ fomwr o [em frate
® & wivr 7€ fean o wr & 7

g% fawm aar o fawmw
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72

(@) % To zoES #1 BF
FL o1 fawr ¥ 9 watfm & =7
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TaE qfg @ 97 far o @,
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(1) aTerdt auv S arfEEi wY
s aF 38 FORE e fRd
ww § feaer wAm 3T ot w9
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fqar s &1 99 34 FOES T
o aig wfmsr AT wqeT F A
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W T afee € g

1226. W1 SEVEIT WEA -
= g9 o2 FEA :
=t ATy fag :

w1 T WAt Ag AT A
T w0 o

(F) #r W@ & & Tew
¥ ot o arfeem & orgw St
gear § 98 M4 ¥ ;

(&) 71 F@i 7T wrea-faddt
FrTfat # & a9 § F@ @t
#t firegmre o fagr mar € W

(w) afg g, @1 ;r 7@ T
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Tgvd WA § Cew-wAr a9r
staten warem § sfacen swor w6
(st gret) - (F) ot 7

(=) 3o =safeal s mifFem
g T F fad JnET v &
wdg 7 figeare fdar mar &)

(%) 59 g=a7 F T F A
wifgt w7 FAfg F 3fee & I
T g

Christian Missionaries in NEFA

1227. Shri Jashvant Mehta: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a large
number of Christian Missionaries are
working among the tribals in NEFA;

(b) if so, the total number of such
Missionaries; and

{c) whether it is also a fact that
Mr. Michael Scott is coming back to
work among the tribals in NEFA?

)

The Minister of State in the Minis-
try of Home Affairs amd Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No.

(b) Does not arise,
(e) No.

Publication of Newspaper
“Shanti Doot”

1228, Shri Bade:
Shri Hukam Chand
Eachhavaiya:
Shri Brij Raj Singh:

Will the Minister of Education be
Pleased to state:

(a) whether it is a fact that the
Indian Council for Cultural Relations
has brought out a newspaper entitled
“Shanti Doot” from Surinam;

(b) if so, the aims and objects and
the name of the Editor thereof;
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(¢) the foreign exchange sanctioned
for its publication; and

(d) whether it is a fact that the
Indian Commissioner at Surinam has
objected to the publication of the
said newspaper if so, the objections
raised and Government's reaction
thereto?

The Minister of Education (Shri M.
C. Chagla): (a) The Journal “Shanti
Doot"” has not been brought out by the
Indian Council for Cultural Relations
but by the Indian Cultural Committee
at Surinam, a voluntary private
organisation of local people.

(b) To propagate the philosophy of
Mahatma Gandhi and spread know-
ledge of Hindi in Surinam. The Board
of Editors comprise the Education
Adviser to Surinam Government, a
local Citizen Maulavi Jaggu and the
Indian Council for Cultural Relations
Lecturer in Surinam, Shri Mahatam
Singh.

{c) The Indian Council for Cultural
Relations does not incur any expendi-
ture.

(d) No, Sir, On the contray, the
High Commissioner feels that the jour-
nal serves a useful purpose

S. 8. L. C. Examinations in Kerala

1229. Shri Mohammed Koya:
Shri A. V. Raghavan:
Shri M. K. Kumaran:

Will the Minister of Education be
pleased to state:

(a) the number of students who ap-
peared for the S. 8. L. C. examination
in 1966 in Kerala State and the num-
ber of those who passed the exami-
nation;

(b) whether there is a large num-
ber of failures; and

(c) if so, the reasons thereof?

The Minister of Education (Shri M.
C. Chagla): (a) The number of stu-
dents who appeared for the S.S.L.C.
examination in the year 1966 in Kerala
State was, 1,73,805; and of these 64,835
passed.
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(b) Yes, Sir.

(¢) the main reason for those fail-
ures is the impact of mass education
and abnormal quantitative expansion,
without corresponding qualitative 1m-
provement.

Auto Telephone Exchange, Jaipur

1230. Shri Ram Harkh Yadav: Will
the Minister of Communicatong be
pleased to state:

(a) whether Government propose to
set up a new Auto Telephone Ex-
change at Jaipur to facilitate direct
connections with other cities;

(b) if so, the details of the scheme;
angd

(¢) when the exchange is likely to
be cominissioned?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha Rao):
(a) Jaipur will be provided with faci-
lities giving direct connection with
other cities in India. This will not
only give connections to Delhi but to
other important citieg also. For *his
purpose, the Jaipur Exchange will be
connected to a crossbar type Trunk
Automatic Exchange under installa-
tion at Delhi. Additional equipment
obtained from ITI will be installed at
Jaipur, in order to permit interwork-
ing.

(b) The Delhi Trunk Automatic Ex-
change is now under installation, The
total cost of the project will be
Rs. 50.84 lakhs.

The other cities which include Jai-
pur to be connected to the Delhi Trunk
Automatic Exchange will be Agea,
Jullundur, Srinagar and progressively
later on to other cities. The Delhi
Trunk Automatic Exchange will also
be connzcted to Madras and Bombay
and via these exchanges to other
stations in those areas.

Progressively, a number of cities
will be connected to these and other
Trunk Automatic Exchanges providing
direct connections from anyone city to
any of the others,
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(e) Delhi trunk  Automatic Ex-
change is likely to be commissioned
in 1967 and Madras and Bombay Trunk
Automatic Exchange will also be
opened by the middle of next year.

Chairs of Indian Studies set wp
Abroagd

1231. Shri Bade:
Shri Hukap Chand
Kachhavaiya:
Shri Brij Raj Singh:

Will the Minister of Education be
pleased to state:

(a) the number of Chairs of Indian
Studies set up in foreign countries by
the Indian Couneil for Cultural Rela-
tions during the last five years;

(b) the number of Chairs disconti-
nued or which remained vacant during
the said period and the reasons there-
for;

(¢) the number and names of the
Cultural Lecturerg appointed during
the said period and the foreign ex-
change sanctioned for their salaries,
maintenance of office and traveiling
allowances; and

(d) whether the Council has appoin-
ted a visiting Professor for African
Countries with headquarters at
Morocco and if so, hig main functions
and the progress made in his work
and the amount spent on him by the
Council?

The Minister of Education (Shri M.
C. Chagla): (a) Five, Sir.

(b) Two, Sir, One chair at the
Buddhist University, Phom Penh, Cdm-
bodia was discontinued, as the Cam-
bodian Govermment no longer requir-
ed the services of Professor of Sans-
krit from India.

One Chair at the University of
Tehran remained vacant because it
was decided not to fill the vacancy on
account of the emergency in 1
Later the Professor selected could not
take up this assignment. Efforts are
now being made to select a suitable
candidate,
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(c) The Council appointed three
Cultural Lecturers during the last
five years, i.e. Shri Dev Doot viddya-
rathi for Guyana, Smt. Kelkar for
Trinidad, and Shri Mahatam Singh
for Surinam. The foreign exchange
sanctioned for their salaries, main-
tenance of office and travel allowance

was Rs. 82,000 during this period.
i

(d) At present the Council has no
Visiting Professor for African coun-
tries with headquarters at Morocco,

Snoat NoTicE QUESTION

Admission to Delhi Colleges

S. Neo. 2. Shri Buta Singh: Wil] the
Minister of Education be pleased to
state:

(a) whether attention of Govern-
ment has been invited to a press re-
port (March of the Nation Weekly,
23.7-66, page 15) stating that many
eligible students have failed to get
admission in B.A. in various affiliated
colleges of Delhi University;

(b) whether it is also a fact, as de-
tailed in the press report, that offi-
cials concerned are accepting bribes
ranging from Rs. 100 to 200 per stu-
dent for getting them admission; and

(¢) if go, the reaction of Govern-
ment thereto?

The Minister of Education (Shri M.
€. Chagla): (a) Yes, Sir; but it is not
a fact that many eligible students
have failed to get admission to B.A.
Courses in various Colleges of Delhi
University.

{(b) No such complaint has been re-
ceived by Government,

(c¢) Does not arise.

E———
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IMPOR-
TANCE

(i) MoOVEMENT OF ABOT 400 NAGA AND
Mizo HOSTILEg TOWARDS EasT PAKIS-
TAN FOR MILITARY TRAINING

st wy fma (g7) : weAw
#agreg, & glasradia €5 78w &
frm famg #1 si< sfq e waY 7 1
femmat agar § W s FT@ g
f& ag o 1% & wF axww § —

" 40¢ AT W HET
fagifegi ¥ &faw sfmew
& for qaf mifsera #1
T dH & gar=TC ]

The Minister of Defence (Shri ¥.B
Chavan): Mr. Speaker, Sir, it is
correct that a couple of gange, the
the strength of which together is
estimated at about 350, have been
noticed moving across Tamenglong
Sub-Division and further onwards in
the Mizo Hills district in the direction
of East Pakistan possibly with the
idea of obtaining military assistance
or training from that country.

A continous watch is kept over the
movement of the hostiles gangs and
efforts made as far as possible to in-
tercept them, It would not be in
public interest to disclose the details
of the movements of the hostiles on
the floor of House.

st wy fema : @@ & gw AT
gaqtaeata AR & anre # 9t fadie
21 T &, 9FT S & § 91 qET
FAT ERTU £ATA AIATE AWWIS WY
o g=T § o g wgd § g
& et wrael & #1E q@e A ah |
¥fsr oy amn fadifem 1 @Y arfs-
W ®Y T AGAT, TGT I TR q147,
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g ¥ glaate ota1, @@t @+ f* &=
AT&T qT8 UFE WY g7 AT i @
g A #5 %% I Iw wA ¥ wane W
fear & 5 711 &w & gmmamw
FATHE F FET ¥ g giaen
gifemr &= 1 ey i 0
{Forma T UFz A THz T fvg
71 fafr & iaa a0 7 37 79 @@
FIE FATET 4G %, Jife T I
qTH wTiYE gEEAT 1 W AR §
fegr iy &, gafay wrag fgma @@
gl § SART T8 & |

afad s@ey AgRA, AU gEle
7g ¢ 5 71 g aw ¥ Aifedw
a1 g1 g ¥ A=A, ar g Ao
1 %7 § fag w5 FEaEr
A @1g A g # o gat 1@
TR AN §, A qEfea T # gt
aiffmm@ & fadr ot £ qgg A
aAlgF &, TAE T H Y amav
IO FIA £, qg AT IAF FIA FT
T T gz g ?

Shri X. B, Chavan: As far as this
particular information is concerned, I
mentioned to the hon. House that we
are keeping watch over their move-
ment and are trying to get informa-

tion about their movement, so that we
can intercept them effectively.

So far as the French rocket is con-
cerned, I had given this information
myself to this hon. House that such
a rocket was found and we have taken
up this question with the Embassy
here.

=N g ¥R WP ()
# ST =tgat § & ¥ 97 350 AW
aifesara # wlomor &% o & Fan
AT FLFTT A IW JIAFT FAAT FT
Jeorg Fa gu Arfewa w1 qa faar
27 ¥ & S 39Ty § TR g=AT
AT AT A1 F9 (AT q9T TR
Ao & fay s fFr o § 7

AUGUST g, 1966

of Naga and Mizo hostiles 2270
towards East Pakistan (C.A,)
Shri Y. B. Chavan: As I said. this
information keeps coming constantly
and we are m king efforts to inter-
cept them. Naturally we shall have
to take up this matter with Pakistan
if they reach Pakistan.

ot g T FHI IR Kh'ar
& fan 71 wgo oy 7

SR WERY 9 FT @ E

il §FR I FBIW © I AT TG
1§ T @ & wa qar fmar g

Shri ¥. B. Chavan: As far as the
movement of this particular group ig
concerned, we knew about it only be-
cause we are making efforts; that is
why we coulg notice the movement.
The movement is still on. It is very
difficu’t for me to say what efforts we
are making.

Mr. Speaker:
Borooah.

Now, Shri P, C.

it gTR 9T FHAW © WO A -
7, ¥ ETT g Aifed, a oara
WEFLA ...,

Shri Hem Barua (Gauhati): How
is it that I have not been called?

Mr. Speaker: Order, order. It is
not necessary that I should call Mem-
bers in the order in which the names
appear, Now, Shri P. C. Borooah.

Shri Hem Barua: 1 thought that
I had committed some offence and that

was why you had skipped over my
name.

Mr. Speaker: Earlier, there was no
offence, but now he has committed one,
I have called Shri P. C. Borooah now.

st g T wFYGAT : WA AEY-
T, ¥ 999 FT IL AT H/1AT, AT WA
&1 IwT faemmgy

e REAW : F qF qF Fav
g, a9 |y TeAT 7% $T A §
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HY g¥A WY weAT : AL AW
*1 S adf mrar |

Mr. Speaker: The answer has come
already, and yet the hon. Member

Zoes on saying the same thing over
and over again.
Shri P. C. Borooah (Sibsagar):

Since it has been proved beyond doubt
ihat Pakistan is helping the Naga and
Mizg rebels actively and this goes
apainst the Tashkent spirit, may I
kmow whether this matter has been
brought to the notice of the USSR
Government with whose good offices
the Tashkent agreement came into
exisience?

Shri Y. B. Chavan: As far as Pakis-
tan’s aititude in this matter is con-
«erned, whenever such things come to
our notice, we do bring this matter to
the notice of the USSR Government.
1 quite agree there. But it depends
wpon our ability to intercept them and
effectively deal with them, and that
s certainly what we are trying to do.

Shri Hem Barua: In view of the
fact that this js not the first time that
Pakistan has offered active support
and co-operation to the Naga hostiles,
and the Naga hostiles have gone to
East Pakistan times without number
1o collect arms and ammunition, and
even the Mizo hostiles had gone to
Pakistan to collect arms and ammuni-
tion, and Pakistan is actively encou-
raging the Naga and Mizo hostiles
against India, and in view also of the
fact that our Government have been
telling us that they have lodged strong
protest notes with Pakistan, but Pakis-
tan has consigned them very safely to
their waste-paper baskets, may 1
know why it is that our Government
do not try to become a little bit stiff
with Pakistan and tell Pakistan point-
blank that if Pakistan continues to
indulke in these monkey-tricks. our
Government and our Defence Minis-
ter would order their Army to march
into East Pakistan? Why do they not
say like that? '

" Shri Y. B. Chavan: The hon. Mem-
ber is thinking of precipitating mat-
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ters. In these matters we shall have
to act and speak with a sense of res-
possibility. But this attitude of
Pakistan is certainly not very good
that is what I should say. We have
already taken up this matter with
them. On some occasions they have
said that these things are not true.
But there is a history of it; they are
supporting these Naga hostile leaders
and training them. So, naturally, we
shall take it up with them  But cer-
tainly, in this matter, it depends upon
our sense of awareness and sense of
effective action that we could take to
intercept these people going there.

Shri Hem Barua: May I submit
that in spite of this sense of aware-
ness, the Defence Minister has not
been able to prevent the Naga hostiles
and Mizo hostiles from moving into
East Pakistan?

Shri ¥, B. Chavan: May 1 bring
this information to the notice of the
hon. Member that sometimes they
have succeeded in crossing the borders
and going to Pakistan, but many times
they have not succeeded in going there
and that has been possible because we
have acted with strength.

st WieTT TR AT
T A1 w93 T

(%)

Weaw wHIW o FAC FL AL AT
ST |

=t AieTT W ST AU ATH
qiwd FFL TTE |

LEER o R E LTl
T E, W9 i A AL |

Shri Surendranath Dwivedy (Kend-
rapara): The Defence Minister has
said that we are in a position to in-
tercept these movements. In spite of
that may I know how there is regular
movement going on? Is it not a fact
that in Burma there is a centre where
these Naga and Mizo hostiles meet,
and the supply of arms etc, comes
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from that centre? May I know whe-
ther this has come within the know-
ledge of the Defence Ministry and
whether they have taken any steps
to stop these movements?

Shri Y. B. Chavan: As I have said,
on some occasions, we have succeeded
in intercepting them. Even about the
centre in Burma, I think I had given
the information to this House that we
had a very effective encounter with
them, and in these matters, the Bur-
mese Government's attitude also has
been very helpful.

wUR AR oY HiFIT AT
FaT | AT "HIOET Ao AT

stsiETT AT : STE AT,
qET TAATE |

¥ gg sn wrgan g fF qows
TR & weada qI St FTA FT
Y Y, ©F TZATH ¥ TAFY AT FH-
arfeat oT aFY &% faan § 1w Twr
A faEy afoeror &9 & fag gt I«
wa, grfsEns ¥ I sfofas fear ¢
gay & ag S1AaT A1gan § v areee
WA & T1T TI JAT 7 AT W
IAY FIAEIT I &, T FTAHTHIE 9RO
e, TT 7 TAY ATTAR FAT a1
F0 #R I9F faars Oqww 99
g FET !

Shri ¥. B, Chavan: I think T have
answered this particular aspect in the
previous reply that sometimes, even
after the Tashkent agreement, once or
twice, they did make an effort to cross
and we have effectively intercepted
them.

o) gU I wGTA . Fer qE
e
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ot Tt g . @®Y 23
T aFET WY &

ft HiTR qW W . AES
FHATY & 17 fpgA oy § 7

Y IO W . IEE 9ge
53 WY § T TOE AT UhfERaHy
gl A A EFTE 10, 20 AT A WY
g | ag |9 Eer &7 gr=w w6
8w &1 47 |

=t g A WA © ANET .
FET A% FAC TS 7

Y Wi WA AT AT
7 # gg strAAT Atga g v Q) A9 TS
k@ & 37 & O T WY I
TIAH FAT 2 F9 7 arfFEga
#1 gar e faed afs ag a9 wy
A IY §T% Fg 2 fo6 w0 ag 19 A9
oTaT & T T ATTEIG F T F
g o7

N ogIAOE W 0 A
FI qgT T A0 A AT FTHAES £ FQ@
W JIEY AT aF G4 T F1 GAH &
qIA¥A FT TETAT g7 g4 aTF &
% AR B HHA |

Shri D. C. Sharma (Gurdaspur):
Have the Government any idea of the
number of times these Naga and Mizo
hostiles have crossed into Pakistan,
have they any idea of the number of
persons who have so crossed over have
they any idea of the training they
have received and have Government
prepared the population of Nagaland
and Mizoland to meet the tactics and
the training that they have received
in guerilla warfare or other kinds of
warfare? )
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Shri ¥. B. Chavan: Even now as
Shri Hem Barua said, some of their
leaders are in East Pakistan and some
Mizos were getting training in Pakis-
tan. The present number, as I men-
tioned, is 350, both Nagas and Mizos.
They have gone to take training there,
and when they go there to take train-
ing in guerilla warfare, naturally they
are getting the necessary equipment
from them. I do not think there is
any other source for them to get that
type of equipment.

Shri D, C. Sharma: I cannot shout
like anybody else. I also asked what
kind of preparations Government are
making so far ag the local population
is concerned to enable them tp meet
the training that these hostiles receive
there?

Shri Y. B, Chavan; The first step we
are taking is to put our armed forces
there effectively. Naturally, our effort
will be to secure the support of the
local population.

Shri Hem Barua: You have not sea-
led the border; that is the trouble.

Shri X¥. B, Chavan: The difficulty is
that ‘sealing’ of the border is a phrase
which is very easily used. but it can-
not be effectly done. Our effort will
be in the direction of securing the
active support of the local population.
For that, we will have to train them,
and necessary steps are being taken

in this direction.

oSt farme qig (T
dar f5 ot At agiew A waman fF
Arat #@hR A fEfeat ¥ agr oot
ifeeata § 13 F I T et gfe
&y § A Eifaw FT@ § s ag ==
qwrd q fww star & arew g @
ag TN WAt aF R @ & a1 & ATt
FEa g f5 #a1 axwre qa@t arfeera
T fgrgeata #1 At €T § gEFT A%
FEAT FT fmae & @ ¢ foamd fr
75 AT Y Hra gy &t o
HEaamas ?
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Shri ¥, B. Chavan: As I said, we
are taking steps for that, but complete
sealing of the border is very easily
said but not so easily done because of
the difficulty presented by the moun-
tanous terrain. A'so, at the present
moment, they are taking advantage of
the monsoonish condition. That is
one other factor.

STge W wEEE gew #
A /AT w9z & ag W fagifafai
& qMa¥a 39 o I § 99 {6 06y
HZATC g1 wr |

Mr. Speaker:
the Table.

To TN AAGT Mg : weae
{e0]

Papers to be laid on

MU WA . "AIET, WIET |
9 St w AATAT )
12.23 hrs.
RE CALLING ATTENTION NOTICE
(Query)
Shri H. N. Muokerjee (Calcutta
Central): I wanted to know whether

you have taken any decision about our
call attention notice concerning Shri
Yajnik's arrest.

Mr Seaker: I will take it up at
50'clock. T have asked the Minister to
come with the answer.

Shri Priya Gupta (Katihar):
a submission to make.

st wg fmg  (R)
ngtem, & "7 F7 AT §EL OF 9=
fomr ar | faard & st eifaae 2
e ot fr et g s d e &
F9 gus1 gfawt = fr g T3
g dafeus AFa@il, ezt ang
farmRENAsEr F 9w @y
¥ 9t @gt feafa @) g aweT € 9w )

I have
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WeOW RERA 9FET  §4Tw Al
mggfs Mamasgfrmadsd
¥ Tifeds atadm a7 faar w30
T g & § ws 9 Aifedw q#@
fad & 37 % aTadg @z & £ I,
a= Afaw g/

stuyfaai: AgaFrar w8 7
araafas fgg & At ov Aifew 37
AT T30 FAT  ATHT  ITHT WL
FLA T AHAL FIX KT FTH ATGHT E |
graAfas fza & @@l oC g0 AT
Afewmzam g o

Ay REITT : §9 UF TH 9FN AT
7zt #2191 5 oF A 1 & Afuw
Az az

it =g fomd ;w9 T W weAw
wET, WY U AT AAAT SR §
g Ad aww ¥ A amr  wEifs
3 SAFIT FAT AGF gA A ?

woge AEAT | A4 @A A1 4G
a1a & % o gag 15-20 Aae F 947
25,3C Arzde 3@A 959 § A1 g1 UF
F I § a1 74 g 54T § AR DY
3a41 S FLEFAT 7

st g femd © W17 @907 16 &
g &1 gag fay | gzt aFafTs feg &
HITAT T I5TAT AT Fo0 & 39 & {0
ZaF adeng fasT § # W W
TIAT FT57 90 ALY FLG A1 HST TG
Zrr 1w o FT g fak 7F wrafs
aif 2

Heqy HEED © TAL HIT T8 FL
g fearz 10 a3 ¥ 729 729 N Aifew
o1 ST I 9 faA HAT E W AR
Tmad & a1 W Afew WA IE
st feat & fordr @orsAr ST ot & @an
HW B AACE
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st ag fama : qF8 Fr% gfa
&t & awa & at § arE} aEefw
TEE & |ATAT F1 AFE ®O F IBAT
ZUTAT T2 g1 ST

WO WE\TW : WF 10 T § g
qge o1 Ariey AT H1qT ag 39 faA w1
ditzw mamwm ST HIT S 99
qUA F I HTT I W (24 F o
TqEAT ST |

Wt @8 (wrw) ;e § @y
¥ &y Aifew famt gur & 3% =E<
fraT st Tow g7 F ag 9 AT T

g

WRANGRA ¢TI0 AT [T 1T
# 3% WA F@AT W@ E |

Shri Priya Gupta: Sir, I gave a
ca'ling attention motion and you said
that you would be allowing a discus-
sion and question to be put by us. My
cal] attention notice was given at
10 O'clock and it was about the re-
trenchment of technical and engi-
neering personnel at Bhilai 1 do
not know why it has not been ad-
mitted, I am sorry to say so. It is
a very important question because it
affects the lives of technicians and
engineers in the public undertaking.
You must issue some directive to the
Minister and he must state what he
propose to do. You can direct the
Minister to consider that case....
(Interruption).

Mr. Speaker: T have said that these
enquiries should not be made in this
manner. I am unable to answer all
these notices and how can I say that I
have disposed them of. How can I
answer each one of them?

Shri Priya Gupta: Let a directive
be given to the Minister for taking
action,

Mr. Speaker: Now Mr. Gupta
should sit down, What does the other
Gupta want to say?
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T FTHECW A (FEL) 0 Wew
agrE, 29 qATE 1 N oF FfaEw
qEA Aifeq FToAR ¥ 0F XA FETAT
am® featg & a1y & fagr a1 @
feFara & 3zq @Ay fFarg @ A
LER CER LG UR L  ER
TR fFarg & a3 ¥ o aF &% ATaw@T
T FAT AL TG & | IS ATLH
21 w1 g f5 ag w5 sfasiow &
At 3w 9T &fgeiw wfEe 4 @5
| g1 Ty ?

sere qaey - w19 qw fo fom
T & gEar alaw w2 #A¢ A # o
CUL

M E - ag 97 faEw
FT 917 7EY AT a7 TO7 27 THAIT
g W M9 A7 wA St ¥ A
197 fF ag F9 75 @ F 1L § a1
qT 7

St TR Ry (FrTEEY)
weqd g, faanfasresraang | ..
(mazqm)

seT AHIT 0 AET , AIET

M AR T : g9 e &
foraT aTei ¥ oA F1 T FTHIT
gt frar g .. ... (=3Ew)

At TWATE gEy ;. qU fFEar-

farstosr L

we REIRE  § 99 #fgg wEM
#fga 57 793 w17 @ @FC @ A @
AéY Fg FHA |

st TRAEE gred . w@r § and
fe we 1 3 fomr g ?

weaw wgEw : # ™ fF ag
ERECIEE i

SRAVANA 12, 1888 (SAKA)

Re.C. A. Notice 2280

Tio m‘!’-ﬂz‘(%ﬂfw(m):
UF W qH wg 74 f2ar w7 | qw w7
77 & A gt ¢ e o w
& fau & | 35 FVORE 99T TS
IELFET WH OAFIA T T FIHIT
# | @z s, FEIR MEHe F1 fEae
% formit forat o £ fo wwiie mifeeTra
T E | HOL T 9T 437 9% TEF I
o1 wHd FATHITHA & I a7 IS 7

g WFEW 0 g ara Wl
AT FTICH TF 7 A FE AT AT IH
FgA 1 {7 S8 Wi fgam ar AR A
w9 F A g g9 femr o OSR
T & AT & W 9w Ay ¥ g
fafrec@qerd | #% o8 39 ==
T AT &

ot SN TR . F qAF IAR
Tg JaE W/ g ¢ 29 JWTE HY
# Jifem faur ar ?

qeqd AgEd . 99 K qrEq a0
@ g ar WA wee a7 @3 T@
@ =1fEw 1 W qF IEs A7 a9
&ifr |

a7 #r @f o @y 9 fE
#feaw g1, a1 3 wrar arfew afzd
ATAFTE & F | &Y 98T § a7 W6
T oy Sif9r /7 o9 Hifawdw &
arg faar & 1

o TH ARET dfgar: am fawr
g1 Tq 8, ey WEIRT | 4g FIVHIT
LT A BT g feara &1 W g
wEFT FT 9grE AT 2 |

weny wgRw ¢ ¥ § I qer g
TR A & oA .,

Tlo T AT ®itfgan @ & w9

AWM AT AT AT A ?
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oo qgE ¢ ag & Ad F7
T |

o T FAET Mfgan : WX T
TH 99 FT a9d o L.

wEw AEEw & Fi S 3w
Rl T T

1 TW@TE TaT © qeaw  WEIE,
AT FHE] AT &7 o S0AT |

wo wivew - i wg fan § fE
fgamr aet I gm0

= TEEE TEE 0§ ag o
®E

o qgEd ¥ oArTEr -
s 3= =7
12.31 hrs.
PAPERS LAID ON THE TABLE

CERTIFIED ACCOUNTS OF THE VARIOUS
INDIAN INSTATUTES OF TECHNOLOGY

The Minister of Education (Shri
M. C, Chagla): Sir, I beg to lay on
the Table—

(1) A copy each of the following
papers under sub-section (4)
of section 23 of the Institutes
of Technology Act, 1961: —

(i) Certified Accounts of the
Indian Institute of Techno-
logy, Kanpur, for the year
1964-65, along with the
Audit Report thereon.
[Placed in Library, see No.
LT-6622/66].

(ii) Certified Accounts of the
Indian Institute of Techno-
logy, Madras, for the year
1964-65, along with the
Audit  Report  thereon.
[Placed in Library, see No.
LT-6623/66).

AUGUST 3, 1966

Papers laid 2282

(iii) Certified Accounts of the
Indian Institute of Techno-

logy, New Delhi, for the
year 1964-65, along with the
Audit Report thereon.

[Placed in Library, see MNo.
LT-6624/66].

(2) A copy of the Annual Report
of the Indian Institute of
Technology, Kanpur, for the
vear 1963-64. [Placed in
Library, see No. LT-Bﬁzs'.-‘BS]‘

RECOMMENDATIONS OF THE CENTRAL
Wace BOARD FOR THE ENGINEERING
INDUSTRIES

The Minister of Labour, Em-
ployment and Rehabilitation (Shri
Jagjivan Ram): I beg to lay on the
Table:

(1) A copy of Governmeni Reso-
lution No. WB-4(4/66 dated
the 23rd July, 1968, announc-
ing acceptance of the recom-
mendations of the Central
Wage Board for the engineer-
ing industries for grant of
interim relief. [Placed in
Library, see No. LT-6626/66].

(2) A copy of the Annual Report
of the Rehabilitation Indus-
tries, Corporation Limited,
Calcutta for the year 1964-65,
along with the Audited Ac-
counts ang comments of the
Comptroller and Auditor-
General thereon, under sub-
section (1) of section 619A of

the Companies Act, 1956.

[Placed in Library, see No.
LT-6627/66].

NOTIFICATION UNDER INDIAN TELEGRAPH
AcT

The Minister of Parliamentary

Affairs and Communications (Shri

Satya Narayan Sinha): I beg to lay
on the Table:

A copy of the Indian Telegraph
(First Amendment) Rules,
1966, published in Notification
No. G.S.R. 957 in Gazette of
India dated the 15th June,
1966, under sub-section (1)
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section 7 of the Indian Tele-
graph Act, 1885.

NOTIFICATIONS

The Minister
Chemicals (Shri Alagesan):

UNDER ESSENTIAT
CommonrTiEs AcT

of Petroleum and
I beg to

lay on the Table:

A copy each of the
Notifications under

following
sub-sec-

tion (6) of section 3 of the

Essential

Commodities Act,

1955: —

(1

(2)

(3)

The Kerosene (Fixation of
Ceiling  Prices) Second
Amendment Order, 1966,
published in Notification
No. G.5.R. 1005 in Gazette
of India dated the 23rd
June, 1966.

The Kerosene (Fixation of
Ceiling Prices) Third
Amendment Order, 1966,
published in Notification
No. G.5.R. 1055 in Gazette
of India dated the 27th
June, 1966.

The Kerosene (Fixation of
Ceiling  Prices) Fourth
Amendment Oider, 1966,
published in Notification
No. G.S.R, 1124 in Gazette
of India dated the 15th
July, 1966. [Placed in Lib-
rary, see No. LT-GB29{66].

NOTIFICATIONS UNDER ARTICLE 320 oF
THE CONSTITUTION, ETC.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I beg to lal on
the Table:

(1) A copy of the Union Public
Service Commission (Exemp-
tion from consultation) Third
Amendment Regu'ations, 1966,
published in Notification No.
G.S.R. 944 in Gazette of India
India dated the 18th June,

1

966, under clause (5) of

article 320 of the Constitution,
together with an explanatory

SRAVANA 12, 1888 (SAKA)
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[Placed in Library, see

No. LT-6630/66].
(2) A copy each of the following

Notifications under

sub-sez-

tion (3) of section 62 of the
Kerala Prohibition Act, 1950,
read with clause (c)(iv) of
the Proclamation dated the

24th March, 1985,

issuegq by

the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the State
of Kerala: —

(i)

(ii)

(iii)

(iv)

)

(vi)

(vii)

(viii)

S.R.0, No. 51{36 published
in Kerala Gazetie dated the
22nd February, 1966, mak-
ing certain amendment to
the Rules for the Preven-
tion of misuse and for the
import, export, and trans-
port of Medicinal and Toilet
Preparations including Asa-
vas and Arishtas contain-
ing alcohol and Intoxicat-
ing Drugs.

S.R.0. No. 52/66 published
in Kerala Gazette dated the
22nd February, 1966.

S.R.0, No. 53/66 published
in Kerala Gazette dated the
22nd February, 1966.

S.R.0. No, 54/66 published
in Kerala Gazette dated the
22nd February, 1966.

S.R.0, No. 55766 published
in Kerala Gazette dated the
22nd February, 1966.

S.R.0. No, 56/66 published
in Kerala Gazette dated the
22nd February, 1966, mak-
ing certain amendment to
the Kerala Denatured Spirit
and Methyl Alcohol Rules,
1962,

S.R.0. No. 57/66 published
in Kerala Gazette dated the
22nd February, 1966, mak-
ing certain amendment to
the Kerala Rectifieq Spirit
Rules,, 1982.

5.R.0. No. 58/66 published
in Kerala Gazette dated the
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(ix)

(x)

(xi)

(xii)

22nd February, 1966, mak-
ing certain amendment to
the Kerala Liguor Permit

(Personal) Consumption
Rules, 1962.
S.R.0. No. 59_{65 published

in Kerala Gazette dated the
22nd February, 1966.

S.R.0. No, 60/66 published
in Kerala Gazette dated the
22nd February, 1966,

S.R.0. No. 61/66 published
in Kerala Gazette dated the
22ng February, 1966, mak-
ing certain amendment to
the Kerala Hotel Special
Liquor Licence Rules, 1962.

SR.0. No, 62/66 published

in Kerala Gazette dated the

(xiii)

22nd February, 1966, mak-
ing certain amendment to
the Kerala Sacremental
Wine Rules, 1962,

S5.R.0, No. 63/66 published
in Kerala Gazette dated the
22nd February, 1966, mak-
ing certain amendment to
the Kerala Spirituous Culi-
nary Aerated Water and
other Flavouring Essences,
Extracts, Perfumes and
Colouring Rules, 1962.

(xiv) S.R.0. No, 64/66 published

(xv)

(xvi)

in Kerala Gazette dated the
22nq February, 1966, mak-
ing certain amendment to
the Kera'a Sweet Toddy
Rules, 1962.

SR.D. No. 65/66 published
in Kerala Gazette dated the
22nd February, 1966.

S.R.0. No. 66/66 published
in Kerala Gazette dated the
22nd February, 1966, mak-
ing certain amendment to
the Kerala Varnish Rules,
1962,

(xvii) S.R.O. No. 67/66 published

in Kerala Gazette dated the
22nd February, 1966, mak-

ing certain amendment to
the Kerala Vinegar Manu-
factories (Establishment,
Working and Supervision),
Rules, 1965.

(xviii) S.R.0. No, 93,.'63 published
in Kerala Gazette dated the
1st March, 1966, making
certain amendments to the
Kerala Sweet Toddy Rules,
1962,

(xix) S.R.O, No. 114/66 published
in Kerala Gazettes dated the
11th March, 1966, making
certain amendments to the
Kera'a Hotel Special Liquor
Licence Rules, 1962,

(xx) S.R.0. No, 115/66 published
in Kerala Gazette dated the
11th March, 1966, making
certain amendment to the
Kerala Liquor Permit (Per-
sonal Consumption) Rules,
1962.

(xxi) S.R.O. No. 209/66 published
in Kerala Gazette dated the
31st May, 1966, making cer-
tain amendment to the
Kerala Denatured Spirit and
Methyl Alcohol Rules, 1962.
[Placed in Library see No.
LT-6631/66].

(3) Two statements showing rea-
sons for delay in laying the
notifications mentioned at (i)
to (xx) of item No. (2}
above. [Placed in Library,
see No. LT-6632/66).

NoTIFIcATION UNDER COPYRIGHT  AcT,
ETC.

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): I beg to lay on the Table-

(1) A copy of the International
Copyright (First Amendment})
Order, 1966, published in
Notification No. S.0. 1783 in
Gazette of India dated the
11th June, 1966, under sec-
tion 43 of the Copyright Act,
1957. [Placed in Library, see
No. LT-6633 /66].
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(2) A copy of the Annual Report
of the Indian Museum, Cal-
cutta for the years 1963-64
and 1964-65. [Placed in Lib-
rary, see No. LT-6634/66].

12.32 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1966-67

The Minister of Finance (Shri Sa-
chindra Chaudhuri): I beg to present
a Statement showing Supplementary
Demands for Grants in respect of
Budget (General) for 1966-67.

12.32} hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
NINETY-FIRST REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Ninety-
first Report of the Committee on
Prive Members' Bills and Resolutions.

12.32} hrs,

RE. CLOSURE OF BANARAS
HINDU UNIVERSITY

ot 7y fem¥ (i) @ ¥ 7@
g1 g g i arw fgeg gfatfady
& a1t ¥ 99 39 #aw & q9 fqurs
wET 4T a1 & q HAY AT FT AT
39 a9 &1 "< &rar 41 fF o fadas
F T Agt & vl #1 afqaw 31,
g fFwr mar g, gEro Sfa
frar s | weFT w7 ag wfaw o
Sy w4 wgIa ¥ ST A g
fr fadas 92 Amom @@ o, JfE
T EF AT A ATHI & WS AT AEAIN
2 3w oW W w9 F fad sy
WYAT §F T FI FATAT a8 &9 |
AT gg WAAIY WH Y ATIAT |

SRAVANA 12,1888 (SAKA)
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o T wHEL gt (FeamaE):

OF TeHT A H ¥, AT O 98 A7 #A

SO WEET | ST AT AT
aeeq 71 %, afew ag gy & = #
T RE

To Ty wHAGT ifgm : 7%
Fifolr | w FoT AW & a9 w=et
GG L Ul

SN HEE WL AIOET AW 2
T weul q3g ¥ F=A, qfew e
HqIYET ATH T G AT AL F wAT F
d= ¥ FET

o T RART Aifgar : wit &
SIET & W9A 9T AN AfHT w
am & a1 & g am

ot and (faame): & uF s
SR g |

T REQT : WA AT I AT
Sifsar

The Minister of Education (Shri M.
C. Chagla): There are several de-
mands made by the students but the
main ones which were the cause of
the trouble in Banaras were in regard
to the supplementary examination and
the grace marks. I agree that there
was a demand a'so with regard to the
union but that was not the main de-
mand which resulted in these unfor-
tunate incidents and the closure of the:
university.

st oy foml : wemy wEEE, W
Y T F41F Ag1 94T |

e wERA . J7 7% 93 faw
qIE AEE g7 S99 a9 A% AgR] FT
" & & far o g faw
SET O & (7 77 5T w18 F1eaTs
FI
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ot ®/a e : wre T O I
gfr s gt & 97 gftaa &
iz st faeafaa=a & afasd £ ag
T H qradla w1 qFd § a1 fAaq
A FEAT F FTOT § ITHT GAA AT AT
7FAT £ 1 F g W1AAr =Smgar g
fs ...

Shri M, C. Chagla: As far as I know
Mr. Bhagavati before he gave up his
reins of office as vice chancellor had
agreed to the establishment of the
union but as I said this is not really
the matter in controversy, 1 have
some information from the registrar
whom I have cantacted and from the
pro-vice-chancellor whom I have con-
tacted. That is not the real bone of
contention if I may say so, between
the authorities ang the students, It
really turns on the failure of students
in certain examinations,

5t wg fagd : we Fifwd, &
faegm wasr amw A &ar =g,
ziea g3 F17or awewifas gor 777 2
o7 % A€l g # & fa
wTaW & w9 gfags awdr @ @
IEHT WETAT &1 AT & Wi &% g fme
o mifEs F 19 § w7 :15 wrst
g@T & A1 98 Fiada F i =w
EIFT & 1| IEY A ¥ WOC qIH HT
afras =0y F gAAT & AUEr A
ag%i &1 faanr foeray § gaF a2 &
sfastfai & sfagrdn d T S
aFFdr 2 | gIfAT 9t BET w1 gftaa
FT EAT agT I&A 2 |

Shri M. C. Chagla: I think it is
very wrong to talk of that. (Interrup-
tion).

Shri Priya Gupta (Katihar): T have
also tabled a Calling Attention Notice,
and I request you to allow me to raise
it now.

Mr. Speaker: Order, order.
calling one by one.

I am
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Shri Priya Gupta: Thank you.

(Interruption)
Some hon. Members rose—

Mr. Speaker: Order, order. 1 apeal
to hon, Members in the Opposition
that some Members are not even
patient to this extent that their turn
rmight come and I might be allowed
to call, them.

ot ay fem? © dfF arde A9x
9% qg1 oA war 39 fan wxwdi &y

qIr AE 4T |

WET WET : weST AT A
A FTF AR F @ AT AT AT
g1 ... (zmaxm)

qF FTT A0 aFA6 ar 7 HfF
# q=aT |1gaT g oL

UF BAAQ G T F AT |

Mr, Speaker: If Members are not
ready, I can have it some other day.

Shri Surendranath Dwivedy (Ken-
drapara): The names are not therr on
the Order Paper, and nobody knows
whether his name is there or not. So,
you might call one by one and let us
finish it.

Mr. Speaker: But the others should
sit patiently and silently so that I can
call them.

ot qy fod © e wEieT, AR
arat fada & fF gy srfae o
Atz ATAT ATHAT A T FT HTEC AT
oAt =rfad ar |

wer wEET K § geer ™
faar 1 9fs wfam w@aq Afer ar
zn fag st swar arfeq ar 0 &fe
¥ gt fmit o famr &

w1 §FA wT SFIA (2=19)
¥t qdl F WA A A eI
ST aF W & | UF g4 A U wH
E 2
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WEIW WG : WH Y OF A
JWTE B A AT

Shri Hem Barua (Gauhati): I think
the questions could be allowed now,
Sir, ang the Members may be permit-
#ed tp put questions.

Mr., Speaker; I have said that
I might put it up for another day. If
be wants, Shri Hem Barua might put
kRis question on that day.

sitamgl: weaw wWgIw, ¥ oF
SAFTE =TEAT F L.

wegw -9 ¢ gl & 9 A
U A AT FE W E | W AT
=T AL FT G1T T H7 T F4AT F |

Shri Priya Gupta: This is a very
#mportant question. Closing down of a
national institulion is a loss to the
public. One day's delay in the discus-
gion of the matter is equivalent to one
year's loss. So, it should be discussed
today.

Some hon. Members rose—

Mr. Speaker: How to deal with
this? 1 can call only one after the
ether. 1 wil’ not al'ow this kind of
thing. I cannot carry on the proceed-
ings in this manner, When [ call one
Member, some other Member stands
wp and he just obstructs the proceed-
ings. That cannot happen.

Shri U, M. Trivedi (Mandsaur): Sir,
I have pleasure in informing you that
Shri Vijya Bhushan Singh Dev of Jas-
pur has joined my party, and he may
be allowed a seat accordingly.

Mr. Speaker: Yes.

st Il : F AN OF ATARIY
FEATE | oY To AYo FAT Y 7w famt
o 2 TR AT G AT T 2R
Faz ...,

e "ged: f O IEET o=
aff T AT | qH TAE q@T AE R

1123(Ai) LSD-8

2203
12.38 hrs,

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

Mr. Speaker: The House will not
take up further consideration of the
following motion moved by Shri H.N.
Mukerjee on the 1st  August, 1966,
namely:—

“That this House expresses its
want of confidence in the Council
of Ministers.”

Shri R. S. Pandey

Shri P, K. Deo (Kalahandi): May I
know when the Prime Minister
wi'l reply?

= TR SEEATET (TAT) WA
geE, F &le W WAL SifgaAr ¥
"oy Ao ¥ Y wwl F e Ay
@ AT A ooE oA aE fF o ¥
s ¥ g 9T Feor GEmm 9y,
gat afz 97T ¥ TR ¥ T FIOR
T g0 AT FrE AT TET FEATAT G2
I ZAL T FTIAT TG F A
o §ag & TrEw W oF 9w gl
 f¥ ag gy T= &9 & & Fwar
gl

AT T g2 F A A AT N
XTo TH FAIGT |IfEaT A @AWY & aTC-AT

F2r ¢ “’RT wEl, W@ &% 7
T AR qA-——
o TR AT Sifgat (Feammw)

# oF AT F1 AW ISAT ArEAT
g1
ST TAAEA AT : & Y
o T AR Afgar:  § g

FT 957 ToT @IE |

Mr. Speaker: First there ought to be
silrnce so that we might follow the
prozeedings. Such an atmosphere has
developed here that members have to
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speak at the top pitch of their voice tor =it Wm: e § Trar

be heard. The atmosphere should be . “;T(a‘ 2

more intimate. There ought not to he g Wﬁﬁ FIeT TEAT %'

any attempt at any great oratory or
loud speaking. There cughtnot to be
an atmosphere of arguing with the
other and we shoulq frel that intimate
ly we are discussing certain things for
the common good, so that we can hear
each other even if we speak at 3 lower
woice. Memb-rs begin at a very high
pitch. I appeal to all of them to take
this into consideration.

To AR AAIET Afgan ¢ 7T A F
faager wers a3 T 1 W &
a1 ) "5 fai & 9 oF gz frag @
s 1€ aer fFell gt & w9 0o
TFA §, TEF WAL qAOT qHA
Dfs W a1 3T 78 FEA B sATI
A5y frag facg g aww 3 Fe &
FFR # Tw9T e o =
T Y= F7AT E | T g 92 Fa
£ o &Y s £ Sw wfawre aem
& arar afed 1w Sy fF e
o g1 ¥ fag 3= 7 ok w=m @
Le U I R L IR AR ]
$Y A €, @A W IF AT
=, 81, faeig 79 3@ Fm 5& 4
g o €1 WE AR F qrAT awe
Fara q, A FEAT &1 L

W WE ST ;9T O & Ay
80 7 gAEr & TR WA I
Fg @1 fd 1 w7 mw fe wF
f TRiY e T A & At & e
W T 4 AL I F F ) AfE
T a7g g rEw A afed

WMo THRAGIMMEAT: €W
@A A @ My FIE a1 0F
fras & fr %% o g faer g &
gNT T8 FAAT E )

T RERT ¢ TATH 5 a@ ¥
& ge w1 @A €

TEAMEE AT HTT W W
TR |

weom wgEw: & fad o fag
a8 g wr g1 o 9w & fog @
Fg W | W qrav arfeara @ dC
AT §

Wl TR @@ UI9EF ¢ OF  ATC
7% =iz fear mar ar g3(9a 5 § 794y
#e & AgY 1 @ 9T CF a1 qgi
¥ T 97 W Ao A9 s feaw
qr| T 94T &7 §r ¥ & S
g

# ag T W ar fx = 9 s
o g g ag M afTaea X &9
feqr amr Wiy T a= AR WO
BTN T AT FEd g1 HT WY HIA
difoe f& sfer ot g F¢ G
&1 W A &1 & B g agn anl
WA &, SET AEIT 99 # g,
|7 #1 T97 G four wor & fera w7
ST AT FEA FT AR AT T AIA
T gl aF 9T 1 wikgdE
W=.99 A1 & qFT 1 AT
SaaE F A=Y 4z 74 W ¢
Hed.q woelr & Wiy Serar @ ose
w1 oAar & fawna gw fem 0
ST & A 5§ § 3991 g9 fge
EFT L wiE AT T TR T B
g @ g wifgd w8
G517 WRIEA Agl IAET AT ey
forg % fagig ot s #7 q@ H@
1 meT Arfen S 57 AT # AAaT
g @ A&t aww g A 3 AR
% Fgm g g 5 armi S Ag
qO TISA & A0 Dl TGTE a1 FE
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ot FuT WY grav & 5 sy 9
YT 9 TN Y A0 FEE @Y A &
et W fawrs 9T T8 s
T ? W HRIRg A WTHer &7 o
9 IR AT AT AT I TS 71T
w fir 78 fear mar qv? wEaY
X o faed @ &1 7@ Tw wEl
TN H WA g A Ay a9 79
T & AT Aing 3T AT ALk
fem w1 wFaT 1w Fr &, AT
w1 g, R ofowwy AT = &
1 o T 0F Umaw g o
TR OF o, @E A O A
AT FT AT § faw & FTw 98 HAY
FA G99 ST W& &1 & Fa
et fF ow ifgar of Y w7 dve
Fifgar At Ft g7 g o faT Y F
A g fradt  wifE w1 fare
T gAR 2w At A mEM AR frEw
W AT 39 3107 TEA” F 9f7 w%
oo 9fq &, st fomr aff e €
StaT STAet & fF oY faolr 7t fe
AT & a8 59 FAO & g foam
amar &1 favig WY fAd g A
#ifgar T 7 wedAT ®T §1 TiEvE ¥
A FT AT TF ot o Foig e
T § ITH! WHAT TFEA BTG 1 A
st geedr § f5 & faoie o feg &
fad o &1 = Tam W) glonw
& @ ¥ faorg fear &1 waqeaa
¥ are ¥ favig foan mar | =T AR
wfa g 9 § Afad I w1 gw
g AT ey A A dF &1 &
g T AT T | T g

wq o T, WWEE g,
T & Sa% TGl AEH Qa9 97"
YHIaF eRgyFeguTer) o iaw
& w37 g "y, o a9 Aremd ad-
Fa¥ qfy 737 qag THC (64T 747 947 |
AT o g fom 5 wf o=
AT aft, FEr qoHe T r . L .
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st o w0 i (TEEIL) :
9T wt ST 9, g7 AW FT AW
w0 |

g

TR AT . Wl ¥g yE W
foar smu fF =g, Ffr 7 dmr w1
& ar sraer A4 sea afed
Shri R. S. Pandey: This is not a

reflection on you. I mnever consider

that you are old. You are as young
as ever,

Mr, Speaker: 1 concede and confess
that I am old.

o R WgTE VAT . TAE a2 3T
FA AT ATTATR Sl F AT 97
gf & T fF e a av )
faddt == & T3y m=EE fRn
# sroT e TAaw AR T
AT srafam w2 Sgar 1 @
fadeft == dafsa @t oy @F @I
veT R W gd ) Afe gt IFI
qEE & Ag # wgrasy &, A0
AT TACT W AEIOE T F AR
T @ S qT FT A § AR #
foT atradt gt aig, e w9 9T 9ET
Mo oA F oA T T
Y wgmagarg 5 favig & &0
o, Aoty &% &7 &ty FT F g0
T A1 H AT A’ srer g1 faoia
T & . wT w1 grfa o g7 T
wf § A S W ZHA AOh 4™

frdterr fr &, @nd smwladem
o & WY Ia=t gura § S AeEl-

TeaT gHA a1 & 5 AaT gATe /g
g1 Tam AR gl F a1t # g
fotg o &, mameqa & @ik § ot
g foig foram €1 7 AT Frota g
T forg & e g7 & wtaen & weamw
¥ awa g &1 sagewa # qur wd-
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[st T &g aweg)
Faedr F1 Ay faedt § fF s=ravrean
g fawre &Y gy g% ot wifed
AT g 7 fay .ifgd fF gw AW
T A AT F7 faFer T AR
&1 o e g g e wifed fe s
a1 & safar R W ¥ st
wiifrs dwd fgr o o
g Fofy azdm 3y wr d, wawhee
FY WTAAT F1 whrrEw fRAr S R £
TF @1 ¥ "I FOSTET &
ATEATETT BT T 2, W 3y §9 &
39T 3T gW e & TF gy oy T AT
fasma @dt & #¢) = =i W
Wirifes gRIAOT &, @® W gAd W
IS F T &1 T AT OF T BA
& WA T a7 Aoy g3t A=
AT FCT T &1 @ A F IO
gt 7 7 fafrmm 0 Fream o
T & afew W 2§ fF gw vz
F& 9 T & 5w wwdwT ¥ T
¥our g T g wAgena &< feaw
W {F F @ F 0 F FEAr
siEr g fe adr en aulesr ¥ @y
LR IR R R C e e I
Frew i @ A A &1 o g
&14 faaar 33 I9F 9 g AR
ST #Z FT s7931C FLT | HAGOHT
F T FT TAD AT F ATHN F, BrIEAT
& H19A q, 77 F e §, 70 FqrA
# @it za7 fAar § a1 g 7 ot
TETagT (T AT FT &1 g FrE
i1 iy safae aff e Faw @
&9 AT WIT 1T A0 § | A7 Tafas
faT=ATO R AT T HITRIFATE |
T a17 914, g1 To1 § F Faqar soar
g FFATT I | WA F grH
ST Seiled G @1AT & gW waAT geaf
F agen 3, W o s g ¥ fag
faa % aradq sf@geerren g
F7 /T o7 gL A @ I T g g
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w1 T T ARE-NIA FToAPEAT
¥ gw wyr fawma T T8 )

T wrE F qr @ AT AT T,
faindy == arer 7z %8 % g fa2
ST FEY AT Tifed HT W § G|
FgI & A IAR qU-gTT ATAT WY
AT FT qg AT FEAT A0y fF qAAT *
Foarr & faaw &4 £ 3 gw a1 W@
FO &, w7, THA, 935, fawer, &
sifz g adf =am € &4 1 FermeA
gd 7Ef T@rAT &, ArafAErE A1 a<H
g A4 T & W) T S a9 I §
AR IBTFCEAOF aF @3 | Afwa
T AT a4Z FgA ¥ A Jae adY &
R g Ty § fF 3w o foew
FY AT &1 I gz o agdw F fag
ZTT 9TH WO, IqA dgmar 81}
FZATT g4 TIHIC 4T )

gz 3% 2 fF @ara 1 &6 )
g aat & anfor 74 g5 & &fFa o
&G fF oz "ATS B FAT 7T I ATAAL
#1 aat <k QO T4 &Y awar g, TR
TR THAT EY T FFaT § | 99 q91
griT a7 & AN, gg 2 @ R QD
T auT A4T g% | Wy 77 1 3F PR
X TEFE FT ATHIT TH T FAT |
2% w1 W =T 9T A7 Awiew
g FAT G271 W AL A1 A0GF
rex A #1 Fd fF wEAT T FQ
W A TRV A FCaT d ®T gF
T A FET 47 ST gHA ATCE FOF
F U ©F  gAC FAT T
st 9T @9 ffar) ag s A
F AT § g A A @
gis Ti5 =& & FFTAT FT Wi 7
W JuaT 37 E AR waw § fw A
qret Tt § <o i, agt o gfwe o
F &, A T ST AT FIQ T
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fope <1 @rAIT 927 § a9 qgl 97
T FT AT TS g, IAD ATG "ie-
iz 7R # ) 79 A7 F AT AAR FA
gl

F gHT AT ST A FOF ag
qor g Y T A F A=A
waw &1 g faddy o & Fer fe 3@
g7 & o qu F w1 & O | A
WA ST SiEd | # FgAr AEan F
fg faq a1 76 9¢ &1 7 § AW
™ ag FT X 3@ WT B FT AT
aw 1 g B foor ame ® &
WH § gAr AR B oAt ¥ wmr At
/T MO FE FIE TF AT TR AT
¥ rdAaT aF AL TEA E

& fadrdY 7= Fivw & faeg waT
TEAR AT TSI ¥ 2 1 ST H § UF
&= I & 1T T GHATE |

Shri Nambiar (Tiruchirapalli): He
need not have any such doubts. We
will come back in larger numbers,

=t W ggT@ g SEf aw A
I # WY § A dfers daer &
fams &1 UuF W A T FEA
R ¥ faez Afgwam-rema o
A @l W A AAEEm T
THRTT & THAT FT AT A7 FE
ATe 7 fF s A Y AT &) I
¥ gay 7 TaAfas A=EE A -
MEEE f2y § 5 e gy
gvT qr T oF § SfFa o G oow
ghe Tew gTRE &7 TEAT W
gary 3 § AT Jai mfas AT TRy
#1 orox Fmy e fR oS e e
anar & & faard wgwi o fae
faear 7w g 9 AT, B2
W I A 0 qEy § O g
TS gFTC § wiige 57 &1 g
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TG qFT FT GHFEET F AT
qez WA | are ¥ U A% @ A
dar ¢ 72 &1 gw A7 T AN w/
TS w7 W 3

oY Y F afg § 33 g0 ¥ oA
qEsil | fagaa F oA # a@ FAd
& “qrre A, wTe A, fEraa,
faqgae” | afea 37% madfas a=
¥ dm af # tfazm #, 7 TEw
oA F A H, # TE arfaat
F & PRt & w9 7z 07 wwr AT
15, HTATE ATH, AT 419, qT gl
FAT A w21 TR ST FE, G
FAf wiv zafsar 38 3

ot a7 oA B oAEr ®
ey § F21 5 33 @ 38m A #,
fom®r #1€ gooy qoman &1 & frgeq
FCAT ATZAT & % 70 &7 e v
X aATT F7T 2, ag F1E A avy H
g afer e A AT A g7 &, &
¥ 9T & W AT A w0 gt 50
& a1 &1 THEF ATAT AT A AT F
Zar Zrm & e ger 2 g, AT
FEU FAFT AT § W sAA FiL
gifaw are THE &

Shri Nambiar: These accusations
were denied earlier. So, there is no
point in repeating them. Also, I want
to raise a point of order. If somebody
says that some people from abroad
are holding the strings and these
leaders are acting on the orders from
China, it is a very serious accusation.

St W WP 9T - wE A
Afgar St 7% 71 e | TER T
¥ faq qar 2 amf § 7 TER Fav
fe afger s gt 2, AfFr =g
forar &1 sl aw o w51 7 oA X
s faarery & ferg Fasfrat amm 4y o,
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[sh T "grT qdy]
nfE 3IA%T o0 AT 7 1 ag! a9
¥ o ifqar af gu €Y awidd, afew oo
ST FY AT g HC A Afgur NEw
w112 wigamwi # 2 qrA #7941 9ed
:*l

331 = wer f agem mey A
Fg1 41 {5 T W0 A TIF gaW
&t grm, At IR §AW Fher F
fagaa = {5 ga9 oo dfaorg &
qz ez 57 faar @ fR 2r 3a & wma-
qra adt vy

s CUATE qEA (T
ATl #Y 777w AW I 3T
7 30 fF ATA-TIE & A A8

=t TR GEW 0937 : 977dd F fA0
AT 7% fad a8 41 919 gR F A1 Hv
uF QAT F AT F TAE A F w4
oz fasm@mr A1 T $a 21 TAErE
A T 77 W E

8T 71 =Te Atfear ¥ ag Fay
3o 47F & g efeet = M
g g A @ faw av
wr o Fel fe & @A T A fE
A ¥ AR A T AT AE OF
arrdr & & A2 o £ T 4T
¥ ar 7€) | =re g ¥ wgr v wEw
gfcrt s sfenfedt § srer st
sfawe €1 Sfta ST FE §— A
Iq% A w1 drE T AfgaE F
e F TR et fr 94 fom g8 fear
§ T& mr g1 I awm & e
SaT T § A 6T o 3% fag §w
v far T & !

T YT 94 s S §1 9dm
s wfgei X sfaarfadi @ar
sfoet & agueds dve faw wndd,
@ T AW FTFT W faniv F@ ¥
Fr w1 33wt A
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WMo TH WAPT &Yfgar - 79 9-
I A T F oqmAATT gEer o
@i

=Y T AEIT qORT: 9 A qreT
T 43 FT HAT, a1 OF ®4T AMAT
st form, o a3 FnEd A i,
OF FGT ATAT IO S AT oF wav
ST Ay fFU qeamas o) ¥ 9o
ag FeE Z0 WEA, “TET AT w9,
S Well A1 @ &1 § wEar argan
gfeagfeq aga aga g7 21 a8
‘G I AR A= ¥ anag ¥ 9am
jfY ¥ 2o ggwar www § Afew
7% e §217 547 F Iaariam &
frale 7T aga 377 ¢ &)

78 g7 & 37 f3oet o=t 1!
Tl T FHTT I A ATHT
“eaeg §, IART 37 4T3 wr ozgarw ¢

T ¥ gare 27 F41T @ #@0 Iahi &
JarET # o way 2E &, faawr wrOw Y

gt F A AT W qZ | AL & ¥

g A & apee wrea-fAdem s
et % wrad gureET d g® Jwr g -
F% fim fad § = mi 5 sreavre
FTFATEY FY AR

oran Faverrdr 1 a1 ¥ 97 &
T | g g4 AN F1 &1 aen-faiae
FH R Fga § fadfudi & 78
wga 8 1 IF va1 v & a1 ag afa-
STH-SEATS H1 90 FIA & 98 T AT 4L,
Afew w1 FY. T FUET AT 49 F
WEATHY #Y 9F AG1 w4 21 F AW
qeT JgaT § fF wifem ot F A &
ag o drad & 7R S aride #2q §
IgFT IE g A ;T A FTWA L AR
FEIAET & AT § g o =T I
Frag AT A TG FgA &7 T AW
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I9am I I g St Er Er 1 E
mefadismr go € ®T o AT
WEA™T F1 gW &t #< ! wTw-
ffrar £ 419 7Y g4 EHEIC FIE &
shri J. B. Kripalani (Amroha): I
am sorry, I told Congressmen to go

a little within themselves. 1 with
draw my words,

=t T wEv qeRw & a1
FUTeNAT F1 WET T g qur f
3 wdt wmr 2, wew-fadiar &
TYW FT gW e w6 51 AfFw F
e #@ aer § f+ 9fs 2w &
S AT G, WA A W R AR ™
. Wy H gt fawry @ e
¥ fom amgT & FTediey JT T A&
faa w7 & foo gwt w97 1 799-
A oFAT g% ¢ ogEE aw W R
fagre @R oAt sd-maTar & gam
% fou St A wE-HT 0T TTEAF
LT, 9E gH A0

i oargy ¢ fF sfe-gomew #
Hew 9wl @& et 1 fan
w1 | §fF 3 UsHT maEAr F1 45
sfema #igteqe @ &, gl @
AT # I 9% | ey arar anfg
AN gurd WE-mFET W S w6
AT & 1| WM I wife faend
A g avlt feEty Aot aeE e
¥ T aFd 1 ga www g fF o
FOET ag WK IuE fav ga @ Fw
«Gi-—st g7 o moa wEwes {9,
FAEY g FIAT FIH FT WS 47 |

WET aF WD & 987 *T v @
Iaa famar gwet W &1 & quAaT
& gue adz ¥ AwTar gt W97 R
I THM A R ®T AT AR
N AagE we W @redr a3
¥ T ¥ gy W WY T A
§ fefam wdve &, W wavds
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Taget w1 amels §, I faes
¥ us FrEAE Y S afgo &
ST a1 E o e wet Y gm e W
At oI Y B, FEET Ty Erm A o 4
ART & a9 FATH FT ©TF L, F TUR
11 few we F Qar Y F@ &
At FTA BT TG AHT T THH AAWIF
qeqd aTgX faswTer o o, arf sEfaw
T qgT T |

fora 2w & gl qATr BT FAT B
R FW F v agraar & g, g7 IR
TaTs 3 &1 ITH BABT FIE WH AGY
g1 WA A A A BN OF
FIT g A AAOFT F AT F gl
T F ) WET X gWi ®T9 sEEn
FTF 991 Gto TFe 480 ¥ H=ifw
st faam &1 &= 4t gEgvam w2 dr
a7 31 =rew & el fadet a=
1 g & swifaw g7 faar 5
I7% TATE T AR S 39 FTITAT
WG gHI A TAd AG1 gHT 41, o9
@ H R 23 AN@ ACH FA AT
wYa ®T U, AfE sk fr &7 g9 @
8, wmifes St & fage® w9 a9
¥ wgm AR wpwfie # oW
g ¥ Frew e 3¢ feafa seer ag
gt &) wwler ag fam @, ot gard
FTH TAT| X T-THIFT g F0
T A e g TR W F
qq WA g AT g gEer 3,
Al &9 ST @R F | W 6N
gwrd sfaw gt & v § e
T W WER WY G 8, gN IEET W
| FE &L A N R g
HEMEAT $T @ §, g% IR0 HUATE I
£ ¥ I aZAW FT @A T § )
g 5 - § nuefafes @ €

WA 9T W F aged A AW §
P S S
1942 ¥ Wt § w9 " qr A
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(A = gqm ar2a]
FT ATA AT T4T AT, AT ¥ FfAe
Fg ! q@IEd MAT IO QAN
Hrer-fALeET FT IIIT FAHT AIGH &)
g g W wre g 5 oeefaw
SET § T F qTY T HIIC FEAT
wifgq ) smaa % AT & faw gw-
HFe7 FIHT S 3@ 9 FOH FT AT
TETT A0, a7 W A9 M 3@ ¥
47 | g8 faifudi &1 78t ag -
4 E W Th A wen Fq T
feay s e 7 AT | o o |
wfa 1 a9 FF & § AUH AT H
W &) IAG IARI WA T
T Wl AR WL AT-Ffe
&7 yAdr & WEr g I9F X § &
FEAT F1F0 § {5 S 9 F 99
g =< 3I9%F a9 TRET @iy F Fg
aaA # Aveqr vadr g, favama T

4l

o TW AT Alfgar : Fidw at
TRF A —IgF, TG |
12.00 hrs

The Minister of Rallways (Shri 8,
K. Patil): Mr. Speaker, Sir, I am
standing to intervene in this gebate.
For the last two days and more I have
been listening to and reading the
speeches made both the Opposi-
tion Members and Members of my
party and I was trying to apply my
mind to this very important question,
although the speeches covered 90 per
cent the question of devaluation,
whether anybody has suggested any
remedy, any ‘alternative scheme or
any follow-up action which really
would help the country.

Now, 1 am not going to be very
eritical of the speeches that have been
made by the Opposition Members—
1 have respect for them—but they
must know that to take political ad-
vantage of every situatlion is not the
enly strategy to advance their claims
and perhaps g desire one day to form
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a government in this parliamentary
democracy. From that standpoint if
I look at these speeches I find no-
thing but politics.

Now let me come to my hon. friend,
Professor Mukerjee. I shall at once
assure frim that I have got a very
great respect for him ang his ideolo-
gical sincerity but he was so much
lost in that ideological sincerity,
which nobody goubts, that he had no—
thing but Vietnam op his brains.
Even devaluation would have been
acceptable to him if something had
been done in Vietnam. Theretore,
to him Vietnam was the main thing;
devaluation was not the problem but
Vietnam was the problem. 1 give
him credit for that because that type
of ideological sincerity should be im
everybody, but it should not make
him so purbling that he cannct see
the question that is before the House
or before the country. He went oR
in a kind of poetic fancy and jm2gery
about Vietnam and got himself so
much mixed up in that dense Viet-
nam jungle that he did not know how
to fing his way out.

Now that is not the position. I wm
merely saying that we are not look-
ing to that from thap limited scope.
It he wanted to attack our policy om
Vietnam there were gnough occasinns
and he woulg get them, but Vietnamx
is not g kind of El Dorado, the end-
all and be-al] of his existence and
our existence. Luckily or unluckily,
there are two Vietnams and we have
taken to a policy. Our policy is in
complete accord with our policy of
non-alignment. We have not taken
sides ip that. Therefore, because we
did not see hundreq per cent eye to
eye with him, everything is wrong
and for that matter devaluation is
wrong is something which really I
cannot understand.

Our Vietnam policy, {f I may sa¥
so, is born out of our policy of non-
alignment. We have a specla] res-
ponsibility in this region and we are
prepared to discharge it It is in the
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consciousness of thrat special respun-
sibility that our Prime Minister made
an appeal to everybody, not only to
une parly, for a Geneva type cou-
ference, because she thought that
unless they came to the table these
things could not be discussed in a
peaceful atmosphere. Unfortunately,
that could not be done because the na-
tions concerned are committed tu
something. They also have got their
political ideology and, therefore, théy
could not respong to that. Is it the
fault of the Prime Minister of this
country, that that did not happen?
Qur fervent prayer even today is
that that shoulq happen so that our
voice in asking the United States of
America to stop the bombing should
really be in operation, be effective and
the bombing wil]l stop, so that they
will sit together and do something.
1 do not go into that question at all,
bug to attack devaluation through
this medium of ouy attitude towards
Vietnam is something which really is
out of court sp far as this motion is
concerned.

Shri Nambiar: They are two differ-
rent questions.

Shri S, K. Patil: T can assure him
that the policy is that the Vietnam
question has ultimately to be resolv-
ed. Nobody likes this bloodshed;
surely, India does not like it at all.
Nobody likes escalation of the war.
There is escalation of the war, there
is no goubt about it. We want to
stop it. That is the desire of every-
body in the world. We 4o not take
any special credit for it. Therefore, I
agsure him, through you, that 1 am
quite sure that every Member of this
House, be he a Member of the Oppo-
gition or of the Congress Party, will
stand unitedly behind the Prime Min-
ister in wishing a speedy enq of this
Vietnam question.

Many Members when they made
their suggestions yalsey some ques-
tions, T am going to take up those
questions and answer them so far a$
devaluation is concerned. Devaluation
ought not to be looked at from the
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political standpoint, although jt may
be one of the points. I do not dis-

agree on that. But from the econc-
mic point of view whether it was
necessary, whether it was avoidable,
whether it could have been delayed,
whether there was any alternative,
whether we coulg afford a different
thing—these are the questions thit
are germane to the discussion and I
shall apply myself to these questions.

A question has been asked as to
whether this devaluation Ias been
forced upon us. By whom? Natu-
rally, by America. For anything that
happens in the world America must
be brought jn; otherwise, they think
that possibly their profession is =not
perfect. . .. (Interruption). 1 have
listeneq with the utmost patience to
my hon. friend, Professor Mukerjee
ang I have admired in part his speech,
not the whole, but I did not interrupt
him. '

Wow the question is: was jy really
avoidable; is it something that has
been forced on us? Everybody in this
House and in this world knows that
for the last 15 years we have been
having a planneq programme, that we
bhave been by our own wvolition or
option tied to g plan. Three plans
have already gone. If we wanted to
have g different kind of plan where
no foreign money or anybody's help
was necessary for it that is a diffe-
rent matter. It was open to us to have
a plan of that type. But we thought
that it in the initial stages we took
the help, possibly our work would be
quickened, our industrial and agri-
cultural development would be
quickened. That is why we have
accepted this aid, not a Jjttle aid but
an aid running into thousands of
crores of rupees. All those loans
have got to be serviced, the money bas
got to be paid back. All those con-
cerns that have been started with
that foreign help have got to
be run efficiently. The raw material,
whether it i3 5 per cent or 15 per
cent, which is necessary in order to
run those concerns has also got to be
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[Shri 8. K. Patil)
.obtained. Therefore if iy was possi-
ble to do all that by a magic wand
.or a mirac’e. I could have quite un-
derstood it. But gne must pause and
ask a question whether it was possi-
ble to do that.

I shall give you some picture of the
indebtedness and the responsibility
that we as g pation have accepted and
it is up to us to consider how we

are going to discharge that respon-

sibility and whether, in the absence of
devaluation or any other galternative
scheme, the discharge of thai respon-
sibility was possible. On the 1st
April, 1966, that is, only two or three
months ago, the total outstanding
foreign debt was of the order of
Rs. 2,919 crores. This is according tu
the pre-devaluation figures that I am
Juoting. Loans which are required to
be repaid in foreign currency are of
the magnitude of nearly four million
dollars, that is, Rs. 1,887 crores. Loans
to be yepaid in the form of export of
goods are also Rs. 261:9 crores.
Sometimes we barter and, therefore,
that 1s already pledgeq and js gone.
Then, PL-480 loans, non-convertible,
although they are in rupees, are of
the order of Rs. 770 crores and so on.
When this responsibility is upon us,
when we have accepted this form of
our industrial development, is it up
to us to say at a point when because
the value of our rupee in the foreign
market has dropped, we are not get-
ting any loan, that does not matter, Jet
us go it alon, we do not care? That
attitude is impossible. That attitude
is dishronest for the simple reason
that we have made the world to un-
derstang and the countries from which
we tosk the money to understand
thot we shall service the loans, we will
Pay the interest and the corpus ac-
cording to whatever agreement we
have made. Having done that, it is
not open to us to say that this could
have been done. There was a remedy.
Sometimes, it would be gsked: Has
China any difficilty about the foreign
exchange? Has Russia any gifficulty
about the foreign exchange? Russia is
a developed country and, therefore,
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they could nmot have that difficulty.
Let us take China. Has China any

difficulty about foreign exchange? No.
Why? TheY do not depend upop the
foreign exchange. Theiy system is
quite different. Whenever they want
something for which the foreign ex-
change is required, ejther they give
gold or they barter commodity for
commodity. Therefore, that is easy
for them. They go not take loans of
that type that have got to be serviced
in the manner in which we have got
to do.

I was sitting gnd calculating our
requirement of golq during the first
two or three years and right upto the
end of the Fourth Plan as to how we
could have even postponed this in-
evitable decision that we took gn the
5th June to devalue the exi-rnal value
of the rupee. If we hag gold to the
tune of nearly Rs. 500 crores through
which we could have done this ser-
vicing of the loan for the time being
and also to liberalise the imports
which were necessary in order that
our industrial production should not
stop or should not lessen its speed,
then surely we could have done it. We
have pot got that. We are pot on the
gold standard. As many as 35 yeats
back, the world had gone out of it.
In 1931, Great Britain, as it was chen
valled, went off the gold standard.
Along with that very many nations
went off the golg standard. Some of
them were never on the gold standard
before. Apart from that, if our efforts
had succeeded in having gold of the
value of Rs. 500 crores, Rs. 1,000
crores, possibly it would have been
delayed and some other methods
could have beep foung in order that
we could delay, postpone, or, per
haps, avoid this inevitable necessit!
of having the devaluation. Havin
not got fhat, we had no other wa
but to go what we did.

Shri Nambiar: How can devalua-
tion be gn answer?

Shri S. K. Patil: Please don't inter-
rupt me. You will have enough time.
You need not get up evédy time just
like o jack in the box.
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The role of the Worlg Bank and
the International Monetary Fund has
also been questioned. These are in-
ternationa) organisations. They are
not sitting there for political pur-
poses. They do not advance one ideo-
logy or the other. If the World Bank
or the International Monetary Fund
came to the conclusion indeperndently,
because it is their business to watch
the currencies of the various coun-
tries, that our rupee was not g rupee,
thal it was only 75 per cent rupee or
possibly 25 per cent something else,
then, surely, it was their duty to ad-
vise us. They advise everybody on
that. Ever since the Internationi]
Monetary Fund has been established,
such advice has been given to nearly
10 to 12 countries, that the time has
come when their currency has to be
Adevalued for the simple reason be-
eause it has not got the parity with
the external value which is claimed
on its behalf. If we could have two
types of currency, one for inside and
one for outside, it is g different thing.
India could not do that. Many coun-
tries have that king of thing, that
there is one type of currency inside
which js not affected by the external
value, the external value is something
different.

May I remind the hon. Members
apposite who know perhaps Dbetter
about Russia’s economy than I do?
Some years ago, even the rouble which
is @ very mighty thing, which is per-
haps sounder than even the Ameri-
can dollar today, had one internal
value and another external wvaluc.
nearly a difference of 50 per cent
There is nothing wrong about it. This
devaluation is mnot really something
that has come only upon us gngd that
has not come upon others. Ever since
the end of the last War—] do not go
before that—many countries have de-
valued their currency. Nine or ten
countries have devalued their cur-
rency. Many of them have come out
triumpbantly, like France, Yugosla-
viag and Greece, and some of them
have not. The question of gevalunti~n
is not merely confined to wug alone.
‘This js the second time that we are

No-Confidence  SRAVANA-12, 1888 (SAKA)

Motion 2312
devaluating our rupee. There is noth-
ing wrong about it. The only ques-
tion is: What is the follow-up action”
‘What is to be done now? That is
the question 1 shall deal with a litt.

later on. '

Was devaluation avoidable? I have
answered it partly that devaluation
was not avoidable because within
these months you had to find the
money to service your loans, to pay
back the interest as well as the cor-
pus, whatever it is. I have got the
figures. I do not want to tire you out
by giving the figures as to how much
was the total that we had to pay this
year and till the end of the Fourth
Plan. We had to find that money from
somewhere. More than that our in-
dustrial potential was going down
steadily because we had no raw mate-
rial with which to keep on going. If
it is going down, it becomes our duty
to see that it is lifted up. Therefore,
there was no alternative to this and
this was not avoidable. That is why
that decision had to be taken.

Could it have been postponed? Many
people tell us why not postpone it
because this is the Election year.
There, T can refer to my friend.
Acharya Kripalani, I have great res-
pect for him, and he really put his
finger at the right type of button
when he said that the Congress has
got one knack ard that is, when there
is a difficulty, they unite and stand
together. That is really the one good
thing in his speech, and that he said
because he has not yet forgotten his
days when he was closely associated
with the Tndian Nafional Congress.
Here it is. We are told that because
we have got the elections and we want
to take advantage of that, there
should have been no devaluation. It
would be unlike the Indian MNational
Congress. If devaluation had to be
done, if it was in the larger interest
of the people, then, surely, it would
have been a dishonesty on the part of
the Congress Government to postpone
it in order to get a popular verdict
and win the elections. We shall rather
prefer to Jose the elections but will
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not be guilty of doing things which
are not in the larger interest of the
people, We do not want that, for the
simple reason that people expect us,
and they have expected us all these
T0 to 80 years that the Congress has
been there, that it is the Congress
organisation which is capable of tak-
ing decision when it is in the inter-
est of the country. No matter whether
they are popular or otherwise, that
decision has to be taken. I challenge
—challenge is a bad word—I offer it
to my friends opposite that we shall
enter the elections with devaluation
and we shall come out successful with
a verdict by the millions of people
that devaluation was the right course

for us to take and, therefore, it was
taken.

No-Confidence

It was a difficult decision indeed
and, therefore, the Prime Minister
and the Cabinet had to do it. Here,
my friend Prof. Mukerjee knows one
thing. 1 am quite sure he will con-
cede that to me that when a decision
comes from the Cabinet, to go round
and say that the Prime Minister is
responsible, a few honourable Minis-
ters are responsible, this or that, and,
therefore, the other Ministers are not
with it, is something 1 cannot under-
stand in a parliamentary democracy.

Shri H. N. Mukerjee (Calcutta Cen-
tral): That was never said. I said
the whole assorted lot of you.

Shri S. K. Patil: Including the ill-
aisorted 1ot sitting opposite.

That T rm saving is this that the
decision was taken in the manner in
which the decisions are taken. These
questions are not discussed in bazaar
places or on the roads or in a sort
of bandhs or other violent demonstra-
tions that the people might be indulg-
ing in. The question has been asked
as to why is it that the Finance Min-
jster and the Planning Minister have
been saying that we are not going to
devalue the rupee. May I ask: 1Is
there any Minister in the world =0
ﬂupidutasaythatheismm'w
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devalue except at the time he wants
to devalue the currency? I have
never undersiood that. Even when 1
know that something is going to hap-
pen tomorrow, [ am going to say em=-
phaticaily that it is not so until it is
done, Therefore, just to say that the
Finance Minister and the Planning
Minister or any Minister should have
gone on beating the drum right from
the beginning, that it should have
been done earlier is not correct; sure-
ly, that is not done. It has been ask-
ed by several Members as to why the
Opposition Members were noi taken
into confidence, why the Government
Members also were not taken into
confidence and why our Party Execu-
tive was not taken into confidence—
why none of them was taken into
confidence. Even, in a budget, we do
not take people into confidence. In
the case of the budget, a copy of the
budget is given to us half an hour or
an hour before it is going to be pre-
sented to the House. We have either
to have it or leave it. There is no
option. One day, I remember, I got
so much disgusted that I went to the
President, Dr. Rajendra Prasad, and
I asked, “Did it happen in your time
like that or has it now started in our
time? He said, “That was my ques-
tion also when I was a Minister of the
Wevell Cabinet and 1 was told that the
budget is to be put like that”” The
same system continues. It is so of the
budget where the stake is compara-
tively smaller. Now, in this matter
of devaluation we should have talked
about it, in the bazaar place, consult-
ed everybody or consulted even a few
chosen people or even the Leaders of
the Opposition Parties—that could
not have been done.

1 can tell my hon. friends here that
there are in this world some financial
tycoons—I know a few of them—
whose only business is to manipulate
the currency. They make at the end
of the day a million dollars or lose
a million dollars not by doing any
work or by any indust:y or preduc-
ing anything, but by figures and sta-
tistics; they have got the capacity of
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buying and selling the currencies of
the world and possibly hundreds of
crores of rupees would have been lost
to this country if such a premature
disclosure of this devaluation had
been made. Therefore, it was not
possible for anybody really to do this
or to take the advice of anybody.

What was the responsibility of the
Prime Minister? The Prime Minister
becomes the easiest target for every-
body because she is the Head of the
adminijstration. She might not have
taken the initiative; nobody takes the
initiative in everything; if I say, in
case something is to be done in the
Raillways, that the Prime Minister
should take the initiative, that can
hardly happen. Therefore, things are
done in the usual course. When the
hon. members opposite sometimes
make their own government, they will
find that their system is not wvery
different from the system that the
Congress Government is adopting. So
it is done in the usual Way; the Fin-
ance Minister does it: the Planning
Minister does it; somebody else who
is interested in that does it: the ques-
tion is distussed with experts; we
have got experts also with the Gov-
ernment; after discussing that, they
come to the conclusion that this is
inevitable, thig cannot be delayed even
b a day; if we delay, possibly the
devaluation might perhaps-be more
dangerous than today; instead of 7.50,
T do not know, it might have gone up
more because many other things would
have added to it. Therefore, this is
the proper time, both economically
and also politically, so that we shall

go to the people and say that we had -

the courage and the capacity to take
this decision and put it before them;
if they find that we did something
wrong, surely they could vote us out.
(Interruptions) .

I shall be delighted if my hon.
friecnd has got those dreams which
wi'l be fulfilled in the manner in
which he desires 1 think he should
be thankful to God that it should be
50, but we have our own God also.

This was done in the manner in
which the Cabinet decisions are taken.
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It was not done by the vote of one.
There were no dissensions in the Cabi-
net. Of course, it is not for me to say
that; the Prime Minister would, in her
reply, say that. I can tell my hon.
friends that many of us were pained
and surprised; even the Prime Min-
ister was pained. This is not a deci-
sion which anyboedy could easily have
taken. We pondered over it; we con-
sidered it; we met the experts and
discussed that for a few hours before
actually going to the Cabinet. And
when, in the Cabinet, everything was
explained—I may say that T am not
divulging a secret—every one agreed
and it was a unanimous decision of
the Cabinet that devaluation of the
external value of the rupee was un-
avoidable and it had to be done, There
is no particular blame that attaches
either to this Minister or to that Min-
ister, Why should any Minister be
singleed out. I do not know. There
was a time when I was also lucky to
be singled out. I do not know why
they have forgotten that. T always
like that. When they single me out,
believe me, I shall get a few thousand
votes more, but T do pot mind that.
Really it is not good, it is not proper,
it is not according to the decorum of
the Parliamentary practice every-
where that you should singl'e out =a
Minister and say that so-and-so was
for it and so-and-so was against it;
that because some persons made
statements on the Radio, they must
be more responsible than those who
did not make any such statement. In
that case, I shall ask all my colleagues
to make statements so that this kind
of misunderstanding would not arise
that there were differences of opini-
ons.

If you come to follow-up action, I
can understand that. If there were
members here who had said that in
the follow-up action, certain things
should have been done but they are
not done, then 1 would join them in
that and say that the pa~e of progress
must be accelerated. We must have
the capacity to take decisions; even
unfortunate decisions must really be
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given to officers, whether they are
Secretaries or Ministers, so that the
follow-up action becomes quicker.
Unfortunately sometimes it is said
that during the two months—in an-
other two days it will be complete
two months—the devaluation has
come, we have not done anything as
prompt as we should have. I can un-
derstand that because that would help
us in being more prompt in doing
things; it would increase our capacity
to take decisions, good, bad or unfor-
tunate. I would rather prefer an offi-
cer uor executive who is capable of
taking a decision—at times even a
wrong decision—to an officer who does
not take a decision and the file goes
on muving for weeks and months. If
this is to be done, I ¢an understand
that. What is to be done in the fol-
low-up action? Many people talk to
us that the prices have risen. Now this
is a very unfortunate thing and al-
though there might be a little differ-
ence of ppinion about it, there 15 no
doubt that prices have risen. I can
quite understand that. Although this
is devaluation of the rupee in the ex-
ternal market—not internally—I do
not see any reason why the prices of
wvegetables or raw coconut should go
up by 50 per cent. These are things
that - sometimes happen. They have
got to be stopped; they have got to
be controlled and everything that is
necessary for this purpose has got to
be done. What is really necessary is
that we must have the organisation,
just as we have got the organisation.
We could not have got that organisa-
tion before because that would have
told the people what we are aiming
at. We are building up fast that or-
ganisation in every Ministry, particu-
larly in the Ministry of Food and
Agriculture, o that prices do not rise.
It is our responsibility to see that
prices do not rise.

When questions were asked about
freeze on wages, my colleague, the
Labour Minister said very rightly—I
join with him—that there cannot be
a freeze because the labour has also
got to pay money; so, there shall be
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a freeze on wages only after there is
a freeze on prices. I would say that,
even if there was no devaluation, one
way of really stopping all this run-
away prices is—and this will be
the greatest thing that will hit us in
elections and elsewhere—that the
prices have got to be stabilised, How
often have I said in the Railway dis-
cussion that, although in having the
chance that we had some years ago,
we lost crores of rupees, I am pre-
pared to lose crores of rupees, but I
want to keep by 14 lakhs of railway-
mep satisfied by giving them every-
thing that is necessary for life, s0
that their living standards do not get
depressed. Therefore, it must be our
constant effort to see that all those
items that go to make what is known
as the cost of living ratio—all of them
because they are considered to be the
necessaries of life—have got to be
done and the prices must be fixed
sooner. When that is done, surely
the wage freeze can be done. Here
is a country—I am talking of Great
Britain—where socialism started long
before we started it and yet, here is
the Prime Minister, Mr. Harold Wilson,
who has got the capacity to say that
there shall be a freeze but at the same
time he has warned that this can only
be given after the prices have been
frozen. That is exactly what we in-
tend to do and what must be done.

There were many criticisms about
P.L. 480 because P.L. 480 has been a
red rag to the bulls Opposite. 1 do
not know whether T was criminally
responsible for it or was in any other
way responsible for a big deal. But
I say that not only is America doing
it, but evervwhere, in every country
it is done; wherever we have got any-
thing le-s, we get them from others
and wherever we have got anything
more, we give to others. And P.L.
480 is not a charity. It is a charity—
if vou so call it—only in the sense
that instead of in dollars, we pav in

rupees. There is nothing wrong
about it. They have also surplue
wheat. What is it meant for? Till

we attain self-sufficien~y in agricul-
ture, there is nothing wrong in accept-
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ing it. Therefore, we have been ac-
cepting it. Why should there have
been such an objection to it? Be-
eause it is American wheat, there is
an objection. My friends Opposite
must be knowing that Russia, during
the last two years and for another
year to come, has agreed and made
agreements with other ecountries—
Canada and others I do not know
whether the United States comes in to
buy three billion dollars worth of
wheat from these countries in order to
keep it. These great countries do not
merely live from year to year, but
they keep a year’s stock. Sometimes
wir comes or something happens; so,
they want to keep a stock. Therefore,
it is not India alone that does it; even
Russia does it; China does it; every-
body does it. In an emergency like
this, if Government does it, what is
wrong about it?

Shrimati Renu Chakravarity (Bar-
rackpore): Do they have an agreement
like the PLi-480 agreement where they
do not have the right to say anything
about what is going to be done with
the money? That is the main point.

Shri S, K. Patil: The money is sup-
posed to go back; it is supposed to go
back. Sometimes, they do not want
the rupee and we have not got dollars.
If we increase the trade, possibly it
might go through the trade. The
point is that we should really be in
a condition where we shall get the
foreign exchange. But there is a
general agreement right from the very
beginning that this money is mnot
meant to be just thrown there and
so on. Therefore, that is not an im-
portant point. The important point
that I am going to make is this. I
wish the nation could have been
trained in one discipline namely that
when there is not enough food we shall
do with whatever food we have got.
D> these sponsors of the bandhs and
the violent agitations believe in that?

Shrimati Renn Chakravarity: Yes,
we do. ’

Shri 8. K. Patil: Do they have that
kind of patriotism and do they serve
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the people in that way? On the other

hand, in about 80 per cent of these-
bandhs, if there i3 anything to infur-

iate the masses, it is the question of

the paucity of food. This is how thesg

bandhs arise. They do not advise the

people that because we have. got less

rice, therefore, let us do with Iless

rice, or because we have less wheat,

let us do with less wheat. On the

other hand, they tell the people to

demand ‘No we must have the full

quantum that is necessary’

Shrimati Renu Chakravartty: What
about blackmarketing? We want to
know what has happened to the
blackmarketeers and hoarders? The
hon. Minister is not answering that
question. There is enough food in the
country but it is there in the black-
market,

Shri S. K. Paiil: They advise the
people to ask for the full quantum.
That is how all these things have been
happening.

Shrimati Renu Chakravartty: There-
is enough food in the country but it
is available only in the blackmarket.

Shri S. K. Patil: The hon. lady
Member need not be so jittery about
it.

Shrimati Renu Chakravarity: What
about blackmarketing?

Shri S. K. Patil: These are some of
the home-truths. I know that they
are not very pleasant. Surely, al] the
truths that emanate from the other
side are also not pleasant to us, bul
we must take the pleasant with the
unpleasant. That is parliamentary
democracy everywhere in the world.

In all these violent processions and
so on, there is one thing that is ex-
ploited, and that is the hunger of the
peop'e in the country, My hon. friend
Acharya Kripalani said yesterday that
these angry young men had become
angry because they had not got power.
Therefore, what do they do? They
take with them a hungry old man in
order to have processions in Calcutta
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and everywhere, so that even if there
was any discipline in a government to
maintain law and order and it was
possible to maintain it, that also
could not be done. Therefore, this
kind of approcah has got to be avoided.

I do not want to take the time of
the House any longer, but I would
Just refer only two questions before
I conclude. The first question is rela-
ting to agricultural produlction. So
far as agricultural production is con-

. cerned, we are doing enough in that
regard. Lat 1 would like to impress
and stress this point more and more
that unless India become self-sufficient
and self-reliant in five years, with
Nature helping us and our efforts and
our labours bearing fruit, there is no
future for this country. Devaluation
and all its rigours and all this bitter-
ness would be forgotten if really this
season turns out to be a very good
‘season; it may not be the best, but
surely I am hoping that after the mon-
soons and the rains that have come
in, this season will be better; and that

should be better, and our efforts
should be in that direction, so that
agriculturally we can become self-

sufficient before even we think of the
industrial output etc. Although both
have to go side by side, 1 give more
imporiance to this, and, therefore, this
should be done. If that is done. T am
quite sure that there will be no oc-
casions hereafter for this loot, arson,
+these sabotages etc. Somehow, I have
always been the victim of sabotages,
because, as I have said very often, the
railways are like an unhorned cow,;
she has no resistance. 57,000 kms. of
railway lines cannot be protected
-either by the Railway Protection Force
or any force that Government can
bring into existence. Thercfore, on
every conceivable occasion we find
sabotages and arson and loot etc. It
applies to everything, and not merely
to the railways. T would say that these
are not th2 methods to be followed.
These are like poison. I may tell my
hon. friends in the Opposition that
poison is sometimes good because it
cures some of the maladies, but it must
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not be made the staple food of a com-
munity. Therefore, when they resort
to this poison, let them remember that
it is merely a temporary phase to cure
a particular disease but they should
not make it a habit of the people such
that this becomes the staple food of a
community. Therefore, recourse te
such things must be avoided.

Lastly, I would make this appeal te
tha Opposition. No doubt, they have
their ambition. In fact, everybody has
an ambition for power, and I share
that ambition with thzm. But are they
going to give this demonstration to the
people outside that if they come into
power they are going to do what they
are doing today, that is, indulge in
arson, sabotage, loot, bandh, stoppapge
of work and so on? So, they must alsc
realise this. The Opposition is respec-
ted everywhere, and we respect the
Opposition. The other day we had

taken a certain decision in the begin-

ning but we changed it within twenty-
four hours so that the Oppositiom
should not feel that they would not
be present in the House and they
could have said something. Therefore,
I would submit that when somebody
points out to us that such and such is
going to be the result, then we imme-
diately apply the correction, whether
we become popular or not. That was
not a very popular decision to take;
yet, notwithstanding all that, we took
that decision because we thought that
we should have the co-operation of
the Opposition also with us That is
how it should have been done,

I can tell my hon. friends also about
the historic necessity of our parlia-
mentary democracy. We shall not be
found wanting in the performance of
our duties when the call for duty
comes. The time when this decision
on develuation was taken was one
such occasion, and, therefore, we took
that decision. Either the peopie may
condemn us for that decision or they
may applaud us. But that is the deci-
sion that we have taken. If we have
taken a wrong decision, it is for the
peopie to vote us out in the elections
and it is not for the Opposition to take
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advantages of it from now onwards °

29 that they may get more votes than
they would get otherwise, saying
“¥our misfortune or yotr adversity is
our opportumity to get a few votes
more. I would submit that surely the
wvoters ultimately are clever enough to
sep through that type of thing.

The ultimate grhiter in this matter
inma democracy is the ballot-box. That
will decide whether the decision that
We took was a right decision or a
wrong decision. Let us approach that
ballot-box, and let not my hon friends
and ourselves go step in step, but with
meode of action which are proper,
which would not be actions of
the type that they take but which
would conform to the highest stand-
ards of parliamentary democracy.
H they do that, then there is nothing
in the world that could stand between
ws and the prosperity of this country.
I would plead that it is not with a
wview to scoring any election advantage
or any debating advantage that I have
intervened in this debate, but because
I like the idea that in this constructive
task before the country the Opposition
should be with us, and with that hope,
I ghall conclude.

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Speaker, Sir,
this no-confidence motion was not
unexpected, at any rate to me, because
of the difficult food situation, the spir-
alling prices and the bomb-shell deci-
sion to devalue the rupee. It was not
unexpected for another reason: the
approaching general elections. But I
would say as a lawyer and in fact, as
the second seniormost Member of this
House that in the factual context I
cannot help feeling that this no-confi-
dence motion is unreal,

As May's Parliamentary Practice
point out, when there is a non-confl-
dence motion, Government locking to
the exigencies of its own business,
does to give a reasonably early
date for discussion. As far as I am
aware, there is no convention that
there must be absolute priority given
to a no-confidence motion. I do not
think that that is the eorrect position
at all.
1123(Ai)LSD—9.
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Further, the first postulate of a no-
confiderice motion is a potentia] alfer-
na#tive government. Now, we know
that at any rate today, through demo-
eratic or parliamentary processes,
there is no potential altefnative gov-
ernment. Because of that, I always
feel that a no-confidence motion im
this context lacks not only constitu-
tional and parliamentary significance,
but it is nothing more than an exercise
in parilamentary illusion. I am not
blaming the Opposition for the fact
that there are so many splinter groups.
It is a legacy of political conditiong in
the country. The fact is that the
Congress Party is a projection of a
pre-Independence struggle, by a mono-
lithic party, if you like; yet, from
politically scientific sense, the Cong-
ress is not a party; it is a movement;
it was and is a movement; if you like,
for some people, it was+ a political
band-wagon. That is why even today
you get in the Congress Party a wildly
heterogeneous group consisting of
elements ranging from crypto-com-~
munists to dyed-in-the-wool capitalists,
from princes to paupers, from sadhus
and would-be-sadhus and hypocrites
to hard-drinkers and bon vivants.
But that characteristic is also reflected
in the Opposition groups, but that is
because there is this basic weakness in
our democratic structure and in the
country. Whatever the reasons, there
has not been, in the normal democra-
tic sense, an ideclogical, political
polarisation. So far as paper promises
are concerned, so far as slogan monger-
ing is concerned, the Congress Party
has completely stolen the thunder of
the socialist groups on fhis side. With
the emergence of the Swatantra—I
hope they will like what I am saying—
I fell there is now some semblance of
polarisation in the democratic sense,
on the analogy of the older democra.
cies that the Congress can be said to
represent the socialist thinking. if you
like, and the Swatantra, the conserva-
tive thinking.

In this contéxt, the only sort of op-
portunity that a no-confidence motiom
can give is an opportunity for criticism,
and by some elements an opportunity
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for abuse or near-abuse. When it
comes to criticism, perhaps I can do it
more effectively, within the framework
of parliamentary decorum, [ can do
it more effectively than most Members
of this House.

I would say this: only God knows
the number of sins of commission and
omisson that can be laid at the door of
the Congress Party. I am among
those who have always felt that plan-
ning was absolutely necessary to
orderly economic progress especially
in a developing society. But I must
say this about our Planning Commis-
sion, that, to my mind, it has been an
instrument of near economic chaos. I
feel that the Planning Commission has
been allowed to function in this coun-
try as a Supen-Cabinet of people in-
dulging in all kinds of wild-cat
theories not ‘related in any way to
realism. They have with supreme, al-
most cynical, irresponsibility done this
because they have exercised power
without responsibility. I say this
also—and I say it without pointing a
finger—that the supreme tragedy for
the country is that the Planning Com-
mission has been dominated by pre-
tentious theorists, by slogan- and
ism-mongers without any semblance of
practical sense or capacity.

For paper plans, they have a record.
For execution, they also have a re-
cord, but it is a stinking record, I
spy also that the gap between promise
and performance, so far as the Plann-
ing Commission is concerned, has al-
ways been there and that gap conti-
nues to widen. And what I join issue
with is this. the promise is always
couched in a pretentious economic
Jargon. The promise is there; but the
execution is typical, as 1 said, of
people without any practical sense or
capacity.

‘What I am sorry about is this, that
there has been no semblance of any
business sense so far as the Planning
Commission is concerned. There has
been no attempt to envisage the diffi-
culties—I will come to what Shri
Pati} said. There has been no desire
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to live withip our income, to live with-
in bur means. Above all, there has
beeny no minimum sense of financial
discipline not only at the Centre but
more especially in the States.

I am glad that the Prime Minister
is here. Let us, as Shri Patil said,
learn from our mistakes. I say that
there has been—ang that is one of the
tragedies for this country—utter eco-
nomic lawlessness, each Ministry try-
ing to get the largest pessible slice for
itself, without any regard for minimum
business norms, And you see what is
happening. No semblance of priority.
Priority is being given to projects.
Why? Because they are prestige pro-
jects, because they are projects from
which political patronage and power
flow. And we see the demoralising
spectacle of virtually bankrupt States,
in spite of ever-increasing taxation, the
demoralising spectacle of these virtual-
ly bankrupt States being allowed to
continue to live on overdrafts from
the Reserve Bank,

I concede that a certain amount of
aid, foreign aid, is absolutely essential,
particularly to a developing society.
As Shri Patil mentioned, even ad-
vanced  societies like Russia and
Britain are still receiving aid. But I
join issue with our planners because
they are unrealistic, profligate plan«
ners. they have made us abjectly and
increasingly dependent on foreign aid.
Today, in spite of the brave words that
Shri Patil has uttered, we are com=
pletely at the mercy of foreign aid-
givers, especially the American ald-
givers. I am not going to try and
rationalise it, ag Shri Patil hag done.
He said and I agree that it took cour-
age, in a sense political courage. But
he put his finger on the crucial point—
he said they had no alternative.

On devaluation, our economic arm
was not twisted,—it was broken—by
the Americans. This is also true—
and I say it with regret—that today
American policy-making ig dominated
by blatant, gross arm-twisters, Dur-
ing the refinement of the Kennedy re-

v



327

gime, there was none of this gross,
blatant  arm-twhisting. Aid was not
rubbed into g country although it was
an Asiatic country. But today what
is happening? Today—I say it with a
sense of shame, because ag Shri Patil
said, we had no alternative— today we
have been made to lick the American
boot, and after having licked the
American boot, we are still being
made to wait in the wings abjectly
like beggars for the doles the Ameri-
eans may give us. In his private mo-
ments, it must make every self-res-
pecting Indian’s soul recoil.

Nobody hag been g more bitter op-
ponent than I of the horrors and bes-
tiality—in spite of my good friend,
Shri H. N. Mukerjee—of the de-huma-
nisation interest in communism. But
sometimes in my anguish, looking at
the way we have had to lick the
American boot—sometimes even I
feel that I would almost prefer all the
horrorg of communism for India rather
than have to lick the American boot,
if that is the price we have to pay
for our democratic survival,

Having said this, I want to say
something about the administration.
Shri Pati] talked about follow-up ac-
tion.

Shri Yamuna Prasad Mandal (Jai-
magar): On a point of order. Is it
parliamentary to say that we have
licked the American boot?

Shri Frank Authony: Of course, we
have licked it.

Mr, Speaker: Perfectly
It happens so often,

all right.

Shri Brij Raj Singh (Bareilly): No-
body will find licking also.

Shri Frank Anthony: +Shri Patil
talked about follow-up action. Let
us look at our administration, To say
the least, it is suffering from dropsy,
unhealthy  swollenness, Apart from
the huge armies of virtually un-emp-
loyed clerks and peons, there are in-
creasing armies of Secretaries, Addi-
#ional © Secretaries, Additional Addi-
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tional Secretaries, Joint Secretaries,
Additional Joint Secretaries . . .

An hon. Member: Under
taries. .

8Shri Frank Anthony: You have also
your armies of Ministers, Cabinet
Ministers, Ministers of State, Deputy
Ministers. Each one of them has be-
come, and will continue to be, 3 built
in focus for waste and extravagance.

On the food front also, I say that
there has been endless tinkering and
there have been empty, unattainable
promises. I remember—I think it was
in 1951—that I criticised the then Gov- .
ernment. I said, If you carry on at
this rate, in this unrealistic way, even
in ten years you will not be able to
achieve self-sufficiency in food. The
then ~ Prime Minister, Jawaharlal
Nehru, got up—he was angry with me
—and said ‘The Member does not
know what he is talking about. In
two years, if we do not achieve self-
sufficiency in food, we will resign’.
That was 15 years ago.

1 could go on adding to the catalo-
gue. But 1T want to look at the other
side of the medal too. I will deal with
the Opposition. I want to be a little
objective. I am completely unconvin-
ced that any of the Opposifion groups
or any combination of Opposition
groups will ever, if they return to
power—which I do not think they
will—be one whit better than the
Congress Party.

1 am convinced of this too, that ex~
cept for the Swantantra and the PSP,
I do not believe that most of the op-
position groups are even committed to
democracy and jts basic implications.
And T say thig with great respect to
them, whatever their protestations,
that some of them are self confessed
anarchists, other are obvious anar-
chists; whatever their labels, some of
them are anarchists in practice. I say
this also that for some in the oppo-
sition groups, whatever their protesta-
tions may be, democracy has no mean-
ing whatsoever; for them, democratic
freedomg are only the intruments for
destroying democracy,
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In spife of the many sins that the
Congress Party has committed, as Mr.
Patil has said. I have no doubt that
a large section of the electorate will
continue to vote for it. Acharya Kri-
palani says that when he goes to clubs
and he meets people, everybody abu-
seg the Congress. I suppose there is
nothing much else they can do. He
never asked the further question:
“When it comes to a question of vot-
ing, whom will you vote for?” Some
say; we will not vote; and others say,
perhapg like me: better the devil I
know than the devil I do not know.
'Others say: at least if you vote for the
Congress, you are in the frying pan,
but if you vote for the opposition,
from the frying pan you will be jump-
ing into the fire. That is why, from
this negative aspect you will find, and
1 have no doubt, that the Congress
wil] still get a majority of the votes,
because of this negative, but power-
ful reason.

1 wou'd also say this I am trying
to be a little objective. It is wrong
for people to say that the country has
made no progress. 1 feel that it is
quite wrong because it projects a dis-
torted image abroad, it demoralise our
people at home. I am perhaps the only
Member in this House—although I am
someiimes abused by people who do
not know better—with a real all-In-
dia constituency. I tour the country
more than anybody else, and because
I see the country as a whole, I see
signs not only of progress, but of re-
markable progress. There is pu'sa-
fing industrial expansion. I have the
figure here. For the first quarter of
1965-66 industrial expansion rose by
10 per cent. In many fields— metals,
chemicals, machine tools and a whole
host of consumer industries—we are
supplying our own needs indigenously.
And one of the main reasons that we
were able to teach Pakistan a well
deserved lesson was because in the
critical field of defence production we
have achieved increasing self-suffi-
tiency.

Even on the food front—we may
abuse the Government, but let us ana-
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lyse the figures—there has been not
negligible progress. In 1964-65 there
was 88 million tons of feod production.
In a period of tento twelve years food
production has been doubled. Ang I
have got this figure too. Even the
annual increase of our gross national
product has been not negligible. In
1964-65 we registered a 7 per cent in-
crease in our economy, better, from
the poini of view of gross national
product, even than Britain and Ame-
rica. The British gross national pro-
duct went up by 2.6 per cent and the
American by 3.1 per cent. Biit when
it is worked out in terms of our popu-
lation explosion, it is then that the
picture of our per capita increase be-
cames not only dim, but dismal—be-
cause oOf this Malthusian curse, it
hangs like a pall over the people of
the whole of Asia. I do not know
where Acharya Kripalani got his
figures from. He said that the other
countries have done better than us.
They have not I have got the figures
of the per capite annual increase, Be-
cause of this astronomical population
explosion, so far as India is concerned,
it was 1.5 per cent; Pakistan was less,
1.2 per cent; Indonesia was even,less,
1.1 per cent; Ceylon was only 0.7 per
cent. Japan alone, because Japan by
ruthless realism, ruthless methods,
has got over this Malthusian curse, has
achieved a unique per capita annual
increase rise of 7.9 per cent, and that
is why I say that one of the first tasks
of the Government will have to be
somehow or other to get on top of this
population explosion. I do not know
whether this looping the loop is going
to be very effective. But what is
happening?

One million Indians are being borm
every month. Official statistics show
that at this rate perhaps you will have
to put two million additiohal acres un=-
der the plough each year. For every
Indian baby born, you have to get am
additional finance of Rs. 100 only for
you irrigationn How can we face it?

I will be concluding now. I say
this. What can we do?
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Abuse is not going to be of help. No
Government in the world by a magic
wand ean produce the required re-
sults. I say this. Even for the pogress
that we have achieved—and it is not
rmegligible—even for that quanmtum ef
pragress, certain preconditions are pe-
cessary. What are these preconditions?
To my mind, stability, discipline,
ruthless realism.

So fa as stability is concrned, what-
ever we may say of the Congress
Paty, it has given not negligible poli-
tical stabilily, not in a two-by-four
country. When my British friends
talk to me, I say: ‘“Why do you make
comparisons? Comparisons are not po-
ssible. You are not even a two-by-

- four country, you are a one-by-two
country.” The Congress Party has
given political stability, it has given
it to a subcontinent, it has given it to
the largest democracy in Asia.

So far as discipline is concerned, I
do not believe (that anybody from the
Opposition is gding to induce giscip-
line overnight in our people, Let us ad-
mit this to ourselves. There is a cer=
tain built-in indiscipline among our
civilians. There is a general atmos-
here of indiscipline in the country. It

. contrasts so much with the discipline
of the army. And I say this. Why
is there this atmosphere of general in-
discipline in the country? It is because
it is led by the agitating, the undiscip-
lined politician. That is why there is
this atmosphere of indiscipline in the
country. You see what is happening.
The average politician thinks he is
either a law unto himself, or he thinks
that he is above the law. And we see
this too,—Mr. Patil has referred to
this in different language—we have
today chaos-committed, anarchist-
minded politiciangs whose gtock-en-
trade seems to be—I mean the people
are frustrated, they have their difficul-
ties—to exploit this frustration, thase
difficulties, to mislead these people, to
instigate them tp mob violence, to
make them destory not Mr. Patils
porperty but railway poperty, the pro-
perty of the nation, and most ghame-
‘ful of all, to make them attack in-
nocent men, women and children,

SRAVANAI2, 1888 (SAKA)

Motion 2332
There is this other contrast which the
armed forces stipply, a contrast which
represerits the ideal of national integ-
ration, What does the agitating, undis-
ciplined politician do? Here we get this
idea} in the Army of mnational inte-
gration, freedom from communal,
caste, regional, linguistic™ differences.
But the average, undisciplined, agitat-
ing politician, to secure some petty,
political advantage, is the person who
accentuates communal, caste, regional
ang linguistic differences.

I will end by' asking three ques-
tions. Where is the ruthless realism
going to come from? Will it come
from the Opposition? Who is going to
tackle corruption? Let us admit that
there is corruption. I have said this
before, and I say it now, that with
the proliferation of the so-called
instruments of democracy, there is the
proliferation not only of inefficiency,
there is the proliferation of corrup-
tion. Your corporations, your muni-
cipalities, many of them in, the cus-
today and control of gpposition groups,
are rank dens of inefficiency and cor-
ruption. As you go lower down, you
go to your panchayats, what are they?
They are the worst hotbeds of caste,
of sectarianism, of prejudice. And who
today wants this proliferation more
than the gpposition groups? Thiey are
the people who shout for more legis-
latures. Thev want a legislature in
Delhi. I said: for God's sake, save
the much-scourged citizen of Delhd
They want more legislatures, they
want more corporations, they
want more municipalities, they want
more power for the panchaya's, more
hotbeds, more potential hotbeds for
corruption and inefficiency.

14.00 hrs.

I know some Members wi'l not ac-
cept this very kindly, but who iz go-
ing to stop this huge destruction of
our foodgrains by utterly useless
cattle and other animals? I was read-
ing a survey by the Central Food
Technological Research Institute.
They said, I do not know whether this
js correct, that 50 per cent of our
foodgrains are destroyed by useless
cattle and animals. Who has +the



»333 No-Confidence

[Shri Frank Anthony]
eourage, not even the Swatantra
Party, to suggest the destruction of
our useless cattle? I concede, because
I argued it, a complete ban on cow
slaughter, but what about al] the
other useless cattle? Eighty per cent
-of our cattle, it is a conservative
estimate, are utterly useless. Apart
from the fact that we cap never have
any semblance of modern animal hus-
bandry, they are a tremendous burden
on our food and » fodder resources,
whp is going to decry this supersti-
tion about monkeys—they are one of
the worst destroyers of food crops in
he country—not even Mr. Subra-
maniam. Now because of some kind
of, call it what you will, medieaval
obscurantist, primitive approach of
some people, we cannot even export
them, although they were earning
foreign exchange. Because of this Mr.
Subramaniam said: I am utterly help-
less; 1 cannot do anything about the
tremendous destruction of food by
monkeys. Who, finally, is going to
help us get rid of slogans? Perhaps
the Congress would not help us much.
Look at this exercise in hypocrisy, the
slogan of prohibition costing us, some
member of the planning commission
said, Rs. 200 crores a year. Who is
going to relieve us from these. exer-
cises in hypocrisy? Illicit distillation
is a cottage industry. Our enforce-
ment services have been completely
corrupted by these exercises. Who is
going to relieve us from the slogan?
1 do not think the Opposition is going
to do it. May I finally say this? I
agree with Mr. Patil, what is the good
af a post-mortem? I say that the
Americans broke our arm. No other
Government could have taken any
other action. Byt today we are fac-
ing what 1 would like to call a war,
a war for gur economic, our democra-
tic, survival. In this context, it is axio-
matic that to survive in facing a war
we have to have stability; we have to
have discipline; we have to have ruth-
less realism. I say this to the Congress
party. The primary duty and the res-
ponsibility is theirs. If they fail, they
Jill not only destroy themselves, but
wrose than that—because, although I
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wish some parties like the Swatantra
well, there is no party that is going to
emerge in the near future sufficiently
strong to guide the country; they will
destroy not only themselves—they
will destroy democracy. I say this
in conclusion that what the country
does not need—I am quite clear about
that is the unstability and indiscipline
that must flow from opportunistic,
make-shift rickety alliances between
disparate political elements without
the semblance of any common pro-
gramme. Because of that, Sir, I op-
posé the motion.

Shrimati Renuka Ray (Malda): Mr.
Speaker, Sir, listening to this debate,
T have been struck by the lack, fan-
tastic lack of realism in all speeches
apart from the last, in the debate
that has taken place so far, because
we are facing a deepening economic
crisis should we not think in those
lines? If is my hon'ble friend Mr.
Mukerjee who sets the ball rolling in
this respect. 1 do not want to dwell
on the point of his relations with the
USA; for I know that is like a red
rag to a bull. I leave that apart.
But I would ask him this. In his
perfect Oxford diction with an elo-
quencel which almost surpassed his
earlier eloquence he saig things and
gsome of them inorder to be hard hit-
ting sometimes verged almost on the
border of extreme discourtesy. He has
picked out three ministers and said
many things. I do not say that in
all aspects 1 agree with the govern-
ment, I will come to that point later.
Because we do not agreeon all points,
we bring these things up and we
have them rectified very often. But
that does not mean that the bona
fides should be questioned in this
manner. To say that they are at-
tempting to sell the country to USA
or other countries is going to fantas-
tic lengths and even Mr. Mukerjee
knows that these are not true. And
Mr. Maukerjee made no contribu-
tion at all to the vital economic is=
sues of today, the national issues

which exercise our minds.
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Prof, Ranga was an old colleague of
mine even from the Central assembly
days ang of course he will say every-
thing that is diametrically opposite to
what Mr, Mukerjee says. His point
is that we are too obsessed with the
USSR. He has made, due to his
leader, a new point that we should
have a government of talents in the
country. I ask him: unless we have
a government, which is a national
government made up of the different
parties, how can this be done? Is
there any opposition group which is
grown and -well-developed party in
parliamentary terms sgo that their
talent could be included in a national
government of different parties? Or, is
it an Oligarchy that he wants? There
is intellect in the country no doubt
but they will not be representatives
of the people unless they have been
elected by them,

Then we come to another profes-
sor, professor Hem Barua. To some
extent 1 would say that between the
two contradictory arguments of Prof.
Ranga and Prof. Mukerjee, his was a
vin media and his speech was a sup-

. port tg the Government in an indirect

way. But I found—I questioned him
even then—that his obsession with
China in the sense that he seems to
think that because the Chinese put
forward certain figures—they are
known to be great propagandists—
those figures are correct. Statistics
are sometimes referred to in this con-
text as “lies, damn lies and statistics”.
If statistics are known that way and
they can be brought in any method
of compliation what is likely to be
the position in China? Therefore, to
compare us with them; even for a
moment and to say that we are fac-
ing difficulties while China is not; sh_e
§s going in for all these purges, 18
wrong; it is wrong for Mr. Hem
Barus particularly to believe,

Let me now come to Mr. Gopalan.
Mr. Gopalan is now a defender of
the Chinese: He has forgotten his
own country. It is well known that
he has even quarrelled with his
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neighbour. The point I want to
make here is this. He has talked
about bandhs all over the country,
bantths in West Bengal, bandhs in
Kerala and all the rest of it. Other
people have spoken about it. I do
not want to waste my time on it ex-
cept to say this to him. What about
the purges that are going on in China
today? What would happen to the
government services whom he is en-
couraging to go on strike today? If
he were to come to power, would
there mot be purges? Would they
dare even to raise their voices, far
from marchings and demonstrations.
The Government servants -who
are incited by him must remember
that it is easy to take advantage of
democratic institutions and exploit
them but when their freinds come to
power they will not be able even to
murmur; they will be purged.

Shri Umanath (Pudukkottai): Not
shot down.
Shrimati Renuka Ray: Whether

they are purged or shot down, what
way we do not know. These are the
methods of the left communists.

1 have the greatest and highest
respect for him—Acharya Kripalani.
He was at the helm of affairs at the
Congress in the most difficult days
and his advice is something that ap-
peal to us and we should give the
highest consideration for it is for our
own good. The only thing that I
would like to tell him in all humi-
lity is that, left him not feel frustrat-
ed; let us not lose confidence in our
own powers to rectify our mistakes,
and to get over our drawbacks and
deficiencies. There will be some-
drawbacks and deficiencies; no human
government, no human party can be
there without having this. Now,
what happened? Why have we come
into the present situation as we have?
Let me just recaptulate for a moment
what has happened; [ know that
others have also spoken on it. In the
first instan’ce, everybody must agree
that we had reason for taking cer-
tain postures, and for having a feel-
ing of cautious optimism during the
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first two Plang and even wup to the
secend year of the Third Plan, be-
cause we not only kept to our tar-
mﬂ_but we guen went beyond the

ipations in some aspects, and
therefore there was no qtlEIﬁD.I':‘l of
being dissatisfied in an overall way,
though we were dissatisfled. The
@ng:ess party itself- was dissatisfied
in many matters and constantly we
brought to their notice the deficien-
cies of an administrative system
which is anmtiquateg in meny ways
and which should be changed. This
is a matter which we have brought
up again and again, angd it has been
changed to some extent, though not
revelutionised or changed to the ex-
tent we want.

Now, I come to the point which
Shri S, &£ Patil made about the loan.
Loans .p to a certain extent are
inevitable in a system of developing
economy. I cannot say that I agree
with Shri Patil all the way about this
matter, but I do agree that we did
have to take loans and we have to
pay thein back. We as an honourable
nation should pay back what we have
taken as loan, and its interest.
Therefoce, there is no doubt that we
reacheq a difficult and critical stage
when our foreign exchange began to
get depleted. This happened really
because we had to spend for the twin
purpose of development and defence
after the Chinese invasion. Our then
Prime Minister—and this House en-
dorsed it—said and proclaimed that
we shall go on with the twin purpose
of development and defence, no mat-
ter whether it is the Chinese or any-
one else who invades? The whole
House endorsed this. It would be
difficult to keep down the inflationary
trend because many more projects,
defence projects. for which we had to
find for:ign exchange and money, had
to be proceeded with,” and naturally
that made further depletion neces-
sary, and so we went on. No doubt,
after the mid-term appraisal of the
Plan we should bave taken even more
drastic steps about certain matters,
but it iz not always that one does
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everything as exactly as ope should
have and exactly at the right moment,
Amnywmy, these are the facts and this
was the pesitien that was inherited
by Shrimati’ Indira Gendhi, and they
have devalued our currency,

There may be differences of opinion
a§ to the timing of devaluation. Per-
sonally, I would have liked that some
of the correctives that we have taken
shodid have been tdken long before,
but if we had taken those correctiv-
es I do not say that devaluation of a
currency which has depreciateg in
foreign markets might not have taken
place; but this could have been as-
sured today, namely, that whatever
way it could be done, it should not
be the South American way which
will lead to further devaluation. It
should be perhaps the Yugoslavian
way, bringing economic recovery and
that could have been assured,

I appeal to the whole House and
to those who have brought this no-
confidence motion, which is brought
before this House not infrequently,
that this is a national crisis and to
meet that, every responsible person
in this country ang every representa-
tive of the people should combine
together in one endeavour; and that
endeavour should be to check the
rising prices and to bring down this
inflationary trend in such a manner
that we are able to effect that after
this devaluation no further devalua-
tion follows, and instead, our econo-
mic recovery starts. That is the main
problem of today. :

I have many things to say. Shri
Patil said about concrete suggestions.,
I have many concrete suggestions to
make and I shall take that opportu-
nity when the economic debate takea
place. But today, I only want to
point out that it is perfectly true that
when the Prime Minister took this
decisicn, and when the Cabinet took
this decision, to devalue the rupee,
they knew how unpopular it would
be to many people, and how it would
give a handle for exploitation against
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us in the elections. There are those
who think that not only on economic
grounds but even on political grounds
the timing of devaluation is wrong.
Why? Because the elections are be-
fore us. This may have been the

feeling among some party members.

But they have also been convinced
that in this countiry, the Congress
Government has a record, and that
record is that no matter how difficult
#t is, how unpopular it is, where a

national crisis is before us, we must’

take a decision in the national interest
and not in our own party interest.

It is quite true that in the buses
.and trams—I think Acharya Kripalani
has saig it—and in the market place,
in the clubs and indeeq everywhere
else, there is a good deal of discus-
sion about the Government, and about
the Congress party. There are many
who will criti¢ise but who will vote
for us. Why? Because they want a
stable government and they want a
Government which they know will
ultimately, in spite of their mistakes
and deficiencies, have the overall in-
terests of the country before it, and
not any other interests. I may or
may not agree to the timings of the
devaluation. T am not talking about
that. But that it was an unpopular
decision which could be exploited by
the Opposition parties was known to
the Prime Minister and still she took
that decision, and that is something
which the country knows ang for that
reason, no matter what is said against
us. we shall win through again in the
elections. But elections, which may
be important in a democracy, are not
of that importance, and are not so im-
portant as the economic recovery to-
day.

Mr. Deputy-Speaker: The
Member’s time is up.

Shrimati Renuka Ray: I shall con-
clude in a few minutes. I must say
one word about what the erstwhile,
Dr. Lohia, said. He was a protege of
Pandit Nehru for many years and was
sponsored into politics by him. I
would like to say one word about
what Dr, Lohia said about the Prime
Minister of India and women. Who

hon.
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is he to talk about womemn? The
women of India are behind the Prime
Minister of this country. Who is he
to say about it? - I know as a woman,
t.hatwhenlgotothevﬂlages there
is a thrill in the country and in the
esuntryside amongst the women, that
there is a women Prime Minister, ang
they knew that she has no magie
wand and that in six months' time
or in six years' time or even in 18
years’ time, the backlog not only of
the 200 years of British rule but the
backlog of the long period before that
could be washed off so soon; because
no country could become a slave
country unless it has had a longer
period of downward trend. They
know that it is not possible for her to
make the impossible possible. They
know her sincerity and integrity and
they know that this Congress Gov-
ernment will deliver the goods; may
be we will muddle through and we
may make mistakes, but we shall
eventually act up to our faith.

Lastly, this agitational approach,
approaching violence, does make it
difficult for the Government to pro-
ceed always as it should. Therefore,
I would suggest that this agitational
approach, and disturbances that are
created and things like that only
make it more difficult for us to bring
about the economic recovery. I can
only look at it from that angle.
Finally, let us not forget that when
we gave to us the Constitution, whose
preamble I will not repeat for lack
of time, which says that it is through
the democratic way that we shall
build a socialist State, we undertook
a very difficult task. We know we
had difficulties, but along this road
we shall be up against many impedi-
ments and we shall have to overcome
them. Today, the difficulties that we
are facing are not so spectacular as
the invasion by China, or the invasion
by Pakistan, and its subsequent with-
drawal. None the less; it is as im-
portant and necessary for us to con=
tend with and overcome the economic
crisis, beause ultimately it is not mili-
tary strength, but our economic
strength through which we shall have
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regained our position amongst the
nations of the world

Shri P. K, Deo: Sir, with the Coun-
cil of Ministers in the dock, I, in the
name of the people of India, charge
them with grave dereliction of duty
(1) in persistently following wrong
economic policies for 15 years which
led to inevitable insolvency, (2) in
not being able to give two square
meals a day to its people and in fail-
ing to control the soaring prices of
all goods, specially the essential com-
modities, (3) in creating artificial
scarcity and famine conditions in the
country wherein by their callousness
and complacent attitude hundreds of
people have died of starvation and 25
per cent of the lands are lying fallow
for want of seed and money in spite of
this year's good monsoon, (4) by not
being able to check corruption and
nepotism and political patronage in
this coyntry, (5) in bringing an end
to the rule of law by clamping down
on this country the state of emergency
and encroaching upon the fundamental
rights of citizens and taking recourse 1o
firing on labourers, students and peace-
fu] demonstrators in order to liquidate
the politica]l rivals (6) in neglecting
agriculture all these years and robbing
the peasant of his right over his land,
(7) in failing to preserve the integ-
rity and sovereignty of the country
and in not ousting the intruders from
the sacred soi! of our Motherland and
(8) lastly by following a foreign policy
of vacillation and confusion, thereby
exposing the country to Red Chinese
expansionisn.

Coming to the first point, here is the
culprit who brought this nation to ir-
remediable bankruptcy and proclaim-
ed it in a public confession by de-
valuation of the rupee on 6th June,
1966. Government scored four con-
secutive sixers or owver-boundaries
when they officially recorded that (1)
extravagance, (2) insolvency, (3)
rising prices and (4) their inability to
rule and keep the house in order have
crogsed their previous boundaries. All
along they never played a straight bat.
They played a crossed bat thereby ex-
posing the country’s national and
economic wickets to grave danger.
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The rupee all along throughout the
ages was a very honest rupee; it stood
high and firm throughout the ages ex-
cept probably during the short period
of the rule of Mohammed Tuglag. who
minted leather currencies and was
dubbed by historians as a mad cap. In
the first half of this century, this
honest rupee has been able to build
a handsome reserve of a sterling
balance of Rs. 1547 crores in 1947,
even though previous to that, it had
to pass through inflationary economy
during the second World War. Since
then this' Government has been guid-
ing the destiny of the nation. Govern-
ment has been allowegd by the brute
majority of this House tp tax the
people relentlessly and this House has
been giving them full support.

Many prosperous nations have ex-
tended a helping hand to this Govern-
ment, so that they can overcome this
economic  crisis. USA has given
Rs. 3,000 crores as aid during the last
three plans as against Rs. 600 crores
by the rest of the world. USA's as-
sistance to India is more than double
that of any such assistance to any
other country. This country is the
biggest debtor to the World Bank
having borrowed 735 million dollars.
USSR also has been helping us.
USSR's help amounts to 67 per cent
of the total foreign aid utilised by
India as against the American utilised
aid of 58 per cent. USA has all along
come to the rescue of this country in
time of war and in time of peace. You
can imagine what would have happen-
ed if American aid would not have
been available when Chinese commit-
ted aggression gp India. Secondly,
when there was acute food crisis
throughout India, it is with American
aid that we have been able to abate
the crisis.

All along we have been giving a
note of caution from these henches to
the Government to observe strict
financial discipline. Have they done
1t? There has been reckless spending
and wasting of the poor taxpayer's
money and the foreign aid, throwing
to the winds all financial rules. There
was indiscriminate deficit financing,
excessive taxation, adoption of imprac.
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ticable giant plans and seeking to in-
vest non-existent resources in wrong
priorities in favour of slow and low
return-giving public seéctor, where the
average return is 0.6 per cent. In re-
reply to a question in the last session
the Planning Minister agreed that we
have been asking for Hs. 4000 crores
worth of foreign loan, of which Rs.
1350 crores are to be spent for re-
payment of interest on capital Now
after devaluation it must be much
more. Is it the proper way to handle
the finances of this country? They
have done it in the most reckless way.
If I may say so, they have been follow-
ing the principle of Charvak:

TR I T e qga,fedq)
WETFET TEET, [ATARAY FA: 1

He said, “Have a merry time and
spend as you like, because what is the
guarantee that you will have a re-
birth?” They know
N FHEE (T fd
there is no return of the dying Cong-
+ress. So, they have beenmjmnding
recklessly the poor taxpayer’s money.
At last it has come to a crisis. The
time bomb has exploded and bank-
ruptcy was registered in official
devaluation of .the rupee by 36 per
cent. No less a person than the
Finance Minister himself admitted in
his statement that it was “beyond the
capacity of the Government to bring
down the general price level in the
eountry to the level that prevailed 5
years ago even”. This is the state of
affairs. Immediately after devaluation,
the Governor of the Reserve Bank
said in a statement that the decision
was taken after all means of stabilis-
ing the country’s economy were tried
and failed. The laws of economics
do not respect the nations or national
frontiers. They have already de-
valued the rupee. Government’s action
is only de jure recognition of a long-
standing de facto position; to put it
more accurately, it is 50 per cent de
facto recognition because in the free
" market, the rupee stands at 10 cents
whereas the official recognition is 14
cents of the American dollar,
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Even after this, if we take to the
road of financial discipline, as UK,
France or Yugoslavia did, we may
have ap economic re-birth, But if we
follow the path which was traversed
by Indonesia and if we get enmeshed
in the net of rising prices, there will
be further devaluation and it is sure
to come, Have we done that? The
price-line has to be held at any cost.
The highest priority should be given
to stabilise the prices. But we have not
done anything in this regard. In the
Supplement to the Economic Review,
which is a Government publication, it
is stated:

“In the three years ending March
1966 the price level rose by 36.5 per
cent; the wholesale prices of food arti-
cles rose by 42.1 per cent and the
working class consumer index shows
ap increase of 23.8 per cent” It has
been further stated in the Bulletin of
Wholesale Prices in India that rice is
being sold at Rs. 130 per quintal in
some parts of the country. We know
very well that in non-rationed areas
rice is being sold at Rs, 2 per kilo.
When this is the price level, how could
the people manage their livelihood,
their purchasing power being what it
is. No less a person than Shri L. N.
Mishra, a member of the Cabinet, has
criticised the price policy of this
Government. In a broadcast on the
27th of last month he stated that the
general price index was up by 40
points in 13 yvears in the Nehru regime;
that is, about 3 points per year, under
the present regime it is vp by 23
points per year and rose by 46 points
in two years. When the Ministers
themselves are criticising this you can
very well imagine that it is nothing
but a divided house. -

. The people who are hard hit by the
rise in prices are the people with fix-
ed incomes. The poor and the middle
class people are hit hard. Have
you thought about them? Are you
thinking of another Pay Com-
mission? How could you say that you
are going to freeze the wages? Unless
you freeze the prices there is absolute-
ly no sense in talking of freezing the
wages. -
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it is po use putting the blame on
twé traders er the manufaciurers for
e rise jn prices. It is the Govern-
ment which has been maising the pri-
¢es. Have you forgoiten that im-
mediately after devaluation the Asola
Hotel raised their tariff by 16 to 20
per cent and the Indian Airlines Car-
poration, another Government under-
taking, by 10 per cent. There has also
been a rise jn the price of imported
wheat. Even though the Government
i saying that the price has to be
controlled, in the same breath it is
raising the prices in Government un-
dertakings. Therefore, it is no use
blaming the traders or manufacturers.
The usual law of demand and supply
will play to fix the prices.

To cope with the rising demands
the main impediments for production
are to be removed. What are the
main impédiments for production?
The suffocating controls, permit and
licences ang quotas which open the
floodgate of corruption and political
patronage, they must go. More 1n-
centives should be given to the peopie,
both agricultural and industrial, for
increased production. The mysuc
phrase of ]and reform embodied in
the Seventeenth Amendment, which
robs the peasant of his right over
the land, should be repealed. If that
is not done, the target of 120 million
tons at the end of the Fourth Plan
will be a moonshine.

After 18 years of independence we
have not been able to give our people
two square meals a day. There have
been many cases of starvation. Late-
.ly, ih Orissa there was a famine and
the Prime Minister was there. We are
grateful that she wisited that place.
We also shared the anxiety with her.
But I am very sorry to say that all
_the directives she gave have been
watered down by those who are on
the spot. Those who are supposed to
implement her direetives are doing
just the opposite. She girected that
all the reliet works sghould be en-
trusted to the panchayats, panchayat
samitis, to the villagé committees.
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- But pothing of that sort ig heing done.

Al] works are being entrusted through
the rural engineering organisation to
the favourite contractors and a deal
is struck in invariably every case
before the contract s g'ven as to how
much they are gomng to give to the
Congress Election Fund. This is how
the Congress is making political capi-
tal out of the .musery and suffering
of the people during the famine,

The Prime Minister-stateq that the
cultivators are to get taccavi loans
at the rate of Rs. 100 per acre up to
a maximum of Rs. 800. But nothing
has been done in this regard. So far
as my distriet is concerned, a sum of
Rs. 1:35 crores has been distributed.
There are 2,50,000 cultivators in Kala-
handi District. The gverage comes to
Rs, 55. It is a scene to watch every
day thousands of cultivators going to

the district headquarters for taccavi
Jloan and return empty-handed.
‘The result” of it is that 25
per cent of the land is ly-

ing fallow in spite of a very gooq,
monsoon this year. They do not have
the cash for the seeds. In the dis-
tress sales they have sold evervthing
—their cattle, wutensils, agricultural
implements, everything—ang mnothing
is left with them.

Now I will come to the Defence of
India Act We have been told time
and again that it would not be ex-
tended a day longer than needed.
But what is happening? Instead of
bringing the hoarders or profiteers to
book—of course, (the Government ia
the biggest hroarder)—it is being used
to victimise the political opponents.
Emergency powers abrogating the fun-
damental rights and short-circuiting
the ordinary process of law has be-
come a matter of administrative con-
venience. The firing on students,
labourers, adibasis and peaceful de~
monstrators has become the order of
the day, whether jt is Bastar or Banda,
Calcutta or Kalahandi. The cat will
be out of the bag when the Pande
Commission report reveals-the bruta-
lities committey by Government i -
Bastar.



2347

The trigger-happy rulers have used
this meihod to liquidate their politi-
ca] rivals. They want a blanket
continuance of the emergency powers
ang the Defence of India Act. That is
why an amending Bill has come in the
name of amending the Defence of
India Act. Even though fhey say that
they want to restriet the scope and
operation of the Act only to border
areas, they want much more powers.
The Unlawful Activifies Prevention
Bill is also another method to arm
the Government with more powers on
various pretexts so that they can clamp
them down op political rivals.

The Chinese threat is only a bogie.
Nothing has been done to wipe out
the scar of humiliation and defeat at
the hands of the Chinese. We have
more or less acquiesceq in the illegal
possession of a part of our country
by China.

Coming to Yoreign policy, I beg to
submit that we must follow a consis-
tent and realistic foreign' policy. We
have to realise that China is posing
a big threat to the freedom of South
East Asia. Who does not know that
China is functioning through a satel-
lite in Norih Viet Nam? After Soutb
Viet Nam 1s gulped, then Laocs, Thai-
land, Malaysia, Burma and India are
in the Chinese menu card. They wil)
be gulped one after the other. Te
those who say that American. bomb-
‘ing has to be stopped I would like
to point out that in modern warfare
figthing is not confined only to the
battlefield; the military bases behina
the battle front have to be attacked.
Have we not bombeq .Sargoda and
Peshawar and opened a second front in
Lahore to deal with the Pakistani in-
filtrators in Kashmir? So, it is a part
of the game. Therefore, for India's
sake, we will have to support it even
though we may feel sorry for the loss
of lives there. Because we know that
China has been fighting through a
satellite called North Viet Nam, for
India's sake we will have to support
the American bombing of the military
bases in North Viet Nam.
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Our practical and precept should e
consistent. We could mnot blame
others for deing the same thing which
we did when we ware attacked. It is
wrong. As Chairman of the Internas-
tional Control Commission we hawe
rightly suggested the convening of a
Geneva-type Confereace and we
shoulg stick to it. But are we gtick-
ing to it? We have been constantly
changing. When our Prime Minister
comes in contact with foreign digna-
taries, she undergoes some metamor-
phogis. In Cairo she said that firet
there should be the convening of tae
Geneva-type conference and them,
secondly, there would be stoppage of
the bombing. She goes to Moscow
and she says that first there should
be stoppage of bombing znd them
convening of the Geneva type con-
ference and reverseq the order.

The Soviet Union has been tlirting
with Pakistan and the illusive rela-
tionship between Soviet Union and
Pakistan has been a matter of great
concern to us. The Soviet Union has
been silent z]l1 these years over the
Soviet-Pakistan_, arms deal. ‘The
Russian Defence Minister will be shor-
tly visiting Pakistan. A high-power
military mission went from Pakistam
to Russia. These visits are not for
sightseeing. These visits are pot
sponsored for the sake of tourism
We all know that something has been
brewing and we should be clear as te
what is going on behing the screen
between Pakistan and Russia. Unless
we play our cards properly we will
be in the soup again.

Coming to corruption, it is a can-
rerous growth, In this field we hear
big names, like Pratap Singh Kairor,
Biju Patnaik, Biren Mitra etc., who
have flourished in dubious and corrupt
practices ynder this Government’s
mantle of protection. Some of them
are trying for a comeback.

There should be the institution of
an ombudsman. But I do not think
that it is going to take place so long
as Nandaji and his so-called sada-
char are there. -
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I would like to point out that frus-
tration hras been there everywhere.
You go te any part of the country,
there has been frustration. The Gov-
ernment has been stubborp gnd un-
responsive. We saw the glimpse of
the frustration on the opening day of
Parliament. We should not play to
the elements of chaos; at the same
time, 1 would like to blame the Gov-
ernment also. On the first day they
projected an image of strength and
firmness but last]ly they jost the game
by a subsequent wvolte face and
brought the Parliament ang the

Speaker’s dignity to ridicule. These
things should pnot happen.
This Government has all along

been trying to throttle the Opposition,
firstly, by corrupting the voters by
exploiting their poverty anq igno-
rance; secondly, the Opposition MLAS
and MPs are being purchased to
further boost the brute majority of
the party in power; thirdly, Opposi-
tion leaders are being lured away by
offers of fishes and loaves, jobs and
positions. These things have to be
stopped. Uniess the Government
mend they have to end.

Lastly, I repeat the famous words
of Cromwell which he said to the
Long Parliament and which were re-
peated by Mr. Amery to Chamber-
lain: —

“You have sat too long here,
for any good you have been doing.

Depart I say and let us have done

with you. In the name of God!
Go.”

Mr. Deputy-Speaker: Shri Mathura
Prasad Mishra.

Shri Priva Gupta (Katihar): There
& no quorum n the House.

Mr. Deputy-Speaker: The bell is
being rung....Now there is quorum.
Shri Mathura Prasad Mishra.

st ®o g0 fam  (FrAOm)
[T AgIRE, g W ¥ $T W
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FomT & 1 W F g A swifa Wk
IUZT G2 FAF FT ATHNT S
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& aw ¥ wongw &1 wowiAa FA F,
famee wA #1 2w & w=<E O fafesq
9@ & Er fawww @ @ sifow
#EN

U% WAAT §RT HE AT
AT ?

u‘ﬁmmﬁu:mgﬁqq@
g1 FgAT ¢ fr ooy & af # &=
A W AT @ G A FHE w5
g9 qgAd W F AT TS { @)
a0 o « faddt @ §, ag A
¥ gaw 92 gu § f g qoma At ag
trsimiTAawmyaige 7
T 30 wfawErg F e 9T a9 o
FarrefY U W79 ¥ g gEL AT ATT W,
T FY OF afgar a0 ¥ atex & e
T FgAT dfde Iq wE@aAT § FaT &
fe SfF QT e Taw 4 gT € WK
e o Y TH 9% wT FrE AW TG
< wraT fF I & F1E A T
qripT ar ag e i arEEST |\ ag
78 T &, iy 97 A QE a8 A9
forzra, <t waTAR ATIEE WY
1o ¥SOE AR
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1 WTF e o7 @R | T Y IRA
ag 9T W ¥ wer fEr o AR
WEATT H §HTeF & AT 9 § IF qoaT
¥ ggi o fom fear f& = wv wn
war ¢ i faeT 2= ot agl FT awar
I @x T F FAT ARG THI
W wrdt 1§ O F aw A9 §
qfF A% fag @ omew §, 9@ Fh9
# e aw F oy wraa ¥ feen
¥gr i e Amad F AT W
& 71%1 ¥ fv ag o afgan w@ed -
wifas At o Aty | AfET SRIT
w1 fer ? et semaifes e
awT o SR ey a1 Fiew 8t
S | N FRIGETET @ F A1gT

qUTSATET & F qIET, HWIA T &

grer A mfed s w fear @ ?
T AT wa Ay Fgfree 9 &
W W TR | FHEfAe aTE ¥ W
aTFT T 3w A A gfAar § s
& =& AT AR 7 9rA fray 0F E e
ard g gE €0 ¥ fwme § weAr

w&T fF fgat aze i owEtfas .

Ty oy a7 e &fEE m
foq g ow @ fEea & f& e
e ag au F< far & fF e §,
T ¥,  FRE ¥ TeEwl F7G
T FT FT HHT AW A a1 B T W
wi | gafey 9% =mfeq f5 @ wo
O g9 g w1 q9E F A0 g,
o w7 ag femr @ & oe aw
w1t @ fadedt & § oY og gqran
wig @, frmar wr o § g ow

fora ¥ agr fs 2w F frawn &, 2w &

frra /& &, afew fae 2o  faamem
{a A AHATE , 96 & qamw ¥ W
gegarx ¥ famr & f5 widw ar &
wifen fr ag 3 z#st ¥ 7z 9 e
uw faddY g9 a7 o1, oF  wEw
o ¥ @ AR g wew fdt ey wy
TR EsmaEA 0 ¥ quarg fr
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oftT sarT &Y 919 § fF o9 wiee &
sgrom @ & 5w wraw o et
WA F1 T oY qEd} awmat A fa et
T W R AT A A A F
¥ uiT F@1 a1 et & IwilE &
R Fum F ATy aven @ g
wfew oy ot fare 2o o1 293 Faray
I d&FC ®EAT SfEy 1 &g ST
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AR # 1 IAET TRT AT & w7 Aifear
ATgE ¥ 99 F /TG MEAEA T T
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Twe § &F 2 fw 2w i wEdw W
& | Y T 99 HEAT B FIET FC T
% afeqn wemenfas faint @ @
T AT AR 7 A ag Qe @
FLFFT FAF ITH T TG
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HIEEA  F1 AT qFA A1d TE
& | WA 1 w0 ANE 2w
7% T & 4§ e ar g S
far & afes sgr o S0 F T
T@F F AT § W ¥ wgmE &
T T & ¥=r ar fF 30-35 ad
g Tt ft 7Y F QF AT A4, OF
T H O WA ARG RAH 15 ¥
g foerar arwogdd 1 T AT
wagd! fawdt &7 | & 5@ a9 F1 qTET
g fF wamf oF gz ¥ =T § 9™ at
& 91w 8, A dgmé T S T
g Fwm § v waom W,
qg UF Wfex (arder) 9o g ¥
AT AT qA A7 weew w4l § faaar
Fr garR faQeY g s S S
WwE B fig o g e
S, g IEE { AT JEA @S0
CFETARS £

# uw foama & agr ar fF we
¥ 100 a9 92 UF T FT 94T A7
dTad, UF T F 419 T Af, OF
W FT oAer wA g@ fawar @
g THTAT FTE AT ITAT T4 4T 39
WM Frha A o+ o T R R
St AN 3T AT AT 9T FE A ITHT
IT I FT A 4T 7 99 qHE 0F
g7 fedrgaer qfsge #v &fmaa &1
TF HAT 20-20 AFT TEAT 97 | TZ
T #1860 FT FF WIE | A
oY, W az wgmE A WA ar W=
47 feafy €t ! aeaw H oAgms
¢ frew wegg & 9% | §oF e
FT @A 19T E AR W W H.50 T
60 TMT A &, TATLXT F A 60 gAML

g
9%
>
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wta, #fz wgmé adt anft , &t "o,
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& f avaar 73 fasre oz feat oe-
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% | & @ deaEg a1
¥ fasma 43 #7 ag wgo1 wATT TW
W F gAT, 4g OF ¥gT 99 A 3,
wfFT g & ¥ fear s 9=t &7 A
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fer 1w A frwmEi w1 oW
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oA HOAT  qIET O FT HI
T TAT | IH F ATA F qIET AT A1
F9T WIZHY AT TGAT | I F G5 WY
OF SAME 9T | A §T I I3 ATSH
& faer o gava foar f5 g wiw
a1 7 A Fgr v oz qg IIATNT
fFraaaadmsgrdqra @
g 39 vz X 571 fF g8 wwgfat
gé fom & w107 & 39 %1 org FT a0
niar § afl av ag @arst #1 aw @
AT agt 9T T@AT A SET &)
Famgat g fs Sw %1 o g
FAAT LM Z . A FTE qarg @ o v
37 33T T 39 7 41 e ag g
Tgr TG & | T WA FaArHl ¥ Wy
a3 WAL FT 49 20 @@t AdY
|Td T § AT qgr T@Ar sT v
‘T SO E 1§ HGH AT FLAT
g

Shri Karuthiruman (Gobichettipa-
layam): After hearing the arrguments
of all our Opposition members, 1 feel
that there is npothing in them except
the good old stories expressed in so
many other debates of the Opposi-
tion. I woulg like to quote an emi-
nent jeader of the world.

“If we do not manage to con-
duct a concessions policy and at-
.tract foreign capital to our con-
cessions, we can hardly consider
any serious practical measures to
improve our economic position.
We cannot seriously entertain the
idea of an immediate improvement
of the economic situation, unless
we operate a policy of conces-
sions, unless we discard our pre-
judices, our local ‘patriotism, dis-
card to some extent our craft pat-
riotism, and to some extent the
idea that we can do our own
“exploring”."

Further he says:

“ .. .—chiefly about the great
need to increase the food supply
—is not intended for admiration
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or for a show of gerat love for
virious resolutions (which the
Communists have been doing
with great zeal), but zs a call to
increase the quantity ‘of food-
stuffs at any cost. That js some-
thing we cannot do without the
he]lp of foreign capital, This
should be plain to-every one who
takes a realistic view of things.
That js why the concessions ques-
tion became important enough to
be dealt with by the Party Con-
_gress."

Further he says:

“Let me adq that we have not
yet concluded 3 single concessions
agreement. We have already given
expression to our disagreements
of principle—we are past masters
at that sort of thing—but have not
yet secured any concessions, I
suppose this wil] make some
people happy, which is unfortu-
nate, because if we fail to attract
capital to our concessions, we
shall merely prove that we are
poor businessmen. But then, of
course, the Communists can al-
ways have a fleld gay with resolu-
tions, filling up all the stocks of
paper that we have. Here is
Point One!"

Lastly, the great leader says;

“You know that we must have
that improvement at all costs. We
shall not grudge the foreign capi-
talist even a 2,000 per cent pro-
fit provideq we improve the con-
dition of the workers and pea-.
sants. It is Imperative that we
do it."”

This is expressed by Lenin. I want
to put it before our Communist
friends. They can refer to this
It is published cent per cent in Mos-
cow. They say thafi we should stand
on our own légs and that we should
not jnvite foreign capital. Lenin has
said that he would not mind even &
2,000 per cent profit to foreign capi-
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(Shri Karuthiruman]

-
talists if, by that, the condition of the
people woulg improve. I do not know
how these people criticise our invi-
ting American help. They are aller-
gic to Americans; that is why they
say this. If our food imports come
from Russia, then they would be
happy. I am wvery sorry Prof. Muker-
jee saig that our fooq imports under
PL. 480 made Shri Subramaniam get
vne thousand ships on his face. I say
that even thousands and thousands of
good phrases, even g calculateq and
written speech, of Prof. Mukerjee

" will not agdd even a single blade of
corp in the field. We should improve
our agriculture; we should improve
our economic situation. Merel]y giving
resolutions and no-confidence motions
will not improve the economic situa-

. tion. These Opposition members
never co-operate with the democratic
set-up. They should give a healthy
criticism; they shoulq give a construc-
tive argument; we can understand

that., Whenever there s rise in
prices, they say that wages should
increase. Suppose, we give more

wages, then they say that prices have
risen. There is a saying: there is a
kind of fish which, by showing its
head, will claim to be a snake and
by showing its tail, will eclaim
to be a fish. That is what the
The go to the people and say,
“demand more; do not do work” be-
cause they want to create g scarcity
condition. Therefore, they gecry our
achievements over the past 15 or 18
years. We are proud of our achieve-
ments. Even the foreign people—
Americans and Russians—who come
here appreciate our improvements, In
1955-568, our cereal production - was
only 55 million tonnes; jn 1964-85 it
was 80 million tonnes. Is it not an
achievement of the three Five-Year
Plans. There -may, = of
shortfalls; there may be failures of
monsoons and all those things. But
they all attribute it to the Congress
Party in power and say that if they
are in. power, they can do this and
that. :

Coming. to devaluation, devaluation
is not a new thing. The Swatantra
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Party was criticising that. They
should know that the leader.of the
Swatantra Party, tire founder of the
Swatantra Party, founded the deva-
luation in 1937 by giving debt reliet
loan to the agriculturists and ip 1952
by giving moratorium. Rajaji was
the first man to do that. If ours had
been the first country which had de-
valueq its currency then it could be
said that we had done g wrong thing.
But,s0 many other coumntries had de-
valued their currencies in the past,
and we have only done now what
they had done before. Sir, I am not
an econormust, nor am 1 a student of
political science. As a poor farmer,

what I can say is this. Suppose 1
take one bag of rice to the
market, and I offer it at
Rs, T0. Suppose the people who

come there offer only Rs. 50 for that
bag. Then, is it wise for me to sell
that bag of rice at Rs. 50 and so and
produce one more bag, or is it wise
for me to say ‘No, no, T would not
sell for Rs. 50; I would sell this only
for Rs. T0.'? TIf I say the latter, then
that would mean that I would have
to take back thatofrice: 1 would
not only not produce more rice there-
by but I would alse be in difficulty 1n
regard to money. This is the simple
way in which a poor map or a lay-
man understand devaluation. Our
rupee has got a certaln value; it 1S
not so much as we wete thinking it
to be. The external] value of the
rupee has also been less. That is why
we have devalued it.

Now, we should concentrate on the
post-devaluation efforts that we have
to make. We should see that our
food production ig increased, ang that
the price levels are maintained at such
a Jevel that they would not hurt the
ordinary people.

In our country. unfortunately,
whether devaluation or no devaluation,
there is a general tendency on the
part of the traders to increase the,
prices. I can say that we lack in na-
tiona] " character. Recently, 1 had
been to Britain, There was a strike
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by the seamen there, which lasted for
45 days. In spite of that strike, the
prices of the articles hag not risen
even by a penny. The people who
were going to the market for pur-
chasing things did not have to pay
eveu a single penny extra. Even the
shop-keepers there would not sell
anything at even g single penny more,
That was so because of the national
character that they had, because of

* the interest that they had in the
nationg] economy.

Here, 1 congratulate the Govern-
ment gn their having taken this bold
decision to devalue the rupee. As
Shri S. K. Patil has said, pational
interest is more valuable than the in-
terests of the party. The Congress
Party has gemonstrated to the people
in the country and to the whole world
that they care for the nation first
and then only for the party. Of
course, the argument is advanced that
this gecision could have been post-
poned and gll that. I am not well-
versed in these things, ang so, 1
would not go into those things.

So far as I am concerned, I would
urge that after devaluation, we should
see that there js greater production
effected. If there is greater pro-
duction, then the prices can be stabi-
lised. Simply moving g no-confiden-
ce-motion ig not the way to maintain
"the prices. Let my hon. friends
opposite go to the people and say. that
they have to do such and such
things. Let them educate the people
and advise them. But I find that ins-
tead of educating the people they want
to create trouble among the people.
They want to organise bandhs and agi-
tations and so on,

The Communist friends think that
now they can go to the people and
they will return victorious. But I
know what the political power of the
Communists is. In the composite State
of Madras, in 1952, there were 62
communists. When the State had been
divided in the Madras portion there
were 21 communists; the leader of the
communists, Shri Ramamurti said at
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that time claimed that.‘We shall go to
the people and we shall see’, but, alas!
he was defeated; he was not defeated
just ordinarily but by a margin of
about one lakh and a few thousands
of votes. In 1957, only 4 communists
had come out successful in the elec-
tions to the Madras State Assembly.
In 1962, the credit that they have is
that they have only two communists
there, Even that strength will be
wiped out in 1967.

Shri Nambiar: We challenge him.
Let us see,

Shri Karuthiroman: We accept that
challenge, and the people will decide,
and my hon. friend will see the fate of
the communists in 1967.

Shri Dinen Bhattacharya (Seram-
pore)’: Not here, but in Tamil Nad.

Shri Karuthiruman:
prepared to face it.

Yes, we are

As regards the DMK, they are mak-
ing charges on the Government there
and they have tabled & no-confidence-
motion. But what is the way in which
they have administered the Madras
Corporation? They have been there for
nearly six years now, but there is no-
thing but corruption and nepotism
under the DMK's rule there., They
cannot manage even a small corpora-
tion there; they cannot have proper
roads, and they cannot ensure proper
supply of water to the people of the
city, and they are at the helm of
affairs they want to capture power and
form a government. I would submit
that even the Central Government
may order ap inquiry because there is
so. much of corruption and nepotism
under the rule of the DMK in the cor-
poration there.

Shri S, EKandappan (Tirchengode):
We are prepared to face the inquiry.

Shri Karuthiruman: They shall have
to face it.

Shri S. Kandappan: In the corpora-
tion our number has increased after
successive elections,
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Shri Earuthiruman: No doubt, the
no-confidence-motion can be discussed,
and the main issue is, of course, deva-
luation. No doubt, it has been stated
that the prices have risen after deva-
luation. But I would like to point out
that even durihg the ordinary times,
during this period, generally there is
an increase in prices. Therefore, they
cannot attribute this price rise to deva-
luation as such. It is only the mother-
in-law attitude of the Opposition Mem-
bers that makes them say this kind of
thing. Here, I would like to quote
what the great poet Thiruvalluvar has
said about what constitutes a good
nation. He has said that a good nation
is one which is devoid of so many
parties, devoid of internal enemies and
devoid of people who are owing alle-
giance to other countries. Thiruval-
luvar has said:

“Palguduvum pazhseyyum
utpagaiyum Vendu alaikkum kol-
kurumbum illathathu neadu”.

‘Nadu' means s nation. Which is a
good nation? That is a good nation
which is ‘palguduvum pazhseyyum
utpagaiyum #llathathu’, that is, a nation
which is devoid of so many parties,
red party, black party, black-red party,
bluish party, yellowish party and so
on. If it is one colour, we can under-
stand: if it is one Opposition party, we
can understand. But there are differ-
ent = parties and different clours and
different ideologies. )

An hon. Member:
clours.

With

Shri Karuthiruman: But there are
many clours which cannot be tackled
at all. That is the first thing.

The second thing Is that the nation’s
interest must be put first; if that is
done, then we can improve anything.
We should see that the peasant pro-
prietership is guaranteed. Only under
the Congress Party the peasants have
got those rights. It is only on the
basis of the democratic and socialistic
policy of the Congress that we can
dea} with all these people. Only the
Congress Party can deliver the goods;
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no other party can deliver the goo-ds.
That is the only party under whose
ru.'le_ everybody is happy.

Then, 1 would like to quote what the
great poet Kambar has said. He fore-
saw in the twelfth century that every-
thing was possible provided we had
one invaluable thing, namely national
character. He said:

“Kalam  surakkum  nidiyam
Kanakida Nilam Shirakkum nila-
valam nanmani Pilam shirakkum
peridarkariya nan kulam surak-
kum ozhukkam kudigalaam.”

This means that by international trade
we can amass so much of wealth
Secondly, we can have construction of
big projects like the Bhakra-Nangal
which can help in increase in produc-
tion. Then, we can have lignite mines
etc. and by all this, we can increase
the wealth of our country, All these
things are possible. The people of
Ayodhya were so happy that they in-
dulged in so many things. They could
do all this because they had national
character which was the most invalu-

" able thing. That is what the great

Kambar has said. If that national
character is there, then the people can
be happy. _
Here, we need national character.
We should cultivate national character.®
If we have national character and cul-
tivate it, then we would all join to-
gether, irrespective of whether one is
in the Opposition or not, and we shall
have the national interest in mind.

With these words, I oppose this no-
confidence-motion, and I am sure that
in 1967 the people will express no-
confidence in the Opposition.

st T Sw wey (FRER) ¢
IqTeqe Fgiey, § 7@ wiavaE ¥ v
g s F ey wgi g g 1 @
Fg waed ¢ T faQdt ao arsr fasn
s g & wfa wfawarg w1
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g weew WY § , #gr 5 ww wwre
F foig X 7 @ @ W & agw
HT AT FHAT & WAL TW THLC &
fvig qgigga & faar s awaT & |
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7 ! oK f&d O @1 ¥ s
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wgm f& ag dfam & wEgeT
¢ | @@ afFadiz ¥ dte WiTe
dre #Ye T wro o o FT qTAT

AUGUST 3, 1966

Motion 2370

w71 s @ fr i & afe-
HE FIH ISAT W AET A{-
foee ot aor WY 9 & &g fa=r 1@
9ty IUC WM e q@ &z #
@ FHAITE & T /A
TR F1 Wt afgwwre g, sawt
woT ag g 5 oagi ® wdtew
T, @ FE, g A aw e
@ AT Fgr wYE wH 4G gET 1 X
T A WAEET § | F4T 98 Tt O
fifer e wam e ! ag g
saarf@l, s & qanfewi, 1
w1 8, for %Y g qaw & &

Tw ofcfeafa 1 w00 1)@}
f& g1 ¥ FaEATE ggfa w1 swmar
q%g SE4 T@ q1d@ TX FW 6O
7ét fem 5 g & Af), agwes
SFA-HTHT, F GG, @A & amgq
Iy i AR I 1 s wrawm-
Famil #1 QT g 1 FIE AT SrEGE
qgfd w9t gl & WER 9X W
frel qw ¥ 7@ W= A%dr §, WX
I W F ad-gmEmw A &
fas wramsaEl f1 oqu T e
T |

TR 7 FgY g7 N I 3@ @
f gt Thg wewTe, fomw g
| aTF 9% 77 W F o Frar,

Sfomr & wrw ® 1 o ofes

TE WoAr arf | 99w gH A A
T¥ IEMT 4@, & sa fagr
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araeg § 1 FI9 TE IIET Ay
& 1 zafeg sawr Afaar gfaa &

wATEA © g § st arfew
T 9% 9@ Rl ¥ a9 geaw '
& #x w71 fF g ofcfeafat & o
%7 T ¥ fF g8 oo 2w & mfgs
feg & waew w93 | IR
g @t aqar f& wagesw ¥ an
A FGT TIT FA IIWT & 1 AR
T a9 9% ¥d yawar g 5
gt 7 ag faig fear f5 aefufa-
8w ¥ ad ¥ W e wOR @
sy | e war SR wEAT arel
T & fad ag @war Y T T8
& v 9% 7 gt T WE ¥ ge W
ST O F faar § 7 @t 1955 #
gUTY gl WA 55 VI FW AT

FATA T @, T ww i

136 mfegar TRAwA @ & | 39 f@
st gwré wE ¥ Fg fF 99 v A
et qer @ A @ @ 0wy
& wgrargar § T frfeedl faer amee
F or gf w2 I% FTE /T FTEAQ T F7
WA < & | W F @R W ;v
SEE | agt ¥ gaEEl FEdEy &

SRAVANA 12, 1888 (SAKA)

Motion 2372

faa 37 &1¢ xS ewar &« fwarar
"WIT A AT gAY ATHET )
¥ oqm gy, At sarer F g |

oS Fgr oomar g fF dse-wam
TG § sTH Ao W
I g Ag aqM, W\WAT  FaT
¥ fdt awg &1 waa-famtor a8 @im,
9T a9 & et # qgat /e afaqy
¥ fageman g, av & afea gromar 7
I AT qUET T gE &, W wwe-
THT FHGH I &1 femr oar
& 9 I AT 998 9T A% AT
wrfaaty gar Sarar wrg 7
w waw e X wgw g fr
qifgatz & fase O gama s
o1 @Y &, 39 71 frow Y +€ wrawn-
FAT A2 41 |

wr feafa a7 & f& g7 ox et
FFAT T TET & | gL AT AT qWAd
A HERfT &, I F wqETC WA by
1 &4 F1 g7 faw, aF 9@ w1 @H
s X fFdt aw@ #1 A o sgw
T owar & AfET gEEr Ihew
F & TG TGO AW A9 g @
g1

38 feq ot wrmw @ owew
A o 71 o ¥ ag T A
sofd g—fF i safmw
9T A § W TaT I F T W
A E AR CH g A EFTA | IR
7% ¥y % wrawdt A Far we,
Fal T 3¢ way w1 <gr 1 K "Aww By
& qoT 9TgeT g i w0 IaEt i #y
W FE §qT OF g | W g
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[ it v v

g A G g 7 oy ag A ¥
Y &, = & wra fag § § g
STAT § ST AR FAG F 7L TG F
qrETE # W § qan 2 fwa wimaw A
wrstrg It sfafraadr g awwd
fomey wtaE ¥ womar g 7 & W
faa @r agg ¥ e gt g R
AW IAL AN FT AT HAT X 9T w_T
¥ w5 mawz 7T 2 W
wegfee a%4 F1 s § mfed #3
forar |« & @r @EA & 98 7 38 91T
FAm FIT4 § A14T, gL ET F(F-AA(
&F QAU F AT FAAAT  FEE
Fiqa § mfwa go, 70 F vaaqe fogm
TF1 & sufeq o F98 doar ® oA
S A1 AT T UF qgA 45, WAWAT KT
frera A @ ? wiRE SAd A,
AT eI, IH i F TFOT AW
ghTT ? W qg 457 o1 HwA, 1 a8
O & a7 € a9 § T oW gF &
g @y §, €3 gt o, wwFd #
FEREE 19T § 1 Fed § 1% 9g F199
¥ Afreeza # #1539 ¢, 75 FAF
TEfe=q 1 FHE § | TF gAR
fra 7 *g1 {5 wiaq waw w1 w19 G
FL WX FIag &t F1 w0 9w,
T WY A AT FT R E L X AT
=T, F144 g ¥ 9 Fg NgA g 5
g &1 % ag FT W | T 9E
9T Tg AWM A9 Fu@ 7 g2 5 g,
© faT o & FgA ¥ AGY | WgT H
g1 ? dme # T gwT 7 SOT SRW
¥ gen 7 s, X RW | wiwd
g EAE o "R faddr gw
W ¥ ¥ g1 g & fag dare gy
A% o faww & Faw ag sg R )

w®A W F ST 47 fE e
TG FTHT W@, T AW §

AUGUST 3, 1868

Motion 2374

T, g9 AW % T °ag FeT AT 91
& s T s w1 fawlor @ &t
wamarr afdw # wgw  faa,
araw faern | w1 s, WS Oy
TN | MO g ! A a9
T TTIRIT §, W1 agt agr g1 aiy
&, WTET Y & W daw & awar
ITH FIC HIT 95 omar § ar mfET F
Tg T ¥ o1 faar am@T g 1 FTAG
¥ oF =fw &1 a7 w9 w9 AT §
A1 fox 9 safeat &1 @ #1 F@r
HAT AQT HIAT F4T 1 W T T
T g e ! R OF K 5
ST Y ®Y AR 34T §, SEEI UF
O F W TEET 9T T &1 IEE
FATET & o e w1 faar St g
¥ s g S o 9 fF gErd
T T & T F1 Arfw wo=1-
WY 5| AW F | gran 4 § A, e e
& Afa® augia $19 § IA%1 §g
F fau o ot gawc faar smar
g SHTT &7 NiewrgA feam e & 0
HA gEel a€7 g § 5 g9 @
Y & wgr Tgufa ¥ mew §,
T A AT F o femdr ¥ fgm e
TTHT AT F191, ot A+t A
st & faers 97 w9 o §, 9 F7
I3 §, T8 THeT § | 9wg § quA
sgar § f& @k mAl # St g
fratfaa Ton weft AR AT 43 §, w1
TR T TFC F FIH B, F A0

Wt g 7wl Iq TR FT TR0 AR

Wl T § 7 SEET FEw QEATE FTO0
g ¢ fF we @@ wmi & faons @
NHIX ¥ AT §T W I3.4T WG a1
I uwl g 5 79 o safw &1

. F-feaw W@ I @1 65 W

AT Fgi ¥ WA | S, IO AW
w1 ¥ @A A g 1 E w A g )
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& Yo do AT HEA ®1 9€r T
F7T § | 9 form A ¥, faa Q@
& o oFfaw gut & foit & s wiw
TT A FT AT wRA | fer af g
¥ were wE ¥ o foely & ¥ @9
A A T =y § e W
TF-TF TG F1 7 A0 & qg 65 T
a7 GGWWwag %
T F WY T AT § 65 AT AT
65 TMT TIAT AT Sqm § ATHL &
HT SATAT =G A gHgT A g | 5
ST ¥ /AT Waw F qug fow €09
g e ¥ ¥ s, W a@
T W I FH WA@Y | W A
e T tmgaeng fo
qg FUE! T OF | § B el aq
T @t IEE wrw g | 9 a8 5
TaH wierss i arg o< @ o
g ¥ 9Tar | FAE W foim @ &
ag fviw weeqn & =& fon s
g @ ¢ f& swmome @1 dErd
& AT FIHIATRTY ¥ v TR § |
e, a8 AT e A g, dfed
¥gE wa sitfa & s sTigw g
ou T F TF a9 qger 48 Far 97
& 7@ ™= Ta 71 @ FH g weA
Fer # qZI WX FCATATRTR A ot g
awdia frmr @ 7 fafew w9 & &Y
HIS % IAHT IAT 5 FT THGT FE 1
w7 7 faear | me ag Far & fF
Awae oiferdt qadd gy FwwEEl
AT Y FFEqT F | WY 3G g
dfour ¥ fear § soTd g &
TR F FIEE /I QI | TG
1 & W9 F g0 A FFL Y (6
fF o gl oo # s
€ # ot woNg 3, I ThE =% §
TE A1 I &9 ¥ 997 § T
fafewr A & 9 ggfe o7 wewd
ww, =y g€ &, Jfa af &
FY oY gafq Tt W O qg Wq W

Motion 2376

Fan § A AR qE Toor § AT

* sr§o To THo, fto Ho THo F AT T

qEAaE §, I TV WK g ™
T At ¥ =% o fv fafaex
i feft fafrer & a@ w0
ot FmaTor STERd oA § aE 93
afes off e g = § @i
wgl |1 ¥z @t Ty mifas F1 @i
g & 1| wTOn 78 & fF mw o gant
afraa afesrs afaw FHow & Afq &
#1E afada A€ guT qTANE T (®
fger T TrATAT FET @1 TG A
FRAT HIT safega w1 o7ay 3 F fag
I mEw gf | ¥ gl %
AaTHT FT TGX T FT o0 A 7@ A
oo AEE W §

s, ¥ FEA w1 AW 78 §
fs I7% fow gz @ax 7f s #@r
18-19—20 T4 qF WA FLA & 1%
T 9 I e AET fean fw gw ar
A T TG HEAT §, gAHT T9A A
TG WraT gg 917 FT 1 A,
Fgr T § fF 97 dw W T S
aCF ¥ JeTdl Sdr g, WWr w@ig
AT AgTgE At w1 OF o e
I 7g wer a1 6 g8 A @ fs
T fafree, ok #fae & F 73w
farer sty fo? gu 71 & oy 7 =X
T | F SEr F 1 A, T
FATG | FIFARAFS FgA &
fag da &Y § | 9%g o g
WTHT T §, gWT¢ ot Afawsa ¥ 3w
& 9T ¥ |y o, ¥ U@ g §
FAI AT F1E ATAT HAT T THE T
ST & ? AT, T e f $
TF T FT 47 ff 719 F A WeeTAnT
F1 g T8 T w1 WY A A
wafaaa X T8 9gF a5 5 o ®
| @ J9 7% fF W d-qar
w7, faar wor S f@ g
fafegwe gfage & 7 o1 #TF T
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[t vy viw v

qd | 9% gHY ¥ Wi wE

WERA { ToTT 91—
“Mr. Kakkar, it would not be feasi-,
ble.”
# gg sae faar o s

“It would be most practical and pos-
sible.”

W UF G0 F81 g, WK ag qaq
Fa T 1T FT § ITHT AT HT QAT
T Y, W FT AT AG T W
THTE I T AT F G § 1wy
TR Wgne freat 99 aF fa=r @,
IAT VR F 99 IF g Het W, FH
N T ITFT AL gAT 4T, AT
T Hie JF HT @ M@ ar qg wwr
e whaT 3 & 1 QF A& AT
WX OF FT gHT GATHT I T AT
o7 fomat @A F g A F oo &
AT ar ¥ STFT QG ¥ FEgw 4
& difea g, & faer gar g 30 e el
AW | Ja AN TG T AT Ag T
qI—T1 9 qI¢ I AT TX WY
F :1€ agdt gf € 7 Tur faew @,
AT FT FATT 907 UL FE &N
OF-TH g9 ¥ A9 &, 9T gET
ag 97 {5 areqa # At wE § IAHT 94T
T AT 91 | AT mE qEES o
o 4T graT & i AEET gger ari
fafeam g &, fa fafiea gkt 2,
fee a3 seiemE o3 fal
e F St g A% fedt wfawe
o 98T ¥ qgw & foaw st §
IEM wEEfe 8 FAEd O
FY g% T &, J@ 9« 9 5 famen
2T § W 6 § amaw =1 oy § 0
# wRT §X A WHC AT qAZ FoAT
agar § 5 e & g A fF
FHT F GO &, o@lqAF I
FAN F FEEY § Ag HIO favarw @
qH Y | T 1967 F qTG F AT W

AUGUST 3, 1966

Motion 2378

Aare g1, ofew & 97 fadeY =i &
T ¥ v ¥ fEm @ & 9§
fare 7€) g 5 ag oot WY eiw 2
X 9=t W1a | 9%g & g faww
¥ fr smardt g ¥ s g 9 Ay
AT S HTSH S FA9AT T HAA
aeETe & wfq sAar & dev gwr 2,
g 39 X fa=re T & moar favig
Eu il

st T a8 g g fF ay a2
ATy Wgt 9T gl ger i gf
&, fawi & qait @it g &, et A
FTHr qATHT graT g—F w fame &
for - mroay frgrara s wvaft fre
F A # o arq FqATAT TEAv g )
1956 ®Y IR 2. 24 FULT TIT T
FTAIT §AT, I0F A% 1965 ¥ 4. 37
FUT TIX FT FAGT AT, TG WIS
TR TIAT OF TEAIT TR qrar
2 | TE IARY AT ATA AT AT
|7 HY wew I G off, FHAfA H
Fq F & o0 Iia qawr T
FTfear & i =i, 500 & savar FEATd
araw foee ¥ 92 gu € s gAsr
¥ a1a w1 %91 Wy & fF § wwi ¥ afaw
¥ frere fa s

o F =, § Faw ag we
s fFaw A ag e AT T
f& @8 9 gwra waTes wEAIT AW &
AT fadiq afc a7 wig @dd 8, Ia%
art ¥ 26 ®@EQ, 1966 ¥ fega ¥
F g1 TFING gAY, JET garan
T & AT W AT | IEH, S,
7y femm gam 3—

Anatomy of white caps, Blitz dated
February 26, 1866.-

Sri White cap N.PI (US.): The name
given to a self-constituted committee
of persons who generally commit out-
rageous gcts under the guise of serving
the country.
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That is the definition which has been
given in he Blitz.

" TG TN gy af ¥ aY e waar
T favama g A H adt &1 gafed
¥ a% siem wedl ¥ T i
W FT HAGT F@T § |

&t Wo Wo wat (FF1) : JuTsTE
wgww, wfavam @ 9T a@E &
ot e far & 1 #F @ A faA A
faY wfeat #Y a3x% ¥ agi 9T o
s g & I AT AR ¥ g AR
gATX 9% ¥, AT LT T aF § A
A GE, IR M AR T g Fa
aawar § 5 oo ot gar 39 AaY
=Y arfesr wTgE 1 WA gAT, @ A
¥ mamsas ¥ gerew A, fadfedi
ST & ©7 § ¥ avf Y a7w ¥ e
FEANT A, AN Famw g fF
. fomdt a1 g7 aga & o § gt §
%7 Ifed s fawr 97 21 B
fre ot 4fF en fadelt wifedt &
At F7, @w aw ¥ weqfe ot
¥ el A §0 A, 57 wlavw senw
¥ azg ¥ Aq w31 &, 9aF wrw
¥ & £ 737 § §0 AT FTT AEATE |

77 ¥ 9z & W T[0T F FIC AT
FT £AT7 WIS(9F FCAT WG § 5
fadrdt ofzat &t o< & i a@ A
aF Y TE §-—ageht T A A
et W A% @ ¥ faedt g
ST WA FT AT & TG 1§ E, A Q¥
g7t fa T aifzal § @2 g §,.afs
T o AT Y A oFdr gf W
UF FE qLg FI ATT €A GTEF FY
76 & g A OF A9 a1 o fawst
oifzat § SRS oifeat & =t
FFFT HIEE, A WA A &, I
FE R 1 EE mefae o, s
drafee ot & Y § | SueAe

No-Confidence =~ SRAVANA 12, 1888 (SAKA)

Motion 2380

"grza, & g1 oifzat #y fa=dt wgar g,

ZATT WY FTIT G, A AT H AT el

I Wamg @ T oA oA
T W ¥ wfqwEry weag &
Fgt g

@da qrEl * qraew ¥ g@ oAwg
# 337 T& TG Fa e §, Tty
fo aeiy At #1 wew & f s aret
£ 30 & 3 AT A, F gt
A1 &, AYGH aT AV E, IART AT
FE! § AYT IAHT 919 g1 ST AT
W & weET herar ArEdr & 1 g9T-
arwferee aTEl w1 d@qF qafaes ot
F wvaeg # WY § 7B SAAT FgAT EY
Tgar § 1 FEifs gar Swfaee 9t
A< dq77 Arafaez w2t faast qga
atafeez aret oY 2 fwe g oo
qrét wem g o, g4 AT g P
TR AT AT ¢ ARATA F wa
93 | 99 aF IAFT WA A AT 3T
T3 grar fre YT fagesy @y €

¥ a9 am a1 ¥ Ffee
qréf & wvarg § FEAT ATgaT § WK
w7 § Frafaee adf & wearw § Fgm
|TEaT g aF A arAw, A XY Frawai
F AT, A9z AT ugE # A W T
grarg | #ar awmar g fr e it
w Ffre ¥ ST @ e
gafay f o Feweafre @df 3,
AT GF AW AF w1 qwaT fwar @
9@ ITH FIC WL T AG A FTAAE
gYY &, o FiF & v e AT w feE &
fiaems F€ F77 F@ & A w3
el ¥ a7z #¢ for sy & A I

@1 T & fa@, SaF7 AT oy &

fadr, 7z gz sHfre ot 93 #
OFT FTF IAET AT FTAWGT FT
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[T 5o o wf]
wfht & 1 iy, swerw kW
oy FrAa § R Y e w1 owar
IAY FATET 3N FAHT AHGT FCA ATAT
g & 1 safey gt aF A A @
& 77 3T et & weaew § wf W
g WA g o

# w wvqfee et & avaew ¥
-TF 1T FAT ATZAT F | ATIRHIT
T WEA I, AL W A Az o fE
a7 ZW AT AT A3 AT W@ F,
arad 731€ 9% W ¥ 1942 ¥, few
TR ¥ T g AWM ¥ Ay gl
#t | frgema s ol St
o A W TEE F W€ gt &, wew
qAdl wT Awgq fear, I§ A= &1
fadra fFar | 3% e, AeTw waew,
W AR AT | "9 A ghwar [,
7T F Wy Y g ¥ e ae
T fogeam &t wafme ol &
Fr fFar ? 15 WE, 1947 § FFT
1951 ®IT 1952 aF, S LFAN(AA
A1ET 39 W F w37 W, 98 Fegfee
& FTAT 77 FEA G e ogw qmw Ay
=T wraTY g faet 3 1 ag A
AT 2, wagdl A e #Y gt
gl faet & 1| 9@ gt Awe ¥
war f5 e fergerw wrme gor &,
a1 ff # fpge 3 @@ o
F & qATH FY AN F gTETT IHL,
A wrIfae aEf & |W AT &
f& fogem wes womE A R
9 & A% T GAT | 9T AW F WAL
affyg fear v 5 e wfa
grfY, 3w ¥ w2C  FOUTEH q@AT Enm,
W F AP Y gEr AR W a
drm, 7w Fgfe o & 9w gefigaw
fra Wege w1 fade fear 1 S
Iw B T 7, o e T

AUGUST 3, 1966

Motion 2382

# war [F e s gl #
TS B T FA & fod og g A
¥ gEAIH WX A% F AT T 5 S
WY 9g 99 FY A9 W@ ®E | ¥ favaw
¢ fr s 5 7@ ¥ g S A R
F M WX W A9 JA FE@iTE g
fegmm F Wi #r gEr @ awE
TR | I HT CF E F aw E, W
Ffee fagel 1 ww @,
It favare wifvw & 7t &, wqfe ¥
g &1 ag gy § f dw § qew
&, g =T § v 2w ¥ e wEwAw
Y, T T § % fergem ¥ w
wawr hy, s A s fe L.
(vaw )

Shri Nambiar: Are the Communists
responsible for the rise in prices? We
did not want it; we never wanted it.
You raised the prices,

sit %o wo wAt: ¥ #q ¥ wg
argar §.f5 g @ ag #1 ofcfenfa
w # FEw F AR § wifE Ay
ae & i e 3w & w=T wi @),
qw & &qfg adt, aw & qugre g€ &,
Ffe qEt ®Y F1E geq arar T@
&1 s A § R g, e fara @
¥ TR EEAIfeen ¥ 491 § 96 a@
¥ 98 wO9EFdT F EATERIT § 6o
o) oy &1 FHfAee OE 6 g
T ferd @R I WP
Feq 2w g

IMeqS qEET, Mo TH FAEI
afgmr a9 = g Ry §
afr q@ ser gt @ fr 9y
frez @t & qeedt @ FT I F @9
zm fad wra s AR E R
Frgfree qrEf & ara Iw F @@ W
T WM F T Al oA o s
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AT 9F¥ | § AT B FAGET ANRAT
g % 0% oF avg & o1 OF OF gea
¥ feqr e QAT &) ofaT WA
HAY ¥ €7 weq ¥ wgr fF 99 wewar
& e g @t W A S €
TEIT 47 1 I A W geafe A 39
FY T FTFAT ATTEAFAT Y | SAFT
(zaxav)

Shri Namblar: There should be a
limit,

st wo o gl W oA A
T@d ug 39 fad #77 & fr ag o=
& fF o7 TO=T § a7 79X FTF B AT
T wFd &1 AfET mwwE Y T
mwmefF. ..

st fwt (womirar) @ AT A
I AT

ot w0 Xo WAL T ANIR Fral
N FA F AR A, Farg aR & qagd
& qaq ¥ FgAT AEAT § FIE w9 A
MaTe ¥ Fg7 fF ag7 X fgzafon @9
o1 @ & #IT Arh g% qfaaw gfefaEs
* & frar o <@ & WK &9 gfaa
ded w1 o< fFr o wr &1 faad
WY ag FHI AT § IR Aegll b fa
¥ w17 #¢ ¥ 2w foar foed g aat
¥, iz I9 9z W | 99 F 4w ;e
T T &1 W 1960 F T qWMH
faigt qifeqt & fer wT AW ¥ oF
fafam fafaas s £t T @4 91
¥ 3% qo T Wean § 5 | 9w
Tagd & @9 TS WY, I A WA
T FT IGA T FAREITT FEEC
far fora & woeasy Wt WY 95T ¥
| Asfat & e 1@ g1 97 anil
1 ¥ &1 g grar & 5 S i ogw
W ard W1 9% a8 fow awg § "
AT FT A1 TS & AT X F 999 §

No-Confidence SRAVANA 12, 1888 (SAKA)

Motion 2384

I F AW F A7 3G a@ W AeS
T | N Ag Afavary g&qT 1T 2
WHEMBEHI@E, M awae
& smi st g w1 A § 99 aWg
¥ forr 73 Fard =Y 96 & PR 4
feagar & @ & 7@ @ ag W@ s_W
% fr o g & Afavam S S
wfgdwa & Y agt @y smm - arfs
AU Ateq ag 3w ¥ W@ & an
femamd

wT & = A oW fadw Aifa ¥
art ¥ w2z AgAr g | S famaaw
¥ qaq & agT 41 aF ¥ 1 FO A
A ¥ o Tx aw w w1 AT
# 37 & g wEgar § fF ow@ W
FEix faga=w #1 a9 F1, 3t oa 7w
ST ¥ gArk IW F 9T ArwAw fwa
ar 3w ang faad W@ v N T
g Hoame Of IFA 7 & falw
fir, 9 #Y Fe fn, 59 & faes .
wrarsr 37§, AfeA fargeam & F9-
free @@ & 91 qow &, go WEe
o 7o o & IH A IF qHa FT AT |
9 gW AvAE (¥hA ®E # qAWGA &
T2T FAT FLEAT AET F 30 H @0
% oy 39 gwa @A ¥ saer fale
feary ... (mmER)

Shri Nambiar: All this is wrong,
not a fact.
ot 9> wo wAt : F wri A7 FT IA
& qur wgar§ fF IR 3§ A
7 o1 fadw #4179 fear) 9 A
fpemadr FT @1 9T #1  fEETEH
g 2 A F omm sy T fE
“Communist countries never invade

another country, or a democratic
country.” k

T2 v & e g @ R A & faR
wRE g g F w2 @
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[sfr s o vt
& quT wrgaT § fF s S g 2w
& ST WY 1Y W I T FoA7 TgT I
& Y WK BW AN ¥ W g AW &
I T A qg b3 (6 A9 g9 w7 AN
TR F AT AT E, D W AT T
TR A AT @Y awd

# oY s § fr X 2w A A

wrAfed | awd gz gfvaw WA

MEwRAAM AT TF
EETAVAS FIGEX0A AF G 3% Tf
# gt =mgar g fF fom asd drom
uTE £% Ifaew & &1 &1 g4g § Fq0
IAH {IT H FTRT Y FTA H & (A
gonT§odto o Hre ¥ #r§ e THET
IR g ¥ H1 waww 18 & 6w ¥ we
N Tfre Ry, TR A @
T @, g AN ow § afes A0
e & @ A we wfe 9@t R
T AR AT § ATEAT A% -
frez ot &)

% g5 we Wy e A fa
T Hag § oY Fgar agar g | o faady

¥ 5y Ao ¥ Fegfaedt & ae fadw

e o s o= ot < & AEw
¥ oy ard sgt 1 & 37 F¥ @l F o
¥ o 9Ear g f5 9@ W oaw W
g AT § Jgi 9% v sl w7 a0y
FEOH G AT AT FFR W
fadte s %1 @aTe WA § 99 greite
I & fagra Frgfre @ ¥ @Y free
foe ot ag wafree ot &1 A 23
iR g waR ¥
wfqwrs s # ag &0 wfae ger
g1 97 = 3w Y moer qrE Y
Ty FTEERT B0
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St TR A 5 onEmm wom &
o gHe Fo & wxw § wvl mit
T JAE G IR Y | &0 TR ARG
afgm @1 waerd ¥y § Afm
AR I AR 1 A AT A W
HETH oY § AT TS FY HE FT
A § 37§ qAT g §
f& o7 a8 o B JwAw qE wET g,
uwrT el ¥Ey € a9 fex @@ T
T W 9t # Ay @ A g fow
Fgfre TRl Fgd & | w9 e o
AFHl  wg w6 O fe A
R wre fafec g N A Q@ &
T A ¥ & A WA ¥ [T SR
g fr ot 11 7 o = wr @ At @R
AW F R AT AR § 99 DA Y
78 F1 0 FCE $ | W /¥ ¥ FAwET
ag |9 FHIL AT § |

Shrj S. Eandappan: Right Communist
Shri Mohan Kumaramangalam has
been appointed as the Advocate-Gene-
ral of Madras by the Congress; not by
the DMK. =

st wo Wo wat : wifex & z@
W WX Fg FT K AT WEw qEr
w g | wgfre adt &1 oww ¥
aer fadw @ f5 swder & o =0
Famar wET & 1 & FAs g femmAr
et g fF 8 1951 ¥ gfemw daw
Figg AT ¥ g€ o7 | IEE IER
HFIET & G2 g 1 garan fear ar )
# 378 e =g g 5 qfs awda
FT 9g § 741 T oy am wwT AT R
#X w9 ¥ W w7 o A g @
ag T@ WE wer § 1§ swwan g
fF wmre & §dv  *wr§ o Wy
A T g W @ A W e
#E ¥ 7 e O Ad R
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T gAY T F FAETHT A wET
¥ ot sz wgn § s gk 3w &
#ifs, gatc s = AfF
W g ad & Afy agdw
FTFATH FT & 1 g g ¥ fet &
Ay ot qrEr AE T ey & 1 A
g & a9 F amg St FTT Ay
€ 1 =@ o o1+ o 2o 9% www
i gATY FTH ATAT § AT gHS AETH
AT FL AL qfed AT F AT, FOFLT
* wFTae &, a1 gW s4TT ueg giiee
F & fad dae wa g Afew
TR qE ¥ st R gEe A
Tarfawd & 71T & #g9 § f amge &
FUF! RIT AET AT Anfed oY § AW
qoT Argat § f ag faw s ar
v F4T %k & | w FY AT F4T AT
FTA, FAL AW AT ATH FT AL FLA ¢
Y g7 MF srfg g7 ¢ fF g
Al & a7 ga¥ A g A=rfem FET
A

TUF /I IT A W A FgAr qrgar
g1 ag WAt 75 A § fF gure aw A
AT A FHI @, TAEA FATO FFAT
T @ & fomar agn arfgd ar
gw Agd & & gurd qw & Svn &1
AT fae /% | q9 ¥ gW wEE
Wy & fs wwda & T A W
o zafsd & ww f& oEw
qHOET F wET F oW w@r 7
Tgata W g A A Ag A g fE
et o7 q@2 2 & o &@ a9
FHEHT F NG T WU A AgE F AWT
W&l 7¢, Igi F | T g, agr 9
TOTHAT HH WX TA FIGHT GA
730 F | AT wwE ag o & f
W FME FH gH  WWT AT
FA E ar W gHrt <Fa gw
#fee 7@ W E w8 AN I9 AH
TTH & Hlez AG S & 1 WX W |
1123(Ai) LSD—IL
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et @t am @ IEE wEE
TR F Ayt @A & ¥
& WISt OF TTAT AT AT F |
TR A & WATT T8 7Y 370 sy
fagr & sidew & W § ow A
w4 ot | g 9fF gz e ow v @
wfed & Tt WO q@r w@ g |
AT FY g 7 & qwr F AT
IH AT Mg F BT BT a1 & foy
fass arx &y o1 & 1 % gl o
9 AT 9% foar mav A 1 g A
Tar gg T ME A fm ar fv 3,
AT AT @ AT F qTETA @
B AMAMRIE /T A AT Ao
far o1 @1} | wew AT ¥ @ TR
vam H g ww @ f§ W
o7 T & &Y 4T & AW EY &l AT A
7, 7591 B @ A, AW # faw Iw
TE | 9T X gHIR A1 T A
am 7@ § fF gat I F gd
@Y sy Arfad S ' A Y wAdw
g oA F ST T T FT & A
w 1 zafer AR T ¥ fF
gard wRsr w1 g agEW
o gATe W sEEedqr & A
gt afew gafad 4 ¥4 O w1 wed §
fe Tae1 wew & 5 ae &1 w0 R
aw ¥, wATq & ¥ & W F
Hi=i #r FEY & IW A W AW
F1 o wEAEEAE § ITH T T G
FT gFY § 30 IR AT ITHT A€W
qf @ g & At 2@ F wwad da
ETY, HOSEwaT G g O T W
faw &7 4T &, ITHT FAX GAA FT J1HT
3w ¥ 9@ WO § SOTET ¥
SATAT FraET I5T THA |

& sgm g g 6 fegem &
qAgT T A agd 43 AgEd F AT
wenfree TE A1 qar qEQ Afvee
qrifa 71 ficise fear & 1 7o @0
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[=t wo Wo wrwi]
Zre o Wio FT I H&AT TH IR
20 9@ § o= f% g7 qamw afet #@
T faaret gw @ A 7€ ) @
fegeam & faw awg & worgdd 7 Twt
foitee faar & Sdt ag & AT "o
&1 St 5 9 1967 # fgrgeara w1
AT 3w e aeg & foiwe s g )
T T A TEF T 99 G/ T
F & 9 o soqeA g ST wa ¥
reT mrawEar g | fggemw #
AT I TR g9 faEdet g g
ag X fevammow  Fagmgfem
wfavama & wema F1 s¥wr Fr gfe
¥ W AT AR TWH TF AIATGE
I A FT W F faam 9wy
16.03 hrs.
[MRr. SPEAKER in the Chair]

Shri Krishna Menon (Bombay City
North): Mr. Speaker, Sir, I rise to
register my opposition against the
motion being debated on the floor of
the House now for two days. I do not
do so merely on the basis of my side
or your side; I will see to that when I
vote. But there is no obligation upon
me to participate in the debate if I
had no arguments. Secondly, what I
am registering my opposition to is not
that a motion of censure is moved, but
this particular motion. I believe my-
self and I say this not in a spirit of
formal tolerance of cynicism regarding
the right of the opposition to move for
censure of the Government. The right
of the opposition to move for censure
is a legitimately established matter of
parliamentary procedure. So far as I
understand, unless there is a situation
where the opposition is willing to take
over the reins of Government, its pur-
pose is to raise a debate so that sug-
gestions from the other side as well as
from the Government side may come
forward. It is not as though this
House is divided into two lobbies at
the time of the debate.

Now, before us is an opposition
which has in its unserried ranks
rather a heterogenous group and the
motion has opened the floodgates of
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the opposition, rather the oppositions
and we heard a very large number
of criticisms which cancel each other.
But, before I proceed to that, I want
to pay my tribute to the Mover of this
Resolution who, with his unsurpassed
eloguence and t-at degree of restraint
as can be expected from the leader of
the opposition has put his case before
us. This being the purpose of this
motion, I would like to look as to what
has been said at that time.

There is no doubt that there is a
certain amount of anger, a certain
amount of cynicism and abuse of the
opponent in the arguments that come
from both sides. But, so far as I
know, if it is an attempt on the part of
the opposition to invite other people
into their cave, I do not know, they
did not succeed. I do not want them
to come over here. They are rather
a burden upon ourselves and I hope
there will be no further exodus. But
what has been revealed is that the
opposition to the Government as com-
ing from different sides create a pecu-
liar situation, that those who are gene-
rally spoken of—I do not know the
exact meaning of this—as Left, they
move so far left that they get into the
right and those who are on the right,
they more so far on the right that
they get to the left, and there is encir-
clement with the result that they
get together.

At the same time, it must be said
that the Mover of the Resolution and
the Opposition as a whole had taken
no risks; that is to say, there is no risk
of this country being left without a
Government, or an interregnum or a
sudden change because the motion
would not be carried, I very much
doubt, even if the whole opposition
vote for it. Equally, they carry no
burden because they do not take any-
thing more,

Of the demands that are made, one
is first of all, the Government should
go. No doubt, the Government will go
next March, there will be a caretaker
Government and the Government will
come back again. Secondly, asking the
Government to go is only saying that
they are in disagreement with certain
policies, and that I will refer to. I
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believe that it may be said that the
main points raised are one, in regard
to devaluation, and the other in regard
to international policy and Indo~China
and the third about mora] values that
the Congress should attach to them-
selves.

With regard to devaluation the main
complaint, so far as I could make out,
was that the Finance Minister was car-
rying a drum which he allowed his
colleagues to beat. - I think it is a good
example of team spirit, that is, divid-
ing labour, or it may be that the drum
is too big that he cannot get his hands
out. Then it is also possible, that they
are objecting that they were not allow-
ed to beat the drum here for the first
two days. In any case, it is an exam-
ple of team spirit; if it really means
collective responsibility as my friend,
Shri Patil tried to convince about it,
even though it is difficult to convince
me about that, then it is a great ad-
vance. The other part of the remedy
that he has proposed is what is called
a national Government. Now, this
observation was preceded by the obser-
vation that what the Government of
63 or 65 people is concerned with is
keeping their own seats. If a person
who advocates the formation of a na-
tional Government happens to be a
leader of an opposition group, then it
may be said that he is ensuring a seat
in the Government and nothing else.
Therefore, it appears to me that the
approach is much the same in all these
matters,

Then, we have also been advised on
the moral character of the Congress.
Obviously if the moral position of the
Congress was such, the author of the
suggestion would have left long ago.

I am not going to be provoked, either
by the speeches on this side or on the
other side, to go into the question whe-
ther devaluation was inevitable or not.
I have a kind of mind that does not
regard anything as inevitable. I do
not believe in the economic determin-
ism of any kind. Therefore, I do not
want to speak on inevitability of one
thing or the other,
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An hon, Member: Speak up your
mind.

Shri Erishna Menon: What I want
to submit is that we have a parlamen-
tary system of Government where the
Government is responsible to Parlia-
ment. Now we have a situation in
our country where various economic,
sorial, political and other factors which
already existed have either been
accentuated or altered in the context
of devaluation,

In other words, devaluation has
taken place and it does not serve any
purpose for me at ‘the present time to
go into the question whether it could
be avoided or otherwise. The fact is
that it is here and I have to look at
it as to what is the consequence of it,
how we are going to follow it up and
for what purpose. The first is to aveid
further devaluations because it is al-
ways the practice that one devalua-
tion is followed by another. Devalua-
tion, devaluation, demonetisation and
then collapse—that is how it goes.
There [ want to see that the condi-
tions which follow should be of a
character that do not lead to further
devaluation.

1 am not one of those peeple who
have objections either to the American
Government or any other government
putting forward its own point of view
whether 1 like it or not. You must
expect them to do, either by persua-
tion or by whatever method, what
they think is right in their own in-
terest. It is up to us to accept it or
not. Therefore I am glad to be able
to tell you that in the post-devalua-
tion period and arising from it, there
have been considerable indications
that the circumstances that may lead
to further deterioration are sought to
be stopped by Government.

I belong to a party supporting a
government that is totally, irrevocab-
ly and, what is more, unalterably
committed to socialism.

Shri Nambiar: Committed.
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Shri Krishna Menon: Neither
Government nor the Opposition nor
even the majority of Members of
Parliament on this side can alter tihis
because the economic factors in the
country are such that it cannot sur-
vive this mass of poverty without
certain equalitarian distribution. . . .
(Interruption). I do not think he can
add anything to this. I am glad to
think that the Government having re-
iterated this position in the face of all
these difficulties, it is my duty to see
that for the strength that they require
to carry out these measures—and they
have been difficult ones—should have
the support pot only of the party of
the Government but the country as
a whole,

The follow-up action is not mere-
ly a matter of sentiment but it deals
with a large number of administira-
tive actions, reorientation not of poli-
cies—it is very difficult to draw a line
between policy and administration—
but in regard to various policy mat-
ters. Therefore, we have to bear in
mind one thing. We have to assist in
the following up of this. It will be
wrong for the Opposition to think of
all of us as yesmen. We have inhree
S's—sacialism, swadeshi and self-
reliance. It is common ground that
devaluation has created certain cner-
ous burdens and those onerous bur-
dens have been considerably increas-
ed in our debt service charges and
the accession in the quantum of
money that has to be paid out for
import purposes. Also, we may add
to it, whether it was justified or not,
that this kind of a thing always gives
a shake-up to the Government. A
shake-up is of two qualities, but it is
a shake-up all the same. Therefore
its position in the world also is not
affected, is not influenced in that way.

The material conditions or require-
ments that are called, for in carrying
this burdeg are not either economic
or technical or anything of that kind
but are a greater and fuller involve-
ment of our people in the develop-
ment of this land. That involveément
is possible only in conditions where
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the the prestige of the Government does

not get pulled down. There is no
question of blowing up this Govern-
ment but what is called in the Eng-
lish papers about the British Govern-
ment today of trying to puncture
which is not going to be of great as-
sistance to us. The greater involve-
ment of the people, therefore, means
that there must not be in the minds
of our own people a feeling that it is
a government on sufferance. We are
not a government on gsufferance.
Therefore that impression should pot
be sought to be conveyed to the people.
Whether I belong to this party or the
other, because it is a national problem,
the image of the Government both
domestically and in foreign fields
must not be such. When a represen-
tative of this country speaks at inter-
national conferences, it is not the mili-
tary, economic or other resources in
the world, or lack of them, bui the
feeling that behind him are the masses
of our people. Therefore, that image
has been kept up.

The third requirement is that what-
ever may be the circumstances, we
must have a definite - and insistent
move towards what is called self-
reliance. Now, great many quotations
and counter-quotations have been
made here which, T may say with
great respect, are unrealistic. No
one, neither a Member of the Opposi-
tion nor a Member on this side, has
said that you must have foreign aid
or you must never have anything of

the kind. It is a question of when,
from where and how much. Pandit
Nehru has been repeatedly quoted

on this. In 1952, when the question
first came up, what he said was this.
The terms for accepting foreign aid
and the possible risk following from
this were mentioned by Nehru in the
Indian Parliament on December 15,
1952:

“Privided we are strong enough
ourselves, I really do not see why
we should be afraid of accepting
the kind of aid that would help
us tp progress more rapidly. With
that aid, we could do many things
which we would otherwise have
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to postpone. Foreign aid involves
a slight risk, not so much ol be-
ing tied down as of compromising
in a moral sense. There 1s mno
reason, however, why we should
be afraid of accepting foreign aid
it it does not influence our policy
or activities in any way.”

Therefore, it is upto us. Therz are
countries which are totally cpposed
in ideologies. Yugoslavia is an out-
standing instance. It accepts a large
quantity of foreign aid. It is not the
acceptance of the foreign eid but the
conditions under which we itake it and
the pressures to which we subject
ourselves.

Only two days ago, the Governor of
the Reserve Bank speaking about tak-
ing foreign aid said that there comes
a time, there is a limit, when it may
atfect our policies and when it becomes
not desirable. Therefore, we should
not say either ‘Yes' or ‘No’. That is
not the answer. It is a question of
flexibility, This involves a great deal
of flexibility and when fexibility is
introduced in the institutions, in the
administration of the Government, the
Government carries a very heavy
burden and in carrying that burden
also there must be the support of the
people as such and a more scientific
approach to problems, as [ said, in
regard to foreign aid, whether it is
agriculture or industry, has to be
taken.

Now, there have been observations
from both sides of the Housc—-I regret
to say there have been observations
from this side also—that the present
devaluation is the result of economic
policies followed over a long period.
T have no time to develop this point
because I am speaking against the
clock. All that I need say is that
whatever policies of this Government
were till 1961-62, they had been rati-
fied by the electorate. So, there is a
limitation and you cannot go back
from them. It had been decided by
the electorate at the last elections that
whatever was done uptl]l then was
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al] right, that they had confidence in
us and they sent us back. Similarly,
this Parliament, time after time, has
approved the policies of the Govern-
ment during this period. Therefore,
raising this question is either an at-
tempt on the part of the people to
say this is inevitable or to say that
the whole Plan must be thrown out.

Motion

Then, we come to the question of
what we have to avoid most. We
have to avoid over-dependence upon
aid because if our development is
given out or is possible only if we get
aid, then we give over the decision
to the aid-giver, that is, if you say,
“There can be no development unless
I get aid”, then the aid-man will say,
“T will not give it this way.” There-
fore, that is one thing we have to
avoid.

There is another reason why I say
the motion of censure is wrong at this
moment. One of the main factors we
have to deal with is the Plan. In the
last few days—our information comes
from the newspapers or the meetings
and so on—the Plan which appeared
running the risk of being scuttled,
either from within or without, which
was incurring a great deal of attack
mostly from big business interests
because the Plan by definition is
against private enterprise, has betu
diverted. The Prime Minister an-
nounced the other day the quantum
of allocation for the public sector and,
what is more, it seems to be realised
now that the size of the Plan, one way
or the other, has to take into conside-
ration the fact that the people should
not be thrown out of work, that
standards of life should not go down
and that we have to provide a certain
margin for the increase of population.
And what is more, the balance bet-
ween the various sections should be
maintained. The Plan carries its own
momentum, I hope, as time goes on
and I have no doubt that it will. This
kind of prescription comes from ab-
road that you must give priority
to agriculture as if we dc not know.
The people who suy that you must
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give pricrity to agriculture are the
people who said 15 years ago, “you
Erow grains and we will give you
planes”; that is to say, they were afraid
of the industrial advancement of this
country; it is these people who offer
this advice in season and out of
season. It is not possible to develop
agriculture without industry any
more than it is possible to develop
industry without agriculture. This
is a very unrealistic division and,
therefore, the Plan that is conceived
by the Gevernment is seized of this.
I will not develop this point further
because of want of time.

The next item that we have to think
of is the resources available for the
Plan. This problem of resources is
not peculiar to our country. This
problem of lack of resources is also
suffered by the richest countries in
#he world which are also affected by
the same problems as devaluation.
So far as resources are concerned, I
speak for myself that it would be
almost impossible for us to find the
resources for development unless we
control the sources of credit, establish
different philosophies in regard to
credit-worthiness and also recognise
the value of man apart from the
bankers, That is to say, the first step
that has to be taken is to see that
money-machine does not become the
hand-maiden or the servant or the
vassal of those who are already
monopolists, whether you call that
nationalisation of banks or otherwise.
It does not mean substituting a civil
servant for a competent banker; that
is not nationalisation. It means tak-
ing the whole purpose of it. It also
means garnering of the resources that
are available in the country by a very
large-scale spread of the institution
of insurance whereby the desire of
the people to avoid risks and provide
against them is exploited for the pur-
pose of enhancing the riches of the
country. That insurance is not only
covered by life insurance and fire
insurance, but in developing countries
so many things have to be looked
after because the investment is con-
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siderable; whether it is failure of har-
vest or drought or war, whatever it
is, these should be insured against.
If such an insurance is done in this
country, then the Government should
be able to garner a large quantity
of resources. What is important is
that it should be under public control.

The next point that I want to go
into is conservation, conservation of
resources, whether in regard to food-
grains or in regard to steel or in re-
gard to Parliamentary time or in re-
gard to use of buildings; whatever it
is. Conservation is a creation of
wealth. 1 will not go into examples,
but it is known that either for lack
of scientific knowledge or for various
other reasons, very large quantities of
material that are necessary for deve-
lopment are wasted. That is al] right
in the United States because they
work on the economy of waste; that
is to say, if they do not waste, they
cannot survive. But we cannot afford
to do that.

‘Then 1 take the other things one
after the other. It is impossible te
speak about development in our coun-
try without speaking about agricul-
ture. Agriculture is always allied to
population. Whenever there is an
economic problem, I think it is usual-
ly asked, “what are we to do with
population explosion”. I have repeat-
edly said that population does not ex-
plode, but only grows. 1 think the
best wealth of our people is popula-
tion. Family planning is for other
reasons and for other purposes.

In regard to agriculture, it cannot
be regarded merely as a technological
proposition. It is not only a problem
of chemical technology but of social
engineering as well. Government
realises, whether in Party circles or
otherwise, that there is a comparative
slackness in the implementation of
land reforms or in enabling the per-
son who cultivates the soil to feel
that he ig cultivating it for himself
and not for somebody else.
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The second is the technological ad-
vance that has to be made in the
Passage of the produce of agriculture
to the stomach, which is at the back
of all social engineering, where either
by large-scale procurement or by mo-
nopoly procurement or by using the
powers of the State one has to see
that the phenomenon that those have
more shall have still more and those
who do not have anything shall not
have anything at all has to disappear.
That means the control of the machi-
nery of distribution to the extent
_that is necessary. This is not a dog-
ma or a philosophy or anything of
that kind. It is merely to see that it
does not stick in the conduit-pipes
either of distribution or anything else,
or in a physical way as such.

The advancement of agriculture
also makes us hit up against the prob-
lem of the inputs into agriculture.
The present Minister of Agriculture
follows a philosophy of larger in-
puts. Nobody quarrels with that pro-
vided the balances are maintained. I
believe that no argument about input
into agriculture should put us in a
position of mortgaging our future;
that is to say, the commitment in re-
gard to foreign fertili;ers or foreign
seeds or whatever it be should not vn
the one hand be of a character that
might impoverish our soils or con-
taminzte our crops and on the other
hand place us in debt for a long
time.

It is equally true, just as we say
about foreign resources, that in times
of scarcity food may have to be im-
ported. But it is no incentive to the
farmer if every time you want more
you go somewhere else. In that case,
why should he produce more? There-
fore, this has to be balanced in this
way. Here again, this is not recita-
tion of something academically, but
Government seem to be conscious
and they seem to be more .anxious
about this than ever befo-e. because
I read only two davs ago in a news-
paper which is usually one of the
newspapers that seem to know the
mind of the Government, that the
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policy in regard to food would be of
a characte. where the import of
foodgrains would be restricted to
somewhere about 3 million tons, and
the remainder would be collected by
procurement. I have always held the
view that by going away from agri-
culture, this country will not be able
to feed itself and deal with both the
social and evil consequences of scar-
city unless we are a nation for the
purpose of feeding itself only. There
are other implications of this also.

While it is true that we have a
federal Constitution, we are not a
confederal country. ‘There is only
one country here. Sometimes people
come and tell me ‘In your coun-
try. . . ' as if Kerala which is my
part of the country is not a part of
this country; it is not my coun-
try, but it is a part of this
country. S0, we have to take
all this land as part of one country.
I am glad that gradually there is a
growing recognition in the ruling
party itself that this division of this
country into various sectors for the
purpose of feeding itself, however
difficult it might be to overcome it,
has to go.

Then I come to the question of
prices. It ig not possible either for
this government or for any govern-
ment to continue—by ‘government’ I
mean a democratic government; any
government, I suppose. with force can
rule for some time—unless the prices
are regulated. The regulation of
prices simply means this that the
optimum amount of commodities and
services areavailable to the largest
number of people, if not to the whole
of them. This is what is meant by
the control . of prices in a system
where the goods are not distributed
freely. That becomes accentuated
now in our community because the
great necessities of life such as the
care of health, education, housing etc.
are all matters of buying and selling
and not of provision. If our commu-
nity were such that education had
not to be paid for, housing had not
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to be paid for, and health services
had not to be paid for but would be
part of the public service, then the
whole price structure would perhaps
play a role with lesser significance.
But so far as we are concerned, our
survival is dependent upon the holding
of this price-line. This holding of
the price-line does not mean keeping
the prices where they are, but it
means making available to the peo-
ple those essentials of life which
make the largest number of people,
especially the poor people, happy.
Since you have already rung the
the bell, I would only like to say
this that whatever regulations may
be introduced, and whatever law may
be passed, and however much we may
disregard fundamental rights or
anything of that kind, it would not
be possible to hold the price-line by
legislation. Prices can be held only by
the control of the essential produce
at the source and also by the neces=
sary degree of control in regard to
the flow of it. that is to say, unless
there is procurement of these essen-
tial goods it would not be possible
to hold the price-line. Whether Gov-
ernment nationalises the production
or not, the main thing is that it must
be under the control of the commu-
unity so that nobody can hold the
community to ransom. That is what
I would like to say with regard to
prices.

Now the only other item with regard
to this development is that concerning
foreign trade. In regard to foreign
trade, one of the arguments that has
been put forwarq as the reason or
justification for the purpose of deval-
uation is that it would enable us to
dea] with our adverse balance of
trade. I am not going into that ques-
tion; I do not want to indulge in
predictions of one kind or another.
But if we have to have more foreign
trade and wipe out our deficit of
nearly Rs. 500-600 crores—in regard
to the United States four or five
years ago, our adverse foreign trade
balance was Rs. 800 crores and today
it has gone up to Rs. 8,000 or 4,000
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crores or something of that order—
the only way to wipe it out, it is
true, in these liberal days of today,
is to see that we pay for our imports
by our exports. There is no other
way, unless you borrow. Therefore,
the largest quantity of production
that is required for export purposes
must materialise if we are to attain
this objective. You cannot export
what yoy have not got. That is to
say, unless surpluses are created, it
is not possible to export. The crea-
tion of surpluses means not only
technological development but also
all the other things that go with
agriculture, and the realisation that
our country changes and so does the
world change, and that there is no
particular sanctity attached to what
are called conventional exports and
there should be no antagonism to
other exports which are not conven-
tional exports. And this cannot be
done by merely demanding austerity
from the people. That may work for
a few days. If you ask them to starve
on Monday, they may eat double the
quantity on Tuesday.

Shri Nambiar: Well said,

Shri Krishna Menon: Therefore, it
is necessary to create these surpluses
which means not entirely but in cer-
tain strategic regions nationalisation
of foreign trade. That does not mean
the setting up of g State Trading
Corporation and introducing the me-
thods of the civil service in trade.
That is not what is meant. By handl-
ing those essential things which are
required by people, in those areas
by proper marketing organisation and
knowledge of the requirement of the
people, we can create new fields of
exports and produce the goods only
for that purpose. We may not even
want them ourselves; we orly be-
come the shopkeepers and manufac-
turers of the world to the extent re-
quired.

Therefore, the advance of foreign
trade has to be thought out in this
way. It is now admitted by Govern-
ment—as critics have said before—
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that all these wvarious devices that
we have been trying, cal] them in-

centives—have done more harm than
good. These have not promoted any
trade. We must recognise the fact
that we have been priced a lot out
of the world market; what is more,
we have not only been priced out, we
have been qualitied out of the world
market because of our lack of stand-
ardisation. We have to create confi-
dence in this respect., That is an-
other reason why Government should
come in in this.

There are one or two other mat-
ters. One is with regard to foreign
affairs. Both Shri Mukerjee on the
one hand and Shri Patil on the other
have spoken on Vietnam. This is not
a foreign affairs debate and I am
not going to go into details. But let
it be understood that we carry a very
special responsibility in this matter.
1 say to the Oppostion that this is
the least apt time to have put Gov-
ernment in the pillory on this mat-
ter. In Shri Mukerjee's own words,
the Prime Minister is supposed to
have said—I have not heard of it; I
have not been to Kerala recently—
that we can do nothing. Let us as-
sume that that is true. A few days
afterwards, she said we must do
something. That is an advance. Es-
pecially when with very great diffi-
culty. the Government are trying to
do it, that is not the time to say ‘no’.

With regard to this, the main diffi-
culty is not with Government but
with a large number of people who
think that America’s Vietnam adven-
ture has an evangelical or moral
character. I think, therefore, it is
better for us to realise that this is
not g new policy. Ever since the
death of Roosevelt, the policy of ad-
venture, of invasion, has been follow-
ed. That was when Nixon went over
and the Vietnamese had to compro-
mise.

I will just read two extracts. The
New York Times said in 1950:

“Indo-China is a prize worth
a large gamble”—not to stop
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the Chinese from coming to In-
dia—

“In the North are exportable tin,
tungsten, manganese, coal,
lumber and rice; rubber, tea,
pepper ang hides. Even be-
fore World War II, Indo-
China yielded dividends es-
timated at 300 million dollars
per year”.

“Our own State Department told
us what this war is about as
clearly as anyone could wish
only one year later”.

We have only partially ex-
ploited South-east Asia's re-
sources. Nevertheless, South-
east Asia supplies 90 per
cent of the world's crude
rubber, 60 per cent of its tin
and 80 per cent of its copra

and cocoanut oil. It has
sizable quantities of sugar,
tea, coffee....”

That is the economic motive. People
need not be squeamish about the use
of the word “imperialism”. This is
what imperialism means. Imperial-
ism is not in the flag or soldiers mar-
ching, it is the economic domination
of a country in order to obtain cheap
raw material and to have a market
for selling its goods. That is from
New York Times, and you know it is
a newspaper in g free country.

Then comes President Eisenhower
just after he was elected President of
the United States. And what does he
say?

‘Now let us assume we losi
Indo-China. If Indo-China goes,
the tin and tungsten we so great-
1y value would cease coming. We
are after the cheapest way to pre-
vent the occurrence of something
terrible—the loss of our ability
to get what we want from the
riches of the Indo-Chinese terri-
tory and from South-east Asia”

1 read this not in the way of carp-
ing criticism, but because there Is a
genuine feeling among people that
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this is a holy war of some kind. Un-
less it is in our national interests it
is not a holy war.

I leave it at that except to say that
now we have in this matter advanc-
ed, or rather decayed into the further
stage where the Government must
have the feeling that the entire
House is behind them, because what
is called the demilitarised zone, for
your information, is but six miles in
width, nearly four miles on the north
of the Ben Hai river and two miles
on .the south. There is no such thing
as a river, it is a water course. It is
now said thzt in the southern region,
the South Vietnamese part of the re-
gion, in that narrow strip, there is
concentration of North Vietnamese
troops,—how they skipped over the
four miles one does not know—and
therefore they are bombing. What
is our concern in this matter? Mr.
Patil spoke today about our special
responsibility. Here, I want to ask
the Government: hag this nol be-
come pnow a war of the intervention-
ists against our own people, because
this demilitarised zone is policed by
Indians, Canadians and Poles? This
demilitarised zone is under our con-
trol, and it is we who are being dis-
lodged by the bombing that takes
place.

The Prime Minister has made it
quite clear that there can be no wvro
gress in this matter until bombing
stops by the interventionists. These
interventionists would do whatever
they like. Anyway, I am nol going
into the question of the horrors of
this war. Therefore when it is said
that you must return to the Geneva
principle, it merely means that the
interventionists must go out, because
the Geneva principle means Indo-
Ching must remain neutral,

I come to the last point. W: are
members of the International Mone-
tary Fund. It is my submiszion to
the Government that-all these years
we have not used our position with
sufficient daring. I believe we sub-
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scribz 600 million dollars, which is
now going to be raised by 100 mil-
lion dollars or so. We have subiait-
teq to their rules. when the accom-
modation that we can get from them
is a very small proportion, there is a
fight going on about it. And the
devaluation p-oposition and all the
circumstances that go with it are not
peculiar to us. What are they? They
are, first of all, the difficulty of in-
ternal credit, adverse balance of trade
and a punctured Government. Ger-
many, Britain and the United States
are all in this position. The United
States are wery considerably afected
by adverse balance of trade, whichis
increased by 15 million dollars of ex-
penditure in Indo-China, and by scar-
city of goods; it has got difficulty of
interna] credit, and it has also a
punctured Government in the sense
that the present Government has only
40 per cent of the support of tne peo-
ple. Therefore, it is necessary for us
to take a positive position in the
affairs of the International Monetary
Fund and see that the International
Monetary Fund is not the handmaid
of somebody else, The Committee
of Ten has been sitting for a long
time and produced no results on the
prablem of world liquidity, and it
cannot be solved here. I say the time
bhas come for us to demand that the
dollar shall be devalued.

Shri Nambiar: Well said.

Shri Krishna Menon: Because, if
the dollar is not devalued...... (In-
terruptions). This is lack of under-
standing. While the Pound is devalu-
ed alone, we are in the soup, we go
further down. That is why in this
House I have said that we devalued
in 1949 and we have devalued now,
but these are two tvpes of devalua-
tion. In 1949 we devalued when the
rupee was strong, we had consider-
able foreign balances, and we de-
valued in order to save the Pound,
the standa-q currency. ] was one
of the people who very strongly ad-
vocated devaluation at that time.
Now, I think we must boldly say,
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boldly join France and Germany not
only France and Germany but the
German bankers and the Dutch bank-
ers in saying that the dollar must
be devalued and if the dollar is de-
valued then I think we can retain
our position. That is the way to wipe
out the result of devaluation. Mr.
Wilson in Washington yesterday sug-
gesteg that there must be devalua-
tion of the dollar. Therefdre, we
must proceed in this manner, assert-
ing our position in the IMF and not
take the view we have always
taken. It has now been proved that
the World Bank has not much control
over those people but they seem to
have too much control over us. There-
fore, we must not put all our eggs
in one basket but negotiate with
other countries separately. Thai is
also increasingly the view of the
Government.
Mr, Speaker:

time is up.

Shri Krishna Menon: I conclude by
saying that what we are concerned
today in this post-devaluation period
is with follow-up action in which
the Government requires the full
support of our people, in meacures
such as import substitution. It is
possible because this is a national
problem; it is not a party problem.
No one can escape the effects of de-
valuation. Price rise is not confined
either to the Opposition »r th2 Gov-
ernment party. So, whiie this mo-
tion is one where the criticism of
policy is justified, it is said that two
men beat the drum or three men
beat the drum, still the drum is there.
Therefore, I would submit that this
particular motion of censure must be
taken merely as a parliamentary de-
vice. just as you want to cut one
rupee if you think that the Gowvern-
ment is not spending enough; if you
think in a particular estimate, =ay
education, you must spend 5 crores,
you do not say that you musi spend
5 crores but you cut the demand by
100, but that does not mean that you
want it to be cut. So, I take it as a
parliamentary device in that way. I
want to express the view that the

The hon. Member’s
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last few days, particularly the sti-
mulus of devaluation ‘must aclivate
us in such a way that further deva-
luations do not come in and wiaat is

more we do not take orders from
othe: people.
=t @79 qr¥ (TAEr) AW

wgten § srogr agy A g oA
qE T9 HiqvaTg TeTT 9T AT FI
377 faar

16.43 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

I g1, §9 FaF § &1 wfgvay
SEATT WIYT & & 999 gRgA &Y &
fou msr gom g 1 Wl W mTAET
Y FEOT HAT F WrI0 ¥ 9I FUT
2 7€ geEdl 3 Aghy A ofesr 5
T g ey A fEy g F e
@ a7 i far 3a% 7F =9 faom
g5 & WR qw qa s g ¢ f
Tt F b7 "I I 7 A" FTRT
& @ T RS K da X
I WL ¥ | TAEI AT AT saAr
TS & AT qEAT HASTA FT G,
3 A F agy U WA w1 AR
A ST & TATAT | AR AT G AT
f qrada oifewr S% &M 3 @ &
T ot A1 fF oFamrE aEiol F
s 2 % A8 &1 few araw
¥ywaw & e 57 s &0 9
femmery & ST F9T T GF QX AN
¥ smerg Go TAT &1 r Fiag &
T TF AT N T FT T 8w
7 TS ¥ werET & wmT Fhw ¥
TR T A1 § T FT a4 € 5
g1 wAlwT ae W OwUew H @
T FUT F 759 §T T H THIC
FT afa & 5 79 30 F w7l § Far
T OFEAT F AW ™ AW H
T T FEG © 6 AT GT I
I & WaT St waeew § g
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FER T F AN I Wi §
99 qEl FT FEE AT ATfEd 4v)
TR a7 Ty zEy falndy arfeqi #
T 3 A AR i R e A
TE F ARIT A0 74 | JE FBS 8 1
g9 AW ¥ gomarr FY AN e AT
en § fadndt ofedi & am et
dar w5 &1 # IR 0BT AR F
fF o7 AT FT WO &
faumaat @1 wEr & TRFA S A a=
FUN IART GEHT T GHISAT & ;T
my I 74 § R wm 3w ¥ wmA
T gl 9T A T FqF qeT 435
3¢ & faas) araeaar &1 gferr ¥ w0
Fawr wdRT W 3AET $At S
Tq% fad g1 ATIHT THAIE S AT |
¥ sar arg fesrar wwET EL

Q% AAATY QT : Tg T £

R Sl R AN
TG AT 48 gU &1 ;@I JieT 7,
Ima #, I F oI awT ¥ qov @@l
angt ¥ gfeg F #r fFar) wEw
gor 5 =97 w2w a2 ¥ feafesr
FEAFAHT F1 qHE FC TN T §
BATATE § &=41 &1 HIIT qGAT § FHaAE
g 994 9 AL FC @ A AT MR
WA F7 ¢ 41 ¥ W1 9% WORT 4%
fastrar =g & wod g difad)

oo e wwwr fradr A dfed
o w & s A ¥ s g E
afem & ag Wt Fear g & Am @57
A w7 fergrmam & garwrar w7
SR & 8 o7 wrew Az AT Y1 ww
TE F A W oA W) ST
F7 WG W E 1 AHN TAT OF HTA-
9 gemy A9 G H 99 §O A
g afeq & Sa=) sl e T8
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FT et forw avg & afrt & 4%
o g e ghEw &1 N g8 dfqum
# fafram faaT @ e v gAML ™
AT TE e A F AT F FEr g fE
W A9 FHET qTAg AT Fo gAAT
AT AFT AT AR

Hro dlo T FT awr ¥W §a4 H
FE! 7 fRTHT 45 v wwgT foar T
ag foast daT &1 713 1 a0 TS
#1401 & 1 |1 A FwEe: & £ dro Yo
T # ot dar fegr AT g g W F
Feqra & fodr fagr mar 1 97 Agar
faer e2tfad fas gast ol 37 & w19
A =T

Hqror & WO g fesrar aga
g 0% ag &1 fF 9 Jo  FaETa
g A wo v 3 v ¥ frar
% fF w7 s wfawa 30 F T a9
A FHE F AR A FART AGFE
fogr a1 987 wqu Fr g faaerd w5
SR FATET AT 47 WX IqF B
AT ST AT &Y T IT 9T gfFT ¥ wEr
TS fFaT @7 | o ATE A W FIA”
# foram & {5 99 qa7 g Taq@ 7 &y
IgiA foar f foaa goo g guar
forelt fo < w7 =1 gfer & A0 & w10
g ¥ wow dw @ faar /i) wee i
T &A1 a1 IfAE FT AT T AT
FaT 1 & qiEy S FY ANg FTAL
Hfgar F1 YA SET | T AR
gferq Freea =it 9% wifsar s
fearat ¥ gy sgfa=re F0 at sfed
YT 9T Tw 3w ¥ wwq ¥R mf= Fee
T W | WR T A i Ao
Foam a1 & @ F wwmm &
¥ foq dac g1 W= w9 § fgma
g M F A A A @ oA
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T & far da g1 & groer @aw
AT | WY oA FAOEY | WL aE
A3 &Y A |E A qA AR AH 2 wwar
#1 AT qmw g A9 AR ¥

AL ST & T HT 0
HT T Fgat § FF 2w A s o ol
g1 @ T F Y wmogw faede
&1 T AN AT THY 1 o
T O, FTEH T g 47 fF qwM H
o & fod & s 7@ T,
1 g F a1 frowwaw # 45 W%
Ao wEmw s faww & A 9%
grrarwrF et sy weifae
F T Ao T § f aew agwy
T Fo g W A faee ¥ am
T WETATT F § WTE WA 7 WL
0 & | fom wwa fF 3 gwar e
da Fgd & fF gw v ® 1 fow wwa
o ¥ gwan foar v@ ¥9q gER OW
g WY T A 1 qed oY faw wver
® @ o A, A 9w wimwfoy
o & aEs & ) fadfaEt Y
FsgrarfE o as 74, 75F 7 T
gt ¥ WX &r F Wi W miEan
frdfadt #Y X &1 aaesy fs w0
T FEF AW & fordr war o A,
7 ¥ Fgr ar fF T B &7 7 A% T
79 3 Far o Ao FTaw = |
org foedee & 3w ¥ oo g% d@r
@ & fod, wg e § 2w A
faard 7 34 & fag, sw foedaw &
AT AT & @He & fow S Iw H
dargmd

"HOF AW @ # A FE@ 8
o Fga & e gt s oA
¥R AR s A AW A ¥
mEgngR g wmaTmEEaw
# Ag g, W & & v
g @t o ooow A g, W gt
agt = & o ol o 2w ¥ ¥ AR
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T ZH A TF A HEy 9 f feer W
aw & Y Hfe 3| 1 THERIG N Fow
T ©THY, 99 BT HAAT AT GG | W
7g = fadifagt o3y §, Afe
Fog Fquar § fr a2 a8 dfade
fafeer & &% wx wow wfawt aw
T ®T W G0 F¢ qg W Y faar
fFdro oo 480 FTHT AT AT &
# @A g oo w4 wed & 6 waeas
¥ agd oW & 1 w9 A s
N wiaw § fawe, /@ g e o
FOUHTATA &Y FHT & (w1

U% WA T . KRS FI T |

st HTW qTeAT : FE A wTHAH
N fra | gt e W gw far
WU wIgRGFT R T oW
oY WR W FT AT R A F7
THE A % &, ford & aw &6
ar 2 FEHT q@ET TG F |
FIATHT AT A S AT FE 4 I8 ;G
FET AT | 91 wrew fefase ofafesme
T AT &Y, WO F Ay T A F Afe
A TR WS q@ § I T g fw
YA AN ETE & | @A
A 2w & A 7o A X www A |
a7 T o wE ¥ s s
¢ 1 SfET g wodt FEE R A
AT A T WEA F FT 61 qFHT
T @ TR W AT FHAT AT
T A &

Wl TAYAE qEA  (JICEST)
TawA T ®E | J3E w0, mE @
T HT

lq’fmm:mﬁfﬂmﬁf
F AT F@ & ¢ FrcdeaT A A
w0 &, wigwt # a@ #@ §, g we
% faad w8 wo8 fagra & o
TR E 1 FW R AW FE 8
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[#it &= awzEa)
fe gt & & &1 42 ¥ W
& wuwt ®1 @y fear qv | A &
Fgar wegar g & e ot § 33
g wd § sERl d@ owmd §F
Efw L sudt & wieh ¥ £ 0%
¥, S HAS F AT Aed e d
fagrnr wiafegi ®1 fuzamr 9 K
IT 9T AT FEGTE 9T 1 WIS FEr
AT FUAAT 44 T § , FAG F A
dSgu g...

oft TEAFE TRT ¢ WA F

8 qQUET : WA Fq HUT
FOySmAZ gu g Fagf o a9 &
arq wg Twar § 5 gae AT andr agi
7T 5 g & Forae et @ 378 sy
2 I IH I o # Feforer g T
2 3 9 9w ¥ ffgmm ar 9% &
N gE wal F AW WA & T av g
TTH & W DT A F A A
3WET & F AR ATHE |

q 1 10 TgT T A T E
I9F FIT ATY FATE AL T W aga @Y
ard &g war &1 afe § gem
FeaT § f& w13 S # gy w94
3, F AW ¥ 9maw qwar & 7 &%
AT AT Y AT Oy A oAdr
o fF arfseaw ® fadiz 999 &
71 4 w7 FHfAe & a1 JAEe & T
g ar aoa qEt F 6T § 1w
qTF MEASZTE F /9T £ 1| IAHT AW
TFTAT TG |

st TRALTE AT ¢ FATT F HEAT
T7eq[ & HET IT T qe o
mfea & 1

o WY qET ¢ MR 9T AL
gl WET & WK 39 9 HE
gt & o 7 ag 0 AT & Fe 3w Ay
gar & | TG AT TF Hgow qT
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S TR W § wifas qv | gt
TET ® @A IST 97 | IO NIA ¥
o wET & 2R a1 feiae Afssz w
g 5 Tawy st o fegr F 9
o Al T g § fow fadms
gy qavd & fag farer &)
T A G9ET ® wE A @ 2,
#E TOA AT g Af &1 A
ddE 7w & fe fat &)
afer e gz @y, W fg
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S FwEAT @ gas fag wrew ¥ 33
gT @, wrw A S 9ET 93 g §
sTaE Wt @) wfawd A F § -
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T AW # qZ 97 @ & AT AT qw A
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FRE 1 AT N A R oA W
% favamm T 9T ¥ 9 qEE
aoE! Afgy fF oww maT o §
T AT G S @Y 59 TW AT S
fre wier & oo & g # arER
ggn ¥ w@ qu fawmw @
fs o wh wOH G oE, FART &
oo ARy grom | faaw 9@ e
=TT § IEFT AT AT § | TH WS A
& oy § e gfr & oot afq @ &
AAEEA F vl qEt W ° -
WA TG A ARAT | IWH oY I
Iq T & 9a% fag foemm s €
T F1 @ AT T T AAAR
s fogaw & g & ofm
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AT Y @AY I A ¥ 9g AGT
w4 1 @ ww oW Qe g b
T T | WY AR @ FT qR

& 1w gk gy e & 0 g3
FFRAFATASECE | T 5%
F AT G & |

Shri R, G. Dubey (Bijapur North):
Sir, I have heard many speeches from
the opposition and I do not think this
no-confidence motion has any proper
basis or ideology behind it, because
the opposition has nothing in common
except their hatred towards this Gov-
ernment and the Congress organisa-
tion, That js so to say a very negative
approach in this matter. So far as
we are concerned, our approach s
based on socialism, democracy and the
development of the cooperative sec-
tor.

It is said that we are deviating from
the path of Socialism. Here I must
mention that Soviet Russia, Yugosla-
via ang other Socialist countries are
still in the stage of building up Socia-
lism. Therefore, there is nothing
wrong if we are also in the stage of
building Socialism. All our financial
and fisca] policies are so regulated
that we can have control from the
point of view of the whole range of
economy so that we can attain our
goal towards Socialism.

Some time back a veteran Com-
munist leader, Shri Bupesh Gupta, said
ir. the course of a speech “as and
when we attain power, we do not
mind the capitalist economy continu-
ing for some time to come.” In China
they have tolerated the nationalist
bourgeoise. So, there is nothing
wrong if we tolerate the private sec-
tor in a planned economy. Through
our fiscal and monetary policies we
have got control over both the public
and private sector, So, nothing
comes in the way of our regulating
the various sectors of our economy so
that we can attain our goal.
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Coming to prices, there is agree-
ment in this House that the prices
have to be brought down, if necessary
by taking some drastic steps. The
Finance Minister has already announ-
ced that we shall reduce the size of
the Plan and effect economies in ex-
penditure in both the Centre and in
the States. The utmost economy is
being effected in non-development
projects. These are concrete measu-
res. It is necessary that we take some
effective measures to have some con-
trol over the Dbusiness community
which takes advantage of situations.
More often than not, it is having its
way and creating trouble for the
country. In Punjab the Governor had
taken some drastic measures which
had 3 telling effect. About 800 traders
were arrested and it had some effect
on the price level.

I agree with hon. Members that one
supermarket will not make any diff-
erence overnight, But if supermarkets
and co-operative societies are estab-
lished not only in Delhi but all over
the country, it will have some effect
on the price level. But we have to
wait for some time to get that result.

Devaluation has created some
situation by which we have to stand

because devaluation was inevitable.
So, we have to stand by what has
happeped. As my other colleagues

stated, the follow-up measures have
to be taken. We are doing it in both
the Centre and in the States. Some
drastic measures are being taken. As
an example, the case of the United
Kingdom was mentioned. They have
taken some very severe steps in the
various gectors of their economy so
that the value of the pound sterling
could be maintained.

Mr. Deputy-Speaker; He can con-
tinue his speech the next day. We
will now take up the Calling Atten-
tion Notice,



2417 Arrest

'17.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IM-
PORTANCE—Contd.

(ii) ARREST oF SHRI INDULAL Yasnik,
M.P. AND OTHERS AT AHMEDABAD

N owRt T oTEm (weEr)
IIEEE  WERA, F waAwmw
aF wgm & frefafes favs #
A% eI WA F oeqe feaman
g W% srdr wwen g fr g 3w oary
HoFaaws —

‘wgERTaE B www w@aEw, s
o mfas afegg 35 =afesdi #r
firwmmar
The Minister of
(Shri Nanda); Sir,....

st wr fag (F7T) C Ar
arer ¥ feet o g2 3 ) wE wEEw
Y fgwdt % wra €
Shri Nanda; Sir, according to
information furnished by the
Government of Gujarat, the Com-
missioner of Police, Ahmeda-
bad, who is empowered to exercise
powers of detention conferred by sub-
section (1) of section 3 of the Preven-
tive Detention Aet, ordered the deten-
tion of Shri Indulal Yajnik, Sri Din-
kar Mehta and 38 others, on the 2nd.
August, 1966 at Ahmedabad. This is
reported to have been done with a
view to preventing them from acting
in a manner prejudicial to the main-
tenance of public order in Ahmedabad
City. According to the provisions of
the law each of these detenus will be
furnished by the detaining authority
the grounds on which the detention
order has been, made against him.
These detention orders will be submit-
ted to the State Government for their
consideration and if the State Gov-
ernment approve, the cases of these
detenug will, within the period presc-
ribed in the law go before the ad-
visory board along with their expla-
nations. This is an action taken by
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the local authorities in the interest of
maintenance of public order which
is a State subject. However, I may
briefly mention that the Commissioner
of Police apprehended large-scale out
break of violence and disturbance of
the public peace consequent on the
adoption by the Maha Gujarat Janata
Parishad of g programme which was
to take place at Ahmedabad on the
8th August. Thig programme was
linked up with a programme of satya-
grah at petrol pumps, oil storage
depots and shops dealing in edible oil,
to observe what they have styled as
“Liberation Day"”. In the judgment of
local authorities, the manner in which
the programme was being organised
was likely to create a situation lead-
ing to widespread destruction of public
and private property, blowing up of
petro] pumpg and oil storage depots,
attacks on the police in various wards
of the city and criminal acts of viol=
ence entailing losg of life.

Y st T e TATEE WERA,
st ggeTe anfes it A F @
@ & s wfear ¥ i fwma @@ @)
ITHT T WS LA FT AT E
I wyez qaetaT § fw 9w @& aeai
" g At o g faar mEw, S
faRaft seafaat &1 § | 91 'foatwa” weg
¢, 38 w1 g arewd & fw ogw fadei
oot & wfew o w1 faed g w
TR H A @AE | [ AVB aE ¥ -
1 § fr oft anfers A frovy s ata &
7% a7 ¥ @ § WK 36 F1 FEifE
w0 & foadr ag 8 W & 15 W AF
st f st femt &, s I FTd A
WE FIAT AR T | Tg WAl HARA
g IO ¥ W E | FTIA F AL
aEr & o mfss A 3 &
qEE[AA AT aftag arew ar fear
w1 q3T frdl & smaT o7 few wwTe
8 39 4 1 A & % wT S
¥ ofadm grmar & 7
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o AT ;RN AT 4g @ &
W1 EH AIE FWr ¥ W alq & q0-
M F 9% gFa & a1 ALY 1 WL 9®
MIGaAFTI &, T F AT L
HT W FG FAT FOAT §, @ =L
T AT E ) 59 F surer & F
AT} gHAT g, FIF A1 FO gAT 8,
ag 3w # warfedt 1 F qw 4
TP FAE AgATrgfE
FarFA AN F AR AT AT A
T g1 3q fag. . . (smEw@)

ofY et < Tyea : IR WY A,
g SaY gl fAer & @A ag @
f& & ag-mar #r fRW Feafi
9T G7AT 3 FY 0T F A2 A ATAFIL
dmadr?

Mr. Deputy-Speaker: He has said
that it has to go before the Gujarat

Government. He has given the in-
formatioa.

Shri Kashi Ram Gupta; He has not
given a reply to that point of mine.
My point is whether he knows it or
not that the movement is for boycot-
ting the foreign concerms,

Mr. Deputy-Speaker: Shrt Ram
Sewak Yadav:

st TwAes  gwE  (qrOEET)
I9TeRy WEIRW, § g AT S
far o exTATRE &7 g ST fE
T, 1 FAT WA ARIEE A TNY I
FIx @d 1 A w1 wiferw
5 Tel o< fow q@ &1 ey W
o T A7 ATFAT T W7 WIEAEE @
¥ uTEIET HCA AT g F, - ¥ I H;
Mfew a1 o=t wmfs s @, wife @
1 g wtawe ¥ foE & @
sfaa w1 FTR THHAT |

Wt Ae : & wwwar a7 AR A
AT & gawar g——w a wfaeT
g FgA w—fF @ ¥ ag W@
T Y a3 f A ST g AR T

1123 (Ai) LS D—12,
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q, wAFFgfam g1 dfF m e
qauae § @iAU § 3@ & SAEr
37 g o gHATE )

ot aq femd (A7) : IoTemm
wgrEw, mA F feqa owguw ¥ A1
gL BT 8, 99 F 4 YA ¥ 97 W
qAmwr g
“But 3 press-note issued by
the Police Commissioner men-
tioned definite conspiracy to or-
ganise the commissions of acts of
violence by blowing up petrel
pumps and oj] storage depots and
by attacks on the police. A
police spokesman said the coms-
piracy was, in fact, a part of an
all-India Communist plan to ini-
tiate a countrywide programme

of strikes gnd agitations and acts
of violence in the ensuing months.”
AT qEA ¥ @I QF qfedw Ay
fear amr ar; foredl agw Smfeee
T Frgfaedt & At § I A
T g7 & wrer AT faamae adw

ga‘}agzaaﬁwﬁ\'ﬁﬁr(fjﬁm
o Tmw ¥ A A @ s
FY T qIX A AW E, ITF B
1 98 9T 9 &, ¥fFT 9 & go Ao
Hlo HYo & @AY ¥ gAW TW A&
FTEE FTX A A AW § I A
% frgae #9 F @ e -
war #1 fgewa wdf § 1 &6 axg A
¥ O WM aERT S
g o ¥ i 73 a3 war § : Wy
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e, ifem Ad), faemfeg amx

JINTA HE W : WIAAE HIE
A 9% | gg HAW A |

st vy fomd « =1 & weafem
;A WA FE AN F
fizmr s@ & fag frdfes
SdeM U &1 HAW  FW T
A g Afiem T & g i
mawy § fe dme & 1A FET i
fafaeet, warg e, fasafag aeT
HX fwTnd SIA ®T qET
I @A 9T fRETT &9
T4 &t fpma i @ fe it aw fadat
T Wi fainft =i w7 &, 3950
frgae %% 1| gomde Hie Hio F
T H W FAIS & GAGRT
¥ o qvaw ¥ S g I
FTHT FAEHT IR E—F GFH
gedT WG FmaT § —AGH Wi
aeT &1 gAwdl & Al T w6
FTH FA qI A0 L SA® (TR
AfFmm T e W F I Al
L GIL A

AT I WG : WAAE AT
FT AN ATE ?

dfiwngfoma: ot 79 & f&
¥ gEmw AN GEA I & FE Q@
g oz S Wi A & @

Ty arfes W fease Wmar F

figerTs Tt 98 @ & g9 AMi Ff@qTh
i R E? wH femm e T
g @ & wfaai w, gdeaE )
s sgew 49 F gEe wfeEi w5
SRR g
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JoreA wgAw:  3g  faagw
TAT qATAE |
i TEr: agr & WP wg

e g fr ot 3w IR w3
Iq FT THT TEGH AT & | AL &I
¥ ag wa € 5 ga w1 avaw At E
afsa fox 1 ag ag Arvm gEifem
s1a & o oty aral.an 1 weaey T80

CIRERC LTI - i
g ? & @y | A0 wE me-gfem
FCRET F @ § § 1 W AY FragEy
FTAT 2, AEET AT FIAT &, ;T
3T F art ¥ 74T 9@y # TS A
ACEU S

=t A7aT : FE W O W AT
a1 wwar g, wfew ww daga
AT 9% WA WX A= F I (AT
T W qE AT F A7 3w Ad ¥

st qg fm T : 5% & | gal "Ry
Tu e frad

®io (R AT F\fgar (wiEmER):
WETE AEI, 4E e £ v F1aA w7
syaeer W fagr ot ag & §
#fem ovw sTaear ¥ go A OH §
w1 51T fawai ¥ qragdr & 5wy §
saH w1 g 5 ¥ w1 a3 fagmw
&t @ "faar 7 f§ ag ot A1 F137 A1
2q & fag Famd & & T A Tl
¥ fau FardY 2 39 g9 % faret
aTar @ fF ag 3% a@ & i ®
qre et A E T AW AR T wa fr
Hw-=waedT F fars A1 a1 "aww g
g "It u sy § weay wEea, fF
oft grgeTar arfew wer frewre 7 99
at & sfus 7& *g "=, e wog
frar a<g #r =1 fgar v swifs
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B S w7 9% firegqre @Y 9 &
T § 3w avq w1 GTw g 5 agi femr
ot g, morifa ofr i 1 A TEE
¥ o fof ot sgaear 1 999 35 AT
#T & wruwr eqrA o dfqam # g4
2 ¥ 9T 97 "1 I9%F A+raT 0
fawa it v =7 F1 AR F WY 8,
IOH Tk feAr AEm—Ao - 8, WY
gz faez 2, ag @1 ¥ o 9T
A & forg serr & 4 7 A 3 Ao 8
far ) . . (swas®) . . @@ AT
mrzw ft amar R E, @t W s
w13 # ferar o7 =@t A 71 QIAAET
W, a8 & 7 7= 8 ? A7 famyA
g 1 & dFwAfaer o § or s
& | a1 W qfoemar mq &%,
FHRT WTASA § g 9T IO 2, do 8,
g foar 7 smoa weTe wgEa 7

JaTeAN WENA : gi, 39 f7ar )

o T AT Afgar: @ 7z
GFEHAT T OF JIY W, 79aT AT W
- ATH ¥ A Frgaver arfas &1 g o g
T EATE TCF & 7720 S F7 @Y Swar
#ifs w721 9t ¥ faagy o Al &
fezmaa €1 & Tedt 1 % o & rgas
FX & IR A6 T ATAUEY F w4
| oY TA OF SEHY ¥ &Y 7 9%
#ig faar & i Tz g1 a e 3o
GrEREeT 9w i FgT 1 fgar §17 qv,
safgmr & Fv ary § ? famr & wrR
FEt a7 §1 g 717 fir Freft 1 s AT
T @ I qT AT FWT &Y |

JqTEAA WERAT ¢ WIHT G97 FqT
37

wo T AFNEC Stfgar : A O
Fars faergew ar% & o " AT ¥
R EAET Afgse W 2, g3 9
# &, wigwre safay e sfec gardr
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famzdr &1 wrady 8, gardt dva & 570
2, w1 o W GAT @, ¥ fear wa
9% 9l qMETr & a1 aghIgeE Il 2,
IAT AR ¥ oY FrgarA o afaw %A
19 ¥, 79 ®92 & HT §, I AL AL
39T & @1 gARI W1 @ A3T BT

U WA €I : [AAIT A F
ara ?

Mo TW wAFL Afgan : qaTar
g & a1y 451 | 4z aadr "7 %%
4341 | 4g W1 500 WIFHY TP 9T &,
qZ §9% UF W19 &, IAF TF HT 9T
Iz g1 W@ & M g & a0 § F1,
aifswr F a9 ¥ FyT w15 F 799
qi9T & s g " & mfaw w6
fgar & #w & *w g7 wawfg g, 7
ary feTy g@Te @i g2 g, AR STEr
ZTE =T AT ¥, A7 F A9 AART F
AU X F1ATT g fF o arfas W
fear & 3T & g &, %7 A7 A A
qesAfy ¥ oF BlT @« A
g f& 77 wfws e freme 7 3o
B a1 a7 37 A7 FY geqrar wfdw
A& 41 £F F1% g7 T ATTRIZ A g1
AT 7471 AFAF A1 F1 1oL & =12
g UT TF STITF  AIF-HTTAT 9

CHTH W &I qT 4T g 7

sft 790 IAFT AT FAT AT
arfge ?

Mr. Deputiy-Speaker: I could not
follow the question.

st weay : gz evwraAy dar g

g ITH A W TS FAMG IR
), ST §B IR AR FAT F;,
gafan I a7 FIAH N 1 97
qrT IAFI qFe fHar F oA¥ sl
sqT2T ART A1 S FW@ ATA B ag g
FET | I wLH, 40 HAT AR ?
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[t =]
3¢ oFer gafa & fF 9% 7 g9
ddfora a1 fass fao s=iv d@
faar |« T #g @ € ¥ smET AW
s7gegr fawgy 1 a7 & ) A1 @7 o
Afr s mTEag i eae d)

st TMATE TEE ;AT ATEA,
e HEH T ATETE )

st J9at ;@Y Ay fyA ana 2,
61 F qafas #7 3@ @ AR
femr &1

FIEETAT FT A1 Feala F31, IAHT
aY F% wvaeg TR )

Mo TW AIET Wfgar : weaw
#greT, ag dfam % qfeq aare &
duar 2 @ & fs e & qraw @I Y
o oToE WY ¢, A9 ®/Y T A7
dar2 @R E ) .. (WIEW) | . Wy,
FT AT E 7 9gH wTH G301 HX A
T FAET §

Shri A. K. Gopalan (Kasergod): It~

has been reported in the papers that
a police officer has said that there was
a conspiracy in furtherance of an all-
India conspiracy. If so, have the
State Government reported what this
conspiracy is, and have they consulted
the Centre before the arrest of these
people and informed the Centre of this
conspiracy?

Shri Nanda: They are not bound to
consult us.

Shri A. K. Gopalan: Had -they in-
formed the Centre?
Shri Nanda: Yes, they have infor-

med us, and I have received the in-
formation.

Shri A. K. Gopalan:
information?

Mr, Deputy-Speaker: He has recei-
ved the information. He has already
saig that.

What is the
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Shri A. K. Gopalan;
information?

What is that

Mr. Deputy-Speaker: He says that
the State Government were not bound
to consult the Centre.

Shri*A. K. Gopalam: What is the
information? i

Mr. Deputy-Speaker: They are not
bound to consult the Centre, but the
information has come, and he has
given the information to the House
already.

Shri A. K. Gopalan: He has not
given any information about the cons-
piracy. My question is this. It is re-
ported in the papers that a police offi-
cer has said that the arrest is because
of a conspiracy in furtherance of an
all-India conspiracy. My  question
is whether about the State cons-
piracy or about the all-India conspi-
racy, any information had been re=
ported to the Centre, because an all-
India consplracy concerns the Centre.

Shri Nanda: There is a report. We
have received information that they
have ‘come to the conclusion that a
conspiracy was being hatched. Their
action is restricted to their own area.
Therefore, nothing further is called
for here.

Shri Umanath (Pudukkottal): In
1965, when Shri Maurya was arrested
when the House was in session.. . ...

Mr. Deputy-Speaker:
concerned with that now.

We are not

Shri Umanath: 1 am coming to this
question of the arrest of an hon.
Member of this House, namely Shri
Yajnik., When Shri Maurya was arres-
ted and the matter was raised here,
there was a consensus of opinion in
this House, almost agreed to by Gov-
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ernment,'that if a Member of the Lok
Sabha is to be arrested when the
House is in session, there must be at
least some crime committed by  him
as a prima facie case: I would like
to know whether this question has
bzen referred to the Gujarat Govern-
ment, and the Gujarat Government
have been informed by the Central
Government with regard to thig posi-
tion that when the House is in session,
if any Member js to be arrested, there
must be a prima facie case that he
must have committed some crime. My
I know whether this position which
was taken up in this House was inti-
mated to the Gujarat Government,
and if not, whether the Centra] Gov-
ernment propose to intimate it to them
and take the pecessary action?

Mr. Deputy-Speaker: 1 do not know
if any such assurance was given.

Shri Nanda: I do ‘not think that
we can interfere witk the exercise or
the performance of their duties by the
State.

Shri Umanath: When Shri Maurya
hag been arrested....

Mr. Deputy-Speaker: I1f the hon.
Mcmber has got any material with
him, he may bring it to the notice of
the House. I do not know whether
there has been any such assurance or
any such statement has been made or
not.

(Calcutta
Minister

Shri
South-West):
knows,

Indrajit
The

Gupta

Home

Mr. Deputy-Speaker:; The Home
Minister says that they are not bound
to consult.

Shri Dinen Bhattacharya - (Seram-
pore): Let the Home Minister deny
that there was any such discussion in
this House after the arrest of g Mem-
ber and there was a consensus of opi-
nien in this House that unless a Mem-
ber had committcd some crime he
could  not be arrested?

1888 (SAKA) of Shri Yajnik and 2428
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Shri Nanda: It was probably when
the Defence of India Rules and the
Defence of India Act were in opera-
tion; it was probably in that context.
But I cannot remember precisely or
exactly what was there.

Shri Nambiar (Tiruchirapalli): May
I know wheiher the Central Govern-
ment were not aware of the arrest of
Shri Yajnik and the Mayor of Ahmed-
abad and whether the Central Govern-
ment did not know ihat Shri Yajnik
was about to aitend the session, and
if so, whether any advice was given to
the State Government to allow him to
proceed to Delhi to attend the current
session of the Lok Sabha?

Shri Nanda: As I have stated erlier,
we had no prior information at all.

Shri Tridib Kumar Chaudhuri (Ber-
hampur): I have in my hand the pos-
fer circulated by the Maha Gujarat
Janata Parishad on the basis of which
this story of conspirary has been con-
cocted by the Ahmedabad Police. I
can lay it on the Table . . .

Mr. Deputy-Speaker: Not necessary.

Shri Tridib EKumar Chaudhuri: I
can hand it over . .

Mr. Deputy-Speaker: No.

Shri Dinen Bhattacharya: Why not?
A Member of Parliament is offering it.

Shri Tridib Kumar Chaadhori: All
this is against the American oil com-
panies, foreign companies. In this
context, may I ask the Home Minister
whether the influence of the American
companies gr of the American Embas-
sy, which has un’imited funds under
PL 480 in its hands, was not brought
to bear upon the police authorities in
Ahmedabad to bring about these ar-
rests and this story of conspiracy?

Shri Nanda: This is totally irrelev-
ant altogether.

Shri Dinen Bhattacharya: How do
you know? .
Shri Nanda: I Strongly repudiate

any such insinuation.
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Shri Dimea Bhatixcharya: How?

Shri Nanda: Because
information about it.

Shri N. Sreekantan Nair (Quilon):
Is the Home Minister aware of the
fact that the police spokesman who
made this statement also said that the
sponsors of the conspiracy had a sec-
ret meeting in Ahmedabaq recently to
chalk out their plan but he could not
say when and where the mceting was
held and who attended it? If so, was
it on the basis of such irresponsible
a legations that a Member of
House has b €n arresied, and at a time
when he had attended the House and
had left for Gujarat for a day to at-
tend to some business and had inten-
ded to come back and participate in
the drbate on the no-confidence mo-
tion and vote on it? If so, was it the
intention of the Home Minister also to
see that at least one vote was taken
away from the Opposilion side?

I have no

Shri Nanda: This is a matter for the
Advisory Committee to go into, what-
ever explanation the hon. Member has.

Shri H. P. Chatterjee (Nabadwip):
Is it & fwet that Justice Dhawan of the
Allahabad High Court had in the
course of a judgment said that an
insult to a Member of Parliament is
an insult to Parliament itself, and in
that way no democracy can flourish?
If so, I would like to know whether
the Home Minister has advised all
State Governments that this precaution
should be obscrved in dea'ing with
MPs that they should not be detained
when Parliament is sitting. Has he
done that?

Shri Nanda: I have only to repeat
what I have said before. Of course,
thre fullest respect should be shown
and the dignity of hon Members should
be respected everywhere. But when
there is a question, of any breach of a
law. I do not come in .(Inter-
ruptions).

Mr. Deputy-Speaker: It is a matter
for the local governments.

Shri Nanda: When a State Govern-
ment decide to take action under laws
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which are open to them and where
the powers have to be exercised by
them without any reference to us, I
do not come in the picture.

Shri H. N. Mukerjee (Calcutta
Central): In view of the fact, which
I suppose even Shri Nanda would con-
cede is quite important, that the
Leader of a Group in this House, near-
ly an octogenarian and participator in
the freedom movement, a colleague of
Mahatma Gandhi in days when even
Shri Nanda was a novice and nowhere
in the picture, in view of the fact that
such a Member of Parliament has
been arrcsted, and that too at a time
when he was expected to participate
in the debate on the no-confidence mo-
:ion, and this has happened in the
wake of a meeting which Shri Nanda
held with Chief Ministers from differ-
ent States who, according to press
reports, wanted a  stiffening or
toughening, or whatever it is, of the
repressive apparatus which they have
got, and Shri Nanda has already said
he is in the know about certain mat-
ters, he could have repeated the alle-
gation in regard to the police which
Shri Tridib Chaudhuri mentioned, If
he is in the know of those things, will
he pleased vouchsafe to us
the information ag to why
Parliament's prerogatives are invaded
by th= backdoor by this kind of action
which is taken dn the basis of a Pre-
ventive Detention Act, which is taken
on the basis of an anticipatory idea in
regard to something which somebody
might commit at some future point
of time, why this kind of thing has
taken place? If he js pleased to vouch-
safe that information, we should be
very happy bécause he knows a lot
about it.

Shri Nanda: We are all very un-
happy that a person of such eminence
in public life should have placed him-
self in this position .(Interrup-
tions.) Somebody makes an allegation
that this has happeneqd anq that has
happened. He does not prove that
anything has happened. Am I going
to accept all these things which are
being said: 1 have to repudiate them
until somebody proves them,
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Shri Umanath: The police never
proved their charge.

Shri Nanda: I am not going into
details; I have not got the details
with me; I need not have the details.

Shri Indrajit Gupta: I am sorry
the Home Minister has taken resort to
a purely technieal subterfuge in giving
the statement which only means trot-
ting out the police commissioner's
statcment for our consumptien.

Shri Nanda: That is noi right.

‘Shri Indrajit Gupta: May I know
whether it is not a fact that the Home
Minisiry of the Government of India
has in recent weeks been briefing the
State governments, because I  know
from my own State what is happen-
ing, about the so called existence of
an all-India conspiracy and thereby
indicating to the State Governments
that they shou'g in their respective
regions find out so-called material and
bogus facts to fit into this general
framework of all India conspiracy. I
wan! to know whether it is open to
any State Government on its own to
discover in Ahemdabad evidence of an
all-India conspiracy about which pro-
fessedly the Home Minister knows
nothing. Is it not a fact that this ac-
tion is being taken under an odious
piece of legislation in order to convert
the Congress minority in the Ahmeda-

bad municipality into a majority and

secondly, to suppress not only the
peaceful agitation and satyagraha in
front of the American %il companies
but a'sp to show disrespect to the me-
mory of martyrs, to -.commemorate
whom they were going peacefully to
erect a memorial at a certain roadside
spot in the city and that is why it
has been used. I want to know: will
he take any action even now to send
for the so-called material evidence
which the police commissioner says he
has in his possession? Is it not the
duty of the Central Government to
satisfy itself whether there is such
materia] really or not; if not, whether
action cannot be takem under any
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other law that they were going to
trespass on public thorough are as the
other Jaws are there and it is not
necessary to usez the PD Act for that
purpose? He cannot wash his hands
of the whole thing and say: I have
no responsibility.

Mr. Deputy-Speaker: What is the
question?

Shri Indrajit Gupta: My question is
in view of what ] have said and be-
cause a respected Member of this
Heuse is among those who are arrested
and the mayor of a leading city in this

' country is arrested, is hé not prepared

to take any further action on behalf of
the Centre, taking him at his word, to
satisfy himself that this action of the
State Government is justified or not?

Shri Nanda: As the hon. Member
has said, in view of those observations
which are very wide of the mark and
which are not at all as far as I know
true, having all that in wiew, I must
sti 1 say that it is not my responsibi-
lity to go and tell them what they
shou'd do about public order.

Shri Indrajit Gupta: It
moral responsibility.

is your

Shri Nanda: There is a procedure
laid down in that Act.

Shri Shinkre (Marmagoa): That
was not the question, His question was
whether the Central Government does
not want to satisfy itself that the ac-
tion taken by the State Government
is correct and justified or not.

Mr. Deputy-Speaker: There is a pro-
cedure laig down under the P.D, Act

Shri Vasudevan Nair (Ambala-
puzha): I also would 'ike to refer to
the recent confabulations between the
Union Home Minister and the Chief
Minister of the various States in
New Delhi. Reports have already ap-
peared in newspapers that in that
meeting the Home Ministry presented
to the Chief Ministers the perspective
of the next few months. They have
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said that they have come to the con-
clusion that because of their bankrupt
policies, economic discontent is grow-
ing and mass struggles are in the offing
and in order to meet this challenge of
mass struggles especially in the com-
ing monthg of August, September and
October, they should have a steam-
roller policy as far as mass movements
are concerned, especially the com-
munist party and SSP leaders should
be arrested. I even have read reports
that they have prepared lists of hund-
reds of leaders of these parties and
these lists are ready and the Union
Home Minister has instructed the
Chiet Ministers that whenever there
is going to be mass movement against
rising prices and such other issues the
mass leaders should be booked under
the P.D. Act, because they cannot now
use the DIR. So, I want to know
whether there is a conspiracy hatched
by the Union Home Minister gnd the
Chief Ministers, an all-India conspir-
acy, and whether there is not a stand-
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ing instruction from the Union Home
Minister to the Chief Ministers that
they should book, arrest and detain
the leaders of the left parties, especial-
ly the communist parties, and SSP,
because they are leading these mass
struggles.

Mr. Deputy-Speaker: Have you
given any such instructions?

Shri Nanda: What I say to the Chiet
Ministers is a matter between me and
the States, and if lists at any time have
to be prepared,#hat is a different mat-
ter, but a!l that he has said is wrong.

* ot b gew (Ffzer) o mwA
saT 7 &Y |

17.31 hrs,

The Lok Sabha then adjourned till
Eleven of the Olock on Thursday,
August 4, 1966/Sravana 13, 1888

(Saka).

GMGIPND—LS T1I—1123 (Al) L8 D —12-10-66—820.



